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LOK SABHA DEBATES

LOK SABHA

Friday, May 10, 1974|Vaisakha 20,

1896 (Saka)

The Lok Sabha met at Eleven of the
Clock.
{MR. SpFakrr in the Chairl

ORAL ANSWERS TO QUESTIONS

Loan from World Bank for Industrial
Imports

*1016, SHRI PURUSHOTTAM
KAKODKAR:

SHRI C., K. CHANDRAP-
PAN:

Will the Minister of FINANCE be
Pleased to state:

(a) whether World Bank was ap-
proached by India for industrial im-
ports loan;

(b) if 80, the outcome thereof;

(¢) whether Worlq Bank has re-
cently extended a credit of 150 million
Dollars to India through IDA for in-
dustrial imports; and

(d) if so, the main featureg thereof?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) to (c). Negotiations have heen
concluded with the International De-
velopment Association for an Indus-
trial Importg Credit for mecting the
raw material componentg and spares
requirements of industrial units in
certain priority sectors. Subject to the
epproval of the Boarg of Dirvectors of
the International Developmeny Asso-
aiation, a credit of not less than $ 150
million (Rs, 11250 Crores) would be

2

available during the Bank’s current
fiscal year,

(d) The Credit would cariy a ser-
vice charge of 3/4th of 1 per cent and
would be repayable over a period of 50
yearg including a grace period of 10
years.

SHRI PURUSHOTTAM KAKOD-
KAR: May I know from the hon. Min-
ister whether a meeting of the work-
ing parties, of the 13 donor nations of
Aid India Consortium is scheduleq to
be held in Paris in Mid-June to exa-~
mine some of the recommendations
made by the World Bank and, if 8%
what are the recommendations, whe-
ther we were consulted or the recom=
mendations were prepared in consul-
tatioy, with us, and whether they -
clude or they make any reference to
future industrial import credit?

SHRI YESHWANTRAO CHAVAN:
I think, these two things are quite
different. The discussjons that are
held in the Aid India Consortium is
one different proposition and the in-
dustrial import loan credit which is
with the World Bank is out of the
IDA credit facilities, These {wo are
different propositions,

SHRI PURUSHOTTAM KAKOD-
KAR: I want to know whether these
150 million dollars are only a termpo-
rary credit or they have anything to
do with the credit for Five-Year
Plan. What is the total amouni for
the Five-Year Plan estimated or pro-
posed or expected by us and also what
ig the amount for the first year?

SHR]I YESHWANTRAO CHAVAN:
Regarding the credit given to us, the
term of credit has been made for 30
years, including the grace period of
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ten years. Naturally we have to make
use of that according to our Plan re-
qQuirements. That is a different mat-
ter. So far as the World Bank or the
IDA. etc, are concerned, they give
on credit basis like first credit, second
credit, third credit and so on. So far
they have given eight credits. This
should be the ninth credit if we get
it.

SHRI C. K, CHANDRAPPAN: The
hon. Minister has stated that the World
Bank has agreed to give us 150 million
dollarg as credit for the purposes of
importing industrial raw materials. I
would like to know from him whether
there is any stipulation, agpart from
the interest rate which you have men-
tioned in the answer, gtating that we
should choose any perticular country
for the export of industrial raw mate-
riale while we utilise the 160 million
dollars.

SHRI YESHWANTRAO CHAVAN:
Not any particular country,

oY JAW AP T . HETET 7T,
qraAra weat ot & st e & g ¥
aarn fir 8 freq A T87 & wRAEY
foyersy qreft &1 & wr TgaT  Te aw
forrsr ot ST fara® =¥ €N, AT 50
e § 39 HH FY 2T RO AT IEAT
fpt saTr EAT G e e fewra
At g 7

AT TE TN A AN 72 & A
forx s F P, a3 A ama wmng
& 71 £ ag frwd i § w4 A
wré favey o & 2

T ({ TRHEHOA AN . e § faar
wran g, foaw faw pmcd o 3, ™
oy ats; fvatmrar vt slvqafea )
arT @ ¥ Yz Wi gader faai ga

g1
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SIgt aF WY FTgNT N § 4@
tfarads g afew g
&, Tefegnm aeasiar & Moy o9 @

= §HR T FFNY : g HO BT
v fred ol & st g4 ?

A AW TS T foee ofrara
H T F ey 2

SHRI R. S, PANDEY; There are tWo
types of loans which are granted by
the World Bank; certain loang are free
and certain loans are tied. If the
loang are tied, then naturally the
morney is earmarked for a particular
prcject and we are obliged to spend
on that and the interest is to be paid
in foreign exchange. May I know
how many tied loans are pending
which have not been useq and they
are paying interest in foreigr ex-
change?

SHR! YESHWANTRAO CHAVAN:
This is rather a very comprehensive
question for which I will have to ask
for notice,

Firms given rejection covers for
export of frog legs

-+

«1017. SHRI RAMACHANDRAN
KADANNAPPALLI:
SHRI K. P. UNNIKRISH-
NAN:

Will the Minister of FINANCE be
pleareq to siate the nameg of the firms
to whom General Insurance Corpora-
tion has given rejection covers for the
export of frog legs to U.S A, and the
amount accepted as rcjection covering
and the amount paid to these firms due
{o 1ejection?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): A state-
ment ig laid on the Table of the
House.
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Statement
(In Lakhs of Rupees)

ame of Ex- Amownt  Amount
%o. ggttets granted, of msurance of rejec-

ion cover cover gran- tion claims
rejection cover ted ag:inst intimated
rejection  so far
risks.
1. Rallis 261 139
2. Indian Tabacco 150 85
3. Raunaq International 80 3
4. Britannia . 4 1
5. New India Fighe- 3 —
ries.
ToraL 498 228

The rejection claims intimateg so
far relate to the consignments of
Rs. 274 lakhs examined so far by the
¥eod and Drug Administration of
U.S.A. The value of the consignments
which are still to be examined is
Rs 224 lakhs.

SHRI RAMACHANDRAN KADAN-
NAPPALLI: I would like to know
trom the hon. Minister when the re-
jection cover was given, whether 1t is
a fact that it was given after fully
knowing that it would be rejecleg in
the USA ang also whether it is not a
fact that earlier the USA had already
rejected  before the shipments had
been made.

SHRIMATI SUSHILA ROHATGI:
About the first part of the question, I
can eay that the rejection cover was
given in late 1973 and early 1974
About the third part of the question,
there has mnever been any rejecticn
before this. I could not follow his
second question, which I would like
him to repeat.

SHRI RAMACIIANDRAN KADAN-
NAPPALLI: Whether it is g fatt that
seme other Indian Companies have
requested for the rejection cover but
that was rejected. Which are the

VAISAKHA 20,
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companies that hag asked for cover
wiich have been rejecteg already,

SHRIMATI SUSHILA ROHATGH:
As no Indian company had applied for
such a cover, the question of rejection
does not arise,

SHRI VAYALAR RAVI: From the
statement it will be seen that the
Rallig, Indian Tobacco and Britannia
are the foreign companieg who were
allowed rejection cover worth Rs. 14 8
mivion. The basic and fundamental
question ig that there js g3 market
where these Indian companies had
apprcached, The hon, Minister just
now said that none of the ccmpanies
had approached for the rejection

cover and so the question did not
arise

Tihe Commerce Ministry answered
that in the last year 1973, there was a
question about an American company
for processing. They starteq reject-
ing our frog legs. This hag led to our
export worth Rs. 274 lakhs being exa-
mincd again, I want to kncew whe-
ther one consignment was shipped tu
other countries. If so, why were they
allowed to process this though it had
rejected the cover.

"SHRIMATI SUSHILA ROHATGE
A nuziber of consignments started
coming from 1973—earlier to 1974
Out of them, as the hon. Me.ber
pcinted out, only a part of the con-
sienments worth Rs, 274 lakhs had
beenr examined. They are st.l to be
exaruned. I would like 1. certerate
that no other company hac waptied for
the rejection cover.

SHRI SOMNATH CHATTERJEE: It
appears from the statement that out of
the total gquantity sold. rejection
amounts to about Rs. 228 lakhs. If
nearly 60 per cent of these claims are
allowed, then that money will only
g0 out of this country to the foreign
concerns  May I know whether it is
dependent only on the Food and Drug
Administration of U.S.A. to process
this? Is there any check on the vart
of the Government, so far as claims sre
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concerned, to find out whether they
are genuine claims because large sums
of money are going out of this country
in the process.

SHRIMATI SUSHILA ROHATGI:
Out of this amount of Rs. 498 lakhs
mentioned by me, Rs 274 lakhs have
been examined; out of that total
amount of Rs. 408 lakhs, 274 lakhs
worth of claims have been rejected
because of want of rejection cover.
So far, from 1966 onwards, ithe sam-
ble wag tested and the entire pro-
cess hags been tested wunilaterally
by the American Company. Their
pattern of sampling was to be chang-
ed but they did not take Indian
Government into consideration as
they did it unilaterally. After that,
we have taken certain steps and have
not left it to the representative of
Food & Drug Administration of USA.
As a matter of fact, there was a feel-
ing after the discussions that the
entire thing should be re-processed.
This re-processing has beesn started in
America. Naturally, they are satisfied
with the process. And automatically,
ithe rejections would also go down
Apart from that, some senior officers
were sent to see whether the sampling
process was all right. At the same time,
the Commerce Ministry was also sup-
posed to have sent some of their senior
officer yesterday to go into this. Above
all, the entire process of rejection
cover has becn stopped immediatcly
Still export is going on.

SHRI K. LAKKAPPA: Mr. Speaher,
Sir, there was a question on the flour
of this House regarding the export of
shrimps and their processing which get
intn the American market. There is
some charge that as u part of tiheir
game, they are taking retaliatory mea-
sures towards Indian trade and ihey
are demoralising our commerce thereby.
A huge amount of money in foreign
cxchange is being lost by us. When
they are ilakiug retaliatory measures,
1 want to know whether the Govern-
ment of India would make a thorough
inquiry into the whole affair. What are
the reasons behind this and whether

MAY 10, 1974
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they would subject thig to i ir;
committee. = Tduiy

SHRIMATI SUSHILA ROHATGI: 1
agree with the earlier part of the hon,
M?mber's query that there is a racket
going on. As regards the other part of
his Question, we are going into it in
details. The matter js being investi~
gated into.

SI:IR AMRIT NAHATA: Certain
foreign companies in India are allow-
ed to export the frogs, U.S.A, imports
these but in their market they have
rejecled these frogs. Our General
Insurance Companieg have two claims
on those foreign importers. But the
whole thing is cooked up and so I
want to know whether the Government
of India will, in future, take care to
see that such dealg are not allowed
thereby defrauding our Government.
There is loss in foreign exchange
earning. Such things should stop

SHRIMATI SUSHILA ROHATGI:
We have taken note of it.

Waiving Restrictions on Handioom
Goods

*1018. SHRI SHRIKISHAN MODI"
SHRI F. GANGADEB;

Will the Minister of COMMERCE
be pleased to state:

(a) whether U.K. Government was
approachey by the Indian Government
recently for waiving restrictions  on
handloom goods; and

(b) whether U.K. had offered io
India to raise the duty free quoia of
silk handloo goods and cotton?

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA):
(a) and (b). The question of trading
arrangement for the export of Indian
handloom cotton goods to U.K. is under
negotiation.

In so far as handloom silk goods are
concerned, an agreement was cancluded
with the UK 1last year under which
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a duty-free annual quota of one lakh
sq. yds. was established. Duty iree
entry was, however, permitted by the
U.K. Government in excess of this
guota level also in 1973.

st sitfema A ;- weme S, 6
AT WEIEA ¥ qE SUTAT g @IE 5
feea AT wreg F 9= ag Aty 79
¥ W @ & AT 34T &7 g AR g9F
TF FHT FTLT 74T § K HT 57 Aoy
FAN T =qq€qT AT 940 T arfw
faate #t sgrar fa ?

PROF. D. P. CHATTOPADHYAYA:
Sir, negotiations were started from
1972. Before that there was no prob-
lem of restrictions at all. In the year
1971 it wag duty free. Thereafter some
restriction was imposed—15 per cent
restriction on fabrics and 17 per cent
on made-up cotton goods, Now, we
have approached the UXK. Govern~
ment. They raised the quota, Propo-
sal stands at 8 million square yards.
The only thing is that they do not
allow this quota limit. Of the hand-
loom cotton goods, for bed-sheet and
towel ~ also to come in. Because of
the quality of handloom goods, they
take it as good quality goods and
they are at par with the mill products.

{1 sttfmare /IET : gHIR AW & g9-
FLAT FT F937 fazal & zeax faw
qEE GHE AT ST T@T & W THETH
F qUAT & GABTHT T (FFAT HILT HTT
faata #3 T & 991 TR 9T AT T
we?

PROF. D. P. CHATTOPADHYAYA:
It is very difficult for me to answer

the specific question under the general
tover.

MR. SPEAKER:
notice.

SHRI P. GANGADEB: As the ques-
tion relates to handloom cotton goods
as well as handloom silk goods, I
would like to know from the hon.
Minister what is the export quota to

You give due
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UK for handloom goods vis-a-vis other
countries which have also been allot-
ted quota of handlooms? Also what
ig the significance of increase in the
duty-free quota without increasing
the overall quota?

PROF. D. P. CHATTOPADHYAYA:
The quota of silk goods export to UK
stands now at 2 lakh square yards.

off gFA T=T FZIA : { Aedl HG-
TH Y STTAT =TEAT g o6 797 ag 1T &Y
2 T fower v i aat & v aaT gat
o #Y FAT F FTIT IAFU F1 98 SF
ATaT § w4 Prer T & 9T 39 FIOT &
T AT § FH e g @ g,
M gHS FILO a9 F ST FATA
AT STGT & Y FTEN FHT TS § 7

HeqL HEWEA © 9 AT T80 4
sirg ferar 7

SN gFR AT FHAW © TEqH F
FAGT FIH: 7 ATAT H GATEHT 3 3F
fa% z@ &7 Y FeT FAT gAT § IEH
FIH FHT ZZE

T AgrET ; fFET AR g9 9%
T T O ST | 7 Fah 7o Fo
FLTFIE T X T G0 &, TH qW
T AT i & T ?

oY gFA TT FAW © AW fraRA
75 & i S &1 F19 F 19 S -
¥ & 3% qates w1 § Al faaar
HIT g/ FTX0 & AT F1 fagwl F1 q=0
ST & g FEY 9 AT @ 2

Ty AEVET © T agq HoBT FIAX
& SifoF 98 =8 q9i T TA40 A0
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Investment of LI.C. Funds in Baok-
ward Arces of Mabarsshire

*1019. SHRI SHANKERRAO
SAVANT. Wilj the Ministey of FIN-
ANCE be pleased to state:

(a) whether the Life Insurance Cor-
poration of India has earmarked some
funds for investment in backward
areas;

(b) if so, the amounts it has invest-
ed in the backward areas of Maha-
rashira during 1971-72, 1972-73 and
1973-74; ang

(c) what amount does it propose
to invest in these areas during 1874-
75 and on which specific projecis?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) and (b).
The bulk of LIC's investment in the
States, including Maharashtra, are
made through the medium of various
state and district level agencies, which
alone can decide as to how much of
the funds made available to them by
LIC should be spent in backward areas.
The information in quantitative terms
about the amount utilised by the
various state level agencies in the
backward areas of Msaharashtra Stale
during the financial years 1971-72,
1972-73 and 1973-74 is not available,

(c) It is also not possible to indicate
the amount out of the funds made
available by L.IC. which is likely to
be spent in the backward areas during
1974-75.

SHRI SHANKERRAO SAVANT: 1
can understand if the Finance Ministry
or LIC do not have the amounis in
respect of particular projects. But the
LIC must know how much amount
was given in any particular year and
how much they want to give in the
coming year.

SHRIMATI SUSHILA ROHATGI:
It is given through State agencies. It

MAY 10. 1874
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is also done through mumicipal agen-
cies. Hon. Member wants to know how
much of that has gone to backward
areas. That is a little difficult we can
only give the total of LIC invest-
ments, In Maharashtra for the year
1971-72 it was Rs. 2074.64 lakhs; for
1972-73 it was Rs. 3428.08 lakhs and
in the 1073-74, it wag 2945.78 lakhs.

SHRI SHANKERRAO SAVANT:
When the amount was given, was any
condition laid down that the amount
should be spent in backward areas?

SHRIMATI SUSHILA ROHATGI:
There was no such condition. It is
given to the State agencies. It is up
to them to use it in backward areas.
In the case of municipalities and zila
parishads, it is for drinking water and
it ig easier to find out whether it is a
backward area or not.

PROF. MADHU DANDAVATE:
Whenever there was discussion on the
role of the public sector institutions
like the LIC, we are told that such
public sector institutions are always
beneficial to the development of back-
ward areas. Therefore, when the hon.
Member asked a specifie questicn
from the perspective of the develop-
ment of the backward areas, we should
be told about the quamtum of LIC
funds made available to backward
areas, In Konkan and Marathwada an
agitation is going on. I am surprised to
find how cven in co-operation with the
Maharashtra Government you are not
able to tell us what funds were made
available for backward areas.

SHRIMATI SUSHILA ROHATGI:
Ag regards the latter part of the ques-
tion, I should like to say that 138
municipal committees including those
situated in the backward districts of
Maharashtra availed of loans amount-
ing to Rs. 1458 lakhs upto March 1873
for water supply and sewage schemes.

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
This is an unfair question. You can-
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not expect the LIC or any other
financial institution to have informa-
tion about how the money 1s being
used in the State concerned. For
example, the LIC takes the deben-
tures of the State land mortgage
banks. It also gives loan to State
industrial finance corporations. The
money is used by them and the LIC
is not a party to say whether money
should be given to this party or that
party. It is the function of some
other bodies The main point for the
LIC is to see that they do not go and
invest in the private sector.

SHRI DINESH CHANDRA GOS-
WAMI: Inspite of the fact that we are
talking about regional imbalances
there has been a common complaint
voiced from different sections here
that in respect of public financial
institutions, particularly bankg and
the LIC, the deposit and credit ratio
in the backward areas compares very
unfavourably with advanced areas It
leads to further regional imbalances
"What steps are the Government taking
to see that the investments of the pub-
lic financial institutions are more 1n
the backward regions than ;n the
advanced regions?

SHRIMATI SUSHILA ROHATGI:
Sir, as for the question, what are the
acceptable tenets of the LIC for
bringing about equitable distribution
and for bringing about development,
especiailly, of the backward arcas as
the hon Finance Minister said, the
initiative here will largelv depend on
the initiative of the State Govern-
ments angd the presence of these finan-
cial institutions to absorb the finance
from the LIC. The init-ative is not
with the LIC, but, with the other
agencies and the State Governments
concerned

SHRI NOORUL HUDA Sir. Assam,
my own State, ig well known for its
industrial backwardness I would Lke
to know from the hon Minister whr-
ther the Life Insurance Corporotnm
has earmarked money for the indus-
trial development of this backward

Oral Answers 1 4
Btate of Assamn. If so, how much has
been sarmarked for our State?

MR. SPEAKER: 1 am afraid, no
state-wise details have been asked for,
except for Maharashtra.

SHRI NOORUL HUDA:
covered by (a).

MR. SPEAKER: But, it is not....

SHRI NOORUL HUDA: Sir, I would
like to know, whether the Minister
can enlighten us on ths.

MR. SPEAKER: I do not come in.
If she hag got the information, I have
no objection.

SHRIMATI SUSHILA ROHATGI:
I have the information. Though Assam
is a backward State, it is a picturesque
State. But, at the same time, LIC
has been going there. We have the
figures for the last three years.

Financia]l Assistance to U.P

*1020 SHRI RAM PRAKASH:- Will
the Minister of FINANCE be pleased
1o state:

(a) whether U.P. State Government
has sought Central financial assigtance
of Rs. 100 crores to save the State
from financial bankruptcy; ang

This i8

(b) if so, the decision of Govern-
ment thereon?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN‘:
(a) and (b). The Government ol
Uttar Pradesh had requested for Cen-
tial assistance to meet its anticipated
budgetary gap during 1973-74. It wos
not found possible to accede to the
request of the State Government.

Y I IET AT AT ATHI
oY 0T &1 IHAE AT TOT A7 47 1 AT
AT HY FCT A @ Ay E 0 ¥ wr
areat & B wg w17 2T A & 9T
Tv 72 ¥ mifs 397 999 Y GRATT
FPTT § FATM AT qF TR BreAw
ZTorE ST AT ? fE aTRer & g
g fr W FwaT fpmn 7
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MR. SPEAKER; He 18 from Haryana,

He 15 very much concerned with Uttar
Pradesh also.

SHRI YESHWANTRAO CHAVAN:
It 1s good that people are taking inter-
est outside their States. The point is,
we found that the budgetary deficit
or gap was not of that order.

ot wew qtd  wEar { 57 TH
FY T gaTiae g4 § fF I AW AT
WA qET AT AT AAT , AFT N
IATGTr W & gFTT S fmAr § 1 9V
ST & Fee ETERESTAA a1 7@
faa ot I WA A HTRIT KT A1
T A T &G A 2, 8K 07 e
LTolld
SHRI YESHWANTRAO CHAVAN
They did ask for hundred crores of
rupees, not only hundred crores, but
more than hundied crores, because
they thought that was going to be the
budgetary defiait er gap But, ulti-
mately, 1t was found that the gap was
not of that order. But, even then, we

could not do that because it was not
possible for us to do that also

ot gew qif IOV FQO T ATH
£ =R | TF 1 |7 S ) 3F e
Emm%l?amaw% fam Ty
srreaT FE | F15 AT Am W T
fan T FATv T E

MR SPEAKER If you say ‘¥¢s 1o
tum be will have a suonger ca-¢

sy we T fagrd Twid” 3 AT
& 71 & V@ 3o fr IR AW R
AT F M7 FATAT 4770 AFT wr
ATETY T AEA AT ORI FAT FIA I
S WA AT, T weddT AEATE O
I THT 9AW A AT T OUF O
¥ ¥ Ay v b ¥ fa=re Frar smar
it s g fee § For AT qaA A
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N2W §W & wrOr Ag W dw ¥ QY
1T aEvEaT Arow F § qwe g ¢

oA AN . W1 &7 9T FL A%
FI R

SHRI YESHWANTRAO CHAVAN:
I do not know whether he is really
pleading for UP or he s trymng to
attack the ruling party,

SHRI ATAL BIHARI VAJPAYEE:
My bong fides should not be doubted.

SHRI YESHWANTRAO CHAVAN:
Ali that he said about UP, except
about the elections, are true Natural-
ly, the requuements of every State
1s taken into consideration At the
same time, the Central Government
has to take the entire condition of the
national economy into consideration.
Balancing the two things, everything
possible would be done

SHR! PRABODH CHANDRA- May
I know from the Government whether
the Prime Mimster has made 1t clear
in all the speeches that the Govern-
ment of India would, to the extent
possible, help to remove the back-~
wardness of UP?

SHRI YESHWANTRAO CHAVAN.
As far ag I have understood 1t, I think
the Prime Minwster has referred not
only to UP but to all backward areas
in the country

flew 3o & fawrw 9 g fasre
wmu fafa diwm AR

‘1022, st HEWR IOM:
g7 wdzw Wy A frEAm Wl
7= qATR A7 Far 79 £

(%) FaT ATHT FI7HMTER 1
qE e faa faut At reer A
1 fagra 77T T ABA TIE , AT

(=) afsady, At ga FAT FA
z ?
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THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (DR, SAROJINI
MAHISHI): (a) Yes. Sir. The Hotel
Development Loan Scheme, which was
set up by the Department of Tourism
in 1968, has proved very successful
in encouraging the establishment of
hotels for tourists as will be seen
from the statement laid on the Table
of the Sabha. [Placed in Library.
See No. LT-7435/74]. Showing the
amount of loans disbursed and ap-
proved under the scheme. Ip view of
the nced to augment the availability
of institutional funds for the hotel
indusiry and to avoid expenditure on
the additional staff required for the
operation of the scheme during the
Fifth Plan period, the responsibility
for the Scheme has been transferred
to the Industrial ¥inamce Corpora-
tien from January, 1974.

(b) Does not arise.

1 e T7a wvwn : fae wey oY
TR 2 | |} AT AT g iz feqe-
AT AR TN F AT A AT AR
fife @t 2 7 fad) &7 A7 vy AT,
fardt %1 75 1@ A1 fFHT Y o0 W
Weifrmmrar e fan oy &
2? frmwr far o § 7wy wreerd
1 & fag A & 7 =W uw w@ 0%
FEAT F1 f7A7 AT UF gl Ay w7 A
& arT o AW W Ay | saR #,
TGS § ATIY ¥4 50 ATE WY &
wAfAT AR AT MMT AT ?
HTSAEY AT FTET st aqArs ¢ 7
FIEWIMTET T NTAR IAFT I
T 2 7 9rF TOT o fa s av
frar & ° 330 7 T TR AT F AT
St mAnT 2 1 WY FAET WA @y
AR

DR. SAROJINI MAHISHI- The
number of tourists coming into our
country is increasing year by year.
The number of tourists coming to
India this year has gone up to 4,60 000.

18

As a result, the number of rooms re-
quired by way of accommodation of
also greater. The estimate ig that
tourist influx by 1878 may go up to
10 lakhs. As a result. the number of
additional rooms required may go up
to 20,000 From this point of view,
the Department of Tourismm thought
that it has to build the additional ac-
commodation necessary in the private
sector as well as in the public sector.
As a result, the Department of Tou-
rism started giving loans in the pri-
vate sector for {He constrttction of
hotels. There af¢ regular terms, re-
gular conditions, that have been laid
down for giving loans. 75 per cent
of the loan of the fixed assets to a
person who comes with an approved
scheme can be given or 66 per cent
of the total cost and, therefore, the
person who wants to construct a hotel
has also got to invest to the tune of
33 per cent of the overall cost. The
people who cannot invest in that and
who have not got the capital or who
do rot come through these regular
procedures cannot be given the loans.

There were not less fhan 79 appli-
cations which were there in the ear-
lier period of the Fourth Plah. But
all of them could not be given any
consideration or grant of loan on ac-
count of the fact that they could not
invest and the procedure that they
had followed was also not correct

Y g 9T o {7 7T ¥ R &
[ YIS AT § | FT UK UF FEGHAT F7
Arer &Y v 0 fgar AT 20

o qifwdt afest - 92 W@
6% TTHZ 9T | €T 1Y a8 avAT AT 2
v ng 73 71 v Y omis nwo
#ro 83 avq@z I Al § faqq &
ferrasT arve =from 1 AT waforrew
e & 1 oF & Fer &, 1w e
qreET T FTH ETA E )

oY qF WT IV FEAT T AT
5 ¥7re ®qAT gRAEE fEar o & e
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gt 7 e gficew Wk gfew
Zfoga fova ferr sger € 7

o wirforly wigeht : wnr AR aX
60 Wraay fadu: @y §

MR. SPEAKER: I am sorry, this is
much beyond the point here. You
are just harassing the lady!

SHRI S. A, SHAMIM: From the
tourist point of view, Kashmir is the
most important tourist place, May I
know from the hon, Minister, firstly,
as to how many persons applied from
Jammu and Kashmir for this loan
and how many persons were given
this loan and, secondly, whether it
is not a fact that in Bombay the
maximum number of persons who
have applied for loans and who have
got these loans are the famous smug-
glers who, after having got the loans,
are converting their black money
into white money because they have
taken loans to the tune of Rs. 2 crores
and more.

How is it that before loans were
granted. no scrutiny was made as to
who is applying for the loan and who
is not? The Hotels, like, Hotel Hori-
zon and Hotel Sun N’ Sand, belong
to smugglers.

MR, SPEAKER: Betler censult him
before granting loan.

DR. SARQJINI MAHISHI: Jammu
and Kashmir is a very beautiful and
picturesque State for tourists. The
State Governmeni has invested quite
a lot on the promotion of tourism in
the State. In the public sector, we
have bult quite a lot of accommoda-
ton in Jammu, Srinagar and Gulmarg.
The hon. Member may be knowing it.

As far as the private sector is con-
cerncd, we have given loan to the
Breadway Enterprises Ltd., Srinagar,
to the tune of Rs. 36 lakhs. Of course,
he has asked for more. This is the
amouny that has been given. Ay rec-
gards the second part of his ques-
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SHRI 5. A. SHAMIM: It belongs to
an M.P. Only one infiuential peraon
who hag some high connections has
been able to get it. What about othey
people? How many applications
were received? You were able to
give only to one man?

MR. SPEAKER: This Quetsion was
of a very genera] nature,

DR. SAROJINI MAHISHI: I replied
earlier that the Department had re-
ceived in all 79 applicationg ocut of
which only 37 were accepted because
in the case of other applications, the
procedure was not completed. Out of
37 applications, 7 applications were
rejected because they could not invest
money, as they were required to do.
From amongst 30 applications also,
all were not selected. Only 14 were
selected. Out of 14, thLis is the one
which was given. One or two others
muust have been received. Probably.
they did not follow the complete pro-
cedure,

As regards the second part of his
question, the informatioy received by
the hon. Member is not authentic and
All these documents
have been scrulinised once, twice and,
after a Jot of scrutiny, the decision
has been taken.

is not correct

SHRI AMARNATH VIDYALAN-
KAR: It has bcen stated that  the
scheme has becn successful, and these
hotels are meant to promote tourism.
Has the Government examined that
the foreign exchange earned through
ihese hotels is commensurate with the
money invested in them?

DR, SAROJINT MAHISHI: Yes.
That is always kept in mind Now
it is compulsory. that the foreign
tourists are required to make thew
payments to the hotels for their board
and lodging only in foreign exchange.
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ot wam fog - W AR AgEd
TEd Fr W 7 ew soved & frg
foaw ooy Ry war & 7

wenR WY . TGT AT IPW 7SST

e arga &

DR. SAROJINI MAHISHI: The
ITDC is bwlding a ho.cl 1n Agra; the
construction will start in a month or
two,

wi aferer w0 | A X AT
A7 ST ITA 7 7q9% W i7 g%, a9
STET * gre AT F P fada gfa-
@ &g 3 #waz aer g i Ty,
aferas, AEAIG AT H{IT AT
T oftrar, 487 H1T WA F Ag 89
& gl AT 4 AT TF e 9y
Pz wY glrard 7 g F FW 39
T T AT TS BT & HT IR A
¥ g fawrad 1 &7 & ¢ & ag qAw
arear § & 514 27 <41 T AT F e
&7 & AT o STEART NI AT F, TAAT
FY Srerr ¥ AT ACVEN € 1 W AR
F i dft F e i R
#xq® ofcar ¢ 97 SqrT 9T, oy qdz-
T QT & A7 av avg gntaaEa
& ang T ofr 7, ofess G an fast
d9T § grA WA 1 TEEqT HY
i ?

WeqH WEID . Tg AT WA §
TR AL TEA & 1 YT ST aF FE)
&, afreet aga SR Al & A |

DR. RANEN SEN: From the list of
hotels in the statement it is quite evi-
dent ithat most of the hotels are either
5-star or 4-star hotels. There are tou-
rists in India and also forcign tourists
who cannot afford to pay for 5-star
and 4-star hotels. May I know whe-
ther, in this hotel developmeni loan

VAISAKHA 20, 1806 (SAKA)

Oral Answers 22

fund scheme, there is any scheme for
provision of hotels for the poorer see-
tiont of foreign as well as Indian
tourists and if so. what is the actual
amount paid from that?

DR. SAROJINT MAHISH]: There
is provision for loan for construction
of hotels under the Hotel Develop-
ment Loan Scheme, Out of 19 hotels
which have received aid from the
Hotel Development Fund, seven are
in the 3-star category, nine are in the
4-star category and three are in the
5-star category. The seven hotels
that are in the 3-star category are
the Ca:lion Hotel in Lucknow, Broad-
way 1n Srinagar, East-West in Banga-
lore, Rutt Deen in Calcutta, Nagar-
juna and Park Hotel in Hyderabad/
Secunderabad and Guru Prasad n
Bang ilore

DR. RANEN SEN: Is Rutt Deen
Hote] in Calcutta a three-<tar nne?

DR, SAROJINI MAHISHI: It 1s not
for the hon Member fo place it in a
particular category. The classification
Commuttee categorises it.

SHRI BASUMATARI: May I know
whether 1t 1s a fact that the Minister
of State herself laid the foundation
stone for a hotel in Gauhati and if so,
what type is it—is it 3-star or 4-star
or S-star? And what is the position
now in regard to construction of that
hotel? I do not think anything has
been done after she laid jhe founda-
tion stone,

DR. SAROJINI MAHISHI: It is not
a hotel; it is a Tourist Bome. It is
coming up very nicely. It has come
up to ceiling.

‘g greRw  galfadm’ fage
gra @ O femr o

*1023. =1 W TOw Fag:
Far  adusy wEY 98 TEI9 T o0
=35 5 ¢
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(*) s vo g qgy ‘arger
geEEgtor qatfadaq, faze § ArgEr
I F T 7 YRR T A% A7
feur 41 ; #@x

(@) afx g1, ar deqegdy 487
A FA7 § W YT AT AW AW
TraqrE v W@ & ?

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA):
(a) Yes. Sir,

(b) The Association suggested con-
tinuation of canalisation policy in re-
gard to export of processed mica and
to increase the share of small proces~
sers and mine-owners in export trade
of mica.

There is no proposal for decanalisa-
tion of export of processed mica. As
regards the share of small processers
their interest is kept in view with
the objective of maximising exports
-of mica.

Y i Tave fay : wroE, WA
WY ATETT T IATET ST §, THFT 90
xfamg fafe gy SR I T
FART FT 82 Nowy AgH fAgiT ¥
fridig, e, gA0, e dat F
dz1 T § | S, 1972 F QW
wHo o Hro T HTEF & ¥ wqw form,
W ¥ Iy fufr F g
Af 7gi & oW A1 98 fowra §
AFTL I AT 92 LaT A T THrE
Y ged ¥ § Al wgled ¥ A
=rgaT § o wrewr e qaifedne
A agir oY I w1 O A Ay
AT fammn qr—

(1) The complete nalionalisation
of mica export may kindly be
implemented without delay;
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(2) There should ke an autono-
mous board consisting of ex-
perts drafted from officials
and non-officials having ex-
perience in mica and possess-
ing sound knowledge of the
international mica market;

(3) In order to give immediate
relief to the smaller sections of
the tiade, it is earnesily re-
quested that Government
should start purchase of ex-
portable mica from them
without undue delay.

# A% Aravg ¥ FvATT &7 Al
T st =T ?

PROF. D. P. CHATTOPADHYAYA:
As I have already said, one of the
main objectives of canalisation of mica
trade is to see that the interests of
the weaker mica mine owners are
protected. So, now tlhe suggestions
in that context are relevant. The steps
we have already taken are consis-
tent with the suggestions That is
why I can say that the Mica Trading
Corporation is being formed to give
more operational freedom and also to
take into account suggestions made in
the memorandum referred to by him
as also to give concrete shape to the
suggestions made by the hon. member.

it siwe T Tag o wFEEY, @
ag i wgr @ PR 3w e oy oW
gfar & W @ S SR £ R,
JEFT 82 N WLy G=r grav 4,
afeT ag ey w2 v 50 wiEww
Tar § ? A g i A Ay & B faR
# Y gy, foci wavw @ 7 § w@r
¥ ATT AT "wedlY wgEy i AT A g
fo & TF X TgT ATT AGT FY AL
#1 3, A & o AT A ATEFT AY
far-wreer a=x w31 2 v O v
FTEHFoERATINTITIRNST &F?
¥ ST AP Wl g gy
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ot falmor wF #r w geAar
AN faay fas Aew w7 foar S
a% ?

PROF, D. P. CHATTOPADHYAYA:
I am awere of the difficulties of the
Mica trade and mica owners because
substitutes to mica have been found
and they are being used. Also a huge
quantity of mica has been released
by the US Government from their
stores. These are some of the reasons
why mica export has not been as it
should be. We are aware of the diffi-
culties. ¥ I could myself visit the
area, I shall be glad to do s0. I am
looking forward to the opportunity.

SHRI HARI KISHORE SINGH: I
understand that some importing coun-~
tries object to buying mica through
the State agency in this canalisation
process. Is it a fact or not? What
is the reason thereof? Secondly, what
is the percentage of total production
of mica which is canalised through
the State agency?

PROF. D. P, CHATTOPADHYAYA:
30 per cent is canalised through the
State agency; the rest is done through

private traders in association with
MMTC.

SHRI HARI KISHORE SINGH: Is
it a fact that some importing coun-

tires object to importing mica through
MMTC?

PROF. D. P. CHATTOPADHYAYA:
Not to our knowledge... (Interrup-
tions),

SHRI HARI] KISHORE SINGH: The
Minitser says he has no information.
There are some countries which
say 5o.

PROF. D. P. CHATTOPADHYAYA:
This question was raised on the floor
of the House sometime back also. On
enquiry I found it was not so. I have
communicated it before and I am
therefore repeating: not to our know-

ledge.
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ot TRt qif : Tt HERT F wvY
FAMEIU FT N FE T—w TR
gar & 5§ T 1 aE gIH-giEs AT A
A ¥, WE-AA § FAATIAAA WY
[ F w F1 A F, o A
T ot v xw 99w w gare gR, ag
FTH &7 T Forgd W7 AT 2 v
T o gy i BE et € 3
FERI 7RI | AT 5o amiT 5 [
ZISUT &1 {47 TAA WAL A7 A R
fr Tw TS 9V AT & g A A
3T fame 37 vy 4T & W9 AT AR
FAW & A AT § F WTSr WY AT
feqir o7 7T &, STH 2-3 WH TF
g fAAdr & 1 9 avg T 3T
TEA(F BI9T dgdr o W T FT W
S g7 &7 fewn 7w fafeay 37w
PR AT’

#e7 g8 gAT 98 § fF 9 g
ST Ak g1 s, Ag dvgs wE, e
STAT gEANTE AT & g A A
1 F7 fa= E—N7 ufys 7R 9
AT 7 ST AT A AT TG X A
g7 & 3% AT ¥ gU G
aTi & A § oy wu ST § 7

PROF. D. P, CHATTOPADHYAYA:
The dafficulties referred to by the hon.
Member have already been touched
upon. I have said that some of the
reasons of the decline of our mica
export are: discovery and use of
substitute, release of huge quantity by
the United States. We are taking
some steps to meet this situation. One
of them is the formation of the
Mica Trading Corporation and streng-
thening of the operations of weaker
mines and giving Government assis-
tance. We are aware of the difficulties
of the mine owners in the poorer
category. I am assure the hon. Member
that whatever is possible will be done
by us.

SHRI DAMODAR PANDEY: I ask-
ed whether the grip of the big owners
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has increased and the smaller sections
suffer more?

PROF, D. P. CHATTOPADHYAYA:
I have said that it had been canalised.
The purpose of canalisation is to en-
sure the interest of the relatively
weaker sections of the industry.

Special probe of rags consignment at
Bombay Port

*1024. SHRI SHASHI BHUSHAN:
SHRI ARVIND M. PATEL:

Will the Minister of COMMERCE
be pleased to state:

(a) whether Government fad
ordered a special probe about the rags
consignment detained ut Bombay port
to find out if garments have again
come in as rags;

(b) if so, the findings thereof; and

(¢) whether there is a proposal to
black hist certain foreign firms who
are indulging in this deal?

THE MINISTER OF COMMERCE
(PROF. D, P, CHATTOPADHYAYA):
(a) to (c). A statement is laid on the
Table of the House.

Statement

(a) and (b). Some consignments
containing rags have becn detained
by Customs in the Bombay port be-
cause on random inspection it was
found that some of the bales did not
contain 100 per cent mutilated rags.
According to the import licence con-
dition and the terms of the contract
entered into by S.T.C. with the foreign
suppliers, cent per cent mutilation
shall be effected ang a certificate to
this effect obtained from M/s General
Superintendence who are an interna-
tional inspection agency. The condi-
tion about 106 per cent mutilation, as
well ag definition of the term “rags”
introduced in order io prevent mal-
practices of the type which had oc-
cureg in the past. According to tbis
definition, the waste woollen cloth
should not excced 24 sq. inches (154.
84 sq. centimeters) in area, if it is
“new” rags (i.e., tailor cuttings) and
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if it is old rags, then these should be-
mutilated in such a way as to render
them unserviceable.

Since inspection at Bombay port
has revealed that these standards have
not been fully met, it is proposed to
have them fully mutilateq and ren-
dered unserviceable before release of
the consignments to the consignees,
who are manufacturers of shoddy
woollen products.

While no special probe as such has
been ordered, instructions have been
issued to venify the cxtent to which
garmenls remained unmutilated and
to ask the inspection agency to ex-
plain why theic hus been default in
carrying out 100 per cent mutilation.
It 1s understood as a result of the
test check that has been carried out
by STC und the inspecting agency
that some of the bales were not fully
mutilated and that in other bales the
wool conten. is found to be less than
the prescribed limit of 80 per cent.

1t is understood that one of the rea-
sons for cent per cent mutilation not
baving affected, is that mutilation as
carried out abroad does not go to the
extent of the mutilation prescribed
by us. Even a mutilated garment may
not. therefore, fully satisfy the
requirements laid down to the definition
of “rags” that is in force. However,
in order not to give any scope what-
soever for malpractices, it has been
proposed that the consignments should
be released only afler effecing 160
per cent mutilation according to our
standards under the supervision of
officers of textile Commissioner and
Chief Controller of Imports and Ex-
ports and subject to overall Customns
surveillance.

(c) STC has already blacklisted 24
firms in connection with previous
consignments The question of black-
listing any other firms in connection
willi the consignments referred to in
answer (o parts (a) and (b) of this
question, will be considered if they
are found to have coniravened the
terms of the licence and contract,
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AW ALAN : T T AY FE THT
€U ¥ wr 9w , TR w1 Ree
A

wY wim qIx : "emw wWEIAY,
wrgfre ST Y I fagvaen § HAQ
T8 § Wi g g 1 # W) wERA
%‘Wmﬁnﬁ aﬁﬁ'ﬂ:{fo ALY
dro A Y FENT ATET § WAAT & 99F
fargar wa fFaa & QAT AT 4T §
fore 1 agi TE T 9T, S 9T W
Ut § I fpadr weafaal § faTsr
WA sd% face fwar g ?

PROF. D, p. CHATTOPADHYAYA:
Sir. the STC imported precisely the
sort of things required. But, it is true
that specifications have not been ful-
filled because of the ambiguity regard-
ing the definition of rags, and also
Sir, because of non-fulfilment, con-
signmenis have not been released.
Twenty-four firms have becen black-
listed,

=t mfw wawr S 25 wefar o
Q- 9T foaee a7 & 9a¥ fade foaedr
& e T foeet @ A1 Tres® @ et
¥ fpas waq & 9 AT 7 §,
e fapast Fmd § G471 1T TR 3E91E
w/TET R ¢

PROF. D, P. CHATTOPADHYAYA:
Sir, the valuc of the imported rags,
if he is referred to the consignments
now impounded, js Rs. 65 lakhs.

. fY wler o7 : FIT TFE FT @O
?

PROF. D, P. CHATTOPADHYAYA:
Sir, as I said, the whole thing Is
channelised through STC.

st mfir waw - Y 25 FElw
&7 oY § 9a¥ Py fordeft § 7
727 L.S.~—2
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WRITTEN ANSWERS TO QUES-
TIONS

Activating Tea Trading Corporation as
a Major Force in Marketing

*1021. SHRI C. K. JAFFER SHA-
RIEF: Will the Minster of COM-
MERCE be pleased to state:

(a) whether there is any proposal
under (Government’s consideration to
aclivate the Tea Trading Corporation
of India as a major force in market-
mg; and

il

(b) if so, steps proposed to be taken
i thus regard? .

THE MINISTER OF COMMERCE
(PRCF. D, P. CHATTOPADHYAYA):
(a) and (b). Yes, Sir. The Tea Trad-
ing Corporation of India has rbtained
orderg for supply of tea to Defence
Services and West Bengal'Jail Hospi-
tal, They have been appointed buy-
g agents by the Governmeat of Iraq
Tea Purchasing Board. Two public
tea warehouses have been acquired at
Colcuita and Pathini Tea Estate is
proposed to be taken over during the
currcni financial year, While sn upto
date tea tasting room has started
funclicning, it 15 proposed to set up
a tea packaging factory also.

Acute Yarn shortage in Handlooni
Industry of West Bengal

*1025. SHRI CHANDRA SHEKHAR
SINGH:
DR. RANEN SEN:

Will the Minister of COMMERCE
be pleased to state:

(a) whether the Handloom Industry
in West Bengal has been facing acute
yarn shortage; and

(b) if so, whether Government have
made any special effort to supply yarn
to West Bengal?
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THE MINISTER OF COMMERCE
(PROF. D. P, CHATTOPADHYAYA):
(a) and (b). Availability of cotton
yarn in West Bengal has been satis-
factory so far and no complaints
regarding acute shortage have been
received by Government. Ilowever,
a constant watch over the situation is
being maintained in respect of prices
as well as supply. Prices of cotton
yarn are under price discipline and
the Indian Cotton Mills Federation is
ensuring that they are maintained at
the level of prices prevailing on the
28th March, 1974. Arrangements have
also been made for supply of yarn
directly from mills to nominees of
State Governments sponsored through
Textile Commissioner. Depots for
supply of yarn in concentrations of
handlooms will also be opened by
mills for maintaining supplies,

aTPTe AY ¥ JwwAt ¥ wrgwew #
gare wR ¥ fad qrad S & sow
% g wirefedt s frerfd
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%7 FEHT T 0 FH F FoOL qHAT )
T Awer agA § qgaar fwee | 5
§ 9N SA-AES geEr) JEET #
SIEAT AT FT GF |

() sl vaw watm  #
W gmAtTE @6 TN, A
Fr agEa it FETd da % sir W
fachaifat & greg ¥ ooF {aaTor
v F7R wony g 7 i war g

Discontinuance of Cash Aid to Textile
Exporters

*1027. SHR1I D D. DESAI: Will the
Minister of COMMERCE be pleased
to state:

(a) whether Government are con-
sidering to discontinue cash aid to
textile exporters; and

(b) if so, the salient features there-
of?

THE MINISTER OF COMMERCE
(PROF. D, P. CHATTOPADHYAYA):
(a) end (b). There is no scheme of
cash assistance by Government on
cotteyny  textile exports. H)wever,
Government contribute 5 per cent
f0.b. value of exports of cotton tex-
tiles to compensate for certain non-
refundable internal taxes borne by the
exported textile goods. This is being
continued for the present,
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Funds for Improvement of Monuments
of Archacological ang Tourist Interest

*1028. SHRI RANABAHADUR
SINGH: Will the Minister of TOUR-
ISM AND CIVIL AVIATION be pleas-
ed to state:

(a) whether Government have ear-
marked any funds for the Improve-
ment of monuments of archaeologi-~
cal and tourist inftrest during the
current year; and

(b) if so, the salient features there-
of?

sl

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI MAHI
SHI): (a) and (b). The umprovemen
of archaeological monuments is th
responsibility of the Archaeologica
Survey of India. The Department o
Tourism on the other hand 1s concernec
with the improvement and provision
of facilities for tourists in the areas
outside the archaeological enclosures,

A provision of Rs. 2 lakhs hag been
made in the current year’s budget of
the Department of Tourism fo: the
of selected Buddhist centres in Uttar
Pradesh ang Bihar included for deve-
lopment under the cultural tourism
pzogrimme. The schemes including
environmental control, accommoda-
tion and transportation facilit'es, water
and electric supply will be tak:n up
after the master plang have been pre-
pareq, and responsibilities have been
assigned among the various agencies
concerned with the development of
these centres,

Agreement with Iran for Supply of
Sulphur

*1029. SHRI YAMUNA PRASAD
MANDAL: Will the Minister of
COMMERCE be pelased to state:

(a) whether an agreement for the
supply of sulphur has heen concluded
with Iran; and
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(b) if so, the main festures there-
of?

THE MINISTER OF CJOMMERCE
(PROF. D, P. CHATTOPADHYAYA):
(a) and (b). The MMTC has concluded
a contract with Iran for impert of 1
lakh metric tonnes of sulphur for
shipment during the periogd April to
July, 1974, on f,0.b, basis.

Linking Export with Import of Con-
centrates by Messrs, Pure Drinks

*1030 SHRI RAGHUNANDAN
LAL BHATIA; Wil the Mimster of
COMMERCE be pleaseq to state

(a) whether Messrs. Pure Drinks
are required tfo lnk therr expoit
with 1mport of concentr .tes,

(b) whether the Comyany 1s re-
quired 1o export Coca-Cola itself and
not items like tea ang (ashewnuts.
and

(c) how much they hive exportied
agamnst theirr mmpor.s during the last
year?

THE MINISTER OF COMMERCE
(PROF. D P, CHATTOPADIIYAYA):
(a) No, Sir. M|s, Pure Drinks is a
purely bottling company and 1t does
not import concentrates.

(L) and (c), Do not arise

fagr & st w faaix

*1031. S} THEAT TEHT ¢ 397
wfoyeq gt ag FAT FY FO G v -

(%) 71 fagrx F wrat 1 sfe
Y war 7 faule feay ey §

(@) = w<wr< ¥ Wt w1 veaTRA
T & frg A€ P amg & AR
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() afegr, AN semsAIOTIE?

arforsw |4t (sito ¥ dlo agz?—
weaww) : (F) S g 1 agrfy ST
frata wiwd adt @@ o

(@) =i (7). <t g wrEl &Y
faata ahg fewir & gy ¥ oF 995
FEw & fag v gra naifsa e
A H g, f99 g=d gagdis
YT & Yo wreew forar s

Trade with Tanzania

*1032. SHRI R. S. PAMNDEY: Will
the Minister of COMMERCE be
pleased to state:

(a) whether our trede with Tar-
zania in 1973-74 has g.ne up as com-
pareq to previous years; and

(b) if so, the traditivnal items of
our expori and impor: from that
country?

THE MINISTER OF COMMERCE
(FROF. D, P. CHATTOPADHYAYA):
(a) Yes, Sir.

(b) The main items of exprorts from
India to Tanzania are jute manufac-
tures, cotton manufactures, manufac-
tures of metal, transport equipment,
medicinal and pharmaceutical pro-
ducts, paper and paper board and
developed cinematographice filins

The main itemg of imports into India
from Tanzania are raw cashew nuts,
sisat fibre, wattle extract.

Import of Steel Billets by MMTC
during 1973-74

*1033. DR. LAXMINARAIN
PANDEYA:
SHRI VEKARIA:

Will tihe Minister of COMMERCE
be pleased to state:

(a) whether the Minerals and
Metals Trading Corpnration has not
utilised even a single pie from the
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allocation of rupees five crores made
by the Government of Indiy for im-
port of steel billets from rupees
payment areas in 1973-74; :

(b) if so, the reasons therefor; and

. (c) its effect on stecel 1e-rolling

mills in the country?

THE MINISTER OF COMMERCE
(PROF, D. P. CHATTOPADHYAYA):
(a) and (b). Yes Sir. The supply posi-
tion of billets in the internationat
market has been difficult in view of
high prices;

(¢y The requirements of sleel re-
rolling mills have been met to the ex-
tent possible from indigenous sources.

Banning Exports of Certain Items

*1034. SHRI PILOO MODY: Will
the Minister of FINANCE be pleas-
cd to state:

(a) whether the Finance and Con-
merce Ministries have discusseq pro-
posuals for banning export of certain
items unless the exporters satisfy
Government about payment they re-
ceived agaimnst goods exporled as re-
quired under the Foreign Exdhange
Regulation Act; and

(b) 1f so, the salien{ features of
uch discussions and the reaction of
Government thereto?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b), The matter is under
consideration.

Proposal to Introduce Tourism by
Offering “Arabian Sea Crutam on
*  Board”

*1035. SHRI SHYAM SUNDER
MOHAPATRA:;

SHRI NAWAL KISHORE
SHARMA;

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to
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state:

(a) whether Air Tndia is consider-
ing any proposal with cooperation of
Shipping Corporation of India to
infroduce a novel system of tourism
offering ¢‘Arabian Sea cruises on
board”;

(b) if so, whether Air India
chartereq a ship from Greece;

Las

(¢) the expected number of tourists
to be attracted to visit Indig as a re-
sult of introduction of the nogw pat-
tern and the expected foreign ex-
change to be earned; and

(d) the broad features of the pro
posal?

THE MINISTER OF STATE IN THEF
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI
MAHISHI): (a) and (b). A proposal
to introduce cruises for tourists in tle
Arabian sea has been accepted in
principle by Government. . Detls
are being worked out in consultation
with the Shipping Corporation of
India,

(¢) and (d). It 1v expect:d that
about 3000 tourists would take these
crussey in the coming winier scason,
It would be possible to estit iate the
earnings only after complets details
of fares, off-shore excursions, et
have been worked out.

Planning Commission decision to freeze
the capacity of Textile Industry

9828. SHRI DHAMANKAR: Will the
Minister nf COMMERCE he plrased to
state:

(a) what are the reasons for the
Planning Commission’s decision to
freeze the capacity of textile indus-
try (organised sector) when the pro-
duction has wocfully gone down and
population increases at the rate of one
million a month;

(b) whether this factor has not con-
tributed to inadequale availability
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and consequent black-marketing of
zloth; and

(¢) if so, the reasons for denying
this labour-intensive industry the
privilege of renovation and moderni-
sation, especially when this year in-
dustry has carned about Rs. 154 crores
frem exports?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE) :(a) No such decision
has been taken, On the other hand
during the Fourth Plan period expan-
sion in the Coiton Textile Industry
has becn authorised both in regard to
spindlcage as well as loomage tc the
extent of over 2.5 million spindles and
16,000 looms. There will be further
expansion in the Industry during the
Fifth Plan period also.

(b) and (c), Do not arise,

Publiec Sector Undertakings in Andhra
Pradesh

9629, SHRI Y. ESWARA REDDY:
Will the Minister of FINANCE be
pcased to state the names, location
and other particulars of the public
seclor undertakings being set up by
the Centre in Andhra Pradesh?

1HF MINISTER OF STATE IN THE
MINISTRY OF FINANCE :(SHRI K.
E GANESI): The information is given
in the statement laig on the Table of
the House [Pluced wm Labrary. See No.
LT/7035/74)|

Sharp increase in Price of Cotton Yarn

4830 SIIRI C. JANARDHANAN: Will
the Minister of COMMERCE be rnleas-
eq to state

ta) whether the price of  cotton
yarn has shot up after the hfting of
the control on it by Government; and

(k) if so, the particulars thereof and
the steps taken to prevent thiz and
the atrangements made to distribute
the cotton yarn at reasonable prices?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI 1 2
A. C. GEORGE): (a) and (t). Two
statements (I & II) showing cumpara-
tive market prices of cotton yarn of ATl
counts upto 80 immediately before 4 fra
renoval of price control over such e frar
yarn and in the last week of April, farer -19-
1974, are laid on the Table of the 5.1 311272
House, [Placed in Library. See No.
LT-7036/74]. A statement (III) detail- 5. WITET
ing the steps taken to arrest the price )
rise, ete. is also laid on the Table of A 97-
the House. [Placed in Library. See foasrtor frsr .
No. LT-7036/74]. 5.3 30673
kg X4 ¥ wrw v @ gfeow .
9837, st fimy o difaa: = SxFdrmfem 3,29 31-3-73
forey o g T Y TG PR AR,
1973 oF g Uy w1, fod %, gmmr dmr
aF g% Zfewr A o T e frrer 1.2 -1-7J

gl ¥ ww g7 @ et oA
shrwa frat g ?

farer W5t (st Twarrara @) ¢
groee: @ e faeg qeqm zw
TR FAFS I QT a9 F A I
fafed g @A § 1 14 TR AET
oY, areiy fod &F AR 2 @
facfio geart # w00 FT @ Ayl
aifeat ¥ ad=fat (gfod) &

e = fea Ay & —
x5 /faitr geqr sfewe Freafafas
FTATH i Y
1 2
1. W fod
&% W IqFT
qEHT qeYqTY 7.7 31-12-72

2. ReIF AE 5.1

3. 14 UETEN
£

g Wi * frafe # sy

9832, oY War AT NH1: w4
arforsg 7T qg AW FT FIT w8 5

(%) a7 7eq AW T fysrelt A
FA F sfcormersy g A gs w
&F IO G OAE fratr § sohghd
1LY

(@) afz gr, & wraet FoAr &
ATH FT fa9me 77 = & w|v
FAAE FATE?

oiforeg swmwa § IR (s
Qo ®to wrr) : (%) ot i
(&) ww 7 Iz

*y2 Fara? 1972 #1 vfed &% 08
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aen win ¥ dfer o ftft wufa

9833. =t Wy =wroy AHfera: s
e w9 ag ST HY w0 w4

(%) ®=0d%& TEEO F A9
o weq X2 § 94T 70,000 wfraay
¥ fau v g% Y w=Eear g,

(=) afz gr, &Y weq 23w & qfpn #t
oY e ST & @ wvor & A

(%) v o3 ¥ ©F qx fom
Stferare S G T FY JIATATAT T ATAT

7

fradf (s ot Twgo)
(%) & (7) wrawenr & awa FiwT
SorrT ¥ aie faamar age,wiaw 41
A IFIT & AT T faqwAIn T FY g7
FNFMNEH, A (A7 Frfar g
fuey e asf Faw g ww N R
FF T AT @Y FY TV, UeTET
gfaw F AT AN aT AT W F Ign
ofa® T & | TA-TRA T G AY T AT
FY AT T 1969 F AT H 343 § a1
¢ faEat 1973 % W7 75 800 T T4
g1 57 wafn v aiA §T 119t 17 e
1,16,000 ¥ 9Z%7 52,00 &Y W4T 1
Hfp oETTreR faraer AT fefa ot
78T & qN1 o7 TR A worw e
Ay 577 9for &, 5% @13 A AT A
TET faaT ST AFAT 21

qe q¥w A AYqr wq w fAais

9834, =t Wy aew Ny FaT
anforsw wwAT a8 T AT F97 TG {9

(%) ®aTa¥ 1972-73 AT AW
§ foaramn sqer foafe g gAsT
A ¥ g & feater wfur® &Y war s
sixfrfa i i T wior 3 ;

(=) =F 1972-73 % sdeqr 1973~
747 frg fver & wiwT w9 =1 faata 79
PR, AT

(1) fraar 7w foafe gor @
TEH T HT |

wifwsw dava ¥ gu-dft (s go
|0 i) : (%) TSH-AX Fate &
9% TFE TE 7@ AT | 1972- 739K
1973-74 % V1A 9T F98 & FA

fraiis far T

g T H
1972-73 147.73
1973-74 197. 68

(=) #vr x93 ¥ faate ¢7 A9
9T G-I & = ¥ ey nar g |

(1) a7 A&y 3597

Tfeat w frata

9835. st wm =weowr vy
Fa7 arfrva gdT a8 A #Y v
w3 {7 :

(%) af 1972-73 ¥ Nfga &
frata & o & fray fadelt A
FATAT ;AT

(@) wem 13w A yeaF Fratasat
w5 ¥ 7 A9 91 F gw v feaHr
wrat & fifedt 1 faaty fear ?

aiforem Aqra § S-HAY (s
g> #to wrA) - (F) 14.01 9
T

() fratq samae e R R
¥ fa¥ v3 wd §, 4T a7 q9T-AIL
a0
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Visit by Trade Teams to S.E, Asia ané
Australia

9836, SHRI SUKHDEO PRASAD
VERMA: Will the Minister of COM-
MERCE be pleased to state:

(a) whether Indian Trade teams
were recently sent to South East Asia
and Australia to explore the possibili-
ties of increasing exports of Indiar
goods to those markets; and

(b) if so, the extent to which the
objective is likely to be achieved?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). Durmg
1974, a Declegation from the Ministry
of Heavy Industry led by its Sacre-
tary visited Malaysia and Singapore
and reporied gooq prospects for the
export of Indian Engineering equip-
ment, turnkey projects and consul-
tancy services ag well as for setting
up of joint ventureg in Malaysia and
Singapore. Specific possibilities wer
identified in the fields of Hydro Elce-
tric Projects including transmission
towards, switch-gear and power trans-
.formers, thermal power units, sponga
iron plants and oranes for shipyards
and cement plants. To perste these
possibilities further, a team of ex-
perts was sponsored by the Minist1y
of Heavy Industry to Malaysia, Singa-
Pore and Thailand. The report of the
Team is awaited.

In 1974, the Federation of Indian
Export Organisationg sponsored two
Delegations, one to Japan, South
Korea and Thailand and tha other to

Australia, New Zealand, Fiji and
Philippines. Their Reports are also
awaited,

Expansion of {rade between India and
Mauritius

9837. SHRI SUKHDEO PRASAD
VERMA* Wil the Minister nf COM-
MERCE be pleased to state:
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(a) whether the Commerce Minister
of Mauritius has recently dimd
with him the scope for expamh.ng
trade between Mauritius and India;

and ! “t

(b) if go, what are the broad fea-
tures thereof?

* THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A, C GEORGE); (a) Yes, Sir.

{hb) Both the sides reiterated their
desire to strengthen mutual irade and
commercial relations and that all
possible effortg in this direction should
be made by the two Governments.

Imports from U.S.A.

9838 SHRI BANAMALI BABU:
Wil] the Minister of COMMERCE be
pleased 1o state the estunated value
in the Indian currcency of the articles
proposed to be imported from USA
during the current financial year?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): It is not possible
at the stage to estimate the value of
our imports from U.S.A. during the
current financial year,

Nationalisation of Coir Export Trade

9339 SHRI C. JANARDIIANAN:
Wil] the Minister of COMMERCE be
pleased to state:

(a) whether Government are aware
that the Coir Corporation has to com-
plete with the private traders in its
export trade, who can influence the
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foreigners by way of allowing com-
missions and ofher kinds of conces-
sions;

(b) if so, the steps proposed to be
taken to save the Curporation from
this disadvantage; and

(c) whether Government propose to
nationalize the Coir export trade?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). Export
of Coir products can be made by re-
gistereq exporters including state
trading agencies e.g. Kerala State Coir
Corporation after obtaining an export
licence from Coir Board, With a
view to have healthy competition
among the exporters, export licence
is issued only when the contract is at
minimum floor price fixed by the Coir
Board or at higher price.

(¢) There is no such proposal at
present.

CIRT gTU WAL & AW

9840, {1 WEATT WAATET: FAT
anforen HaT ag TATT BT FAT FIT

(%) wa ad & Ay S AF
qEd ¥ 39 99 T AT § 99 1
AT TAT THAAT FFTHT 1T AT TIT;

(@) ¥ a¥ 9T & o aegei
‘1 frata g S7 9T wAT www fHaar
qeq FgT HT AT ATTAT;

(v) gmy { 7f a2t qzr *
T T, AT

(7) zm @ wgErar qfr fra
THETLT HT QAT 7

Tifrer wAawm § SE-HAT (s

Qo o W) : (F) & (7). 7@l g

gk frafe M= wmE T 9F R F

SR &Y FAAT W "I faeE-
sTdY g1 @Y & AR a9 F7 wreal §
TEETer gfg & J wey wraemw
AT 1 F AL A Sea AT ITg ZI A
¥ 1974—75 F YT T 97 FT AT &
AT & fa3w sqUare &7 qEr AT

qg T F GAEATE |

fazg amx & s fofy
alawfas wfafrag @t st @ g
fw oY saraTe & W@ FU FATANT FH
w4 F fau ot Im & fou, o= &
qrEl §F F A9 IUEH IWAHA §
fata &1 % Sm @rE |

FEAFT F1 TUN T [AeAfafas
g
(%) fageaw wiasr § miuFaw

faata @wTeaaT ar Sael
FT AT AT |

() T& weqew QAT FT 9av
FATET gl TT  IART F
fratat & ofas 1€ e
ST gl AEAT; ;WIT

() & uTAgeAr fame waEy
IR T FTET FIIT HIT
79 SRl & fafa & fag
gfafem @ fam =@
STZI AT FAT |

Fq W & aformeEs g9y
et & o ar=e gaadta 15 ® wag
¥ 7-6%, 0 Y ax W AE E IgE
qataw & 9 fadtm ad § faf
FH FEE WM | AT SRS
g &7, 93 ®rew 7 @Iy F7 o o
gfeafag &, st faata g % aX &
gy a9EaT § fF 9 1974-75 W
1972-73 F T &1 goaar § goA
¥ o wfuw g
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afr Jg #1 fraty

9841. ST TFATT AATHT : 4T
Fiforsa Hal A TN WY FAT FT
fF :

(F) #a1 7@ ad & FIAT T
ay #r afqwr g &1 fAafe agen
gy fafemagr mar & ;

(&) #a1 3@ ag S IIF W@
AEATT FI W § IaH! F.Aq fqem
A § qgT g T3 g T 39 FIA
A F1 71 wfgs &7 T A0 ;

(w) 7ar &@frsr &g 1 fAafa
WTE HAT T 9T FW 9T fqaT &%
W@y, AN

(w) afs g, @ acaradr g&q
arg Far § 7

TifrsT daram ¥ IO-AA (A
To dlo @) : (F) AT (@). A
g

(1) HI= (=) : 7 waeF F7 fAq1q
Fal & aateq gfg &1 7€ § v g%
qqT arqeq Tl qX fiT F gq
16 gfgma & e3afamaas & |

Export of Explosives
- 9842. SHRI G. Y. KRISHNAN:

Will the Minister of COMMERCE
be pleased to state:

(a) whether there is any proposal
under the consideration of Government
to boost exports of explosives and
announce a cash assiztance scheme in
respect of certain items; and

(b) if g0, the main features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A C. GEORGE): (a) and (b). Gov-
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ernment do not have any special pro-
posal under consideration either to
boost exports of explosives or for the
grant of cash compensatory allow-
ance. However, on individual com-
modities, after scrutiny of cost data,
etc. the Government may grant cash .
compensatory allowance from time to
time.

wix & s fawr % fag =o

9843. s gFT I FGIA
F1 fq T HefT A aq Y FOT H 4 05

(%) wa #r wig & Arnfrs
fagra & foq 1971-72, 1972-73
AR 1973-74 F fFaa1 ffqar aq@m
HIT HT AT gAT & ; AR

(g) s& 92 #war fwg s@ a
I & X AR G & W
g FaT & 7

faa it (N agasIaTIFIN) ;@
(%) = foad 1971-72, 1972-73
T 1973—74 F AT wig § Ararrfire
fagra F faq sma w3l AR wIH
£1THH ST E | (HArAT § Q@I AN
afgq qear go #o—7037/74) 1

(@) wig & S "gEar ¥,
TRAE Af-=aen & fagma & fac
HIHTT T, TCATY FAT H Awaqfea
fasam & fasrg & foo fagg =T 7%
HO QAT G agrEar miwa §
gger a1 | F I AN §, BT & TA-
FT H AT G F AT I
¥ mw | S fE o wew @
w7 faa<or ‘@’ § sa@r w@r g, |
F 2T JAT ATTHT HIAAT FT I
o, far-faea wwrt qor frm-fas g#1<

& ol & At | fare faw § ) [wa-
w7 | & ol | dfeg qear LT-
7037/74]
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dam § wowy w1 K7

9844, *ft gEN WT €YIA :
w7 e wdY ag s@Ty FY FT W4T
fw .

(%) oora ¥ ara q awt & fopar
FTAT W a<weE faar @,

(@) v ddq & Fray sufwadi
% fagg wrdaw) #v 7€ | M

(7) g7 wafy ¥ foray =afaar @@
s Fam wu wv fradr w7 I
faer 7

far daew & ew wAY (s
¥o WiXo AW : (F)EAT 1972-73
AT 197374 F o vwferen  qar
qAAET ¥ HETT AGFT & wfwre
@t ¥ g &v fawwr gt @1 as
gentfwgi & awg qwer wf afmrafagay
F1 gFr faeaeT §

VAISAKHA 20, 1896 (SAKA)

Oral Answers 50

7t forg sl sgTT w8, Sy
det vy fad wqaT § —

1972-73 73-74

TR AT FrA)
Frag . . 2 14
T SEETET AT 1 1

1972-73 1973—74
®o o
3,24,725/— 10,35.131/—

(@) fom 15 amen § Feaam@
afcgrqfemr oy wf oY, 998 & 14
wwEl ¥ mae wfylwaw, 1961
= aru 132 (5) F weitw Afww
Ry o fRaT wn & ) ag s
o & fe ot wiwet & frafre w5
qgiwo wiwofta o3 & ¢

(w) ofearar w wy@Ee #
wg ¥ afesreddl ¥ 1972-73
T 1973~74 F &0 fom =afmal
¥ fasms qeamr Y A #

w1 =Y frar nav fraty

9845. =it g¥W 97 wGAW : FAT
aforsa w5 77 @9 W ogur w9
f¥

(F) =1 %1 i vt & frata
T TrE F ATV B G F o /T
Afarwrd; o

(@) fadtm a7 1974-75 &
RAANA  (Fay sa7 £ avpgi v (st
(7T st ?

wfwsw daem § gw (o
Qo ®Yo wWist) : (%) #fawy 7y
qredry gy teats 779 & fAo gT
ot & A7 A9 sneT 93« oo
AT T} ARG T 1971-75
& {=q fafaty 1wt W wrvEr ¥
AT T a0 o d & 13 2
A {zeefi g1 a7 s o
gt A &1 afufses qq, ifv-
ariotsaF 13w F w4 T Tl
FIAL AvAE w1l § 3 sy §
& 1A A1 T AT AV S sEeRT
7o 37 fafaa = g5 2 1 mET
AT AYtaad /T F1 AT AR,
faarga 47 wvmTng g9i F fqat
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Measures Resorteq to by State Gov-
ernments to Circumvent Finaneial
Discipline Imposed by, Centre

9846. SHRI B. V. NAIK:

Will the
be pleased to state:

(a) the various measures resorted to
by the State Governments to circum-
vent the financial discipline imposed
by the Centre; and

(b) the steps taken by the Central
Government to counter them?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): (a) The Government of
India is not aware of any deliberate
measure adopted by the State Gov-
ernments in order to circumvent the
scheme for preventing them from using
overdrafts as a budgetary resource.
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Grant of Pension to Persons Retired
in Pakistan

9848. SHRI PRABODH
CHANDRA:

Wil the Mmister of FINANCE
be pleased to state:

(a) the number of persons who re-
tired in Pakistan and are now getting
ad hoc pensions from Government aqf
India in lieu of the actual pension due
to them from the Government of
Pakistan;

(b) whether Government are aware
that these pensioners have not been
able to draw their entitled actual
pension so far;

(c) if so, whether Government are
considering payment of arrears to
those pensioners who are drawing less
than Rs. 100~ in view of the high cost
of living; and

(d) whether Government have any
proposals to mitigate their hardships
in these days of rising prices parti-
cularly when such persons would be
around 80 years olq and if so, what
are these?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): (a) to (d). The information
1s being collected and wall be laxd down
on the Table of the House as soon as
possible.

New Textile Distribution and Pricing
Policy

9849. SHRI INDRAJIT GUPTA:

Will the Minister of COMMERCE
be pleased to state:

(a) whether Government would
shortly announce the new textile dis-
tribution and pricing policy;

(b) whether certain states hold
individual opinion about this matter:
and;

(c) if so, the

thereof?

salient {eutures
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C, GEORGE): (a) A revised policy
for controlled cloth was announceq in
the Lok Sabha on the 29th March
1974.

(b) and (c). Consultationg are being
held with the State Governments to
find out ways and means to ensure
distribution of controlleq cloth in
semi-urban and rural areas.
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Procedure for Checking International
Passengers

9852. SHRI G. Y. KRISHNAN:

Will the Minister of FINANCE
be pleased to state:

(a) whether Government have de-
tected some cases of smuggling by
foreigners after they had arrived at
the Bombay airport;

(b) whether Government have
studied the procedure of checking the
international passengers at the termi-
nal, in the coach and in the domestic
lounge; and

(c) if so, the outcome thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): (a) to (c): Customs Intelli-
gence Officers are posted at the airport,
who maintain surveillance on coaches,
international Jounge, domestic lounge,
e‘c. During the year 1973 and Jan-
uary, 1974, 7 cases of attempted smug-
gling of goods into India by foreigners
after arrival at Bombay airport had
come to the notice of the Customs
authorities.

Procedure for Running of Wet Canteen
ang Recreation Club in the Office of
Controllers of Defence Accounts Patna

9853. SHRI RAMAVATAR
SHASTRI:
SHRI 3HOLA MANJHI:

Will the Minister of FINANCE
be pleased to state:

(a) what are the procedures for
Running of the Wet Canteen and
Defence Accounts Recreation Club in
the Office of the C.D.A. Patna and
what are the sources of their income;
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(b) whether there were any irregu-
larities cormitted in the purchase of
Refrigerators/Freezer for the Wet
Canteen;

(c) whether major portion of the
Fund of the Defence Accounts Rec-
reation Club has been spent on func-
tions only since the year 1972 to date;

(d) if so, whether election of the
club is due; and

(e) if 80, the reasons for not holding
the election?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): (a) The Wel Canteen in the
Office of Controller of Defence Ac-
counts, Patna 1s rup departmentally in
accordance with the orders issueg by
the Government of India from time to
time. The management of this Can-
teen vests 1n a Managing Committee
comprising of 3 members from the offi-
cials side and three members from the
staff’ side. The source of income of
the Canteen is only the subsidy given
by the Government to meet partly
the cost of es'ablishment etc. and the
Canteen meets other expenses from
its sale procecds.

The Defence Accounts Recreation
Club for the Office of C.D.A.,, Patna
is managed by an Executive Com-
mitiee, Theé sources of income of the
Recreation Club are the monthly
subscription from the WMembers of
the Club, the annual grant-in-aid
sanctioned by the Government and
the share of profit given by the
Canteen Stores Deptt,

(b) No, Sir.
(c) No, Sir.

Out of a total expenditure of Rs. §683
incurred during the year 1972-73 by
the Defence Accounts Recreation Club,
a sum of Rs. 2507.33 was incurred on
functions including the Silver Jubilee
Celebrations of Independence Day. In
the year 1973-74, an expenditure of
Rs. 1745.08, out of a tota} expenditure
of Rs. 431438 was incurred on func-
tions by the Recreation Club.
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(d) Yes, Sir. .

(e) The elections of the Club were
last held in August, 1972. The pre-
sent Executive Comninit‘ee of the Rec-
reation Club has decided to hold the
elections after April, 1974 and after
the Annual Day Function of the Club
has been celebrated.

Difficulties faced by Tobacco Exporters

9854. SHRI K. MALLANNA: Wil
the Minuster of COMMERCE be pleas-
cd to state:

(a) whether EEC tariffs are posing
difficulties to the Indian exporterg of
unmanufactured fuel cure Virginia
Tobacco ag Cemmunity imports of
this item are nuw subject to different
rates of import duty depending on
mmports under the tariff quota of 30
million units of account in the im-
porting countrir; and

(b) if so, the steps Government
have proposeq regarding the levy
duties calculated on the basis of its
own rates?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE); (a) and (b). The
European Economic Community has
included unmanufac‘ured FCV tobacco
in its Generalised Preference $cheme
for 1974 and the tamff has been sus-
pendeg at 50 per cent level, subject to
the Community tariff quota of 30
million umts of account which haes
been further sub-divideq among the
Member States of the enlarged Com-
munity

Despite 50 per cent tariff concession
under the Generalised Preference
Scheme, the tarift in UK on the Indian
FCV tobacco has gone up following the
gradual alignment of UK.'s customs
tariff with the common customs tariff
of the Community commencing from
1st January, 1974

The specific nature of duties in UK.
as well as in other Member States of
the Community also operates against
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the cheaper Indiap tobacco vis-a-vis
the costlier tobacco imported from
other sources.

The solutions to the problems con-
fronting the Indian tobacco in the en-
larged Community market are being
pursued,

No revision in the rate of Indian Ex-
port Duty on FCV tobacco is con-
templated at present.

Manufacture and X¥mport of mutton
tallow ,

9855. SHRI SHANKER RAO
SAVANT: Will the Minister of COM-
MERCE be pleased to state:

(a) what was the quantity and price
of mutton tallow that was imported
and indigenously produced during
1972-73 and 1973-74;

(b) what are the priorities fixed
for distribution of mutton tallow;

(¢) whether any quota was given
during these years to small soap
manufacturers in the moffusil; and

(d) if s0, the gquanium thereof?

TH: DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE); (a) The quantity
and value of mutton tallow-imported
by the S.T.C. in 1972-73 and 1973-74
were as follows:—

Year Quantity Value
Metric tonnes Lakhs of Rs,
1972-73 63,783 915.67
1973-74 29,950 68339

There is no indigenous production
of tallow.

(b) The imported tallow is distri-
buted to the organised and small scale
sector in the ratio of 60 per cent;
40 per cent, respeclively.

MAY 10, 1974
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(¢) ang (d). The quantities of
tallow distributed to the small scale
sector in the moffusil has been esti-
mated as under:—. i

Metric tonnes
1972-73 . . . . . 27,882
1973-74 . . 16,500
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Non-payment of Taxes by Birla

Concerns
9857. SHRI SHIVNATH SINGH:
Will the Minister of FINANCE be

pleased to state:

(a) which of the Birla business con-
cerns are in default of tax payments
and for what amount;

(b) how much tax arrears are
pending against the members of Birla
family upto the year 1973-74; and

(c) the reascns for keeping these

amounts in arrears and stepg proposed
to realise them?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): (a) Information in respect
of tax arrears outstanding against
Birla business concerns ag on 31st
March 1974 is being collected and will
be laid on the Table of the House as
Soon as possible;

(b) The following demands were
due from members of Birla family as
on 31st March 1974:—

Incom-tax Wealth-tax Gi‘t-tax

(Rupees in lakhs)
Arrexrs of

demand as
on 31-3-74

4.49 202 0004

(c) Demands referred to in part (b)
above are outstanding because of
pendency of the following actions:i—

(i) Verification of pre-paid taxes;

(ii) Adjustment of refunds
pre-paid taxes;

and

(iii) Revisionary actions like rec-
tifications, etc.; and

(iv) Appeals before the Appellate

Assistant Commissioners of income-
tax.

The concerned Commissioners  of
income-tax have been directed to get
the pending actions finaliseq and ap-
peals disposed of expeditiously.

Underhangd sale of goods by J. T. C.
Mills, Phagwara

9858. SHRI JYOTIRMOY BOSU:
Will the Minister of COMMERCE be
pleased to state:

727 L.S.—3
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(a) whether M/s. J.T.C. Mills, Phag-
wara, a concern of the Thapar Group,
are the manufacturers of cotton yarn
and cotton and silk fabrics;

(b) if so, total production of each
variety of yarn and cotton and silk
fabrics in the units under the control
of the company, year-wise during the
last three years;

(c) the company’s (i) total gales,

(i) gross year-wise during the last
three years;

(d) whether it has been reported to
him that the Company are earning
huge amount of additional profits
through wunderhand sale of goods
which are mainly being shared by one
Director of the Company and the sole
selling agents), M/s. Beni Prasad
Krishng Gopal, who have also different
firms under various names in Calcutia,
Bombay, Ludhiana and Amritsar;

(e) whether Government have
vestigated this allegation; and

in-
(f) if so, the findings thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A, C. GEORGE): (a) M/s. Jagatjit
Cotton Textile Mills, Phagwara, is a
composite unit, manufacturing cotton
yarn and cotton fabrics. Information
about their silk fabrics manufacturing
activity, if any, 'is not readily avail-
able.

(by A statement showing the pro-
duction of cotton yarn (countwise) and
cotton cloth (categorywise) during the
last three years is attached.

(c) The figures of sales, as given in

the published accounts of the com-
pany, are as follows:—
Year ending Sales
31-1-1971 Cie . 69805
31-1-1972 87718
31-1-1973 961°73

(@) to (f). The position is being as-
certained. |
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STATEMENT
Statement of Production of Cotton Yarn (Countwise) and Cotton
Cloth (Categorywise) by M/s. Jagatjit Cotton Textiles Mills,
Phagwara
(A) PRODUCTION OF COTTON YARN (COUNTWISE)
(In. 9000 Kgs
S. No. Cotton Yarn count groups ’ 1973 1972 1973
1 I1-I10S8 . . . 397 953 1,096
2 11—20 S 3,786 3,480 4,131
3 21~—30 S 1,564 1,416 970
4 31—40 S 838 944 988
5§ 41—60 S . . 45 41 148
6 61—80 S . : . 119 97 20
7 8i—Above . . B . . .
Tol1AL 6,749 6,931 7+353
(B) PRODUCTIOI:I OF COTTON EE&TH (CATEGORYWISE).
(in *o0o Metres)
S. No. Category 1971 1972 1973
1 Coarse . . . . 10,882 12,053 13,333
2 Medium ‘B’ . . . 14,983 14,078 12,872
3 Medium ‘A’ 10,265 10,656 9.942
4 Fune 932 1,870 1,300
s Super Fine . 394 710 376
ToraL 37456 39,372 37,823
T-‘inancial control in Public Sector Corporation and Indian Airlines Cor-

Undertakings

9859. SHRI G. P. YADAV: Will the
Minister of FINANCE be pleased to
state:

(a) whether a limited delegation of
financia! power has been made to
various administrative Ministries of
the Government of India, and the main
Financial control has been left with
the Ministry of Finance;

(b) if so, what type of financial con-
trol is operative in various Publie
Sector Urdertakings with special 1efe-
rence to India Tourism Development

poration; and

(c) whether there is any Govern-
ment agency in the Public Sector
Undertakings to check and see that
the administrative ang financial powers
are not vested with one person or the
Finance is kept independent from any
adminisirative control?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): (a) Within the framework
of accountability, the financial powers
in Government are delegated to the
to enabling them to discharge their
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responsibilities properly. Presently,
the administrative Ministries are em-
powered to incur expenditure from
out of the budgetary allocations, as
voted by Parliament, in respect of
creation of posts, appropriation and
re-appropriation, contingent expendi-
ture (subject to limits), to write
off  losses sanction grants and
loans to subordinate bodies, etc. as
laid down in the Delegation of Finan-
cial Power Rules, 1958. Those powers,
which have not been delegated to the
administrative Ministries under these
Rules, vest with the Ministry of Fin-
ance. The question of enhancement
of the delegated Financial powers is
being examined by Government.

In the case of Public Enterprises, the
annual capital budgets of the enter-

prises have to be approved by the
Finance Ministry ang the tunds re-
quired from Government voteq by

Parliament. The administrative Min-
istries, can, thereafter, release funds
on the basis of these approved budget
provisions, cxcept that, in the last
quarter of the year, the release has to
be with the approval of tlhhe Ministry
of Finance. In the case of Public
Enterprises, that bhave incurred cash
losses, which have to be re-imbursed,
by Government, the revenue budgets
have also to he approved bv Govern-
men*.

(h) All financial powers of the Cor-
porationg vest with the Boards of Di-
rectors. The Boards of Directors have
complete powers except the power 1o
take major investment decisions, which

is reserved by Government. In the
exercise of these powers, the Board
is advised by the Company’s Chief

Executive and its Financial Adviser.
The Boards of Directors, in  turn,
delegate financial powers to appro-
priate subordinate authorities within
the company. The delegation is gene-
rally done by.

(i) reserving matters which require
the concurrence of the Financial Ad-
viger;
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(ii) matters where consultation with
Financial Adviser is necessary; and

(iii) those on which he need not be
consulted,

Control is also exercised through the
Interna] audit, statutory aadit and
audit by the Comptroller and Auditor
General.

The India Tourism Development
Corporation ang Indiap Airlines follow
the general pattern of delegation ot
financial powers and financial control.
Both the Corporations have fulfledged
Finance Divisions whose chiefs assist
the Boards of Directors in the exercise
of the Corporation’s Financial Powers.
The Indian Airlines, which is governed
by the Air Corporations Act, is also
required to obtain Government’s prior
approval in certain other respects.

(c) As stated, all powers, including
financia] and administralive powers,
vest with the Boards of Directors and
not with any single person. The Boards
of Directors may devise suitable dele-
gation of powers for the proper func-
tioning of its activities. As such, the
question of vesting financial or admi-
nistrative powers with any single in-
dividual or divorcing it from adminis-
trative control does not arise.

M/s. J. P. Builders, Madras

4860. SHRI S. A. MURUGANAN-
THAM:' Will the Minister of FINANCE
be pleased to state:

(a) whether M/s. J. P. Builderg of
Madras were raided and black money
was seized;

(b) if so, the amount thereof; and

(c) what action wag takey in the

matter?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI X. R.
GANESH): (a) to (¢). A search was
conducted by the Income Tax Depart-
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ment at the premises of Mis. J. P
Builders, Madras on the 7th June, 1973
Incriminatmg documents and papers
were seized ;m the course of the search
but no cash was seized Investigations
on the basis of seized documentg are
in progress and action as called for
under the law w1l be taken when the
investigations are completed

Misbehaviour of the officiais of the
Office of Dy Chief Contioller of
Imports/Exports, Ernakulam

9861 SHRI KARTIK ORAON Will
the Minister of COMMFRCE be pleas-
ed to state

(a) whether Government have re-
celved complaints about officials work-
aing 1n the office of Dy Chiet Controller
of Imports and Exports,, Ernahulam

cing drunk 15 the office, and

(b) if so whit action Goveinment
have taken 1n the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A C GEORGE) (a) and (b) Re
ports have bene receiveg that one offi-
cial 1n the oftice of the Deputy Chief
Controller of Impoits and Exports
Cochin attends office mn a drunken
state On receipt of these repoits a
senior officer was deputed o enquire
into the matter The Enqurv Officer,
after cxamining the witnesses could
not find corrobartive evidence to estab-
Lish without doubt the fact ‘hat this
offictal comes to the office 1n a drunken
state However, the circumstantial
evidence led to the conclusion that
there could be some {iruth in the r -
ports A severe warhing has there-
fo e been admimstered to him

West Bengal Government reguest for
re-examining of Rallway freight

Y862 DR RANEN SEN Wall the
Mimister of COMMERCE bhe pleased to
state

(a) whether West Bengal Govern-
ment hss persuadeq the Central Gov-
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ernment to re-examing the question of

Rallway freight eguahsation and

(b) if so, the salient features there-
of?

TI:E DEPUTY MINISTER IN THE
MINIS1LY OF COMMFRCE (SHRI
A C GLORGE) (a) Yes Sir

(b) Government had appointed an
official Commttee to examinc the pro-
posal  I'he report ot the Committee
has been received and 1s now under
consideration in consultation with the
Planning Commission

Vigilance Commission for Public Sector
Undertakings

9863 SHRI KARTIK ORAON will
the Muuster of FINANCE be pleased
to state

(a) whcther Government propose to
set up a Vigilance Commission for the
Public Undertahings with 2 J1ew  to
closely watch the performanie of the
Puvlic Undeitakings and

(b) 1f so the «tepg tahen 1n this

duizection?

THE MINISTER OF STATE IN 1HE
MINISTRY OF FINANCE (SHRI K R
GANESH) (1) and (b) The Public
Enterpriscs come under the purview
of the Central Vigilance Commiss on
in all vigilance mattery 1nvolving ofh
cers drawing a basic pay of Rs 1000 -
pm and above The Central Vigilance
Commission have alsp initiated steps
to further tighlten the Vigilance Ad-
ministration 1n the public enterprises
These 1nclude —

(1) review of the Conduet and
Discipline Rules to prevent abuse of
official position, to rekulate accept-
ance of gifts and hospitality 1den-
tify punmishable offences, deal with
possession of assets disproportionate
to income procurement of Insurance
and other business Agencies private
investment, lending anq borrowing,
submission of returns of moveable
and immoveable pioperty, etc
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(ii) determine aciion to deal with
delinquent officers even after retire-

ment; verification of antecedents be-
fore appointment;
(iii) preparation of Vigilance

Manual,

(iv) constitution of prcperly staff-
ed Vigilance Units in each under-
taking.

Public Sector Service Commission

9864. SHRI KARTIK ORAON: Wwill
the Minister of FINANCE be pleased
to state:

(a) whether Government propose to
set up a Public Sector Service Cor-
mission for the proper selection of
personnel of the Public Sector Under-
takings and to ensure g uniform
standard of pay scales and service
conditions; and

(b) if so, the steps proposed to he
taken in this direction?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.R.
GANESH): (a) and (b). The public
sector industrial anu commercial en-
terprises have a very wide range of
activities. There is therefore a vast
variety in jobs and job requirements.
Their activities being commercial in
natiure, it has been the policy to vest
in them operational autonomy, under
a framework of accountability for per-
formance. Thus they have been given
full authority to make appointments
below the Board ievel, except in the
case of General Managers of consti-
tuent units of a multiunit enterprise.
There is therefore no proposal to con-
stitute an agency like the Union Pub-
lic Service Commission for the public
enterprises. However, Gecvernment
have taken steps to ensure proper sel-
ection procedures and well considered
compensation poiicy for enterprises in
each industry or region.

The enterprises have been required
to frame suitabie recruitment pro-
cedures to achieve objectivity in selec-
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tions. In the matter of compensation,
it is recognised that a uniform policy
is not possible; however, they are re-
quired to rationalise the salary struc-
ture to the extent possible.

For Top Posts where Government
are tlie appointing authority, it has
been decided to set up a High Leves
Body consisting of eminent persons
from public and private sectors fami-
liar with to management selections.
The various Top Posts have also been
classified into four categories depend-
ing upon the nature and size of their

responsibilities, These categories are:
(i) Schedule A Rs. 3500—4C00
(i1) Schedule B Rs. 3000—3500
(1i1) Schedule C . Rs. 25c0—30c0
(Iv) Schedule D Rs. 200c—25c0

Their other term c¢f appointment are
similar.

Financial assistance by I.D.BI.  for
caeal-based industries ang Agro-indus-
tries in Bihar

9865. SHRI RAM BHAGAT PAS-
WAN: Wil] the Minister of FINANCE
be pleased to state:

(a) whether Industrial Development
Bank of India has agreed to provide
financial assistance for coal based in-
dustries and agro-industries in Bihar;
and

(b) if so, the broag featureg tliere-
of?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). The Industrial Develop-~
ment Bank of Indiz has not made any
special announcement offering finan-
cial assistance for coal based indus-
tries and agro-industries in Bihar or
any other State. It has. however, heen
foliowing a very flexible policy in ex-
tending assistance to any industrial
project that satisfies the basic criteria
of viability, managerial competance,
tecnical feasibility, economic sound=
ness ete. It has extended assistance
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to many unitg in Bihar using coal as
a principal fuel. Its attitude in fin-
ancing projects has been sympathetic
and any project which involves adop-
tion of new techniques or processes re-
ceives its close attention.

Rise in production cost of Coiton
Textile Industry

9866. SHRI M. RAM GOPAL RED-
DY: Will the Minister of COMMERCE
be pleaseq to state:

(a) whether production cost in the
Cotton Textile Industry is expected to
rise further during 1974-75; and

(b) if so, the remedial steps propos-
ed?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) ang (b). The
costs of production of cotton cloth de-
vends on the prices of cotton, stores
angd fuel and wages and D.A_ etc. Pro-
duction costs i the Cotton Textile
Industry during 1974-75 will very
according to these factors.

JERY AT F ITFAT a4 FFawEy
afufa

9867. Y WARTY F AIN;
g7 faaq @dr 98 STA FT FAT HG
fr

(%) 71 g #a F gwifs
gFST & senad ¥ gfg & fag arsan
TEAN FUF 73T &7 WAFIT § 0F
FEafafas gt ar ; #Aw

(@) =fz g, Tt eaafafs g
a7 gewiT i qfafway aar g 7

faq A ® T AR (A Fo
oo o) : (F) AR (&), T
FITM & UF LT HT ALTAT7T § G-
FT¢ 3T 5 gag 0 qF *7 afnlq
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Increase in Export of Rayon and
Synthetic Textiles

9868. SHRI RAJDEO SINGH: will
the Minister of COMMERCE be pleas-
ed to state:

(a) whether exports of rayon and
synthetic textiles rose to more than
double last year as compared to
1972;

(b) which are the countries which
snported in sizeable quantity; and

we¢) whether Government expects
to marntain this growth rate in
<oming years? :

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Yes Sir, From
Rs. 11.10 crores in 1972-73, estimated
value of exports in 1973-74 have risen
to about Rs. 32 crores.

(b) A statement is enclosed.

{¢y The Silk & Rayon Textile Ex-
port Promoticn Council have set an
export target of Rs. 50.00 crores during
1974-75, subiect to adequate raw
material availability.

STATEMENT

"The countries which imported art-
silk goods from India upto and awvove
Rs. 50 lakhs is given below:—

1. Polang
Afghanistan

. Bangla Desh
Iran

. Singapcre

. South Arakia

. Indonesia

. Canada

. USA. .

- - N O

"
1)

. Japan
. UK.

Y
—

7«‘»}
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12. Nigirea
13. Dubai

Fagt faal £ w7 ATA F AW AT

9869. =1 wgy aw fag ataw
Fq7 qufor s 9F0 I8 FAIF FT HIN TG
&

(%) Faragd ¥ w3 fae Arfasi
AFsF WA ¥ fawd Fr fwwEw
FE ;AR

(=) afs zi, & Qar s Py
ol gE M o AR e ?

arfosn qxaraa F <q-390 (N Yo
do Wt ) ¢ (F) AR (@) : FB LA
Teg fadi 7 auy gug qx & F gaArar
U F=F AT H) AIFET g AT
Ffaar & g3y § farwEa w0

faxma W are a1 ady
& e FIAT 9T TE

Ty faatawl 3g A F s
st qqr g gzt 99T ge-
STEEHIST HE GITT & HAT FY wFA

1974-9TH, 1975 % ZTqF AT FAT
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9870. it Wyt fax fag araw »
g1 arforsy WAl 4 aa Y HqT FAq
i

(F) a9 1973-74F AT FraM
AW F ARAT AIF T FfAw
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fed 1w # argdq woF IR A
aq a7 &7
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wiforen s qrora & 99-HAr (S Qo
wo wd) (%) =T (&@). 7=
wa Ty ¥ UA, T WHE 7ifd 2T
& fae @ mdI-97 wrw g wqifa
w4 6% 577 ¥ fod) mIar w1 w0
qrgaa 73) fa= w0

Reconsideration for Existing Yarn
Export Policy

9871. SHRI C K JAFFER SHARIEF
Will the Mimster of COMMERCE be
pleased to state

(a) whether there 1s any proposal
for the recons:deration of the exist-
ing y=rn export policy; and

(r if s> ithe broad feature, there-
of?

THE DEPUTY MINISTFR IN THE
MINISTRY OF COVMFRCE (SHRI
A C GEORGE) (a) No, Sn

(b) Does not arise.
WIETR T § AW & WA Fv ¥ A

9872. W FFR AT FITd & 44
aiforex g7 a7 5T T war T £

(%) s am sy A fFaT @ a.am
oifa® et F FTr T g A § AT
39 4% FrET 7 frfaw fasis qegrn
& =moir & frA T awmar o &

(=) =1 57 amyar & xvwrT ¥

= fag F w7 afggr, a1 gaar wifw

forrelt @ W7 OF AT R AW A7 2
"I

(w) #a7 7% 9F FEET A 3 A
I ATATHT 7 7AW R FAAF IRT
Ffanamz e a D 33 frdt aE.7
&r 7z7r frar war &, 917 afz &, Ar
ORI 7 a7 giaforat 777 % forg ar
wEAE A {F 92 qw0a A1 -
QI A1 AT qg 3+E Pear s ?
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wrfawa savey & Fosiny (st go
dYo i) (%) swwaSa ¥ 1499
T 97 98 IGIC id & | ST &7
A & Tiw wam g1 aqr  faq
GEYIHT 90 57 19 400 ) faq a5
TOF AT F ak 7 ®E SAHrd
Fuaed A8l g 1

(7) s g £ o ) R
AT 9T FL I & ST )

() ATu AFGAr I G THA K
HAILAT T 6 HIETT 6T 1AAFY 34 o9
TR P B T o B
FIAM HTF 9T ¥g T H1 & A IBT
sad £ 1

Price increase on Export of Iron Ore
to Rumaniy

Y873 SHRI M RAM GOPAL RED-
DY will the Minister of ( OMMERCE
be pleased to state

(a) whether Government have
sought price increase on iron cre ex-
poited to Rumania, and

(b) if so, the estimated foreign
exchange to be carned trom the deals
in hand?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI1
A C GEORGE) (a) Yes, Sir.

(b) The foreign exchange earne
v gz from the deals in hand are ex=
pected to be about Rs. 267 mullion

Differences between MMTC and
NMDC over Iron ore Prices

9374 SHRI M RAM GOPAL RED-
DY WwWil} the Minister of COMMERCE
be pleased to state:

(a) whether there hag b“een some
dispute between Minerals anq Metals
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Trading Corporation and National
Mineral Development Corporation over
the purchasing price of iron ore; and

(b) if so, the salient features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMEKRCE (SHR!
A, C. GEORGE), (a) Yes, Siu.

(b) The National M.neral Deve-
lopment Corporation asked for a
change-over from Free On  Board
Trimmed to Free On Rail basis for
price, Agreement on purchase price
for iron ore upto 3lst March, 1975,
has smmee been reached between the
two corporations on 4th  January,
1974,

Ceiling on Individual Income and
Expenditure

9875 SIIRI G Y KRISHNAN: will
the Mwinister of FINANCE be pleased
to state-

(a) whether his Ministry favours a
ceiling on individual mcome ang also
on expenditure;

(b) whether the Planning Com-
mission has also approved of :t; and

(c) if so, the salient features there-
of?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(u) to (c). While no lormaj ceiling
on an individual's mcome or expen-
diture is proposed, fiscal measures
taken from time 1o time such as en-
hancement in the rates of ordinary
and additional Wealth Tax and Gift
Tax together with the introduction
of Wealth Tax on agricultural land,
Estate Duty etc., ang the partial in-
tegration of both agricultural and
non-agricultural components of a
tax payer’s income for purposes of
determining the rates of income tax
On non-agricultural income will, by

and large, achieve the came objec-
tive,
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Realisation of Foreign Lxchange from
Export of Cardamom

0876, SHRI RAMACHANDRAN
KADNNAPPALLY:
SHRI K P. UNNIKRISHNAN:

Will the Minister of COMMERCE
te pleused to state:

(u) whether foreign exchange has
not been reulised in tull from Carda-
mom expail taking into account the
qguantum of exports;

(b) if so, the reasons thereior;

{(c) the total value of *he exports
&nd the tota]l amount remitted; and

(d) the measures taken to check

the malpractices of exporters?

1HE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE). (a) to (d). Infor-
mation 18 being collected and will
be lud on the Table ot the House.

Rejection covering to certain Firms
refused by General Insurance
Corporation

9877 SHRI RAMACHANDRAN
KADANNAPPALLY:
SIIRI K, P. UNNIKRISHNAN:

Will the Minister of FINANCE
be pleased to state:

(a) whether General Insurance Cor-
poration has refused the rejection
covering to certain firmg for export of
frog legs to U.S A, while it was allow-
ed to some other firms; and

(b) if so, the reasong for these dis-
criminations?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a) and
(b). In view of the adverse trend of
claimg arising on account of the large
scale rejection of frozen frog-legs ex-
ported from this country, by the Food
Drug Administration, authorities in
US.A. it has been decideg by the
General Insurance Corporation of
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India to discontinue granting cover
against rejection risks for future
shipments pending detailed investi-
gation into the matter,

Steps to Check Smuggling

9878. SHRI SHANKERRAO
‘SAVANT. Will the Minister of FIN-
ANCE be pleaseg to state:

(a) whether Government propose
to consider the feasibility of appoint-
ing a coast-line guard armed with
electronic equipment and machine
guns for anti-smuggling surveillance
on the coast-line; and

(b) whether any estimate has been
made of the value of smuggled goods
that have entered India by sea and
that have left India by sea during
1972-73 and 1973-74, and what is the
value of goods confiscated during that

period?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R GANESH). (a) A com-
prehensive scheme for establishment
of Coast Guard Mobile Preventive
Parties on the West Coast and Tamil
Nadu Coast has been sanctioned. The
staff will be provided with necessary
rifles and revolvers. Machine guns
will be fitted on the launches that

are being acquired.

The Government has also sanc-
tioned a scheme for a wireless com-
munication net-work covering Waest
Coast and the Tamil Nadu Coast for
providing speedy, reliable and secr::t
.means of communication for the anti-
smuggling staff. Over one hundred
places will be connected by this net-

work.

(b) It is not possible to make any
recliable estimate of the value of
smuggled goods that entered or lett
India by sea during the years 1972-
73 and 11i73-74. The -alue of smug-
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gled goods seized by the Customs
authorities during the years 1972-73
ang 1973-74 was as followg;—

Value (Rs. lakhs)

Year
1972-73 2704
1973-74 3479 (upto Feb. 1974),

Financing agenciey for our trade with
Bangladesh

9879. SHRI SHANKER RAO
SAVANT. Wil] the Minister of COM-
MERCE be pleased 1o state

(a) which are the agencies that
finance our mmport and export trade
with Bangladesh; and

(b) what is the money-value of our
mmport and export trade with Bangla-
desh during 1971-72, 1972-73, and
1973-74 and what were the main com-
modities included in such bilateral
trade during these years?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHR}
A, C GEORGE) (a) The Current
Trade Agrecment with Bangladesh,
which came into force on 28th Sep-
tember, 1973, provides for two tiers
of trade

(1) The Balanced Trade and Pay-
ments Arrangement in  specified
commodities of special interest to
the two countries, to the extent of
Rs 303 c:ores each way.and

(i1) Trade outside the Balanced
Trade and Payments Arrangement,
which 15 regulated in accordance with
the normal import, export and
foreign exchange regulations.

The names of the agencies which
have been designated to handle ex-
ports to and import from Bangladesh
under the Balanced Trade and Pay-
ments Arrangement are indicated in
Public Notice N2 116 --FTC(PN)/73,

dated the 16th Jwiy, 1973.
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(b) According to the statistics pub-
lised by the Director General of
Commereial Intelligence and Statis-
tics, the position of our exports to
and import from Bangladesh for
197172, 1872.73 and 1973-74 (April-
October) is given below:—

(Rs. crores)

Exports to Imports from

Rangla lesh angladesh
1971-72 . . 4297 Neg.
1972-73 . . 158-30 315
1973-74" 2461 14°71

(Apni-October)

*Statistics beyond October 1973 are
not yet available,

Major Commodities o) eaport to
Bangladesh~~Wheat, rice, fetilizers,
tubacco, tarpaulins blankets raw

cotton, cotton textilvs, motor vehicles,
metal manufactures, machineary, medi-
cinal and pharmaceuticals products.

Majort  Commodities of wmport
from Bangladesh-—Fish, newsprint and
paper.

Development of Tourism in Mahara-
shtra during Fifth Plan

9880. SHRI SHANKER RAO
SAVANT: Will the Minister of TOU-
RISM AND CIVIL AVIATION be
pleased to state:

(a) the physical targets and finan-
cial provisions for the development of
tourism in Maharashira during the
Fitth Five Year Plan period and dur-
ing 1974-75;
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(b) whether any loan or subsidy is
proposed to be given to the State
Government for the development of
tourism during this period; and

(c) if so, the extent thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (DR. SAROJINI
MAHISHI): (a) Completion of the
Youth Hostel at Aurangabad, Safari
Park at Borivali, water supply
schemes at Ajanta, Ellora and black
topping of road at Ellora have been
included in the Fifth Five Year Plan
of the Department. A provision of
Rs, 7.77 lakhs have been made in the
Budget Estimates for 1973-74 for
these schemes.

In addition India Tourism Develop-
ment Corporation propose to cons-
truct a 60 room hotel at Auranga-
bad, strengthen the transport unit at
Aurangabadg and Bombay, expand
the duty frce shop at Bombay. Fin-
ancial provision of Rs. 20 00 lakhs for
the construction of Aurangabad Hotel
13 made 1n the ITDC Budget Esti-
mates 1974-75,

(b) With the discontinuation of
Part II scheme: no assistance, loan
or subsidy 1s proposed to be given to
the State Government.

(c) Does not arise,

wieplas o za & fawra & frg wsrdamgt
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(1) furad gart wdzw wmaf-
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Decision of Ministry of Fiunance re-
garding proposal of revision of
Pay scales of Employeeg of
Dandakarnaya Project

9884 SHRI ANADI CHARAN DAS:
Will the Mimster of FINANCE be
pleased to state

(a) whether the prcporal (f the De-
partment of Rehabilitation to revise
the pay scales of various categories
of technical employevs of Dandakar-
naya Project 1s lying 1in Fis Ministry
tur final decision; and

(b) 1t so, at what stagje and when
the decision is hkely to be taken in this
regard?

THE MINISTER OF STATE IN
THE MINIST'Y OF FINANCE
(SHRI K. R. GANESH, a) g b}
The proposal 1s under consid > ation
in the Min'stry and everv ofiort is
being made for the early notificotian
of the revised scales in the (asette of
India Extraordinary

Indian participation in Foreign Com-
panies engaged in Export

9885. SHRI SHASHI BHUSHAN:
SHRI MADHU LIMAYE:

Will the Minister of FINANCE
be pleased to staie to what extent,
according to the guidelines issued
under the Foreign Exchange Regula-
tion Act, Indian shareholding shall be
required for the foreign companies,
operating in India, exporting more
than 50 per cent but less than 100 per
cent of their production?

THE MINISTER OF FINANCE
{SHRI YASHWANTRAO CHAVAN)

According to the guidelines for the
administration of Section 28 of
Fareign Exchange Regulation Act,
1973, 1n the case of companies hav-
ing exports ranging between 60 per
cent and less than 100 per cent of
their total production, Indian parti-
cipation will be as under:—

(1) The branches of foreign com-
panles will be required to
convert themselves, within a
specified period, into Indian
eompanies with Indian parti-
cipatton being not less than
24 per cent of equity of the
company

(1) Indian companleg huving more
than 74 per cent foreign
sharchnlding will e reguired
to mcrease, within a spcei-
fied period, Indian participa-
tion to not less than 26 per
cent of the equity of the
company.

Companies, having exports of more
than 50 per cent but less than 60 per
cent of their production, will be re-
quired to have Indian participation
as under —

(a) Companics engaged in *he

protuctior of sitems speci-
fie.! 1n Appeindix T of the

Industiial 1 icensing Poii-
Cy. 1973 or in ter plan-

tations or 1% activ ties
wiich ne.d sophisiacated
techno ogy . From
264, to
60",.
(b) O her . 697

Fall in Foreign Investment

9886 SHR! CHANDRA SHEKHAR
SINGH:
SHRIMATI SAVITR1
SHYAM:

Will the Mmmster of
be pleased to state:

(a) whether there has been a big
fall in foreign investment in India
ifrom Rs 126 million in 1971-72 to Rs.
9 mitlion in the first six months of
1972-73;

(b) if so, the reasons therefor;

(e) whether the foreign investment
was of the order of Rs. 145 million
in 1970-71; and

FINANCE



87 Written Answers

(d) the steps taken to promote
foreign investment?

THE MINISTER OF FINANCE
(SHR] YASHWANTRAO CHAVAN):
(a) to (c). According to quick es-
timates made by the R.B.I. the net
inflow of fareign investment {ex-
cluding Suppliers’ Credit and loans
from official sources) in the private
sector in India amounted to Rs, 42.2
crores ipn 1970-71; and Rs. 38.7 crores
for the year 1971-72. No comparable
data for the subsequent period is
available.

Balance of Payments data pubh-
shed in the Economic Survey——1973-
74 show some of the components of
foreign investment in India. 1t shows
that the grosg inflow of long term
private capital into India amounted
to Rs. 14.5 c-ores in 1970-71, Rs 1286
crores in 1971-72 and Rs 0.9 crores
in April-June 1972-73 These figures,
however, do not include the receipts
of loans by private sector in India
received directly from official sources
abroad: and also do not take into ac-
count that part of private foreign in-
vestment represented bv  surplus
earnings retained in India for in-
vestment purposes Similarly, invest-
ment in kind by foreigners in India
are also not included in the Balance
of Payments Statistics

(d) Government’s approach to
foreign investment in India 13 highly
selective Fareign capital is not per-
mitted in the fields of banking, com-
merce, finance, plantations and trad-
ing. It is also not permitted in con-
sumer and high profit yielding in-
dustries. Government would like
foreign capita] to function as a vehi-
cle for the transfer of such techno-
logy as cannot be secured on an out-
right pu*chase or limited duration
myalty agreement Foreign nvest-
‘ment is a'so permitted in ¢xport
oriented industrieg

qFr & =mA § afg

98437, WY ANAMG T WIAT
ot ez fagrt awday ¢
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w7 frar nalY g T A gET A o

(%) 1950-60 TwF ¥ qar &
s & frad w0 A afz gf; WK

(|) 1970-73 % 3 aat ¥ 7@y
afs feay s WA AT Y ?

faw daram ¥ wow WA(SY Fo
wree wAW) (%) Wi (@) HAT
& wom & oy afg gf & s gEAT wE
aFX § -

(¥ 7o W)
9T ¥ 079 AT 99- W W
aifen 1951 1970
Hafa wwfa-
A A A%
AT AT
CIC T ]
1961 1973
¥ wfra- & uf=-
g% AAR-
L F ANEH
dra gt arwgd
afa afz
(i) =T & a4 39-
A= ART 732 1433
(i3) =7aT F qrE IAT
TH 162 1593
SAET F 9T A AT 37—
al:d 7 £ qfg %94 302b

afs tq 9FT ¥ AT A
goesy AEY & fA A4 1950 H oA W
st & Y Agr 4Y safey fagwn &
agT W # 1951-61 W gEAT Y T

g1
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wesTdY tan ¥ faveufaar

9338 W’ WARTT vy W
Y qER TE L 4,037

w1 {orer welY oy wAT & gar w39

(%) wewréreqm ¥ foarsa faar o
& fou T s oA ¥ are ¥ st g
foq m &,

(@) & 3 ¥ afomEs
s warea # g€ wifaw aqq 1 5900
T =T T 2, AR

(7) T TEET GG F oam ¥
95w & oaq @ ¥ A 7% mitw a=q
wERTETE?

fae Favea § vrom S () Bomeo
i) (%) W (@) wF # faw
sgAT ®1 ®#9F ¥+ gfer ¥ fafars
Aaret faan & T@e1 § faaeg.aar
A & o g A e A S saw fa
arfe wdf-saver & qar wHif ¥ gy
¥t frafere war s 931 aper ¥ ywrdT
fraeafam & vart F w9, avwe &
weT-faw =9 ¥ fagefam ¥ ot
M 3977 fvw g 7 &

sTRfegar =qq w17 aar s ®
fugeafoar, dvwmios wwr 3
famier &1 o faaR Fw ot
QAR I7% famfor &7 w19y fooeyg eqv
¥ T A A ® o zmiee A7
A woedt  AqT WA WA W1
T eafr w0 & go aqr
I F0H RAF G S ®
X afar wew ¥ @l @ R,
Frr #Y fafow oramh & wfgwifan
F qrearhy fpe w13 A e
B A+ afs o way ¥
TG A AT W, TR W miw
TU I R W R R e e
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¥ awm, wifrr = vk fadw gran o
e & frpwa, sewn gl s
Fwf & wwew ¥ qafew st X
fewraa , serdedia dowt & s
#fog & ger ¥ S o« fwfae
AT, AWTH HF ¥ TN W AN
WA FO A W wEifsre
aife ¥ 91T wiew wraf & @ga syl
THE F A AR WE w1 HH (wm
AT AR |

2 TF SOE, WA s AW
foaerlaar st sraws @@ W@
Tg W ahE I far war s @ wEe-
i afedsAm site s # wafs
IS HATEEF £ A Qw g & g,
FE T AR qEr W 7 O of -
s st A # o w8 @
Y N T T T AT A
W aderd s Sen TAm S L
1973~74 § TSA 7 WAGART T
fag #=m germaT ¥ 100 w9 wwU
Fr ¥ FY F7 o g fear T
qr

3 A AT w T @ (% oz
SqET ¥ o T s 400 O
QA7 Fwa i 1 fafew gaway
fawmit & smaR o fomeafoar & o=
I F wE« famr ¥y wR 1973
A ow ¥ fageafan & 3 swy ww oy
TAR AT Y AMAIT F9G F 3 IqE
A IR T SR T oA
BT A9Y, 1973~74 F q¥ AW ¥ fag
fafes warmy faomit £ g wwe
EETN ¥ ¥ AT ¢ UE g9 ger
e my faasafas & ardr &1 ofony
g mgamm wwg a9 & fe mew
won +fia 7 f5 A4 i@ 9q
gf w7 fadefam & gyg-goa
I & qfmraw fred ey
o gt | fafw wara fwwy #
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1973~ 1§ %1 Ak aad WAAHT ) ) (3)
o faaer d frarwar &1 & 994 .
Forh safell & & e "W, i (fr) 7.50
T o e imas
waforr FEaaT quT weRAy aroia- 14. T A i (frer) 3,13
areil ST drscATHt & fog wfaew wwr- 15. Qg 4.60
wii/fawmit 1 o wfafom aw@w=- g afcre frinm 6.25
are F w0 TTHTT 9T T€F arar wfa-
= A 8.54
& e 7 £t Oar wvd wfwsT a1 18. T 1.40

(7) A, 1973 ¥ @M A 19. drafrs  fawrg 8.76
qqr SaF AT A wEfy F @ FEG= 20. EAT AT FHITA 3.68
< qifgs wﬁwaf;qﬁgf m%ﬁ 21. Temnd wix faseh 23.98
A AR A PP E 0.32
% aaifog @9 « wiwg AW SIEeg
g E 23. gAATE 2.52

frs.m 24. derfoaw qur @A 15.62

FOF ®d ¥ 25. AEgw MY afvagT 24.41

- A 26. TEAE 31.72

W R/ £ 9 fos 27. AF 9. 71
Hear  fawm g3 ¥ gEer & .

i 28, qHEq v AT fqurTT 4. 69

(1) (‘;‘) S (J) 29. fagior WX wrETH 5.30

30. famw A stenfosy 2.25

1. #fq 13.84 31. FuA w7 afswey 0.02

2. @ 4.47 32. vafy &1 afensm 0.02

3. arqmifas  fawra 5.40 33. gatew =rATAA 0.01

4. wgFTfean 10.12 34, WSAT AR 0.06

5. wrdlg gfe g

feey 3.87 g 381.47

6. :feg 0.34  _. —

7. JATT TGT KHANL G W W A, T W ATEIRATH

Far g0 0.02 % foe & wft 70T ggaar ¥ g

8. TTH-ATT 3.29 FI1 ¥ 93. 98 FUEEYT, AN

o. fare 11.76 avrarsl & g€ awe ¥ 34 FAY

wqU quT Qi Juasia W
10. F 2.48 # afew s § daw ¥ ogd
11. wifos s @3) 2.93 30 TAT TaQ & Iw wiigw § |
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s ¥ g € xR el qwefo

8889, st WYY TIw WY :
ot o W waf

w1 fw walt agaaT ) H S s

() a0 & < w7 w1 famar
Yeaar qramr fra-frg vz ¥ i wa @
&; W

(%) @ o & =1 Fdanfy Y
a§ § waa X w1 ey § ?

faeer sixrwa & Tow @AY (s &0
wYo W) : (F) =T (@), 12
AT, 1957 ¥ OF A & gA477 I
FY 20 FOF 9T 57 x5 = v Tav
qr ag TS QOO0 qTI aq&T fwT S

IR

Wifference beiween Finance and Com-
merce Ministries over Foreign Ex-
change Regulationg Act

9890, SHRI D. D. DESAI: Wilj the
Minister of FINANCE be pleased t

state. i?

(a) whether serious differences of
opinion exist between Finance and
Commerce Ministries over applying
Foredgn Exchange Regulation Act to
-exporters;

(b) if so, whether these differences
thave been resolved;

(¢) whether regulations in this con-
nection have been finalised; and

{d) if so, main features thereof?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
{a) No.

(b) Does not arise.

(¢) and (d). The matter is under

«wonsideration,
727 LS—4

Formula for giving ald to States

9891, SHRI D. D. DESAI: Will the
Minister of FINANCE be pleased to
state:

(a) whether the Centre is thinking
of changes in the aid formula for
States; and

(b) if so, the main features thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH): (a) and (b).
The principles for allocation of the
Central assistance for the State Plans
during the Fifth Five-Year Plan are
under consideration by the Planning
Commission and will be finalized in
consultation with the National
Development Council. It will be pos-
sible to indicate the principles only
after they are finalized.

Investment by way of Loams and Ad-
vances by Nationalised Banks and
8.B1 in Agriculture and Indusiry
during 1973

9892. SHRI RANA BAHADUR
SINGH: Will the Minister of FINANCE
be pleased to state:

(a) the figures about the percentage
of investments by way of loans and
advances, by each of the nationalised
banks and State Bank of India in
agriculture and industry during the
year 1973;

(b) what percentage of such invest-
ments in industry was in the small
scale sector, in monopoly houses and
in other industries; and

(c) what was the percentage of
realisation by each of these banks
from agricultural and industrial
sectors?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) to (c). Information, to the ex-
tent possible, is being collected and
will be laid on the Table of the
House.
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Training programme for Pilots

9893. SHRI RANABAHADUR
SINGH: Will the Minister of TOURI-
SM AND CIVIL AVIATION be plea-
sed. to state: '

(a) the number of commercial pilots
' who have so far undergone a profici-
ency test;

. (b) the numbey of pilots who have
not qualified in the tests;

(c) the number of pilots who have
either been relieved of their command
or reduced in rank as a result of their
inability to qualify in the proficiency
tests; and .

(d) whether Government propose
to start any training programme for
such pilots?

THE MINISTER OF TOURISM
AND CIVIL AVIATION. (SHRI BAJ
BAHADUR) (a): 224.

(b) and (c). 38 pilots have been
debarred from flying in Commang as
they have not qualified in the pro-
ficiency tests.

(d) 1Indian Airlines imparis cor-
rective training to the pilots who
have failed in the proficiency checks
to cover the areas of deficiency. After
such training, these pilots are again
subjected to tests and those who make
the grade are cleared by the Director
General of Civil Aviation to fly in
command.

Profit repatristed by National and
Grindlays Bank

8894. SHRI RAGHUNANDAN LAL
BHATIA: Will the Minister of
FINANCE be pleased to state:

(a) the total amount of profit repa- °

" friated by the National and Grindlays
Bank in 1870-71, 1971-72 and 1972-
78; and

MAY 10, 1974 =~ Written. Answers:
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(b) whether Reserve Bank has im-
posed any limitations on repatriation.
of profits? :

THE  MINISTER OF FINANCE:
(SHRI YESHWANTRAO CHAVAN):
(a) The total amount remitted to
its Head Office by the National and.
Grindlays Bank by way of profit
(after adjustment of ‘on account’ re-
mittances), in respect of the years
1970, 197; and 1972, was a8 under:——

Year Amount remitted to
Head Office by way
of profit.
(In lakhs of rupees)
1970 . 9069
1971 - . 112-43
1972 119°53

(b) The Reserve Bank allows the
foreign banks to remit the net profit
shown by them in their audited
Balance Sheet and Profit. and Loss
Account statement for the year.
Until recently, the foreign banka were
being allowed by the Reserve Bank
to make “on account” remittances of
profits to their head offices, at perio-
dical intervals, subjett to the condi-
tion that they should furnish, in due
course, audited Balance Sheet ana
Profit and Loss Account statement
and the income tax assessment order
evidencing acceptance of the figure
of profit by the income tax authori-
ties. On 7th December, 1978, Re-
serve Bank has, with a view 1o
bringing uniformity in the procedure
for such ‘on account’ remittances,
issued instructions to the foreign-
banks which stipulate inter alia,
that, with effect from 1st January,
1974 ‘on account’ remittances of pro-
fits will be considered by it only
once in a year after the end of the
first half-year (ie. after 30th June)
and requests for remittances of profit
for the second half-year, or the en-
tire year, as the case may be will be
considered by it only after finalisa-
tion of the accounts fo rthe respec-
tive year,
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fewd @ wort # dv IV wiwfedt o
forgfom

0895, Wt vreraawe medt : Wy
fawr 7t ay TN Y g A v .

(%) w1 gewr fegr fod &
# ax IVwdmife 1wt aw frgfim
% fag &2 o of 74, 7 wfmfan
il wlwmn ® mic wv  frafa
% A IX W g, W7

(@) afz 3, @1 Soaw g9 &
miws syfagar 71 s@a1 frady @ o
37 =famat N A= 4747 2, B
frafr aa adt 99 sraF A7 GF oo
TRAZ T A9 3 F 1% & ooy
AIFT AT |7 yeeTy 27

frw st (& aneTs azger) -
(¥) ok (&@). mwaaw  ay
W 921 frqq frad 97 § aaiw
7 awgdl 7Y frfee wmoeen g 72 2

fad & Agear @1 2 fa 1069 &
AGE! Y Wit & fory Ta1 w7 w04} wofven
A 7 51 IvHIGAT, F7 e g we
a1, 30 97, 1973 7% I F1 g F7-
A H Y 35 THIzAR frgw feg
¥, 9 16 TRl w1 frafe @
AT
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!WT%H'W? qeaT F1afg gTer :,_i
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farer stalt (Wt wwwroe wagrw)
(%) ¥ (7): yowr ogelem N

A G & WX FWT-aeN O T & AT

Relaxing of Export Curbs on 108
Items

9898. SHRI R. S, PANDEY; Wil
the Minister of COMMERCE be
pleased to state:

(a) whether Government propose
to relax the export curbs on 108
items; and

(b) if so, the broad features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) No such propo-
sal 1s under consideration of the
Government,

(b) Does not arise.

Pormission to Iran to open account
with Reserve Bank of India

9899, SHRI R. S. PANDEY: Will
the Minister of FINANCE be pleased
to state:

(a) whether Government propose
to permit Iran to open an account
with the Reserve Bank of India; and

(b) 1if so, the reasong therefor?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) Government has no such propo-
sal before ijt.

(b) Does not arise,

" Industrial Estate in Salt Lake area to
Establish electronic industry

9900 SHRI A. K. M. ISHAQUE:
Will the Minister of COMMERCE be
pleased to state:

(a) the outline of the proposal of
West Bengal Government to set up a
Bonded Industrial Estate at the Salt
Lake area to establish electronics
industry; and

MAY 10, 1974
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{b) the ection so far takep in this
regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). The
Trade Development Authority has
prepared a proposal for establishing
an export processing zone near Dum
Dum, Calcutta. It does not envisage
confining the scope of industries to be
set up there to electronics. It is con-
ceived as a multi-product zone. The
proposal is under consideration of the
Government of India, and the Gov-
ernment of West Bengal is also being
consulteg with regard to development
of land and provision of physical faci-
lities.

ﬂ‘mtn' gaexige ¥ fearw wrwel
ot frgfer

9901. ¥To WeHrATCAN qigw :
s WMo dto Araw :

T quER 5 AT fawra weft ag
TATX A w0 v

() =7 @ ¥Aw amwr 300
sgamre afosas fanra arow §09-
mT § ;W7

(@) o= fawr sras & sfmgor
9T G v et &< fomr smar &
Wk geag safm gro fanm Srers
%73 & fog fev &< foar amar &7
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(st T wge) ¢ (%) ofr &t

(@) 7z w7 g v frfy famrer
qTeE argAn & foq 60 I §2 aar
aforfons faaraaras & fog 250 Sg
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T TR T W wifgw  agraET,
adma 50 a3, frer e ey
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s grar 3 gk qra &w
LG wifqs wEmm
fivolt fertoreras wigie & fog
23 xd ¥ ww w1y i Afgw qrw safaw. 1 680/-avy 5,610/~89q
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frar mr g ma: wwar F afufsgs fawr wi9s agAw &
fag sfawdr €1 ga fimn § wias N gaee 30T & fog g o7
a3 W AT T ERAT 93T & 4

2. AT, 1973 ¥ §\ A1 At F wrdy gfg & w0 womey
Fa1 Y XfwggHl § 25 w90 9f STA-NE @Y 3% § wfafom
nEE AYW FE w7 wfawr ¥ fear war § ) g% faw o wiwwy
& gz wafes afg shafaaagi &

Deposits ang Withdrawals by Haryana
Government from Posia]l Savings

9902, DR, LAXMINARAIN PAN-
DEYA: Will the Minister of FIN-
ANCE be pleased to state:

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a)
The data in respect of deposits and
withdrawalg in Post Office Savings

Banks is readily available on fort-
(a) the amount which was depo- nightly basis. The amounts deposited
sited in Post Office Savings Banks mn in Post Office Savings Banks in

Haryana in the last 10 days of March
and that withdrawn from these ac-
counts in the first ten days of the next
month, i.e. April, in the years 1872,
1973 and 1974;

(b) what benefits have accrued to
the Haryana Government from the
Central Government through these
inflated figures of Post Office Savings
on 31st March of 1972, 1973 and 1974;

(c) whether Government have re-
ceived any complaints in thig regard,
and if so, the broag features thehreof
and action taken thereon; and

(d) what steps Government pro-
pose to take in this regard keeping in
view the public interest?

Haryana during the last fortnight of
March and those withdrawn during
the first fortnight of the succeeding
April in the years, 1972, 1873 and
1974 are as under;

(Rs. Crores)

‘Deposits  With.
in the drawals in
last first fort-

fortnight night
of Marsh  of ‘g;m'l
4:54

1461

1972 . .
1973
1974

8:60
2653

58:08 3800
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(b) Two thirdg of the met small
savings collections, inclusive of de-
posits in Post Office Savings Bank, in
each of the varioug States are paid
as loan to the respective State Gov-
ernments. The net small savings
collections in the months of March
and April each year are clubbed to-
gether for the purpose of release of
loans payable to State Governments
in  thig regard. The collection in
Haryana during April 1971 to March
1972 amounted to Rs (—)B8.34 crores.
Clubbing together the collection of
Rs. (—)1.50 crores in April, 1972, the
share of collection payable to Har-
yana was fixed at Rs, (—)5.56 crores.
Similarly, clubbing together the col-
lection of Rs. (—)7.46 crores in April
1978 with the collection of Rs 22.77
crores during April 1972 to March
their share of collection was

1973,
fixed at Rs. 10.21 crores. Loan
entitlement against collections in

March and April 1874 have not been
determineq in the absence of figures
of small savings collectiong for April
1974 which have not become avail-

able so far.

(c¢) The Governmeni have not re-
ceived any complaints n this regard
in the recent past.

(d) As indicated above, the deci-
sion to club together the net small
savings collections during March and
April for the purpose of determining
the guantum of loans payable to the
States is intended to act as a disin-
centive against withdrawals in April.

Amendment of Essential Commodities
Act

9903. SHRI PILOO MODY: Will the
Minister of COMMERCE be pleased

to state:

(a) whether Government of India
have had discussiong with various
Ministries and the State Governments
regarding proposed amendment of the
Egsentfal Commodities Act;
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(b) whether there are considerable
differences between varioug depart-
ments on the subject; and

(c) the facts thereot and reaction
of Government thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) to (¢). The
State Governments and the Union
Ministries concerned were consulted
on various proposals for the amend-
ments to the Essential Commodities
Act. There are no differences in the
approach to the proposed amend-
ments,

Numbesr of Air-Hostesses belonging to
Scheduled Castes and Scheduled
Tribes

9904. SHRI SHYAM SUNDER
MOHAPATRA: Will the Minister of
TOURISM AND CIVIL AVIATION
be pleased to state:

(a) whether air-hostesses belonging
to Scheduled Castes and Scheduled
Tribes are working 1n Indian Airlines
angd Air India; and

(b) what is their number as com-
pared to the total number of women
in all branches of service under Civil

* Aviation Department?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI RAJ
BAHADUR): (a) Yes, Sir.

(b) Indian Airlines have 9 sche-
duled Caste and 14 Scheduled Tribe
air-hostesses against a total of 338
air-hostesses employed in the Corpo-
ration. The number of women em-
ployed in other departments of the
Corporation is 478, Air-India have 7
Scheduled Caste and 11 Scheduled
Tribe air-hostesses against a total of
400 air-hostesses including those em-
played in various supervisory capa-
cities. The nutnber of women em-
ployees in other departments of the
Corporation is 371,
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Expenditure on Exbhibitions organised
in Foreigy Countries

9905. SHRI SHYAM SUNDER
MOHAPATRA; Will the Minister of
LOMMERCE be pleased to state:

(a) whether expenditure on exhi-
‘bitions organised by Government of
India in foreign countries has been
sproductive;

(b) what was the expenditure on
-such exhibitions in foreign countries
dn 1871-72, 1972-73 and 1873-74; and

(c) the amount of TA. ang other
«xtra allowances diawn by officers on
such foreign tours during the above
period?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A, C. GEORGE): (a) Yes, Sir. In
addition to pprojecting the image of
modernising anqd industrialising India,
our participation in Trade Fairg and
Exhibitions abroad js making vital
contribution to the expansion of
country’s foreign trade. The results

in terms of specific orders booked,
business negotiated and trade en-
quiries received and disseminated

following our participation in various
Fairs/Exhibitions can however be
fully gauged over a period of time
only. The interest generated amongst
prospective buyers by such participa-
tions generally takes shape by fur-
ther follow up action between buyers
and sellers.

(b) and (c).
(in lakhs Rs.)
\—fear T Total number of Total expenditure Total expendi-
fairs Exhs, incurred (both  ture incurred
organised in F.E.,, and on T.A. and
I C. (Rs.) other allowance
in F.E. &I1.C.
(Rs.).
197172 24 74°83 11,46
1972—73 . . . . 16 4710 7:09
1973—74 . . - . 21 66 o7 9 99
Tpgradation of Paland, Tamil Nadu THE MINISTER. OF STATE IN

9806. SHRI SEZHIYAN: Will the
Minister of FINANCE be pleased to
state:

(a) whether Government have re-
ceived any representation for up-
grading the pilgrim town of Palani,
“Tamil Natlu to “C” Class;

(b) whether Government are aware
that the mid-1972 population of
Palani exceeded 50,000; and

(c) if so, the decistion taken by
Governmerit?

THE MINITRY OF FINANCE (SHRI
K. R. GANESH): (a) Yes, Sir.

(b) According to 1971 Census Re-
port, the population of the Palani
Municipality was 49,575. The Census
authorities have not published any
estimate; of population for mid-1972.

(c) The peopulation ag shown in
the 1971 Census Report is taken as
the basis for classification of cities
for purposes of grant of compensatory
(city) and house rent allowances.
On thig basis, it hag not been found
possible to classity Palani as ‘C’
Class town.
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Business deals of Branches of STC
at Londop and Paris

8907. SHRI SHYAM SUNDER
MOHAPATRA: Will the Minister of
COMMERCE be pleased to state.

(a) whether there are any com-
plaints against the branches of State
Trading Corporation at London and
Paris for their alleged involvement
in business deals; ang

(b) whether there is any vigilance
wing of the State Trading Corpora-
tion to enquire into such cases?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A, C GEOFGE): (a) No, Sir.

(b) Yes, Sir.

Submission of Mmorandum by Presi-
dents of Recognised Stock Exchanges

9908. SHRI G. Y. KRISHNAN: will
the Minister of FINANCE be pleased
to state:

(a) whether any memorandum was
submitted to his Ministry by presi-
dents of eigh: recognised stock ex-
changes i1n the country suggesting a
number of measures to give a filp to
the capital markets and generate ade-
quate resources for the implementation
of the various plan programmes, and

(b) it so, the main suggestions
accepied by Government in that re-
gard?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) Yes, Sir.

(b) The matter is under considera-
tion.

Tt frdan Nifs & ofreds

9909. Sl HAWTT Frer Wear : &y
faa wat ag a3 Y gor G
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faaor
aa AT Y et wH
(=tim wqat &)
1. zfy W wag P sam 4,233
i. ggw:
(%) &Ta MLAAT 4 qea T AT 1 3.84
(&) vemEa 6,955 7780.27
(w) fawrefrdar w2, arvs B faaow 101 111.54
(%) famrior 331 458.98
(%) afwes 3041 510. 44
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iii. =M 7,863 12740.88
iy. =afegna mw (sarar &7 &% T99 9
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vV #g gdr 16,004 4543.31
g% WT 66,090 78487.93

drg ;41T AE-Ffran g maadt fercft-evs
femae, 1972 & ey frod &5 qrar sy

Linking of Iron Ore and Steel Prices

8911, SHRI S. A. MURUGANAN-
THAM- Will the Minister of COM-
MERCE be pleased to state:

(a) whether there is a move by
Governmient to link iron ore and steel
price; and

(b) if so, the broad features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A, C. GEORGE): (a) and (b). A pos-
sible linking of iron ore price with
those of steel price 18 one of the
methods being considered by various
Iron Ore exporting countries to im-
prove the economics of iron ore €x-
ports.

Making of Nicobar as Free Port

9912. SHRI S A. MURUGANA_
THAM:

SHRI B. V. NAIK:

Will the Minister of

COMMERCE
be pleased to state:

(a) whether Government are con-
sidering of making Nicobar Island as a
free port; and

(b) if so, the salient features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. G. GEORGE): (a) and (b). The
guestion of establishing a frde port in
the Andaman and Nicobar Islands has
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been under consideration of the Gow-
ernment for some time. Recently it
has beep decided to undertake the pre-
parstion of the techno-economic feasi-
bility report for the proposal. Asg the
report has not yet been completed, no
conclusion has yet been reached.

feafeade NAwz & wevlq ghga
gacaga w) af caga &av
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Further Instalment of D.A, to Central
Government Employees

9915. DR. GOVIND DAS-RICHHA-
RIYA:

SHRI NAWAL KISHORE
SINHA:

Will the Minister of FINANCE be
pleaseq to state:

(a) the period upto which Govern-
ment have received the All India
Working Class Consumers’ Price In-
dex (base 1960=100) till date and the
latest figures of monthly Price Index:

(b) whether tae next instalment of
.D.A. to the Central Government em-
ployees has become due; and

(c) if so, when the same is going
to be sanctioned?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): (a) Government have re-
ceived the figures of All India Working
Class Consumer Price Index (base
1960 -100) upto March, 1974. The
latest figure of monthly Price Index is
275.

(b) and (c). In terms of the for-
mula of the Third Pay Commission, a
further instalment of dearness allow-
ance would be due to the Central Gov-
ernment employees with effect from
1-4-1974. Twe matter is receiving
attention.

Increas, in D.A. to Gujarat Govt.
Employees

9916, SHRIMATI SAVITRI SHYAM:
SHRI AMARSINGH CHAU-
DHARI:

Will the Minister of FINANCE be
pleased to state:

(a) whether very recently the Dear-
ness Allowance of Cujarat Govern-
ment Employees has been increased;

(b) if so, to what extent;

(c) the reasons for the said increase
and from when it will be paid: and

(d) the total burden thereof on the
State exchequer?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): (a) Yes, Sir.

(b) and (c). Keeping in view the
rise in prices which has taken place
in the last few months, Government
of Gujarat have sanctioned to their
employees increase in dearness allow-
ance with effect from 1-1-1974 at the
rates shown below:—

Pay range Amount of increase in
the rates of Dearness
Allowance.
Rs. Rs. p. m.

Upto 209/~ Tl
210—399 8/—
400—1250 10/—,
12511270 20/-
1271-1289 Diatterence of Rs.129/

(d) The additional expenditure on
account of the increase in D.A. will be
about Rs. 2.8 crores per annum,

Demand for North India, Tea

9917. SHRI K. MALLANNA. Wil
the Minister of COMMERCE be pleas-
ed to state:

(a) whether there was great demand
for the 36,032 packages of North Indian
and African tea offered at the auction
in the month of February; and

(b) if so, the amount of foreign ex-
change earned by India during the
last six months from such auctions?

THE DEPUTY MINISTER IN THE
MINISTRY QF COMMERCE (SHRI
A. C. GEORGE): (a) 90,376 chests
of North Indian Tea and 51,804 chests
of Africa Tea were sold in Londom
Auctions ip February, 1974.
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(b) During the first eight months
of 1973-74 ending November, 1973,
Rs. 97.28 crores worth of Tea were ex-
ported from the country including
sales in auctions, and exports ex-gar-
dens.

9 foraw &% wrw {fea v woflog st
® wime W gafed
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Projects undertaken by LT.D.C. in
oPrP.

9919, SHRI NARENDRA SINGH
BISHT: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state:
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(a) the projects undertaken by Indie

gourisxn Development Corporation in.
P.;

(b) whether some more projects
have been included in the Fifth Five
Year Plan for the development of
tourism in U.P.; and

(c) if so, the names gnd particulars
of these projects?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI
MAHISHI), (a) India Tourism Deve-
lopment Corporation undertook the
construction of a hotel at Varanasi, re~
novated the Taj restaurant at Agra
and set up transport units at Agrag and
Varanasi during the Fourth Five Year
Plan.

(b) and (¢) ITDC proposes to cons-
trucf a motel at Agra and in UP. hilt
areas and expand its hotel at Varanast
and Travellers lodge at Xushinagar
during the Fifth Five Year Plan sub-
Ject to availability of resources

Sanction of loan by Nationalised
Banks to Hilly Districts of U.P,

9910. SHRI NARENDRA SINGH
BISHT: Will the Minister of FINANCE
be pleased to state:

(a) whether any loan has been
sanctioned to unemployeq graduates
in 8 hll districts of U.P. viz., Almora,
Chamoli, Dehradun, Garhwal, Naini-
tal, Pithoragarh, Tehri-Garhwa] and
Uttar Kashy districts by nationalised
banks during the last three years; and

(b) if so. the amount of loan, pur-
pose of the loan and the number of
the recipients?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). While statistics of advan~
ces to unemployed graduates are not
collected separately they generally
come under Small Scale Industries.
Personal and Professional Services
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#tc. The available data regarding

_outstanding advances of scheduled
commercial Banks to these categories
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in the hill districts of Uttar Pradesh,
as at the end of December, 1972, is set
out in enclosed statement.

STATEMENT )

Outstandin, Advances of Scheduled Commercial Banks in the Hill Districts of Uttar Pardesh
as on the last Friday of December n;g;z 10 the category of Small Scale Industry and Persoral
a

rofesssonal Services
Name of Districts Small Scale 1ndustry Personal and
Professional
Services

No. of Aflcs Amount No.of Ac/es

Amount
(Rs. Lakhs) (Rs. lakhs)
1 Almora . . 22 1-38 s o-51
2 Chamoli . . -— -— -— -—
3 Dehra Dun o . 318 9779 223 2146
4 Garhwal . 12 3 47 3 0-03
5 Nainital . . . . 135 85-74 55 2-86
6 Pithoragarh . . .
7 Tehri Garhwal . 2 oc-or 8 066
8 Uttar Kashi . . . 2 0-03 5 006

Source ; Banking Statistics—Basic

Statistical Returns, Vol. I,
Decembr 1972, Issued by R.B. I,

Setting up of Public Sector Industries
in Uttar pradesh

9921. SHRI NARENDRA SINGH
BISHT: Will the Minister of FINANCE
be pleaged to state:

(a) thg number of industrial wnits
in the public sector which have been
sanctioned to be set up in Uttar Pra-
desh during the last three years;

(b) the criteria for getting up such
units in different States; and

(¢) the places where they are pro-
posed to be set up and the extent of
Stale’s participation in them?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): (a) and (c). The infor-
mation is as follows:—

1. Scooters Factory at Lucknow by
Scooters Indig Ltd.

2, Second Phase of the Pumps &
Compressors of the Bharat
Pumps &' Compressors Lid,,
at Naini, Allahabad,

3. Indian Telephone Industries’
Factory at Naini is scheduled
{o go mto production in 1974~
Vi)

4. The establishment of ITI's
switching factory at Rai
Bareily has been approved in
principle.

5, Establishment of Mathura Re-
finery by Indian Qil Corpora-
tion.

6. Expansion of Gorakhpur Ferti-
lizer Plant is in progress.

There is no participation from the
U.P. Government in any of the invest-
ments in the above projects. In case
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of Bcooters India Ltd., there ig parti-
cipation by private parties both Indian
anq foreign.

(b) Normally, Government's invest-
ment in industrial and
ventures is made on techno-economic
considerations. The Five-Year Plans,
however, have also identifieq the need
for locating Central Government indus-
trial projects in backward areas in
orde:r to redress regional imbalances.

Criteria for payment of D.A, HRA.
and C.C.A. to Empiloyees of RBI,
Nationalised Banks gnd L.I.C.

9922. SHRI NARENDRA SINGH
BISHT: Wilj the Minister of FINANCE
be pleased to state:

(a) the criteria and rate for pay-
ment of Dearness Allowance, H.R.A,
C.C.A, Conveyance Allowance and
other allowances to the employees of
the R B.I, mationalised banks, L.IC,
Government undertakings and Corpo-
rations manageq and owned by the
Government of India in Delhs;

(b) the reasons of variance in the
criteria and the rates of such allow-
ances admissible to the employees of
the Central Government in Delhi;

(¢) whether Government are consi-
dering the desirability of bringing
about uniformity in the payment of
allowances mentioned above to all the
employees, Government as well as
those mentioned in part (a) above
working in Delhi: and

(d) if so, when and if not, the rea-
sons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R,
GANSEH). (a) Government have
issued gujdelines to the public sector
enterprizes in respect of House Rent
Allowance, Conveyance Allowgnce, use
of staff cars and company cars end
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other perquisities, These guidelines are
applicable to all Central public gector
enterprises but do not cover the R.B.I.

. and nationalised banks,

Wage scales and Dearnesg Allow-
ance are arrived at on company wise
basis through bi-lateral negotiations
with labour unions and are incorporat-
ed in Agreements, While negotiating
such Agreementls, industry-Cum-re-
gional considerations are takep into
account. Some of the public under-
takings are also covereg by Wage
Awards. .

(b) The wage structure in the public
enterprises has not been linked with
wage struecture.and .aliowances admis-
sible to employees of the Central Gov-
ernment. The pay and allowances of
Central Government employees are
based on the recommendations of the
Pay Commissions which are appoint-
ed from time to time. The existing
rates of allowances admissible to Cen-
tral Government employees in Delh1
were deeided by ‘Government on the
recommendations of the Thirq Pay
Commission.

(¢) and (d). There are no proposals
for bringing about uniformity between
the emoluments jn public sector with
those in Government.

Modification in Sterling Balance
Guaranteg

9923. SHRI P. VENKATASUB-
BAIAH: Will the Minister of FINANCE
be pleased to state:

(a) whether the sterling balance
guarantee by Britain hag been renew-
ed in a modified form;

(b) if 80, the salient features there-
of; and

(c) the compensation to be paid to
India as a result of exchange fluctu-
ation? )
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THE MINISTER OF FINANCE
(SHRI YESHWANTRAQ CHAVAN):
(a) Yes, Sir. Britain has reneweq the
sterling Guarantee in a slightly modi-
fied form for a further perjiod of 9
months, 1st April t¢ December 31,
1974.

(b) the main modification is that
instead of guaranieeing the value of
eligible sterling holdings in rerms of
US dollar, the BPBritish Government
have undertaken to compensate for
any depreciation in the effective ex-
change rate of sterling in the new
guarantee period, in relation to the
rate in the previous guarantee period.

(c) the compensation to be paid to
India will depend on the extent of
depreciation of gterling during the
new guarantee period as compared to
the last guarantee period.

Business procureg by L.I.C, Delhi

Division
9924 SHRI NAWAL KISHORE
SINHA: will the Minister of

FINANCE be pleased to state:

(a) the total amount of business pro-~
cured by the Life Insurance Corpora-
tion of India, Delhi Division during the
year 1973-74;

(b) how do these figures compare
with the figures for the year 1971-72
and 1972-73;

(¢) whetber the target of business
fixeq for the year 1973-74 has since
been achieved;

(d) if not, the reasons therefor;

(e) the target fixed for the year
1974-75;

(f) whether it is proposed to give
any incentive to agents and the Deve-
lopment Officers to procure more busi-
nees besides the commjssion and salary
and if so, the particulars thereof; and
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(g) whether Development Oificers
of the L.1C. are given any comrmission
or bonus beyond salary and other
allowances op procuring new business.
and if so, the particulars thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) ang (b).
The requisite information 1s given be-
low :—

Rupees n
Crores
1971-72 7501
1972-73 101-84
1973-74 . . 109 77
(JP1ov 8 nal)
(c) and (d) The targey of Rs. 150

crores fixed for the year 1973-74 could
not be achieved due to the employees
agitation resulting in the declaration
of look out in January, 1974. The dis-
turbed conditions had an adverse effect
on the flow of new buginess during
the period of agitation.

(e) Target for 1974-75 is being work-
ed out,

(f) and (g). Development Officers
are paid incentive bonus on the fol-
lowing basis:

Stipulation FPeantize
Bonus
(1) Scheduled first  year’s 6°', of such
premium income in excess excess
of five times the total ex- plus
penses in curred on the
Devclopment  Officer.
(2) Scheduled first year’s 4 ¢, of suck
premium income 1 excess excess
of seven times the total plus
expenses incurred on the
Development Officer.
(3) Scheduled first year's 2 % ofsuck
premnium  income in €xcess excess
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The quantum of basic incentive bonus
thus arrived at is increased or dec-
reased to the Textent to which the per-
formance of the Development Officer
in respect of number of lives and
agency organisation exceeds or falls
short of the prescribeg norms subject,
however to a maximum credit or debit
of 10 per cent in respect of number
of lives and 25 per cent in
respect of agency organisation.

There is no proposal at present to
give any further incentives to the
Development Officers or the Agents,

Increase in Prices of Cotton Cloth
9925

SHRIMATI ROZA DESH-
PANDE:

SHRI C. K. CHANDRAPPAN:

Will the Minister of COMMERCE
tbe pleased to state:

(a) whether Government are aware
of the fact that with the increase in
prices of cotton cloth, the retailers as
well as tna wholesalers have increased
the price of cloth on their old stocks;
and

(b) whether Government have taken
steps to curb this increase in prices?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A C GEORGE) (a) Government
have no information in this regard.

(b) Does not arise.
L]

Visit by a High Level Team to S. East
Asia and Far Eastern Countries

9926, SHRI H. M. PATEL: Will the
Minister of COMMERCE be pleased to
state:

(a) whether a number of high level
teams representing wide range of ex-
ports ang industry recently visited a
number of South East Asian and Far
Eastern countrieg for finding new mar-
kets of Indian products;
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(b) whether they have submitted
any reports to Government; and

(c) if so, the important recommen-
datigns and observations made ip these
reports? )

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) to (c¢). During
1974, a Delegation from the Ministry of
Heavy Industry led by its Secretary
visiteq Malaysia ang 8Singapore and
reported good prospects for the export
of Indian engineering equipment,
turn-key projects and consultancy
services as well as for setting up of
joint ventures in Malaysia and Singa-
pore. Specific possibilities were iden-
tified in the flelds of Hydro Eleetric
projects  including transmission to-
wards, switch gear and power trans-
formers, thermal power units, spange
iron plants and cranes for shipyards
and cement plants, To persue these
possibilities further, a team of experis
was sponsored by the Ministry of Heavy
Industry to Malaysia, Singapore and
Thailand. The report of the Team is
awaited. N

In 1974, the Federation of Indians
Export Organisations sponsored two
Delegations, one to Japan, South Korea
and Thailand and the other to Austra-
lia, New Zealand, Fiji ang Philippines.
Their Reports are also awaited.

Effect of Increase in Shipping Freight
rates on Foreign Exchange Earnings
of MMT.C.

9927. SHRI H M. PATEL:
SHRI NIHAR LASKAR:

Will the Minister of COMMERCE
be pleased to state:

(a) the total exports of iron ore dur-
ing the last three years and the foreign
exchange and profits earned there-
from, year-wise;

(b) whether the increase in the ship-
ping freight rates due to oil crisis has
in any way effected the foreign ex-
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change earnings and profits of the
Minerals and Metals Trading Corpo-
ration; and

() if so, the extent thereof and
steps taken ip the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) The total ex-
poris of iron ore and foreign exchange
earned therefrom during the last three
years is as under:—

Year Total Foreign
Exports BExchange

Earned

(Million (Rs.
Tonnes) Crores)
1971-72 19°914 104- 6y
1972-73 20610 10979
1973-74 11° 831 6513

(Upto Oct.’73)

Since exports of iron ore arc made
both by MMTC as well as by Goan
shippers, information relating to pro-
fits made on exports are mot available
with the Government.

(b) and (c) All the iron orc sale
contracts of MMTC are on Free On
Board Terms Hence the increase in
ghipping freight rates have not eroded
Corporations profits.

Industria] Ventures in Nepal

9928. SHRI JAGANNATH MISHRA.
Will the Minister of COMMERCE be
pleaseq to state:

(a) the number of India owned in-
dustrial ventures currently in opera-
tion in Nepal;

(b) how many out of them are pri-
vate ventures and how many are Gov-
ernment sponsored ventures; and
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\¢) the financial assistance so far
given by the Government of India to
Nepal for setting up industrial ven-
tures?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) According to the
information, available with the Gov-
ernment, there are 19 ventures, wholly
or partly owned by India, currently
functioning in Nepal.

{b) All these are private sentures.

(c) Government of India have not
offereq any financial assistance so far,
ay far as industrial ventures are con-
cerned

Ajrcraft of Indian Airlines involved in
Accidents

9929 SHRI JAGANNATH MISHRA:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) the numbe; of arcraft lost in
accidents by the Indian Airlines dur-
ing tne last two years,

(b) the loss of life and financial loss
<uffered as a result thereof. and

(c) the result of wquiry conducted
m each case?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHA-
DUR) (a) Indian Airhnes lost four
awrcraft 1n accidents during the years
1972 and 1973.

(b) and (c). Statement giving the
requisite information is laid on the
Table of the House. [Placed in Lib-
rary See No. LT-7038/74).

Delegations gone abroad

9930 SHRI JAGANNATH MISHRA:
Will the Minister of FINANCE be
pleased to state:

(a) the number of official delegations
sponsored by hig ministry which visit-
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ed foreign countries during the
one year upto April, 1974; and

last

(b) the purpose of their visit, the
total expenditure incurred on each
delegation and names of countries
vigited?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): (a) The number of
delegations sponsored by the Ministry
of Finance for the twelve month pe-
riod May 1973 to April 1974 is 57. This
does not include the visitg abroaq of
officials of this Ministry as members
of delegations sponsored by other
Ministries/Departments.

(b) A statement showing the re-
quisite information 1s laid on the Table
of the House. [Placed wn Library.
See No. LT-7038/74].

Set back in Export of Ready-made
Garments

9931. SHRI NIHAR LASKAR,
SHRI TARUN GOGOI:

Will the Minister of COMMERCE be
pleased to state:

(a) whether exports of ready-made
garments which reached its peak in
1973-74 is hkely to suffer serious set
back during the current year due to
the non-availability of cargo space in
airlines; and

(b) what steps are being iaken by
Government in this direction?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b) Com-
plaints have been received from
various quarters about non-availabi-
lity of cargo space for air lifting of
readymade garments. This has arisen
from a reduction in cargo flights fol-
lowing the sharp increase in aviation
fuel prices. The problem was taken
up with Air India through the Minis-
try of Tourisin and Civil Alviation.
Ajr India are according preference to
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export cargoes and are also doing
everything possible to liguidate the
backlog in clearance of cargo by pro-
viding additional cargo space on their
flights.

Upward Revision of Export Target in
Fifth Play

9932. SHRI NIHAR LASKAR:
SHRI TARUN GOGOI:

Will the Minister of COMMERCE
be pleased io state:

(a) whether Indian Investment Cen-
tre has called for an upward revision
of the export target in the Fifth Five
Yecar Plan to meet the balance of pay-
ments problem aggravated by the in-
iernational il crisis;

(b) if so, whether they have sug-
gesied the use of latest machinery and
technology to increase exports and set
up of new expor.-oriented units;

(c) if so, what are the other sugges-
tions made: ang

(d) the reaction of
thereto?

Government

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A C. GEORGE): (a) A Seminar on
export promotion was convened on
19th and 20th April, 1974 by the
Indian Investment Centre. One of the
Panels of the Seminar suggested
growth of exports during the Fifth
Plan period at ap enhanceq rate of
growth of 15 per cent per annum as
compared to a growth rate of 7.6 per
cent envisaged in the draft Fifth Plan
document.

(b) Seminar was of the view that a
massive programme for raising the
over all production be launched; key-
notes of the programme being (i) opti-
mum utilisation of existing capacity
(ii) creation of suitable opportunities
for the development of new enter-
prises primarily for exports.

(e) The other two panels of the
Seminar made a number of recommen-
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dations in the area of policy and pro-
cedure for export-orienteq units and
strategy for the Fifth Five Year Plan.

(d) The suggestion wmade in the
Seminar as well ag those made by
other, orgamzations ang individuals
will be given due consideration in
finalising the export targets for the
Fifth Five Year Plan.

Air Service from Deihi to Jaipur,
Bikaner, Jodhpur and Udaipur

9933. SHRI SHIVNATH SINGH
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether there is any proposal
1o have air service from Delhi to
Jaipur Bikaner, Jodhpur and Udaipur
in Rajasthan and if so, by what time
the service is to be started; and

(L) what steps are being taken to
1evive the air service from Delhi to
Jodhpur via Jaipur and Udaipur?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI RAJ
BAHADUR). (a) and (b). Jalpur and
Udaipur are alveady air linked. The
question of air-linking Jodhpur is
being examined by Indian Airlines.
The Corporation has no proposal to
tait air services {o Bikaner

Allotment of spindies to Rajasthan

9934, SHR1 SHIVNATH SINGH
Will the Ministcr of COMMERCE be
pleased to state-

(a) how many spindles have been
allotted during the last five years in
Rajasthan and to which concerns; and

(b) what is the total number of
Tequesis pending till March, 1974 and
the reasong therefor?

Written Angwers 130

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C, GEORGE): (a)

Name of the
coneern

Year Capacity

Spandles
1. Rajasthan P 25,000
Co-operative
Spinning
Malls Led,

2. Rajasthan
spinr
and \:rlgagv-
g Mlls
Lad,

1970

1972 1255000

3. Shni Sadul
Textiles
Led.

1973 7,0c0

(b) Two applications  covering
50,000 spindles are undey considera-
tion,

Total Demand of Rajastha, for
different Counts of Yarn

9935. SHRI SHIVNATH SINGH:
Will the Minister of COMMERCE be
pleased to state:

(a) what was the tota] demand of
Rajasthan for different counts of yarn
and to what extent it has been met
during the last two years; and

(b) whethey a large number of
small weavers and factories have not
been able to get the required quality
of yarn and thereby forced to close
down their production units?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A C GEORGE): (a) The require-
ment of yarn per quarter as per data
furnished by the Government of
Rajasthan in April/June, 1973, wag as
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under,— STATEMENT
[ PO ekt by e, i it e Sttt s, s
Count Group Hanks Cones Statement showing the allotments of
- - - yarn to Rajasthan
(Fig nlakhs Kgs )

t (A) Allotment under the Yarn Pool
“pto fos M Scheme for counts 40s and below
18 to 25 7 56 379 during March/May 1972—719% lakh
49 10 64 252 KBS

(B) Allotments under the Volun-
Total 18 90 631  tiy Yarn Distribution Schcme for

A gtatement showing the allotments
of yarn made to Rajasthan since
March/May, 1972 1s attached It may
be addeq that the distribution control
over cotton yarn of counts upto 17s
wasg lifted in June 1973 on counts
upto 358 1n July 1973 on counts upto
40s 1n August, 1973 on counts upto 80s
in October 1973 and on counts gbove
80s 1n March 1974

(b) Government have no nforma-
tion in this regard

finer counts 1e 60s and above

(C) Allotments un lcr the statutory distribution scheme

Month uantity 1n

s 1n ‘0008

August 1972 - T
September 1972

October 1972 28 8

November 1972 29 0

December 1972 64 S

January 1973 64 §

Count (xmup— Hanks Gones

2 3 4

Match 1973

Apnl/Junc 1973

Frures 1y Kgs 1 Lakhs

1 to 208 3 7 o 36
27 1o 4¢ 1 29 o 4§
41 ani above o S1 o 34
Torat 5 S50 125
Upto 10° 515 -
11 to 17 2 36
18 to 2§ 8 76 255
26 10 3§ n 10 3 38
36 to 48 o 57 © 32
49 10 64 o 38 © 02
655 an 1 abov 172 o 28
Torar 19 04 6 55
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I 2 3 4
July/September 1973 18 to 2§ 7-820 2 69
26 10 35 0°170 1°49
36 to 48 0° 740
49 10 64 0+ 646 1°39
653 ana above o-38 044
TOTAL : 9° 756 601
January/March 1974 Figures in Kgs, 000s
Count Hanks Cones J
1008 26:02 6-73
1208 3°90 2-60
.o
TOTAL : . . . 29°92 9°33

NoiL; —Nu allotments for ymn were made cunng October-Deeember, 1973

Rise in defaults in Repayment of
Instalments and Interests toward
Term Loang given by Financial
Institutions

9u36. SHII R. V. SWAMINATHAN:

SHRI P, M. MEHTA:

will the Mmuster of FINANCE be
pleased lo state:

() whethey the defaults in repay-
ment of instalments and interests to-
wards term loans given by financial
institutions have risen sharply during
the past few months;

(b) whether this is ag a8 result of
credit squeeze imposed by the Reserve
Bank of India;

(c) if so, the reaction of Govern-
ment thereto;

(1) whether any directions have
been iszued tp the financial institu-
tions; and

(e) if so, the nature of directions
1ssued in this regard and steps taken
to check this?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) to (e). Information is being col-
lected trom the all-India public finan-
¢14] nstitutions and will be laid on the
Table of the House to the extent
available.

Asian Development Bank

9937. SHRI R V. SWAMINATHAN:
SHRI TARUN GOGOI;

Will the Minister of FINANCE be
pleased to state:

(a) whether a ‘meeting of the Asian
Development Bank wag held on the
23:1d April, 1974,

(b) if g0, whether India also attend-
ed the meeting;
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(c) what were the subjects discus-
sed; and

(d) the ouicome thereof?

THE MINISTER OF FINANCE
(SLRI YESHWANTRAO CHAVAN):
(a) and (b), 'L'he Finance Minister,
who wag the Chairman of the Board
of Governors during 1973-74 and is
also the Governor for India, attended
the Seventh Annual Meeting of the
Board of Governors of the Asian
Development Bank held in Kuala
Lumpur from April 25-27, 1974.

(¢) amd (d). Apart from the usual
financial items on the agends, the
main items for discussions were a
review of the Bank’s operations during
1973 and conmderation of the resources
position of the Bank. While the per-
formance of the Bank during 1973 wap
considered quite satisfactory, the need
to augment the resources of the Bank,
especially for lending on soft terms to
needy developing member countries,
was recognised. The Board of Gover-
nors also discussed the possibje role
of the ADB in mitigating the problems
of its developing member countries
caused by the current inflationary
situation,

Revision in Textile Policy ef Exports

9938. SHRI R. V, SWAMINATHAN"
Will the Mimister of COMMERCE be
pleaged to state:

(a) whether Union Ministry is
considering to revise the textile policy
of exports which is likely to be a base
for the new strategy for exports;

(b) if s0, what @re the proposals
under consideration; ang

(c) when
inalised?

they are likely to be

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) No, Sir. How-
ever this aspect is being kept in
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view in formulating the Lcensing
policy for the Fifth Plan.

(b) and (c). Do not arise,

Comparative Amount of Depesitz and
Credit Advanced by Nationalised
Banks

9939. SHR]
Will the Minister ot
pleased to state:

BHOGENDRA JHA:
FINANCE be

(a) the latest position with regard
to the comparative amounts of
deposity 1n and credits advanced by
each of the fourteen nationalised
banks as compared {o the period just
before nationalisation and what sraps
the House |Placed n Labrary, Sece
be pleased to state:

(b) the total amount of deposits in
and credits advanced by each of the
private (uncluding foreign) banks
during the same period?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN).
(a) and (b) Information n regard
to the deposits and advanceg of Sche-
duled Commercial Banks as on July
18, 1969 and March 29, 1974 18 get out
in the statement laid on the Table of

the House. |[Placed m labrary. See
No. LT-7040/74]|.
Public Sector Banks have been

undertaking continuous efforts for en-
larging the quantum of deposits as
also of advances. Besides extending
their branch net work to new areas,
they have evolved various types of
schemes to suit the requirements of
different types of depogitors as also
to cater to the requirements of diffe-
rent types of borrowers engaged in
productive endeavours. For enlarging
their lendings to small borrowers in
priority sectors, these banks have also
simplified their loan application forms
as alsg their procedures, liberalised
requirements of securities anq mar-
gins, and delegated higher loan sanc-
tioning power to their branch masan-
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agerg etc. The implementation of the
Lead Bank Scheme has also helped in
the increasing of the involvement of
the Public Sector Banks in the deve-
lopment processes in their Lead Dis-
tricts, leading to larger credit disbur-
nalg to small borrowers in the priority
sectors,

Memorandum py All India Weavers
Federation

9940, SHRI BHOGENDRA JHA:
SHRI INDRAJIT GUPTA,

Will the Minister
be pleased to state:

of COMMERCE

(a) whether a memorandum was
submitted to the Prime Minister on
18th April, 1874 by a deputation c¢n
behalf of the All India Weavers’
Federation:

th) 1t so, whethe; the memorandum
has demanded immediate fixation of
yarn piices at a reasonable level,
adegpate yarn supply through a
public distribution system and ade-
quate bank credii for the handloom
and powerloom industries; and

(¢) the action taken op contemplat-
od by Government in this regard?

‘'HE DEPUTY MINISTER IN THE
MINISTRY OF COMMLERCE
ISHRI A. C. GEORGE): (a) and (b).
Yes, Sir.

(c) A High-Powered Study Team
under the Chairmanship of Shri B.
Sivaraman, Member, Planning Com-
massion, ig going into the various pro-
blems of the handloom industry.
Action to be taken in the matter will
be considered after the report of the
Study Team has been received.

Meanwhile, ihe Indian Cotton Mills
Federation has been persuaded to peg
prices of cotton yarn at the level pre-
vailing on 28th March, 1974. They
have agread to make supples directly
from mills to nominees of State Gov-
ernments sponsored through the
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Textile Commissioner angd also to
open depots for supply of yarn direct-

ly in pockets of handloom concentra-
tion.

Allotment of more funds for Marine
Products Export Development
Authority

9641, SHRI C. K. CHANDRAPPAN:
Wil the Minister of COMMERCE be
pleased to state:

(a) whether Government are consi-
dering to allot more funds for Marine
Product Export Development Autho-
rity,

(b) if so, the hroad featuers thereof;

(¢) whether Government  are
encouraging monopoly concerns in
fishing exports,

(d) whether in Kerala. Maharashira
and Tamil Nadu there 18 a competition
for 1t; ang

(e) 1if so, the particulars thereof and
the names of the concerns who are in
this business,

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE
(SHRI A. C. GEORGE): (a) and (b).
After careful examinations of the
budget proposals of the Marine Pro-
ducts Export Development Authority,
the Govermment has approved a pro-
vision of Rs, 4482 lakhs. The net
amount to be met by the Government
for Non-Plan projects for 1974-75
comes to Rs. 14.67 Jakhs and a lump
sum provision of Rs, 28.50 lakhs has
been made for the Plan schemes
during 1974-75, subject to detailed

examination of the individuals
schemes.

(¢) No. Sir. Bach case is considered
strictly on merits and appropriate
preconditions are prescribed in the
event of approval,

(d) With the conditions/restrictions
being imposed by the Government, it
is not expected that there would be
competition as guch,
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(e) Some of the big business houses
who are in the field of fishing exports
are as follows:—

1. M/s. Tata Oil Mills. Bombay.

2. M/s. Union Carbide (India)
Private Ltd, New Delhi,

3. M/s. India ‘Tobacco Company
Ltd., Calcutta.

4. M/s. EID Parry Ltd., Madras.

5. M/s. Britania Seafoods.

Exports price of Indian Iron Ore

9942. SHRI GAJADHAR MAJHI:
will the Minister of COMMERCE be
pleased to state:

(a) what are the particulars regard-
ing the current export price of Indian
ore vis-a-vis the price of similar iron
ore chargeable from Indian Steel
Companies; and

(b) the steps taken for getling the
maximum price for iron ore exports?

THE DEPUTY MINISTER IN THE
MINISTER OF COMMERCE
(SHRI A. C. GEORGE): (a) Export
price of iron ore depends oft its physi-
cal and chemical specifications, facili-
tiss in terms of draft at the ports and
the rate of loading. Generally, grades
that are exported are not gold by
MMTC to Indian Steel Companies.

(b) As a result of negotiations with
some of the foreign buyers substantial
increase have been secureg on iron
ore export prices recently.

Non-traditional items registering an
inerease in Export Target

9943, SHRI GAJADHAR MAJHI:
Will the Minister of COMMERCE be
pleased to state the names of the non-
traditional goods whose export has
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registered an increase till the last year
and the target of their export during
the Fifth Five Year Plan period?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C, GEORGE): During April-
November 1973, the latest period for
which commodity-wise datg is avail-
able. amongst the non-traditional
goods. whose export has registered an
increase, the important oneg are lea-
ther and leather manufactures, engi-
neering goods, chemical and allied
products, cotton apparel and handi-
erafts,

The terminal year’s targets of their
export during the Fifth Five Year
Plan period as indicated in the Draft
Fifth Five Year Plan Document are
as follows:—

Leather and leather manufactures
Rs. 185 crores, engineering goods Rs.
400 crores, chemical and allied pro-
ducts Rs. 87 croreg and handicrafts
Rs. 220 crores.

Vaiue of Solle¢ Currency Noles
destroyed during 1993

9944. SHRI GAJADHAR MAJHI:
Will the Minister of FINANCE be
pleased to state:

(a) the total value and denomina-
tion of soiled currency notes that were
destroyed during the year 1973 as
against the year 1972; and

(b) whether Government have
taken measures to ensure that the
soiled and unusable notes do not get
into circulation again? -

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): (a) The total value and
denominations of soiled currency notes
that were destroyed by the varlous
offices of the Reserve Bank of Indla
during the years 1972 and 1978 were
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as followg:—
Denomination T T T Vaweofnotes desroyed
e 1972 1973
Re. 1/ . T T T askononens | 1sasemsss
Rs. 2/- 65,66,16,124 63,75,67,230
Rs. s/- 260,59,35,405 261,77,46,965
Rs. 10/- 867,93,71,950 794,51,69,270
Rs. 20/- 2,714,960 8,61,80,980
Rs. 100/- 704,45,77,600 797,47,69,600
Rs. 1000/~ 3,66,32,000 2,86,68,000
Rs, 5000/~ . 2,15,45,000 1,25,1 5,000
Rs. 10000/- 69,30,000 +42,30,000
Toraw ; 2003,58,17,933 2085,38,25,6 31

(b) Notes when received at lteserve
Bank of India’s Counters and 1n remit-
tunces from Chests at State Bank of
Indiag brancheg and itg subsidiaries and
treasuries are examined and sorted
into those which are clean and fit to
withstand further handling and those
which are non-issuables,  Only the
former ie. re-issuable notes, along
with fresh notes in certain propor-
tions, consistent of stock are issued.
The agency banks too have instruc-
tions to sort the notes and issue only
clean and fit notes to the public, non-
isguableg being remitted to the Re-
serve Bank of India for destruction.
Besides, the Bank as well as its agen-
cies maintaining Currency extend
liberal facilities for exchange of soil-
ed notes consistent, with the avil-
ability of fresh notes.

Handing over of public distribution of
Controlled Cloth to private Traders

trolled cloth to private traders, in view

ot the

unsatistactory distribution

system through National Cooperative

Cunsumers Federation,

(b) 1if so, at what

stage of consi~

deration the proposal stands and the
reasons that have prompted to switch
over to the new policy; and

(¢) what measures are proposed to

ensure rational

distribution of con-

trolled cloth through the media envis-

aged?

THE DEPUTY MINISTER IN THE

MINISTRY OF

COMMERCE

(SHRI A. C. GEORGE): (a) to (c).
The distribution of controlleq cloth is
proposed to be continued through the

9945. SHRI VASANT SATHE: National = Cooperative =~ Consumers
Federation. The distribution channels
SHRI M. KATHAMUTHU: will, however, be strengthened to

ensure that cloth reaches semi-urban
and rural areas. Discussiong with
representativeg of State Governments
are being held to finalise distribution
arrangements,

Will the Minister of COMMERCE be
pleaseqd to state;

(a) whether there ig a proposal to
hand over public distribution of con-
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Taking over of Indian Banks in
Srli Lanka

9946. SHRI VASANT SATHE: will
the Minister of FINANCE be pleased
to gtate:

(a) whether Government are aware
of the recommendationgs made by a
Special Comnuttee appointed by the
Prime Minister of Sri l.anka in regard
to take eover three Indian Banks viz.
State Bank, Indian Overseag Bank and
Indian Bank; and

(b) the reaction of the Government
ot India in this regard?

THE MINISTER OF FINANCE
(SHR] YESHWANTRAO CHAVAN):
(a) Government have seen the Com-
pantes (Special Provisions) Bill gpon-
sored by the Government of Sri Lanka
and published 1n the Gazette of the
Republic of Sra1 Lanka (Ceylon). Part
II of March 8, 1974, Supplement
(Issued on 15-3-1974), which geeks “to
prohibit «ompanies from owning pro-
perty or (1rrying on any undertakings
in Sri Lsnka after a specified date
unless they are incorporated under the
Companieg Ordinance Or are exempted
companies and to enable the acquisi-
tion on behalf of the Government of
the whole or any part of the under-
takings of companieg which are not
so incorporated or exempted, for
which compensation is payable, to
appoint a Tribunal for the assessment
of such compensation, and to provide
tor matters connected therewith or
ncidental thereto”.

(b) The implications of the Bill, in
so far as it affects the functioning of
the Indian btankg in Sri Lanka. are
under study,

Exemption of Retrenchment Compen-
sation from Income-tax

9947. SHRI P. G. MAVALANKAR"
Will the Minister of FINANCE be
pleased to state;

(a) whether Government propose to
give exemption from Income-Tax on
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the retrenchment compensation paid
to workers in lieu of Joss of job; and

(b) 1f so, from when and how?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): (a) No, Sir.

(b) Does not arise,

Passes issued for Free Air Travel

9948. SHRI P. G. MAVALANKAR:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whethet Government have
1ssued passes for free air travel 1n any
part of the country for any number
of times to any iesidents or citizens
of India.

(b) 1f so, the names and particulars
of such persons, and

(¢) the reasong which had prompt-
ed Government {o cxtend such a
Sprcial concession and facility?

THE MINISTER OF TOURISM AND
CIVIL. AVIATION (SHRI RAJ
BAHADUR). (a) to (¢) Indian Air-
lines has provided unrestricted free
travel facility 1o Mother Teresa since
February, 1874. Members of Rama-
krishna Mission, Belur Math, Calcutta
are also given up to six free single
tickets per annum. The facility has
been extended to Mother Teresa in
respectful recognition and appreciation
for the great and extra-ordinary
humanitarien work done by her
throughout her life and the signal and
pioneering services rendered in the
cause of humanity by the Ramakrishna
Mission,

Closure of Kandla Free Trade Zone

9949. SHRI P. G MAVALANKAR:
Will the Minister of COMMERCE be
pleased to state:

(a) whether Government are aware
that the Kandla Free Trade Zone has
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notl been able to achieve go far the
desired obyectives and. thepefore, the
zone is virtually facing closure;

(b) if go, the urgent remedial steps
proposed to be taken by Government
1n this regafd;

(¢) whether many and varied sug-
gestions have been made by various
lnquiry Committeeg (appointed by
Government and non-Government
Organisations) for making the K.F.T.Z.
genuinely popular and successful, if
80, the broad features thereof; and

(d) Government's response to the
said guggestions?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) to (d).
‘T'hough Kandla Free Trade Zone has
not been a great success, yet, it has
be¢n making some progress. Govern-
ment are conscious of the need to
promote its development and have
initiated several measures for the
purpose aftey taking into considera-
tion the various guggestions made by
different Committees Besides, it is
proposed to sireamline the procedures
further to secure speedy decisions and
implementation of the same,

Family Pension Scheme for Retired
Centra] Government Employees

9950. SHRI P, G. MAVALANKAR:
Will the Minister of FINANCE be
pleased to state:

(a) whether Government are consi-
dering any proposals to introduce
some kind of Family Pension Scheme
for the retired Central Government
employeeg who are not covered by the
present scheme; and

(b) if 60, the broad features thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): (a) No. Sir.

(b) Does not arise.
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Financial Assistance from Japan

9951. SHRI M. S. PURTY: wWill the
Minister ol FINANCe be pleased to
state;

(a) whether Japan hag declined to
finance the projecty which India pro-
posed Lo Sev up in collaboration with
loyo kngineeccing Cumpany, and

(b) whether Gouvernment are ex-
ploring the possimity of Government
ctedig trtom other western countries
to finance these projects and if so, to
what extent Government have achiev-
ed 1its objects?

THE MINISTER OF FINANCE
(SUHR]I YESHWANTRAO CHAVAN):
(a) Presumably the Hon. Member is
1eferring to the setuing up of fertilizer
projects with Japanese assistance. We
had requested the Japanese Govern-
meuntl tor assistance of the order of
Yen 65.08 billion (Rs. 195.24 crores at
the current rate of exchange) to cover
the foreign exchange costs of 5 new
fertfzer projects,

The Japanese Government have
recently agreed to finance the foreign
exchange costs upto the amount of
Yen 329 billion (Rs. 98.7 crores at the
current rate of exchange) of three
fertilizer projects, These projects
would be set up in the public sector
in the 5th Plan period. A firm com-
‘mutment for the financial year 1973-74
has since been made by the Japanese
Government in respect of the Bhatin-
da Fertilizer Project upto ihe limit of
Yen 11 billion (Rs. 33.00 croreg at the
current exchange rate). Similar firm
commitments for the remaining two
projects will be made by them on the
basis of one project each during the
yearg 1974-75 anq 1975-76. The ques-
tion of selecting any particular Japa-
nese Engineering Company for assist-
ance in setting up these Projects is
still under consideration of the Gov-
ernment.

(by For two other projects which
will also be set up in the public sector
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during the 5ih Plan period the Gov-
ernment are considering the possibility
ot securing 1equsite foreign exchange
credity irom other countries of
Western Europe such us France, Italy
and Austria and 1t 1s expected that the
ioreign exchange financing of these
two projects would be firmly settled
in the course of the next few months

Plan for ‘safari Parks’

9952 SHRI M S PURTY Wil] the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state

(a) whether Government have
made any plan for laying out ‘Safari
Parks’ neat all the metiopohtan cities
in the country, and

(b) 1f so, the bioad features thereof
and the nameg of the places where
such parks will be located?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR SAROJINI
MAIHSHI) (4) and (b) Under the
Wild Laie Tourism Programme in the
Fifth Five Year Plan, the possibility
of setting up oif Satarl Parks near the
mctropohtan cities will be examinet
fiom the pownt of view of technical
teasibility subject to avalability of
funds An asscessment of the success
ot the Laon Safai: Park recently open-
ed al Hyderabad would also be made
m thig context

Cancelisation of Drug Imports

9953 SHRI M S PURTY Will the
Minister of COMMERCE be pleased to
state

(a) whether Government  have
decided for further canalisation of
drug 1mports and

(b) if 80, the broad features thereof?
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THE DEPUTY MINISTER IN THE

MINISTRY OF COMMERCE (SHRI
A C GEORGE) (a) No, Sir

(b) Doeg not arise

Arrangemenis made by Central
Tourism Department to check
Food Adulteratiop at Places of
Tourist Interest

9954 SHRI M S PURTY Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state

{a) whether Goveinment have
any ploposal under consideration to
ensure availabihity of pure and unadul-
terated food stuffs at places of tourlst
interest fo; the convenience of tourists,
and

(b) 1f so, whether any arrangements
have been made by the Central
Tourism Department to check food
adullelation at thege places?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL,
AVIATION (DR SAROJINI
MAHISHI) (a) ang (b) While there
19 no such general proposal under
consideration 1t 15 the endeavour of
the India Tourism Development Cor-
poration a public sector undertaking
which gperateg hotels/motels/travel-
lers lodges/restaurants, to supply pure
and unadulterateq food stuffs at their
establishments For the sake of
abundant caution, however, the assist-
ance of the Directorate General of
Health Services has also been gought
{o ensure the maintenance of highest
standards of hygiene and quality of
food served m ITDC hotels

Defreering of deposits of Scheduled
Commercial Banks

0955 SHRI DEVINDER SINGH
GARCHA Wil the Minister of
FINANCE be pleaseq to state;

(a) whether the major scheduled
commercial banks have urged the

1
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Reserve Bank to defreeze their depo-
sits impounded during the past six
months;

(b) if so, the reasong advanced by
these banks for the same; and

(c) the recatiop of the Reserve Bank
of India therefo?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a to (c). Reserve Bank keeps itself
in continuous touch with commercial
banks with g view to getting a feed-
back from them in regard to variocus
monetary and other credit policy mea-
sureg formulated by it from time to
time. Taking into account the various
aspects of the monetary situation as
oblaining now and the prospects for
the slack season Reserve Bank has in-
dicated to the banks that the 2 per
cent additional cash reserve require-
ment introduced in June 1973 -vill
expire on June 28, 1974, Thereafter
the effective cash reserve require-
ment will be 5 per cent of total
liabilities as against 7 per cent at
present  Simultaneously with the
reduction in cash reserve, the mini-
mum of assets that constitute the
Lguidity requiremcents under section
24 of the Banking regulation Act will
be raised from 32 per cent 33 per
cent of the total demand und the
liabilities.

Reduction in sales tax on aviation fuel
by State Governments

9936. SHRI DHAMANKAR:

SHRI CHANDULAL CHAND-
RAKAR:

Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state:

(a) whether Union  Government
have asked certain State including
Maharashtira, which attract a large
number of airlines, tc reduce the
rateg of sales tax on aviation fuel;
and

Written Answers 150
(b) if so, the reaction of these State
Governments there on and the time by

which the excise duty will be actually
reduced?

THE MINISTER OF TOURISM AND
CIVIL, AVIATION (SHRI RAJBAHA-
DUR): (a) and (b). On a representa-
tion received from the International
Air Transport Association and some
airlines operating through India, the
Government of India have recently
reduced the price of aviation turbine
fuel for international operations by
Rs. 504.72 per kilolitre The Gov-~
ernments of Maharashtra, West Bengal
ang Tamil Nadu have also now with-
drawn their advalorem sales tax on
ATF useqd for international operations

Concessions in customs duty on import
of Chemicals Iron and Steel
Products

8957. SHRI DHAMANKAR: Will
the Minister of FINANCE be pleased
to state:

(a) whether Government have
granted partial exemption from cus-
tomg duty to a number of chemicals
and iron and steel products to be im-
ported into the country; and

(b) if s0, the rcasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): (a) and (b). During
the periog from the 1st April, 1973
to 31st March 1974, partial exemption
from customs duty was granted in
respect of D.D.T. (Technical) imported
for supply exclusively to the National
Malaria Eradication Programme for
public health purposes after proces-
sing into formulation. This exemption
was granted to bring the price of im-
porteg D.D.T. (Technical) to the level
of the cost of indigenous D.D T. which
wag not adequate to meet the total
reguirements. Partial exemption
was also granted in respect of certain
other chemicals like Aldring Chlor-
dane, Di-Ammonium Phosphate and
Ammonium Nitro-Phosphate to boost
up agricultural production.
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Additional duty, equivalent to the
auxiliary duty of Centra] Excige, levi-
able under section 2A of the Indian
Tariff Act, 1934 on the imported iron
and steel products was also exempt-
ed to narrow the difference between
domestic ang import prices

Uniform sales tax rates

9958 SHRI DHAMANKAR: will

the Minister of FINANCE ke pleased
to state:

(a) whether the Haryana Govern-
ment hag moved the Centre for inro-
duction of uniform Sales tax in the
neighbouring States, and

(b) if so, the reasons that have been
advanced for the same by Haryana
Government and the Centre's reaction
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K
R GANESH)- (a) and (b) In a brief
submitted for discumaon at a mecting
of Ministers incharge of Sales tux of
States/Union territories m the North
Zone Regional Council for Sales-iax
and State Excise Duties, held on 3rd
Januarv, 1974 Goternment of Haryan,
statea that on account of low rates of
sales-tax anq large number of exemp-
tiony in Delhi, the State was losing
revenue from sales-tax Therefom e,
there wag need for maintaining rarity
in rates of sales-tax ang hs! of
exempted items

At a meeting of Finance Sceretaries
of States held on the previous day the
general consensus was that it wag not
posstble 1o achieve absolute umfto-muty
but the difference n rates of tux
should not exceed 2 per cent anq 1
per cent depending upon the commo-
dities taxed at higher rates and lower
rates respectively.
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Liberalisation of rules the
entry of forveign Tourlsts
8450. SHRI DHAMANKAR: Wwill

the Minister of TOURISM AND
CIVIL. AVIATION be pleased ot state:

(a) whether Government's indeci-
sion with regard to the liberalising
of the rules governing the entry of
foreign tourists in certain parts ot the
country, ig hitting harg the tourist
traffic and deprives the country of
pPrecicus foreign exchange;

(b) 1if s0, which are these areas and
the reasons for putting such restric-
f1ons;

(c) whether some State Govern-
ments have requested hig Ministry for
the removal of these restrictions and
the matter 13 already pending with
the Home Ministry; and

(d) 1f so, the reaction of Union

Government thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND C1VIL
AVIATION (DR SAROJINI MAHI-
SHI): (a) and (b), For reascns of
security certain areas in the North
and North-Eastern bordeis of the
country have beep declareq as protec-
ted and restricted areas under the
Foreigners (Protected Areas) Order.
1958 and the Foreigners (Restricted
Araes) order, 1963 respectively.
Foreigners desiring to visit these areas
are required to obtain special permits
{from the specified authorities How~
ever, permitg arg granted liberaily to
foreign tourists desiring to visit places
of {ourist interest like Darjeeling town
and Kaziranga in the restricted areas.

(¢c) and (d). Some syggestions have
been received in thig regard 'l'hele
are under consideration in the Mini-
stry of Home Affairs,
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New agreement between gpinners and
weavers regarding distribution of
rayon Filament Yarn

9965. SHRI P. A. SAMINATHAN:
Will the Minister of COMMERCE
be pleased to state:

(a) whether negotiatio, between
spinncrs and weaverg for a new ag-
reement on prices and distribution of
rayon filament yarn have finally
broken down;

(b) if so. the reasong therefor;

(c) whether Government have been
approached for early settlement as
there iz no arrangement for regulat-
ing the distribution of yarn after the
expiry of the agreement of December,
1873; and

(d) if so, the reaction of Govern-
ment thereto?
7o Yy o
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C, GEORGE): (a) and (b). No ag-
reement was reaced between the two
parties at their last meeting held on
17.4.1974 in Delhi. Shri Doshi Chair-
man , Silk & Art Silk Mills Associa-
tion, Bombay has represented that
this wag due to the demand of ~pin-
ners for a higher price of yarn.

tc) As regards arrangements for
distribution of yarn, the spinners are,
according 1o the Textile Commus-
sioners supplying thewr backlogs of
carlier deliveries, This will continue
1111 end of July 1974, The Chairman
of Silk & Art Silk Mills Association
has requested 1mposition of statutory
control

(d) The matter is under consider-
ation.

Development of camping sites {o pro-
mote Road Tourist

9966, SHRI RAJDEO SINGH: Wwill
ihe Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether Government have 'de-
cided to develop some camping sites
1p premote road tourism.

(b) whether this scheme is the pro-
duct of the overland coach services
between Europe and Austral-Asia.
transit through India on the develop-
ment of the Asian Highway, and

(¢) if so, whether camping sites
schemes will' cover all the important
National highways in the country?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR, SAROJINI MARI-
SHD: (a) to (c). The Depar:ment of
Tourigm propose to initiate during the
Fifth Five Year Plan a programme of
putting up camping sites along road
routes where the density of tourist
treffic ig relatively high, The location
of these sites would be considered
after undertaking feasibility studies
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for determining their economic viabi-
lity and subject to availability of
resources.

Formation of organisation for
revamping air services

8867. SHRI RAJDEO SINGH: Wwill
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether a six-member o1gani-
sation has been formed recently to
start revamping the entire organisa-
tion with the aim of making its ger-
vices not only efficient and of greater
utility to the travelling public but also
to put it on a competitive basis among
other air services of itg type;

(b) whether the six member orga-
nisation consists of exclusively of
senior executive drawn from different
sections,

(c) whether currenily important
areas for investigation by the orga-
nisation aie management control ovel
all gphereg of Corporations activity
and information system necessary to
it-job sandards, work simplification,
cost control and productivity, review
of manpower requurements and duties
and responsibilities of all categories
of the staff and human relations; and

(d) if so, the time likely to be taken
by the organisation for completing all
the processes-evaluation, recommenda-
tions and implementation put to-
gether?

THE MINISTER OF TOURISM AND
CIVIL. AVIATION (SHRI RAJ
BAHADUR): (a) to (d). Presumably
the question relates to Indian Airlineg
If w0, the factg are as follows.

A special group, known a1 the Orga-
nisation and Systems Group (OSG).
has been constituted in India, Air-
lines with the Deputy Managing
Director (Technical) as chairman and
the Manazer, Management Advisory
Services. Fmance Manager Delhi, In-
dustrial Relations Adviser, Madras,
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Senior Industrial Engineers, Head-
quarters and Executive Assistant 10
the Chairman as members. The group
is to study current practices amnd pro-
cedures in the various Departmenis
of the Regions and Headquarters in
depth and recommend improvements
to achieve optimum utilisation of
resources. It is expected to complete
its work covering all the Departments
of the Corporation over a period of 18
months to two years. It is difficult
at this stage to indicate as how long it
will take to implement the accepted
recommendations but every effort will
be made to implement them as soon
ag possible,

Economic and technical cooperation
with Austria

BANAMALI BABU:
COMMERCE

9968 SHRI
Will the Minister of
be pleased to state

(a) whether Government propose to
expand the sphere of economic and
technical cooperation during the
year 1974-75 with Austnia; and

(b) if so, what are the mawn fea-
turcs of the proposal?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C GEORGE): (a) and (b) The
Government are exploring possibili-
ties of economic cooperation between
India and Austria A 156 member
Austrian Econmomie Mission visited
India 1n February, 1974 and held dis-
cussions with officials of the Minis~
tries of Commerce, Indusirial Deve-
lopment, Heavy Industry, the Indian
Investment Centre, the State Trading
Corporation, private individuals, etc.
The discussions revealed possibilities
of industrial and economic co-opera-
tion between the two countries Fur-
ther progress will be known in due
course.
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Surplus Staff i, Indlan Airlines

9969. SHRI INDRAJIT GUPTA:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether, as a result of re-
duced number of flights, curtailment
of catering services, and discontinu-
ance of departmentaliseq porters and
city transport coaches by Indian Air-
lines, any staff have become surplus
to requirements; h

(b) if so, the numbers so affected,
category-wise and region-wise; and

(c) whether it is proposed to re-
trench them or to absorb them other-
wise?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
RAJ BAHADUR): (a) Yes, Sir.

(b) The extent of surplus staff is
being determuned by the Staff As-
sessment Committec,

(c) Surplus staff is proposed tu be
absorbed against the future expan-
sion programmes of the Corporation.

Impact of fuel crisis on flow of tourist
traffic to and from India

9870. SHRI INDRAJIT GUPTA:
Will the Minister of TOURISM AND
CIVIL AVIATION he pleased to state:

(a) whether any assessment has
been made of the likely impact of
the world-wise fuel crisis on flow ol
tourist traffic to and from India;

(b) whether there may be a mark-
ed fall in the number of {ourists
visiting India in 1974-75; and

(c) if so, whetner any counter~
acting measures by way of offering
special concessions and incentives
h. ve been devised?

THE MINISTER OF - STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (DR, SAROJINI
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MAHISHI): (a) and (b). Tourist
figures for 1973 indicate that till

December 1973 the rise in fuel prices
had not significantly affecied tourist
traffic to India. Against g target of
4,00,000 tourists 4,09,895 tourists visit-
ed India. 45,285 came in December
1873 an all-time high figw . for ihe
month of December. In  January
and February 1974 the rate of growth
of tourist arrivals declined, but this
could have been due to curtailment
of Indian Airlings services, I re-
mains to be seen’ what effect the in-
crease in internaliomal air fares will
have on tourism to this country and
r uach will depend on whether the
r.esent level can be maintained.

(c) Efforts are being made to en-
sure that concessional air fares are
kept down to the lowest level. con-
sistent with viable operationg of the
airlines. Steps are also being taken
to increase the Department of
Tourism’s joint promotional efforts in
the important markets of U.S.A.
Europe, Japan and Australasia. With
a view to stimulating tourist traffic
from West Asia a regiona] office for
tourism promotion is being set up in
Beirut. Besides expanding the tour-
ism ‘infrastructure’ added emphasis is
being given to publicity programmes
in the tourism generating markets
overseats.

Inconvenience to passengers who travel
between Calcutta and Bangalore

9971. SHRI INDRAJIT GUPTA:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether passengers who travel
by Indian Airlinee  sdrvie from
Caleutta to Bangalore have to change
their aircrafl at M d:as

(b) whether, under the earlier
sthedules, tha satie aireraft ysed to
cover the full distance with only
stop-over at Madras;
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(¢) if so, whether he is aware that
new arrangement of changing mir-
craft causes unnecessary inconveni-
ence to passengers travelling between
the two State Capitals; and

(d) whether this complaint is pro-
posed to be looked into?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI RAJ
BAHADUR): (2). Yes, Sir.

(b) to (d). On account of the tight
fleet position, Indian Airlines have to
deploy aircraft with a view to ob-
taining the maximum utilisation. It
is, therefore, not possible at present
for Indian Airlines to operate the
same aircraft from Calcutta to Bang-
lore via Madras and back.

‘Quantum of loans advanced by nation-
alised banks to handloom and power-
loom sector

9972. SHRI INDRAJIT GUPTA:
Will the Minister of FINANCE be
pleased to state:

(a) the quantum of loans gdvanced
by the nationalised bankg during the
last three years to the handloom and
powerloom sector;

(b) how much of this was given to
Weavers’ Cooperatives and to others;
and

(c) whether there ig any proposal
to step up bank credit to meet the
needs of working capital of de-cen-
tralised weavers as well as coopera-
tives, at liberalised rates of interest?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). Banks do not main-
tain data on advances separately for
the Handloom and Powerloom Sec-
tors and these advances from part of
the small scale industrial sector for
which data is kept. The ogutstanding
advances in respect of this gector as
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on the last Friday of une 1973 were
Rs. 644.86 crores

(c) The Reserve Bank provides
concessional refinance facilities to
State Cooperative banks at 14 per
cent below the bank rate so as to
enable the Central /Industrial Coope-
ratives banks, with the help of a sub- -
sidy of 3 per cent which is provided
under the Government of India In-
terest Subsidy Scheme, to finance
Weavers’ cooperatives on the same
rates at which the refinance is ob-
tained from Reserve Bank.
There is no proposal to modify the
Scheme further. Such of the indi-
vidual who qualify under the criteria
laid down for the gifferential interest
rates scheme can glso avail bank
credit for their viable endeavours at
4 per cent interest rate.

ihe

Indiz’s contribution in the develop-
ment of Lumbini as a historic spot

9973. PROF. NARAIN <{HAND
PARASHAR: Will the Minister of
TOURISM AND CIVIL AVIATION
be pleased to state:

(a) whether the Government of
India is cooperating in the develop-
ment of Lumbini, the birth place of
Lord Buddha, as a historic spot along
with Governments of other countries;

(b) if so, the contribution proposed
to be made by India in this regard:
and

(c) the names of the countries
which are developing this place?

THE MINISTER OF STATE IN THE:
MINISTRY OF TOURISM AND
CIVIL AVIATION (DR. SAROJINI
MAHISHI): (a) Yes, Sir.

(b) A rupee contribution equiva-
lent to U.S. $ 25,000 has been an-
nounced on behalf of the Government
of India for phases IT and III of the
project. These involve preparation
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of architectural and layout plans of
the project. The announcement was
made in the meeting of ECAFE held
in April, 1974 in Colombo. Contri-
butions for the subsequent phases
of the project will be considared as
and when requests are received m
this behalf.

(c) Information in this regard is
being obtained and will be laid on the
Table of the House.

Separate Income Tax Office for Hamir-
pur angd Una Districts of Himachal
Pradesh

9974. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
FINANCE be pleased to state:

(a)whether a representation has
been received by Government for
opening a geparate Income Tax Office
for Hamirpur and Una Districts of
Himachal Pradesh; and

(b) if so, the action taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): (a). Yes, Sir.

(b) The matter is under active
consideration.

Passenger and Freighter air services
between India and Austria

9975 SHRI BANAMALI BABU:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whethe: recently Indo-Austrian
talks were held in New Delhi to
establish direct passenger and air
freight services; and

(b) if so, the outcome thereof?

THE MINISTER OF TOURISM
AND CIVI, AVIATION (SHRI RAJ
BAHADUR): (a) and (b), Civil Avia-
tion whs one of the s0BECts Givvissed
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at the talks held in the Ministry of
External Affairs hetween the officials
of India and Austria on 15th April,
1974. No decisions were, however,
taken on the establishment of direct
passenger or freight air services bet-
ween the two countries.

Development of Touwrism in Himachal
Pradesh

9976. PROF. NARAIN CHAND
PARASHAR:. Will the Minister of
TOURISM AND CIVIL AVIATION
be pleased to state:

(a) whether recently any represen-
tation has been received by Govern-
ment for paying special attention for
the development of tourism in Hima-
chal Pradesh during the Fifth Five
Year Plan; and

“

(b) if so, the decision of Govern~
ment on the representation?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND
CIVIL, AVIATION (DR. SAROJINI
MAHISHI): (a) and (b). No specific
repiesentation has been received to
this effect, but the Department of
Tourism keeps in close touch with
the Himachal Pradesh Tourism autho~
rities about steps to develop tourism.
in that State.

Tourist facilities provided at religious
places State-wise

9977. PROF NARAIN CHAND
PARASHAR Will the Minister of
TOURISM AND CIVIL AVIATION
be pleased to state:

(a)whether any survey has been
made by Government of such religious
places in the courtry which attract
a large number of tourists and pil-
grims-both Indian and foreign in the
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whole of the country for the Zevelop-
ment of tourist facilities at such
places; and

(b) it so, the list of such places,
State-wise, and the varioug tourist
facilities provided or proposed to be
provided at such places?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND
CIVIL AVIATION {(DR. SAROJINI
MAHISHI). (a) (b). The places
of major religious $nportance in the
country are already known. Their
development iz mainly the responsi-
bility of the State Governments.
Necassary provision for providing
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facilities at pplaces of religious im-
portance has been included in the
Fifth Five Year Plan of the State
Government concerned.

Within the limitations of available
resources, financial assistance has
been given to the State Governments
for providing tourist facilities at
selected places ot religious importance
in the earlier Plans A statement of
the facilities provided is attached. In
the Fifth Plan it is proposed to pro-
vide some facilities at selected Buddh-
ist centres with g view to attract
Buddhist pilgrims from the countries
in South East and East Asia.

Statement

List of Religious places where Bacilitias have been provided by she Central Government.

State Name of the place Facaibiues provided
1 2 3
Andkra Pradesh . . . 1. Triupatht Tourist Bureau.

2. Nagerjunasagar

3. Nagarunakodnda
4. Mantralaya
. Bodh-Gaya

Bihar . . . o

1=

2. Gaya, Bodh-Gaya
and Rajgir.

3. Rajgir

Kerala . . .

Madhya Pradesh . « Sanch:

Kanya Kumari

(a) Construction of 8 rooms added
to vijay vihar circuit house,

(b) M.1.G. Rest house,

(c) Proviston of launches for tourists.
Provision of station wagon.
Tourist Bungalow
() Travellers locige.

(b) Development of area
Mahabodhi temple.

around

Tourist Bureau. (Subsidy to State
Government).

(a) Construction of Tourist Shal.

(b) Installation of Aecrial Ropeway.
Improvement of cape hotel.

(a) Management of Rest House.

(b) Construction of
Bungalow Class I.

(c) Water Supply Scheme.

Tourist
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1 2 3
Maharashtra . 1. Ellora Cantecn
2. Ajanta (a) Canteen
(b) L.I.G. Rest house.
(c) Water Supply Scheme.
Orissa . . . . Puri (a) Tourist Bureau
(b) Tourist Bungalow Class II.
(c) Youth Hostcl.
Punjab Amtitsar Youth Hostel.
Rajasthan . 1. Ajmer Tounst Bureau.
2. Rankpur Temple Electniaity supply.
Tamil Nadu 1. Tanjore Rest house,
2 Kanchiepuram Canteen and Rest house,
3 Rameshwaram L.I G. Rest house and Youth
hostel.
Uttar Pradesh Kaslash-Mansrover 10tte
1. Dhara, Chullakhela,
Serka, Jipp1, Malpa.
Karbayang, Bunj, Rest houses pilgrim  shed's for
Kalapani and Rudra pigrims.
Paryag.
2. Kushinagar Rest house.
3. Sarawasti{ Sahet- Rest House

mahet).

4. Allahabad

5. Hardwat

6 Varanaa

Tourist Bungalow
Tourist Bungalow

(a) Tourist Bungalow
(b) Tourist Reception Centre.
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): (a) to (c). According
to the information readily available,
during the period from 1-3-72 to
28-2-78, 646 delegations were sent
abroad, involving an expenditure of
Rs, 92, 17,452 in Indian currency and
Rs. 40, 91,624 in foreign exchange.
This does not include the delegations
.sent from Ministry of Commerce,

The detailed information in regard
to parts (a) to (c) is being collected
from various Ministries/Departments
and will be laid on the Table of the
House as soon ag possible.

De-controlling of cloth

9983. SHRI ARVIND M, PATEL:
SHR] VEKARIA:

Will the Minister of COMMERCE
be pleased to state:

(a) whether there 15 any proposal
to de-control the cloth which ig sold
by the cooperatives at control rate;
and

(b) if so, the broad features there-
+0f?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A C GEORGE): (a). No, Si.

(b) Does not arise.

Indo-Soviet Trade

9984 SHRI SAMAR GUHA: Wil
the Mmaster of COMMERCE be
pleased to state:

(a) whether the prices of raw ma-
terials, Soviet Umion imported from
India, is 20 to 30 times lower than
the international market rate;

(b) whether India has had to pay
20/30 percent more for Soviet machi-
nery and industrial products and
sometimes even treble than the pre-

MAY 10, 1874
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(c) whether the Ministry of Finan=
ce had gone deeper into the matter
to ascertain the facts about the
allegations, and

(d) if so, its effect on the inflation-
ary trend on the Indian economy and
other facts thereabout?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A C GEORGE, (a) and (b). No, Sir.

(e) and (d). Do not arise

Office of the custodian at Caleutta
dealing with enemry properties

9985. SHRI SAMAR GUHA: Wil
the Minister of COMMERCE ke
pleased to state:

(a) whether an officc of the Custo-
dian dealing with the properties dec-
lared as “enemy properties” during
Indo-Pak war of 1965 has since opened
a branch office at Calcutta;

(b) 1f g0, when such office has been
opened, the name of the persons who
are ipcharge of the office and i<
cobjertives;

(c) whether any Notification hac
been issued to the newspapers ot
Bastein India 1y 1egard to the open-
mg of the branch office at Calcutta;
and

(d) other facts thereaboui in rela-
110n {0 the status, objective and func-
tions of the new office at Calcutta”

THE DEPUTY MINISTER IN THR
MINISTRY OF COMMERCE (SHRI
A C GEORGE) (a) to (d) The
office of the Deputy Controller !
Enemy Firms has been in existence
at Calcuita since September 1965
He was subsequently also designatcel
as deputy Custodian of Enemy Pro-
perty These appointments were duly
notified in the Official Gazette <!
India The present incumbent of the
post is Shri H C Biswas, a senior

wvalent ‘nternational market prices; officer of the State Bank of India on
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deputation. He assists the Custodian
of Enemy Property for India in the
Eastern region in the work relating
to enemy property.

‘Outstanding claims of refugees from
the former East Pakistan

9986. SHRI SAMAR GUHA: Will the
Minister of COMMERCE be pleased to
state:

(a) the steps taken by Government
for dealing with the outstanding
-claims of the refugees from the former
East Pakistan in regard to their pro-
perties declared as ‘enemy properties’;
and

(b; whether any Notification has
been issued to the effect that fresh
claims if reasonable, will bLe enter-
tained by the Government?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). The
Office of the Custodian of Enemy
Property for India has been strength-
‘ened to expedite verification of claims
for the payment of ex-gratig grant to
the Indian nationals whose properties
have been seized during September,
1865 conflict. A panel of three officers
congisting of the Custodian of Enemy
Property for India, an officer of the
West Benga) Judicial Service and an-
other of Revenue Service has also
been appointeg to scrutinize the claims
of Indian nationals who do not have
documents either to prove their owner-
ship o: the extent of the properties
seized. The panel will meel once a
month and would make suitable re-
commendations t0 Government for
payment of Ex-gratia grant. Fresh

claims, are still entertained by Gov-
ernment on merits,

‘Canalisation of Indo-Bangladesh traders
through State Organisationg

9987, SHRI SAMAR GUHA: Will the

Minister of COMMERCE: be pleased to
state:

(a) whether Tndo-Bangladesh trad.
€s wars t0 be charmelized thrsme)

Written Answers 178

the State Orgawsations of both the
countries;

(b) whether the state organisations
of both the countries have issued
licences and permits to many private
agencies for conducting trade and
business between the two countries on
the basig of Indo-Bangladesh Pact;

{¢) it so, the names of organisa-
tions to whom such licences and per-
mits have been issued; and

(d) the nature and volume of the
trades and business being conducted
by such private agencies?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). In
terms of the provisions of the Balan-
ced Trade and Payments Arrange-
ment, licences for exports/imports
have been issued by the licensing
authorities only to the Public Sector

Agencies in respect of the items to
be handled by them.

(c) and (d). Do not arise,

Exports to Bangladesh

9988. SHRI SAMAR GUHA: Will the

Minister of COMMERCE be pleased
o state:

(a) whether the Indian products
exported to Bangladesh by Indian
agencies, official and private and
Indian goods imported by Bangladesh
agencies, official and private are found
to be in many cases as sub-standard

and sold at very high prices in Bangla.-
desh;

(b) whether these are the main

reasons for creating anti-Indian senti-
ment in Bangladesh; and

(c) it so, the stepa taken by Gov-
ernment to control export of sub-
standard goods of Bangladesh and
notity their prices through papers for

the knowledge of the people of
¥ ‘neladen?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). There
have been no complaints about supply

of sub-standard goods to Bangladesh.

‘by Public Sector 'Agencies in India.
‘Government are not aware of ‘any
private parties in India having sup-
plied sub-standard goods to Bangla-
desh. However, recently there have
been complaints from g few import-
ers in Bangladesh against the quality
of lungies supplied by an Indian
firm. The Textiles Commitiee, which
are Government’s agency for export
inspection of cotton textiles are in-
vestigating these allegations. Gov-
ernment have no information about
any Indian sentiment having been
created in Bangladesh on this account.

(¢) Does not arise.

Ban on use of Foreign Brand Names
by Companies

9989. SHRI MADHU LIMAYE:. Will
the Minister of FINANCE be pleased
to stale whether a ban on the use of
foreign brand names under the Foreign
Exchange Regulation (Amendment)
Act will be rigorously enforced in the
case of companies producing products
outside the core sector?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
Under Section 28(1) (c) of the Fo-
reign Exchange Regulation Act, 1973
Companies having more than 40 per
cent Joreign shareholding and bran-
ches of foreign companies are requir-
ed to obtain Reserve Bank of India’s
permission to permit use of their
trade mark by any person or Com.
pany fcr any direct or indirect con-
"sideration. Applications in this regard
have to be madé 1o the. Reserve
Bank of India by the 30th June, 1974.
‘These applications will be examined
on merits.

MAY ‘10, 1074

Written. Anawers 1%
Support Price to Growers of Raw Tiite
in Egstérn India

9990. SHRI MADHU LIMAYE: will
the Minister of COMMERCE be pleas-
ed to stute: -

(a) whether the growers of raw
jute in eastern India have nhot received
the support price fixed for raw jute in
the year 1973;

(b) the total bales produced
sold this year on the market;

and

(¢) the estimated income transfer
resulting from the low prices paid to
the growers;

(d) whether a joint inter-ministe~
rial committee’ has been set up to
study the problem; and

(e) if so, the terms of reference of
the Committee?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) The prices of
raw jute during 1973 have been well
above the minimum support price.

(b) The estimated production dur-
ing the current season is 80 lakh
bales. Leaving a small quantity for
village consumption, the rest is sold
in the market.

(c) Estimates in this regard are

difficult to make.
(d) No, Sir,

(e) Does not arise.

Integrated Textile Policy

9991, SHRI MADHU LIMAYE: Will
the Minister of COMMERCE be pleas-

ed to state:

(a) whether . Goverliment  have
finalised its “integrated” textile policy:

(b) whether there is likely to be 2

) substanhsfl ‘increage in the price of
" controlled varieties of cloth;
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(c) whethey price control on cotton
yarn is being removed ag a result of
this policy:

(d) whether the cotton mills are
being asked to devote half their pro-
duction tp controlleg varieties here-
after; and

(e) if not, the reasons for not
increasing the output of controlled
varieties of cloth?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Government
have already announced their deci-
sions on certain aspects of the inte-
grated textile policy, such as produc-
tion and distribution of controlled
cloth and matters partaining to cotton
yarn and export of cotton yarn. Other
aspects are under aetive consideration:

(b) In accordance with the revised
policy for controlled cloth, brought
into force from the 1st April. 1974,
-30 per cent increase over the ex-mill
sriceq of controlled varieties of coarse
and Medium ‘B’ cotton cloth, fixed in
May, 1968, has been allowed. The ex-
mill prices of those varieties of Me-
dium ‘A’ cloth, which have mow been
brought under control, will be fixed
at 30 per cent above the ex-mill pri-
ces of such varieties in May 1968.
The retail margin on controlled cloth

hag also been increaseq from 12% per .

cent to 20 per cent. Thus, while the
prices of cont-olled varieties of coarse
and medium ‘B’ cloth will increase,
#he prices of controlled varieties of
Medium ‘A’ cloth will be appreciably
less than the market prices of such
varieties prevailing before April, 1974.

(c) Control over the prices of cot-
ton yarn was released by stagés and

was lifted completely in February,
1974, .
(d) and (e). With effect from 1st

April, 1974, the quantum of controlled

cloth has been raised by 100 per cent

ie., from 400 million square metres

to 800 million square metres per an-

num and the mills’ obligation to pro-

duce controlled cloth will now be 24
per cent of production.
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'Voluntary Price Agreement betwoen
Spinners and Weavers

9992. SHRI MADHU LIMAYE: Will
the Minister of COMMERCE be pleas-
ed to state:

ta) whether attempts are being
made lo ahieve a voluntary price
agrcement between all the producers
of nylon ang rayon yarn and its users/
weavers;

(b) whether the have

failed;

attempts

(c) whether Government will take
over ihe entire production for distri-
bution among weavers at controlled
prices: and

(d) if not, the reazons for not oing
this?

THE DEPUTY MINJSTER IN THE
MINISTRY OF CCMMERCE (SHRI
A. C. GEORGE;: (a, to (d). A vo-
luntary agreement between Spinners
and actual users of nylon yarn has
been signed by four spinners on
6-9-73. The other spinners are also
being persuaded to sign the agree-
ment,

The voluniary agreement between
spinners and Weavers of viscose fila-
ment yarn expired on 31-12-73. Both
the parties are negotiating a new
agreement for 1974. Non-availability
of wood pulp/furnace oil has forced
the major producing units whose
production accounts for 60 per cent
of the tota]l production of filament
yarn in the country to reduce their
production by about 50 per cent, Ac- -
cording to the Textile Commissioner,
it may not be possible for the filament
yarn spinners to enter into a new
agreement iill the units are in a po-
sition to utilise their full capacity,
The spinners are however, clearing
the backlog of supplies of 1973 and
this is likely to be completed by end
‘of June. 1974,

The possibility of taking over the en-
tire production of rayon yarn for dis-
{ribution at controlled prices cannot
arise until the final outcome of nego-
tiations is known.
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Excise Duty on V-Belt Produoed in
Cottage Industry

9993 SHRI R. V BADE: Will the
Mimister of FINANCE be pleased to
state*

(a) whether Tariff No T.A. 16A(4)
cover the 1item V-beli;

(b) whether this Tauff cover such
rubber products as are produced by
Cottage Industies which do not have
vulcanicing plants ang itheretore ecan-
not ‘ticat rubber with sulphur at
high tempeiatures’,

(¢) whether 1n the abscnce of speci-
fic clarrthcation 1n this regard, Cottage
Industries produting V-belts by bind-
ing rubber and convass with hand, are
being required to pay duty at the rate
of 25 per cent which 1s being charged
from big industrieg hike Dunlop and
Goodyea1, and

(d) what are the full facts in this
regard and thc step, being taken tn
save the Coltage Industries which
produce V-belts etc without vulcani-
sation plants?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE ((SHRI
K R GANESH): (a) Yes, Su

(b) Yes, Sir.

(¢c) No, Sir The correct rate of
excise duty leviable on V-belts is 20
per cent ad vpalorem 1rrespective of the
section of the Industry by which it is
manufactured In addition auxiliary
excise duty at the rate of 20 per cent
of the basic duty 1s also leviable.

(d) V-belts manufactured without
the aid of vulcanising plant and with-
out using any power are hable to
duty. Some small scale manufactu-
rers have, however, represented for
relief from central excice duty The
question whethcy anv rehef to such
- umts in the small .cale sector 15 war-
ranted is being examined,

oot ¥ A AE ¥ g
FHATEY
9094, =t TFATT AT
FT T e A 77 FAH K FC BIA
f&
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Evasion of Income Tax by Land Iords
in Gurgaon

9997. SHRI BHALJIBHAI PARMAR:
Will the Minister of FINANCE be
2leased to state:

(a) whether complaints have been
received regarding large scale evasion
-0f Income-tax against certain land-
lords, operating ag colonisers of
Madanpuri Colony in Gurgaon, Har-
yana;

(b) whether it has come to Govern-
‘ment’s notice that some of these colo-
nisers are unauthorisedly disposing of
-agricultural land for residential purs=
-poses without registration for evading
Income-tax; and

(c) whether Government have
-conducted an-enquiry as to how those
colonisers manipulate to acquire land
.and property through underhand
‘means?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
‘R. GANESH): (a) to (¢). No such
complaint has been received by the
Central Government. However, it is
understood from the Commissioner of
‘Income-Tax, Patiala, that a complaint
has been filed agdinst one coloniser
‘by the Haryang Government under
the Haryana Colonisation -Act.

The Income Tax Department has
-made enquiries on its own in respect
aof four colonisers in Gurgaon, Har-
_yana. Of the four cases investigated
by the Income Tax Department, it
has been found that two persons were
original owners of Iand. Of the four
persons, one was foung not liable to
Income-tax. In the case of another
person, who was found assessable,
‘Rs. 56,525|- were originally invested
"in the purchase/leage of the lang and
he has been assessed on a total in-
come of Rs. 24.000{- being profit on
sale of land in three assessment
:years. In the third case, no tax eva-
sion wag detected during the account-
ing yearg 1970-71 ang 1971-72. In the
case of the fourth person, enquiries
Jare in progress. If any manipulation
comes to the knowledge of the Income
Tax Department, which hag an in-
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come-tax angle, necessary action, as
may be called for under the law, will
be taken.

=t daasta NwAr F AT At 1)
ga€ §a1 & Wg¥ H wra  awFA
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wifwsw sxraa ¥ ga-AN (SNigo
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W 1973-74 ¥ 5.10 FO¥ I
o ¥ waE ¥ 7% wrw (S ToOw Y
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Formation of Development Council for
Man-made Textiles

10000. SHRI A, K. M. ISHAQUE:
Will the Minister of COMMERCE be
pleased to state:

(a) whether Development Council
for man-made Textiles has been form-
ed in pursuance to the provisions of
Industries (Development and Regula-
tion) Act, 1951 for 1973-74 and 1974-
75;

(b) i{ so, who are the members of
the Council, interest-wise:

(¢) whether any function has been
dircharged by the Council, if consti-
tuted; and

(d) what is the function of the
Chairman of the Council?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A C. GEORGE): (a) Development
Council for Man-made Textile was
re-constituted on 29-11-1972 for a
term of two years i.e. upto 29-11-1974
under the provisione of Industrics
(Development & Regulation) Act.
1951,

(bY A statement is laid on the
Table of the House [Placed in Libro-
Ty. See No. LT-704/74].

(c) The Development Council is
an Advisory Body. In its last meeting
held on 26th February, 1974. the
Council reviewed development in
Man-made fibre industry in the mat-
ter of achieving production targets
and promotion of exports of finished
products.

727 1L.8~7
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(d) The Chairman of the Council
has no separafe functions, but he
heads the Council of Members and
presides over its meetings.

Relief to Tea Industry in Excise Duty

10001. SHRI MOHKINDER SINGH
GILL: Will the Minister of FINANCE
be pleased to state:

(a) whether some excise duty relief
is sought to be given to the tea indus-
try and is pending approval of the
Ministry: and

(b) if so, when a decision is likely
to be finalised in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): (a) No, Sir.

(b) Does not arise.

Refund of Foreign Travel Tax

1002. SHRI MOHINDER * SINGH
GILL: Will the Minister of FINANCE
be pleased to state.

(a) whether a tax on foreign travel
was immposed by Government some
three years ago and the refund of the
same was allowed on partly wused
tickets;

(b) whether 1lakhs of rupees of
public money have accumulated with
Government since no procedure has
been laid down for the refund; and

. (e) if so, whether some immediate
steps will be taken to frame rules
regarding the refund so that the public
who come to Delhi for the purpose do
not face inconvenience and harassment
at the doors of the Customs Authori-
tieg?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): (a) Refung of foreign
travel tax, imposed with effect from
16th October, 1971, under Finance
(No. 2) Act, 1871, is admissible on
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partly unused tickets issued for inter-
pational journeys.

. (b) and (c). 10832 claims involv-
ing a refund of Rs. 34.03 lakhs in
respect of partly unused tickets for
international journeys (b) and (c)
10832 claims involving a refund of
Rs. 34.03 lakhs in respect of partly
unused tickets for international Jour-
neys were filed with Government upto
31st March, 1974. These claims could
not be setlled early in view of the
carriers reluctance, or inability to
produce cancelled or unutilised tickets.
A special study was undertaken in
consultation with the Collector of
Customs and the carriers to determine
the basic documents on the basis of
which these refund claims could be
processed. Suitable Instructions have
since been issued to all Collectors re-
questing them to finalise these claims
for refund on a priority basis.

- Liberalisation of Rules for revival of
lapsed Policies in Delhi Dijvision of
LIC.

10003. SHRI VIKRAM MAHAJAN:
Will the Minister of FINANCE be
pleased to state:

(a) whether the Delhi Division of
the Life Insurance Corporation of
India
policy holders to get
policies revived;

(b) if so, the particulars thereof;

(c) whether all such cases in respect
of which medical requirement has been
conveyed to the policy holder prior to
taking sueh a decision shall also not
be required to submit the medical
report and if not, the reasons therefor;

(d) whether the same condition
applies to ladies also who are in
service;

(e) whether the period is proposed
to be extended by one month more to
give more time to policy holders to
get their lapsed policies revived; and

their lapsed

(f) whether the salient features of
the new scheme has been conveyed to
all the agents under -Division and it
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50, when and if not, the reasona there-
for? ’ _ B . N
THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMA-
TI SUSHILA ROHATGI): (a) L.IC,
has liberaliseq the rules fpr the po-
licyholders to get their lapsed policies
revived. This applies to all the Divi-
sion including Delhi Division.

(b) The concessions gllowed are:—

1. Interest is chargeable at & uni-
form concessional rate of 4 1|2 per
cent per annum. compounded half-
yearly on arrears of premium of-
ceived during the period trom 4-3-
1974 to 31-5-1974, provided:

(i) the policy has stood lapsed
for more than six months as on
28-2-1974; and

(ii) All overdue premiums with
interest alongwith all other re-
quirements are received on or
before 31-5-1974 and the policy
is brought into full force under
the ordinary revival scheme (ex-
cluding revival by instalments).

2, Revival on the strength of satis-
factory Declaration of Good Health is
‘alloweq upto 31-5-1974 on original
terms provided—

(i) Duration of lapse is bet-
ween six mornths and one year..
(ii) Sum assured is upto Rs.
20,000 for age at revival being
less than 50 years and sum assur-
ed upto Rs. 10,000 for age at re-
vival being 50 years and above.
For Multipurpose policies, these
limits are Rs. 10,000 and Rs.
5,000 respectively.

(iii) Original policy hag been
effected at ordinary rates or with
a standard extra for occupation.
sex or a standard physical im-
pairment. ’

(iv) There is nothing adverse
about the health and habits of the
policyholder as per Corporation’s
records,

(¢) Yes, Sir, provided there is no-
thing adverse about health and habits
of the policyholder as per the Corpo-
ration's records.
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(d) Yes, Sir. .
(e) No. Sir.

(#) Printed leaflets giving the sa-
lient features of the scheme have been
sent from L.I1.C. headquarters to all
Dijvisional Offices for distribution
among agents through the controlling
Branch Offices.

Difficulties in Indo-Bangladesh Trade

10004. SHRI VIKRAM M:AHAJAN :
Will the Minister of COMMERCE be
pleased to state:

(a) whether trade between India
and Bangladesh hag run into difficul-
ties; and

(b) it so, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A, C. GEORGE); (a) No, Sir.

(b) Does not arise.

Import Licences granted to Govern-
ment of Bihar for Impert of Ajrcraft

10005, SHRI  JYOTIRMOY BOSU:
Will the Mimister of TOURISM AND
CIVIL AVIATION be pleased to state
the total value of import lLcences
granted to the Government ot Bihar
fo. raport of alrcraft from America?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI RAJ
BAHADUR); Foreign exchange am-
ounting to Rs. 8,70,400/- was released
to the Government of Bihar in 1973
for the import of one Beach Baron
B.55 aircraft and essential mainte-
nance equipment and spares. How-
ever, no import licence was issued
for the purpose as the import was
made through the India Supply Mis-
sion, Washington.

Case against “Swalkg Oil Miiis”

10008. SHRI JYOTIRMOY BOSU:
Will the Minister of COMMERCE be
Pleased to state:

“agreeing the export
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(a) whether on the complaint of
Shri B. P. 8. Murti, Finance Manager,
State Trading Corporation, a case has
been launched against Rai Bahadur
Ganga Swaika and five others of
“Swaika Oil Mills” on charges of con-
spiracy, cheating and criminal breach
of trust of Rs. 20 lakhs; and

(b) if so, the facts of the case?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). The
Management of the S.T.C filed a
complaint against Shri G. V. Swaika
and other adult members of the said
joint family before the Chief Presi-
dency Magistrate for recovery of Rs.
20 lakhs advanced to them for ex-
port of groundnut deoiled cake and/
or other deoiled cakes.

2. The facts of the case are as ful-
lows: —

On February 6, 1968 Shri G V.
Swaika representing the Joint family
business of Swaika i1 Mills entered
into a contract with S.T.C. inter alia
15,000 tonnes of
groundnut deoileq cakes and/or other
deoiled cakes and that they would
ship the entire quantity between
January, 1968 and March, 1969 at an
average of 1000 tonnes per month.
Under the termsg of the contract it was
winter alia provided that STC would
give to the party tinancial accommo-
dation upto a tolal of Rs. 30 lakhs
on the security of—

(i) ECGC, guarantee for Rs. 30
lakhs to be obtained by the STC at
the cost of Swaika Oil Mills.

(ii) Equitable mortgage of the im-
movable properties of the value of
at least Rs. 14 lakhs by the said
business of the Swaika Oil Mills,

(iii) Guarantee of an Insurance
Co. for Rs. 10 lakhs.

(iv) A promissory note for Rs (]
lakhs as collateral security for the
loan,
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The above securities/guarantees
were duly executed according to law.

The said loan carried interest at
the rate of 9 per cent per annum.
Pursuant to the said agreement dated
the 6th February 1868 the STC ad-
vanced Rs. 10.02 lakhs against trust
receipts given by the said Shri G. V.
Swaika and other adult members of
the said joint family assuring the STC
that they would keep and held the
stocks of oil cakes procured and to be
procured in trust for the STC. The
STC also advanced a further sum of
Rs. 9.97 lakhs wupto April, 1968 in
terms of the saig contract. Thus the
STC advanced a total amount of ab-
out Rs 20 lakhs to Shri G. V. Swaika
and other members of the joint fa-
mily. It was also stipulated that an
irrevocable, without recourse to dra-
wers LIC of the value of at least Rs.
12 lakhs would be opened by Swaikas’
foreign buyers in favour of the STC.
However, since Swaika did not export
the goods as per the termg of the cont-
ract and mis-appropriated the money
advanced to them, the STC filed a
criminal complaint before the Chief
Presidency Magistrate,
transferreq the case to Seventh Pre-
dency Magistrate. On 8th April,
1974 the Seventh Presidency Magist-
1ate discharged {he accuseq under
Section 253(2) of the Cr. P. C. The
matter is under examination of the
Solicitors of the Corporation as to the

further course of action to recover the
amount,
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Recruitments in Customs House, Cochin

10007. SHR1 JYOTIRMOY BOSU:
Will the Mtmister of FINANCE be
pleased to state:

(a) the number of dependents or
near relatives of Government servants
who died while in service, appointed
on compassionate grounds to the
various posts in the Custom House,
Cochin during the period 1970 to 1973
indicating the name of employee who
died while in service, date on which
the employee died and the cadre to
which and the date on which his/
her near relative or dependent was
appointed.
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(b) the number of candidates be-
longing to scheduled castes or sche-
duled tribes =0 appointed; and

(c) the number of cases where ap-
plications for appointment on the
above grounds were not considered
or delayed or rejected by Customs
Collector Cochin/Ministry of Finance
and the number of such applicants

belonging to Scheduled Castes/Sche-
duled Tribes?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R GANESH): (a) to (c). The infor-
mation is being collected and will be
laid on the Table of the House,

Plan to provide employment to 47,000
persons by banking industry during
Fifth Plan

10008. SHRI P. M. MEHTA:

SHRI S. A, MURUGANAN-
THAM:

Wil] the Minister of

FINANCE
be pleased to state:

(a) whether the Banking industry
in the country is having g massive
plan to recruit 47,000 persons a year
during the Fifth Five Year PPlan; and

(b) the names of nationalised
banks that will provide employment
under the Scheme/Plan anq in which
of the States?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAQO CHAVAN):
(a) and (b). Every bank generally
makes an annual estimate of the in-
take of fresh recruits of various cate-
gories with reference to the anticipat-
ing incicase in work in the existing
branches and requirements of new
branches likely to be opened, making
due allowance for retirement, resig-
nation etc. Since nationalisation, the
increase i the number of employees
in the public sector banks as at the
last date of the calendar year over
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the corresponding date of the previ-
ous year have been as follows:—

27,000 Dbetween

31-12-1969 and
31-12-1970.
31,000 between 381-12-1970 and
31-12-1971.
25,000 between 31-12-1871 and
31-12-1972

Government have, however, seen
the paper the longterm forecasts of
manpower requirements of the com-
mercial banking industry in India
published in Prajnan, the quarterly
journal of NIBM in its first volume
i 1972, forecasting the likely manpo-
wer requirements in the banking in-
dustry using a variety of techniques.
According 10 one of the techniques
used in the paper, the total manpo-
wer requirements of the entire com-
mercial banking industry, has been
forecast to increase from 32,400 during
the 1st year of the Fifth Plan period
to 47,200 during the last year of the
Fifth Plan period.

Sizing Machines imported by S.T.C.
for M/s. Rayex India Limited
lying unseld

10009. SHRI P, M MEHTA. Will the
Marnister of COMMERCE be pleased to
refer to the reply given on the 29th
August, 1972 to Unstarreq Question
No 3823 and state:

(a) whether any action hag been
taken in regard to import licence to
buyers of old textile machines from
State Trading Corporation;

(b) what is the latest position in
this regard;

(c) whether the Delhi High Court
hag decided the matter when the

party had moved the High Court in
this regard;

(8 what action has been taken by

‘Government after the delivery of
judgement; and
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(e) the action taken against those
held responsible?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) to (e). As M/s.
Madhu Warp Knit indygiries filed a
Writ petition in the High Court of
Delhi on 19-9-1972, and the matter
was sub-judice no action could be
taken to dispose of the machines im-
ported by STC. The Delhi High Court
has dismissed the petition on 25-3-
1974. Action has been initiated by ~
the STC, to dispose of the machines
in accordance with scheme formulated
by the Government in this -hehalf.

The delay 1n taking action to dis-
pose of the machines has been caused
on account of the writ petition which

was sub-judice in the Delbi High
Court.

Amount sanctioned for construction
of Tourist Home at Kemmangundi
(Karnataka)

10010 SHRI D B CHANDRA
GOWDA" Will the Minister of TOURI-

SM AND CIVIL, AVIATION be pleased
to state

(a) the amount of money sanc-
tioned by the Central Government for
construction of a Tourist Home at
Kemmangundi (Karnataka); and

(b) the particulars regardh;g pro-
gress made in the construction work?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CI-
VIL AVIATION (DR SAROJINI
MAHISHI): (a) and (b). The De-
partment of ‘Tourism has no such
scheme under consideration but the
State Government of Karnataka has
a proposal for development of accom-
modation, water supply, drainage and
communication facilities at Kemman-

gundi at ap estimateq cost -
50.00 lakhs. of B
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Policy of AIR India regarding Cargo
Traffic

10011 SHRI D B. CHANDRA
GOWDA Wil the Mimster of TOURI-
SM AND CIVIL AVIATION be pleased

to state.

(a) whether Air India has been
outpaced by foreign airlines because
it has not shown alacrity to reorient
its policy to cargo concept;

(b) whether realising the potential
of cargo trafic, B.O.AC. Lufthansa,
Air PFrance and KLM have stream-
lined theiwr cargo depariment giving
them an independent role, and

{c) what steps Air India has taken
to take benefit by emulating the ex-

ample?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHA-
DUR): (a) and (b) Air India en-
deavours to meet the regquirements
mmposed on it by changing market
conditions but there ate himits to fle-
xibility Bigger airhines have greatel
resources and can keep shifting em-
phasis according 1o needs

(c) Air India have introduceq the
following measures within its limited
fleet and resources available to meet
the increased demand for cargo

space; — ws

(i) effective April 1, 1974 Air
India 1s operating two round tnp
all cargo services capable of car-
rying 30 tons on the India—U, K —
India route which can be extended
t0 Calcutta or Madras to uplift or
discharge cargo as required;

(u) It has increased cargo capa-
city by 14 per cent which under
norma] circumstances is considered

adequate, and

(in) Sub-charter aircraft from
other carriers whenever available

] on suitable terms,
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Overdrafis by States '

10014. SHR] SAT PAL KAPUR:
Will the Minister of FINANCE be
pleased to state:

(a) whether the Reserve Bank of
India had threatened to dishonour all
bills and cheques issued by the Pun-
ieb Government if it did not take
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emergency measur - to
money overdrawn by it,

A-nosit the

(b) the overdraft limit of each

State;

(c) the amount of overdrafts stand-
ing in the name of each State: and

(d) whether some other State Gov-
ernments have alsp been warned in
this way and if so, the particulars
thereof and if not, the particular
reasons for threatening the Punjab
Government?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): (a) and (d). As the
Government of Punjab went into
overdraft on the Reserve Bank of
India in April 1974, the Bank com-
municated with the State Govern-
ment to inform them of the overdraft
position and to caution them against
the contingency of stoppage of pay-
ments if the overdrall Tontinued for
more than seven successive days.
Such communicationg are sent by the
Reserve Bank of Inflia in the normal
course when any State Government
runs into an overdraft.

(b) There is no “overdraft limit” a3
such for any State. The normal ways
and means advances limits for each
State are given“in the attached state-
ment excluding the special/additional
special ways & meang advances limits
allowed on the basis of their holdings
of securities.

(c) The overdrafts of the State
Governments as on 7th May, 1074
were as follows;:

(Rs Crores)
1. Bitay 41.32
2. Assam 0.02
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Statement

Limiteg for Normal Ways & Means
Accommedstion from Roserve

Bank of India
(Rs. Crores)
States Clse‘an n\:cair:‘
from

I-5-1972

1. Andhra Pradesh 600
2. Assam 2 40
3. Bihar 4 20
4. Gujarat 4°20
§. Haryana 1 80
6. Himachal Pradesh 120
7. Karnataka 4 8o
8 Kerala 3 60
9. Madhya Pradesh 4 80
10. Maharashtra 9 00
11. Mampur 0-60
12. Meghalaya o 60
13 Nagaland o 60
14 Orissa 3 60
15. Pumab 3 6o
16 Rajasthan 3-60
17. Tamst Nadu 6 60
18. Trnpua 060
19. Utrtar Pradesh 10°20
20, West lengal 6 oo
TotaL : 78-00

NOTES: (1) In addition to the above,
the States can draw
special ways and means
advances based on the
holdings ot Government
of India securities

(2) Jammu & Kashmir

! Government do not bank
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with the Reserve Bank
of India.

Recovery of intome tax from Com-
mission paid to LIC agents

10015. SHRI SAT PAL KAPUR:
Will the Minister of FINANCE
be pleased to state:

(a) whether Income-tax is deduct-
ed at source from the commission bill
of each agents ol the Life Insurance
Corporationy irrespective of the fact
whether he falls in the category of
Income-tax assessees or not and if
80, the justification thereof,

(b) whether all the agents in van-
ous branches of the LIC, Delhi
Division have been given the income
certificate showing the Income-tax
deducteq during the year 1973-74 and
sent to the agents concerned so that
they could claim refund of the amount
80 deducted, and

(c) what help Government propose
to provide in getting the claimed
amount refunded?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R GANESH) (a) Section 194D of
the Income-tax Act, 1861 provides
that with effect from 1-6-1973 income-
tax at the rates in force shall be de-
ducted at source from income by way
of 1nsurance comrission, the iate In
force for the financial year 1973-74
being 10 per cent The Lafe Insuran-
ce Corporation has accordingly been
deducting tax from the Commuission
earned by the agents save in cases
where an agent furnishes a certificate
from the Income-tax Officer under
Section 187 of the Income-tax Act, to
the effect that the L.I.C may de-
duct income-tax at such lower rates
8s specified in the certificate or deduct
no tax, as the case may be

(b) The L.I.C. Delhi Division is
expected to issue income certificates
showing income tax deduction dur-
ing the financial year 1973-74 shorily.
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(c) An agent whose assespable income
in the financial year ig below taxable
limit or from whom excess tax has
been deducted can claim refund of
income-tax deducted at
submitting to the Income-tax Officer
a refund application in the prescrib-
ed form under section 239 of the In-
come-tax Act 1961 together with a
return of income. On receipt of such
return for assessment year 1974-75 the
claim of refund of tax deducted
at source/excess tax deducted at
source during financial year
1973-74 will be refunded expediti-
ously to the assessees so making the
application.,

Functioning of brancp offices of
LILC, Delhi Division

10016. SHRI SAT PAL KAPUR'
Will the Mimster of FINANCE be
pleased to state:

(a) the total number of branch
offices of the Life Insurance Corpora-
tion of India, Delhi Division func-
tioning along with their locations;

(b) the total number of agents
working under each of these branch
offices; and

(¢) the number and names of the
agents under eadh Branch Office
under the Delhi Division of the LIC
whose commission income during the
year 1973-74 was found assessable to
Income-tax?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMA-
T1 SUSHILA ROHATGI). (a) and (b)
The total number of Branch Offices in
the Delhi Division of LIC, their loca-
tion and the number of agents work-
ing under each of them. are as under:

Branch Location No. of Agents
Unut on the rolis
No. of the branch
offices as on
31-12-1973.
111 N-Block, Conmaught
Circus, New Delhi. 307
112 86, Janpath, New Delh1 593
113 H-Block , Connaught
Plece, New Delhi. 44s

source by ~

Branch Location No. of Agents
Unit 20 the rolls
No. of the branch
office as on
31-13-1973.

114 Chandnj Chowk, Dethi 345
115 Regal Building, Conna-

ught Civcus, New Delhi 418
116  Asaf Ali Road, Dethi. . so3
117 25, Kasturba Ghandhi

Marg, New Dethi. 94
118 N-36, Connaught Circus,

New Del ugh ' 402
119 Khan Market, New Delhi 272
122 Civil Lines, Gurgaon. . 262
123 2/25, Roop Nagai, Delhi 429
124 6/78, Ajmal Khan Roald

New Delln. 278
126  452/38, Bhola Nath

Nagar, Shahdara, Delhs 158
127 Hauz Khas, New Dethi. 178
128 1/132, Sadar Bazar, Dejh:

Cantt. 164
1290 B-3, Tagore Market,

Kirt: Nagar, NewDelhi 217
310 A/38, Kailash Colony,

New Delhi. 52
31 W-2/15, Patel Nagar,

New Delhi. o | 286 ¢
312 25-A, Nizamuddin

West ,New Delhu 23§
814 NIT, Faridabad . . s’
320 76, Janpath, New Delh;
326  Jeevan Raksha Building,

Asaf Al1 Road, New

Delhi. . .
327 H-Block, Connaught

Circus , New Dethi. . 139

23 ‘Total 6,212

Besides the above, one more branch
(Unit No. 120) has started function-
ing with effect from 1st February,
1974 gt 10, Darya Ganj. Delhi. It had
15 agents on its roll on 31-3-1974.
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(¢) The information ig not readily
available wit., the L.IC It may
however be added that income tax
@ 10 per cent deducted from the
amounts of commission paxd to the
agents, in terms of section 194(d) of
the Income Tax Act.

Raids by C.BI. on residence of RBL
Officials in Bombay

10017, SHRI SAT PAL KAPUR:

SHRI PRABODH
CHANDRA;

Will the Minister of
be pleaseq to state:

(a) the names and designations of
the Reserve Bank of India, Bombay
officlals whose premises were raided
by Central Bureau of Investigation
and the nature of documents seized:

and

(b) the mames of company or com-
panies which were involved in this
matter of foreign exchange rules

FINANCE

violations and the action taken
against them and the officials con-
cerned? .

THE MINISTER OF FINANCE
{SHRI YESHWANTRAO CHAVAN):
(a) and (b). The Central Bureau of
Investigation has stated that, as its
mvestigation is  still continuing, it
will not be in public interest to dis-
close the nature of documents seized,
the names of persons and parties in-
volved in the alleged transactions or
the names and details of the persons
whose houses have been searched by
it.

Appointments in Nationalisegy Banks

10018. KUMARI KAMLA KUMARI:
Will the Minister of FINANCE

be pleased to state

(a) whether Government have de-
cided to make appointments to all
categories in the nationalised banks
through UPSC; and .

(b) if g0, the salient features of the
procedures to be followed $n this
regard?

MAY 10, 1974
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THE MINISTER OF FINANCE

(SHRI YASHWANTRAO CHAVAN):
(a) No, Sir.

(b) Does not garise.

Priority for issue of Import Licences

10019. KUMARI KAMLA KUMARI:
Will the Minister of COMMERCE be
pleased to state;

(a) whether there is any proposal
under the consideration of his Mini-
stry to give prionty for issue of I'm-
port Licences to those newly estab-
lished factories which are in back-
ward areas or which are likely to be
established i1n that areas; and

(b) 1if so, the broad features there=~
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A, C GEORGE). (a) andg (b). The
mmport policy for 1974-75 already
provides for preferential treatment
for import of raw materals, compo-
nent: and spares in respect of wnits
set up in a backward area. Broad
features of this policy are given 1in
the Import Trade Control Policy
(Red Book Vol I) for April 1974—
March, 1975 a copy of which is avail-
able in the Parliament Library,

Arrears of Taxes againgt Mafat Lal
Gronp

10020. SHRI KRISHNA CHANDRA
PANDEY: Wil] the Minister of FIN-
ANCE be pleased to state:

(a) the different central taxes in
arrears against the Mafat Lal Group
for the years 1970-71 to 1973-74, year-
wise, tax-wise;

(b) the steps being taken to recover
the arrears; and

(e) Action already in Process or
proposed to be taken against the above
firm for not paying the taxes within
the stipulated pericd?
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THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) to (c). Infor-
mation is being collected and will be
laid on the Table of the House as
early as possible,

Loans sanctioned to M/s. Mafat Lal
Group by different Government
Agencies

10021. SHRI KRISHNA CHANDRA
PANDEY: Will the Minister of FIN-
ANCE be pleased to state:

(a) the amount of loans sanctioned
to M/s. Mafat Lal Group by different
Government and independent agencies
having Government interest, like
banks, LIC and Unit Trust of India
during the lest three years, year-wise
and mstitution-wise;

(t) the purpose for granting the
loan, and whether some of the loans
gramed for particular purpose, have
not been used properly;

(c) if so, what are the reports of the
agency which is entrusted to see the
proper utilisation of loan granted to
private firms; and

(d) the action taken or proposed to
be taken in this regard?

THE MINISTER OF FINANCE
(SHR] YASHWANTRAO CHAVAN):
(a) to (d). Particulars relating to the
loans sanctioned by the all-India
long term public sector financial ins-
titutions and banks to the industrial
concerns belonging to the Mafat Lal
Group, are being collected and will
be laid on the Table of the House to
the extent available.

Sale of Foreign Goods on fictitious
stamping by M/s. Mafat Lal Group

10022. SHRI KRISHNA CHANDRA
PANDEY: Will the Minister of COM-
MERCE be plessed to state:

210
(a) whether it has come (v the
notice of Govermment that a large
scale fictitious stamping showing as
‘foreign’ goods, is being done in the
mills of M/s. Mafat Lal and these
items are being sold in the open
market of Bombay and elsewhere on
- a high premium; and

(b) action being taken or already
taken to check such unlawful work?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A, C. GEORGE): (a) No, Sir.

(b) Does not arise. -

Negotiations of LIC. with World
Trade Centre, Bombay Re: grant
of loan for Commerce Building

10023. SHRI N. K. SANGHI: Wil
the Minister of FINANCE be pleased
to state:

(a) whether the Life Insurance
Corporation is negotiating with the
World Trade Centre, Bombay on the
latter’s request for the grant of a loan
to the tune of Rs 6 crores for its
30-storeyed commerce building;

(b) whether Life Insurance Corpo-
ration has refused to release any fur-
ther amount which it had earlier pro-
mised for the construction of houses
for East Pakistan Refugees at Chitta-
ranjan Park, Delhi; and

(¢) if so, the respective justification
for each of the above actions and
whether any decision in regard to
(a) above has been taken?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) The
Board of the Life Insurance Corpora-
tion has approved, in principle, the
proposal to grant a loan of Rs. 4.69
croregs to M. Visvesvaraya Industrial
Research and Development Centr2
(MVIRDC) for construction of its
multi purpose Commerce Centre at
Bombay subject to the legal aspects
being fully examined and the
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MVIRDC satisfying the conditions to
be laid down .in this behalf by the
Lorporation,

(b) LIC has not promised grant of
Aany loan so far for the construction
of houses for East Pakistan refugees
.at Chittaranjan Park, Delhi. It had,
however, sanctioned in 1970-71 a loan
©f Rs. 1 crore to the Delhi Develop-
ment Authority for the construction
of about 280 houses for the members
of the East Pakistan Displaced Per-
sons Cooperative Housing Society
Ltd. (EPDPCHS). It is - gathered
that out of about 280 houses to be
constructed by DDA it has so far
constructed only about 208. The
question of releasing eany further
amount does not therefore. arise at
present.

(c) Out of the space leased to the
MVIRDC by the Maharashtra Gov-
ernment, LIC would be able to get
about 10,000 sq. metres for putting
up its own office* building. This will
. congiderably case the present shortage
for office accommodation in Bombay
experienced by LIC. No decision has
as yet been taken since discussions
between the LIC and the MVIRDC
are still going on.

As regards sanction o further
lJoans for building houses for
‘EPDPCHS. it was made clear to the
DDA right at the start that grant of
further loan would depend upon the
satisfactory progress of the Scheme.
Since the first phase of the scheme
itsélf has not yet been completed,
‘further sanction of loan canhot be
considered at this juncture.

‘Steps to utllise hangars -comstructed
at Dum Dum Airport

10024¢. SHRI N. K. SANGHI:
‘Will the Minister of TOURISM AND
#CIVIL AVIATION be pleased to state:
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{a) whether &some hangars were
constructed at Dum Dum Airport to
house the jumbo jets;

(b) whether as a result of non-
introduction of jumbo service to Cal-
cutta these hangars are lying idle
and Government is losing money on
them; and

(c) whether at one stage, BOAC
had shown interest to get them on
hire and if so, the reasons for not giv-
ing them on rent and steps being
taken for their utilisation?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI RAJ
BAHADUR): (a) A hangar for Boe-
ing 707 aircraft was constructed at
Calcutta airport some years ago,

(b) The hangar hag been lying va-
cant except during the period May,
1972 to October, 1973 when it was
used by the Indian Red Cross Society
in connection with Bangladesh relief
work.

(c) BOAC at one stage wanted to
take over the hangar but later with-

~drew the offer.

International Airports Authority of
India is examining how the hangar
could be utilized to best advantage.

Boosting Export of Kashmir Handi-
crafts

10025. SHRI SYED AHMED AGA:
Will the Minister of COMMERCE
be pleased to state:

(a) what efforts, if any, have or are
being made by Government to boost -
the export of Kashmir Handicrafts;
and

(b) the results achieved?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). Fol-
lowing are some of the important
steps taken by Central Government
and the Government of Jsmmy and
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Kashmir towards the development of
export of handicrafts of Jammu of
Kashmir:—

(i) Facility for Customs clea-
rance of post parcels have
been provided at Srinagar

Air Port itself.

. (ii) Exporterg of handicrafts from
J & K are allowed registra-
tion with the State Director
of Industries,

(iii) Training programmes have

been organised in Carpet
weaving.

(iv) Sales-cum-study teams con-
sisting of exporters from
J & K have been sent ab-
road,

. (v) A Handicrafig Directorate has
been set up by J & K Govt.
to devote undivided attention
to the development and mar-
keting of handicrafts and
J & K Sales and Export
Corpn. has been formed,
The State Govt. is running
school of designs for impro-
vement and for developing
designs of various Thandi-
¢rafts. Over 1,000 designs
have been developed most of
which have been commercia-
lised.

(vi)

No separate statistics of exports of
handicraftg are maintained State-
wise. However, growth in the ex-
ports of handicrafts from the J & K
is reflected in the overall growth in
cxports of handicrafts from the coun-
try. It has been estimated by the
Govt. of J & K that of the total pro-
duction of handicrafts worth Rs. 16
crores in the State, nearly 25 per
cent are exported,

Production of Cloth by Mafatlal
Group

10026. SHRI KRISHNA CHANDRA
PANDEY: Will the Minister of COM-
MERCE be pleased to state:
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(a) how many meters of cloth, mil-
wise and month-wise (average) had.
been produced by Mafat Lal Group
during 1st April, 1871 to 31st March,
1974; N

(b) what was the average per month
production of preceding two years:
and

(c) the percentage increase or de-
crease, mill-wige and year-wise if
1965-66 iz taken ag base year?

THE DEPUTY MINISTER IN THE

MINISTRY OF COMMERCE (SHRIL
A. C. GEORGE): («) and (b). A
statement (I) showing the monthly

average mill-wise production of
cloth by Mafat Lal Group of Mills
durmyg 1971-72, 1972-73 and 1973-74
(nine-months) 1s laid on the Table of
the House |Placed m Library. See
No. LT-7042/74].

(c) A statement (II) giving the
information 1s laid on the Table of
the House ({Placed in Library. See
No. LT-7042/741.

Import of Betel-nuts on behailf of
S.T.C.

10027. SHRI JYOTIRMOY BOSU:
Will the Mimnistet oi COMMERCE
be pleased to state:

(a) whether a company by name
North India Chemical Distributors of
Delhi (Ltd) imported betel-nuts
(Supari) for distribuuun to established
importers in northern India on behalf
of the State Trading Corporation of
India in the years 1963-64 and 1964-65;

(b) if so, whether instead of distri-
buting the betel-nuts to established
importers they sold large portion in
the black market;

(c) the action taken by Government
in the matter;

(d) whethe: the Company was let
off by paying Rs. 80,000/- to the S.T.C.;
and
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(e) if so, the facis thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Yes. Sir,

(b) to (e). The unauthorised sale
cf about 51 tonnes out of an import
of 331 tons of betelnuts by Northern
India Chemical Distributors which
had not been lifted by the quota hol-
ders had come to notice of the STC.
The accounts of the firm were chec-
ked by the STC and an amount of
Rs. 63,405 being the difference bet-
ween the market value and the re-
lease price for quota holders was re-
covered by the Corporation.

12.03 hrs.

QUESTION OF PRIVILEGE
AGAINST THE ‘ORGANISER’
NEW DELHI

MR. SPEAKER: On the 23rd April,
1674, Shri K. P. Unnikrishnan had
raised a question of privilege in the
Houge against the Organiser in res~
pect of a news report published in
ils 1ssue dated the 20th April, 1974,
allegedly containing certain allega-
tiong against some members and
Watch and Ward staff of the Lok
Sabha Secretariat.

I had then observed that in the
first instance the Editor of the Orga-
niser would be asked to state what
be had to say in the matter.

I have now received a reply dated
the 30th April, 1974 from the Editor-
in-Chief of the Organiser in which
be has inter alia stated as follows:—

“We have not commented on the
proceedings of the House or on
anybody’s conduct in the perfor-
mance of hig duties ag a Member
of Parliament.

[ - »
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Our report was only reflecting
this lively variety of opinion among
M.Ps. There was no reflection oh
anybody’s conduct in performance
of his parliamentary duties. And
we submit that what an MP says
and/or does outsidg the House
cannot be the subject of privilege,
There was thus no breach of pri~
vilege of the House or of any mem-~
ber thereof. If we have, neverthe-
less, inadvertently hurt anybody's
amour propre, we are sorry for it
We regret the reference to Watch
and Ward Staff who undoubtedly
gave an excellent account of them-
selveg in grabbing the intruder.”

In view of the explanation and re=
gret by the Editor-in-Chief of the
Organiser, if the House agrees, the
matter may be treate as closed.

I hope the House_ agrees.

He met me in my chamber. He
seemed not tp be satisfled with the
reply. Today being the last day. 1
thought he will be here so that we
coulqd dispose of thig privilege mo-
tion.

SHRI PILOO MODY
Anyway, we are satisfled,

=it wfw waor (zfeol faewT)
sreagt agEd, ¥ ol avearA FEay
R fafedsr &S 7 my 4w
afod 1+ w\d 397 W forw frar war
ar |

weaw WEAW ;W7 J faay Ad
&, Wi wgd qrdA g

=Y ot e - g s g
R Mg @A fas g

wEqW REAT WG A3 AT | T
¥ A A st Az AW

(Godhra):

Now, what should 1 do?
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SHRI PILOO MODY: Drop the
mafter,

MR. SPEAKER: Now, that Shri
Unnikrishnan is not here, why do you
propose?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU-
RAMAIAH): We may keep it pend-
ing and we can decide on it when
he 1s present.

5t wfw ww  ISlgery s
TG T+7 A1 foir 2T & =T Py

MR. SPEAKER: I have my ruling
ready with me But I have promised

him that I will give him an opportu- .

nmty I thmk we wil] keep it pead-
ing Now, Papers to be laid on the
Table

SHRI ATAL BIHARI VAJPAYEE

(Gwalior) Did Shri1i  Unmkrishnan
know that the matter 1s coming up
today? -

MR SPEAKER No Before I pive
my 1ubng he wanted to make a sub-
mission I said that I will allow himn
to make a submission The contentse
of the letter from Orgamiser I had
given to him

ot w7 fagedy aradd 77 AT
AT WM TZ ITFT T A0 47 74 7

MR SPEAKER No But I told
him that I will take 1t up before the
end of the session, and this 33 the
last day of the session,

fre 3t fe7 § woF qrvey oA
T ey, § S A w ?

RN W fagrd AN -
TRENT FT o )

RE QUESTION OF PRIVILnus
AGAIST ALL INDIA RADIO

SHRI JYOTIRMOY BOSU (Diamond
Harbour) ; Sir, what happened to my
privilege motion against the ANl India
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Radio for blacking out the name of the
mover of an adjournment motion,
which wasg disclloseq on the 2nd May,
concerning the railways? Three days
have passed and this is the last day
of the session, All the documentary
evidence and information that you
require are available in the Library.
My information is that the Director-
General and anothep person in the
department personally intervened
and have done away with the copy
of the report from here If the gov-
ernmental bodies go on doing unau-
thorised things like this, what is the
point in our being here and going on
talking all the time® This is a very
scrious matter, which must be dis-
cussed today. We cannot have this
non-sense all the time I have given
notice It should be taken up

=Yz Py gy (wfae)
urs gfem et § ardqeT & wrary
ot 3 S Frird 78 Y I & e
gfear  ¥HWear wriw arét Y srEEE
T & AT A Ak T FT AT 3

(Wan-
the

SHRI G VISWANATHAN
diwas): They pick and choose
names also

MR SPEAKER: I think, so far as
your views are concerned

SHRI JYOTIRMOY BOSU Not
only views

MR SPEAKER' What are you
doing? You let me know when you
cool down sp that I may get up

SARI JYOTIRMOY BOSU: After
we adjourn.

MR SPEAKER I do feel, being
the Members of this House, whepn they
speak here, there should be no discri~
mination I am not giving any ruling
over it I wapt to get their explana-
tion I will some before this House
I assure you I am not leaving it here.
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W BERNT wENA (AT ) o
o, w9 98 g fire o e e

WeqR WAAT ;9 45 TED |

St o T wGIT . weaw Y,
qaz gAY | 90 AT T § 9T B BW
wg fear sra & fes e R fear
s §

MR. SPEAKER: 1 will thoroughly
examine this. We will have to lay
down a procedure for it. We have
to discuss it amongst ourselves, Nor-
mally. I have to get their version as
to why they did it After all, per-
sonally, 1 feel that the treatment
should be fair. Everybody shoulg be
very fairly reported, whether this side
or that side. Of ccurse, they can omit
the Speaker it they like.

SHR] JYOTIRMOY BOSU: Why?

MR. SPEAKER 1 very often find
myself, my own observations missing.
The result is that what Mr. Jyotiruov
Bosu says or what people on this side
say, that is given and I am never
defended either in this House or by

the press or anybody else. We will
have to fing it out.

SHR] JYOTIRMOY BOSU:- I am
ccol enough now-in fact 720 yoom
temperature.

MR SPEAKER, You wait for
sometime ‘more.

SHR] JYOTIRMOY BOSU: The

question is, on 2nd May, we discussed
with al} the passion at our command
the arrest of Mr. George Fernandes.....

MR. SPEAKER: Passion?

SHR1 JYOTIRMOY BOSU: Not
passion in other spheres of hife. The
adjournment motion was moved by

me and replied to by Mr. L. N.
Mishra. I had the right of reply also.
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If you see the mcript in the Library,
you will Bee the whole thing of Mr.
L. N. Mishra, no mention of the
mover, no mention of other Members.
This is a day-light robbery with
our money....

MR. SPEAKER: That is over now.
Kindly sit down. There was a time
that the Members sat down when
the Speaker got up. We have fto
change the rules now that when a
Member gets up, the Speaker will sit
down. What is this? This hag be-
come a habit. When I stand, you ask
me to please sit down and I sit down.
The reverse process has started. You
cannot ask me to sit down when I
am standing. It is the only way of
avoiding trouble that I stand up.

The papers to be laid, Shr1 Bhola
Paswan Shastri

SHR{ ATAL BIHARI VAJPAYEE:
1 have given an adjournment mo-
tion on the hunger-strike by Mr.
George Fernandes and others as 2
protest against ihg ill-treatment me-
ted out to them by the Jail authori-
ties.

MR SPEAKER You diseussed it
the other day The matter has al-
ready been discussed, every thing, in

adjournment motion, in No-Confi-
dence motion

=&,

st wewt faget away 3

seaer A var A9 wied
Aagaed 1 EFMAIM T
g7 & 1 W W ¥ "G wa‘?
Afr A @RI A
K1 T § 7 A qw | w5 A -
& g7 Ay wy 78y A faay wa  wEr
Y s gai

MR. SPEAKER: I have allowed
matters under Rule 377 to three of
you. But as far as the adjournment
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" motiori is concerned, I em sorry this
is not possible,

Papers to be laid. Shri Bhola Pas-
wan Shastri.

1215 hrs.

PAPERS LAID ON THE TABLE

NOIIFICATIONS UNDER DeLu: URBAN ART
CoMdIssioN AcCT

THE MINISTER OF WORKS AND
HOUSING (SHR1 BHOLA PASWAN
SHASTRI): I beg to lay on the Table
a copy each of the following Notifi-
cations (Hindl and English versions)
under sub-section (3) of section 26
of the Delhi Urban Art{ Commission
Act, 1973:—

(1) The Delhi Urban Art Com-
mission (Terms and Condi-
tions of Service) Rules, 1974,
published in Notification No.
G.S.R. 191(E) in Gazette of
India dated the 27th April,
1974,

(2) The Delhi Urban Art Com-
mission (Conditions of Exemp-~
tion) Rules, 1974, published
in Notification No. G.S.R.
192(E) in Gazette of India
dated the 27th April, 1974,

(3) The Delhi Urban Art Com.
mission (Budget and Fin-
ance) Rules, 1974, published
in Notification No. G.S.R. 103
(E) in Gazette of India dated
the 27th April, 1974¢. [Placed
in Library. See No. LT-7009/
74).

NOTIFICATION UNDER EsSENTIAL CoMMO-
DITIES ACT

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D. K
BOROOAH): I peg to lay on the
Table:—

(1) A copy of Synthetic Rubber
(Price Control) " Second
,Amendment Order, 1974

727 LS8,
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(Hindi ang English versions)
published in Notification No.
S.0. 464 in Gazeite of India
dated the 16th February,
1974, under pub-section (8) of
section 3 of the Essential
Commodities Act, 1955.

(2) A statement (Hindi and
English versions) showing
reasons for delay in laying
the above Notification.
[Placed in Library. See No.
LT-7010/74).

NorIrFicATION UNDER DELIMITATION ACT,
1972.

THE MINISTER OF STATE IN
THE MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
NITIRAJ SINGH CHAUDHARY): I
beg to lay on the Table a copy of
Order No. 13 (Hindi and English ver-
sions) of the Delimitation Commis-
sion in respect of the delimitation of
Parliamentary and Assembly consti-
tuencies in the Union Territory of
Gos, Daman and Diu, publisheq in
Notification No. S.O 268 (E) in Gaz-
ette of Indiag dated the 2Tth April,
1974, under sub-section (3) of section
10 of the Delimitation Act 1872.
[Placed wn Library. See No. LT-7011/
14].

STATEMENTS CORRECTING REPLIES TO USQ
ETC. AND NOTIFICATION UNDER CENTRAL
Excise RuLes

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH): I beg to lay
on the Table:—

(a) Statements (i) Correcting the
reply given on the 30th
November 1973 to Unstarred
Question No. 2981 by Shri
Saroj Mukherjee regarding
seizure of smuggleq goods in
each State in 1972-78 and
(i1) giving reasons for delay
in correcting the reply.
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(Shri K. B. Ganesh) "
Statements

(i) In the statement enclosed with
the reply to Lok Sabha Unstarred
Question No. 2681 dated 30-11-78, the
value of smuggled goovds seized in
Kerala State during the year 1972-
78 was shown ag Rs. 72.1 lakhs. On
& further check of the figures of sei-
zures made by the concerned Collec-
tor of Customs, it has transpired that
through a clerical error, the value of
seizures had been incorrectly worked
out as Rs, 72.1 lakhs, whereas the
correct figure should be Rs. 54.1
lakhs.

The mistake is regretted.

(ii) In reply to Lok Sabha Unstar-
red Question No. 2081 dated 30-11-
1078, the value of smuggled goods
seized in Kerala State during the
year 1872-73 was shown as Rs. 72.1
lakhs in the statement annexeq to the
reply. The correct value of seizures
made in Kerala State during the
Yyear 1972-78 was Rs, 84.1 lakhs and
not Rs. 72.1 lakhs. The amended reply
could not be laid on the Table with-
in 7 days of answering the Question,
as the mistake was detected subse-
quently.

2. A statemeit containing the cor-

rect reply is now laid on the Table
of the House.
(2) Statements (i) correcting the

reply given on the 27th July, 1973 to
Unstarred Question No. 830 by Shri
P. G. Mavalankar regarding Minis-
ters’ travels abroad during inter-
session period (May 19 to July 22,
1878) and (ii) giving reasons for de~
lay in correcting the reply.

Statements

(i) In the statement accompanying
the reply to Unstarred Quesiion No.
830 asked by Shri P. G. Mavalankar
in the Lok Sabha on the 27th July,
1973, regarding Ministers’ travels
abroad during inter-session period
(May 19 to July 22, 1873), which 1
1aid on the Table of the House, it
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was, inter glia, indicated that Shri
D, P. Dhar visited Bangladesh in res-
ponse to an invitation from the De-
puty Chairman of the Bangladesh
Planning Commission and that an esti~
mated expenditure of Rs. 2,225/- was
spent. This was based on figures inti-
mated by the Planning Commission.

The Planning Commission have
subsequently intimated that the ex-
pendfture on Shri Dher's visit to
Bangladesh was Rs. 27,295/- and that
he had also visited Rumania during
the inter-session period 10 have talks
on economic cooperation between India
and Rumania, on whith an expendi-
ture of Rs. 29,780 was incurred. Ac-
cordingly, the entries in the State-
ment referreq to in reply to Unstar-
red Question No. 880 answered on the
27th July, 1973, should read as under
against ‘Shri D. P. Dhar':—

Purpose of visit Estimated
Expenduiture

Led the delegation to hold 27,295

discussions in response to

an invitation from Gov-

ernment of Bangladesh

Led the delegation to 29,780

have talks on Economic
cooperation between India
and Rumanta

(ii) The full facts necessitating the
correction were intimated to the Mi-
nistry of Finance by the Planning
Commission in March, 1974 and hence
the delay.

A correcting Statement is now laid
on the Table of the House.

(8) A copy of Notification No.
G.S.R. 3 published in Gazette
of India dated the 5th Janu-
ary, 1974 containing corrigen-
dum to G.SB.R. 927 dated the
1st September, 1973, issued
under the Central Excise
Rules, 1044. [Placed in Lib-
rary. See No. LT-7012/74.]
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PAPERs UNDER AIR CORPORATION RULYS

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (DR, SAROJINI
MAHISHI): I beg to lay on the Table
a copy each of the following papers
(Hindi and English versions) under
sub-rule (5) of rule 8 of the Air Cor-
porations Rules, 1954:—

(1) Summary of Budget Estimat-
es for Revenue and Expendi~-
ture of Air India for the year
1974-75.

(2) Summary of Actuals for the
year 1872-78, Budget Estimat-
es and Revised Estimates for
the year 1973-74 and Budget
Estimates for the 1874-75, of
Air India.

(3) Summary of Budget Estimat-
es for Revenue and Expendi-
ture of the Indian Airlines
for the year 1974-75.

(4) Summary of Actuals for the
year 1972-73, Budget Estimat-
es and Revised Estimates for
1973-74 and Budget Estimat-
es for the year 1974-75, of
Indian Airlines. [Placed in
Library. See No. LT-7013/
74].

RePORT OF COMMISSIONER FOR LINGUIS~

TIC MINORITIES IN INDIA AND NOTIFICA=-

TIONS UNDER DELHI SIKH GURDWARAS
AcT

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATON AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): On behalf of Shri
Ram Niwas Mirdha, I"beg to lay on
the Table—

1) (i) A copy of the Fourteenth
Report of the Commissioner
for Linguistic Minoritieg in
India for the period 1st July.
1971 to 30th June, 1972, under
clause (2) of article 350B of
the Constitution.
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(ii) A statement (Hindi and
English versions) showing
reasons for delay in laying
the above Report. ([Placed
in  Library. See No. LT-
7014/74).

(2) A copy each of the following
Notifications (Hindi versions)
under sub-section (4) of sec-
tion 39 of the Delhi S:kh Gur-
dwaras Act, 1971:—

(i) The Delhi Sikh Gurdwaras
Election of Protempore
Chairman, President, Other

Office Bearers and Mem-
bers of the Executive
Board Rules, 1974, pub

lished in Notification No
F. 18(29)/78-Judl. in Delhi
Gazette dated the 28th
March. 1974.

(ij) The Delhi Sikh Gurdwaras
(Amendment) Rules, 1974,
published in Notification
No. F. 18(15)/73-Judl., in
Delhi Gazette dateq the
28th March, 1974,

The Delhi Sikh Gurdwaras
Management Commuttee
(Co-option of Members)
Rules, 1974, published in
Notification No. F. 18(19)/
Jud). in Delhi Gazette qated
the 8th May, 1974.

The Delhi Sikh Gurdwaras
Management Committee
(Election of Members)
Rules, 1974. published n
Notification No. F. 18/33/73
Notification No. F. 18(19)/
78-Judl, in Delhi Gazette
dated the 9th May, 1974.
|Palced in Library.
No. LT-7015/74.1.

(i)

(iv)

See

MR, SPEAKER: I did not get infor-
mation that you would be laying it
on the Table on bekalf of Shri Ram
Niwas Mirdha,

W wEw Wyt wiwkar (arfaEw)

weqer Sf1, w0 s ag G 3w

14 Y€, 1971 § 30 97 1972 ®
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v

£ ¢ qrsgdy Notification No, S.0. 8138 in
[fi wer fagri wrsdei] Gazette of India dated the
foid wwongdmefrr v &) fi 6th April, 1974,
forpfees wmemfcdion sfwreey frgear (b) The Marine Products Deve-
FA A TET AT 1 1974 F R . ment Authority (Amend-
ment) Rules, 1974, published
!ITT@‘ 3 ! in Notification No. 8.0. 9;4
\ in Gazette of India dated the
e s T w1 W 6th April, 1974,
TEM WA D, f T (ii) Two statements (Hindi and
q®y Y ¥R & v ¥9 a@ W g English versions) showing
Tifeq | @, e reasons for delay in laying
@%ﬁ't N ;WFG TR N f\ s the above Notifications. [Pla-
I® TE AT II® B 3T AT ced in Library. See No.
2fgq | qF QA QO FFAT AT LT-7017/74.].
[ (8) A copy eath of the following
Reports (Hindi versions under
Y wreer fagrdt wrwdd : s wiw sub-section (2) of section 16
Qg ¥ wifsdr agy fair & of the Tariff Commission Act.

b 1951:—
weqast AW : A[GT ¥ T ¥O

a (i) Report (1972) of the Tariff

a fear &y gHlg | Commission on the Price

CERTIFIED ACCOUNTS AND AUDIT REPORT g:;‘::t‘f:d ng g‘;ﬁ;’t’;;‘f

or CARDAMOM BOARD ERNAKULAM AND Visco:e Stape Fibre Spun
NOTIFICATIONS UNDER MARINE PRODUCTS Yarn P

ExPORT DEVELOPMENT AUTHORITY '

AcT, Frc. (ii) Report (1972) of the Tariff

THE MINISTER OF COMMERCE Commission on the fair

(PROF. D. P. CHATTOPADHYAYA): prices for Rayon Tyre Cord.

I beg to lay on the Table— (iii) Report (1878) of the Tariff

(1) A oopy of the Certified Ac- Commission on the Review
counts (Hindi and English of the Automobile Ancillary
versions) of the Cardamon Industry. [Placeq in Lab-
Board, Ernakulam, for the Tary. See No. LT-7018/74}.
year 1971-72 and the Audit
Report thereon, under sub- (4) A copy of the Cotton Textiles
section (4) of section 19 of (Control) Amendment Order,
the Cardamon Act, 1965 1974 (Hindi and English ver-
{Placed in Library. See No. sions) published in Notifica~
LT-7016/74.]. tion No. S,0. 978 in Gazette

(2) (i) A copy each of the fol- of India dated the 20tl'1 April,

4 p . 1974, under sub-section (8)
lowing Notifications (Hindi . A
of section 3 of the Essential
and English versions) under tas
. Commodities Act, 1056. [Pla~
sub-section (2) of section 33 in Libra 4 See No. LT-
of the Marine Products Ex- Ic..e’l.‘i7016/74]w- ee .
port Development Authority - a
Act, 1972:—
(5) A copy of the Annual Report
(a) The Marine Products Ex- (Hindi and English versions)
port Developmpent Autho- of the Coffee Board for tpe
rity (Second Amendment) year 1972-78. [Placed in Lib-

) Rules, 1974, published in rary. See No. LT-7020/74]-
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(6) A copy of the Annual Report
of the working of the Carda-
mom Board, Ernakulam, for
the year 1972-78. [Placed in
Library. See No. LT-7021/
74.1.

‘Notifications under Bombay Motor
Vehicles Tax Act, ete.

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB KU-
MAR MUKHERJEE): I beg to lay on
the Table—

(1) (i) A copy each of the follow-
ing Gujarat Notifications
(Hindi and English versions)
under sub-section (8) of sec~
tion 13 of the Bombay Motor
Vehicles Tax Act, 1958. read
with clause (c¢) (iii) of the
Proclamation dated the 9th
February, 1974 issued by the
President in relation to the
‘State of Gujarat:——

{a) Wotifiaction No. GH/G/74/
82/MTA-1074/274¢  (iii) /E
published in Gujarat Gov-
ernment Gazette dated the
30th March, 1974.

(b) Notification No. GH/G/82/
MTA-1773/802-E published
4n Gujarst Government Gaz-
ette dated the 11th April,
1874,

VAISAKHA 20, 1886 (SAKA)
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(ii) A statement (Hindi and Eng-
lsh versions) showing rea-
sons for delay in laying the
Notiflaction mentioned at
(a) sbove. [Placed in Lib-
rary. See No. LT-7022/74.]

(2) A copy of Notification No.
GH;/ G/ 93/MTA/1773/302-BE
(Hindi and English versions)
published in Gujarat Gov-
ernment Gazette dated the
iith April, 1974, under sub~
section (2) of section 31 of
the Gujarat Carriage of Goods
Taxation Act, 1862. read with
the clause (c)(iii) of the Pro-
clamation dated the 9th Feb-
ruary, 1974 issued by the Fre-
sident in relation to the State
of Gujarat. [Placed in Lib-
rary. See No. LT-7023/74.]

SIATEMENT gHOWING ACTION TAKEN BY
GOVERNMENT ON VARIOUB ASBURANMCES,
PROMISES, ETC.

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI B. SHANKA.
RANAND): I beg to lay on the Table
the following statements showing the
action taken by the Governmen: on
various assurances, promises and un-
dertakings given by the Ministers dur-
ing the various sessions of Lok Subha:

FOURTH LOK SABHA

1, Statement No XXXVIL
2, Statement No. XXVII

Tenth Session, 1970,
Twelfth Session, 1970.

FIFTH LOK SABHA

3. statement No. XXIX
4. Statement No. XX

5. Statement No. XIV.
6. Statement No, XII
7. Statement No, XIII
8. Statement No. VII

9. Statement No. V
10. Statement No. 1I

{Placed in Library.

Second Session. 1971
Fourth Session, 1972
Fifth Session, 1972
Sixth Sessfon, 1972
Seventh Session, 1973
Eighth Session, 1978
Ninth Session, 1973
Tenth Session, 1974,

See No. LT- 7024/74.].
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THE DEPUTY MINISTER IN THE
MINISTRY OPF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): 1 beg to lay on the
Table a copy each of the following
papers (Hindi and English verisons)
under sub-gection (1) of section 619A
of the Companies Act, 1956:—

(1) Review by the Government
on the working of the Film
Finance Corperation Limited
Bombay, for the year 1972-73.

(2) Annual] Report of the Film
Finance Corporation Limited
Bombay, for the year 1872-73
along with the Audited Ac-
counts and the comments of
the Comptroller and Auditor
General thereon. (Placed in
Library. See No, LT-7025/
74.).

CORRIGENDUM TO REVIEW ON THE WORK-~
ING OF REHABILITATION INDUSTRIES COR-
PORATION LTD. CALCLTTA FOR 1972-73

THE DEPUTY MINISTER IN THE
MINISTRY OF SUPPLY AND REHA-
BILITATION (SHRI G, VENKATA-
SWAMY): I beg to lay on the Tahle
‘Corrigendum’ (Hindi and English
versions) to the Review by the Gov-
ernment on the working of the Reha-
bilitation Industries Corporation Limi.
ted, Calcutta, for the year 1872-73.
[Placed in Library. See No, LT-
7026/74.1

ANNUAL REPORT OF SCHOOL PLANNING
AND AGRICULTURE, ETC.

SHRI D. P. YADAV: I beg to lay
on the Table—

(1) A copy of the Annual Report
of the School of Planning
and Architecture. New Delhi,
for the year 1872-73. [Plac-
ed in Library. See No. LT-
7027/74.1.

(2) (i) A copy of the Annual
Report of the Indian Institute
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of Technology, Delhi for the
year 1072-73.

dil) A statement (Hindi and
English versions) explaining.
the reasons for not laying the
Hindi version of the above
Report simultaneously,

ParEng UNDER COMPANIES AcCT

THE MINISTER OF PARLIAMEN-~
TARY AFFAIRS (SHRI K. RAGHU
RAMAIJAH): On behalf of Shri Sukh-
dev Prasad, I beg to lay on the Table
a copy each of the following papers
(Hindi and Enghsh versions) wunder
sub-section (1) of section 619A of the
Companies Act, 1856:—

(1) Review by the Government
on the working of the Nayveli
Lignite Corporation Limited,
Neyveli, for the year 19072-73.

(2) Annual Report of the Neyveli
Lignite Corpoartion Limited,
Neyveli, for the year 1972-73
along with the Audited Ac-
counts and the comments of
the Comptrolier and Auditor
Genera] thereon, [Placed in
Library. See No, LT-7029/
41

N IPICATION UNDER ESSENTIAL CoM~
MODITIES ACT.

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHR B. P. MAURYA): I beg to lay
on the Table a copy of the Sugar
(Price Determination for 1973-74 Pro-
duction) Third Amendment Order,
1974 (Hindi and English versions)
published 1n Wotification No. G.S.R.
209(E) in Gazette of India dated the
1st May, 1974, under sub-section (6)
of section 3 of the Essential Commo-
dities Aet, 1955. [Placed in Library.
See No. LT-7030/74.].

NOTIFICATIONS UNDER EMPLOYEES PRO-~
vIDEND FUNDS AND FAMILY PENSION
Fuxp Acr

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL.
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of Committee on Draft

V Plan

BOVIND VERMA);
the Table—

(1) A copy each of the following
Notifiactiong (Hindi and Eng-
lish versions) under sub-sec-
tion (2) of section 7 of the
Employees’ Provident Funds
a::aﬂ'anﬂly Pension Fund Act,
1952

(i) The Employees’ Provident
Funds (Amendment) Sche-

, me, 1874, published in Noti-
fication No. G.S.R. 305 in

Gazette of India dated the
23rd March, 1974,

(ii) The Employees’ Provident
Funds (Second Amendment)
Scheme. 1974, published in
Notification No. G.S.R 341
in GQazette of India dated
the 30th March, 1974,

(iii) The Employees’ Provident
Funds (Third Amendment)
Scheme, 1974, published in
Notifiaction No, G.8.R. 877
in Gazette of India datsed
the 6th April, 1974,

I beg to lay on

(2) Three statements (Hindi and
English versions) showing reasons for
delay in laying the above Notifica-
tions. (Placed in Library Sec. No
LT/1,/703/74).

SYNOPSES OF PROCEEDINGS OF
COMMITTEES ON DRAPFT
FIFTH FIVE YEAR PLAN

SHRI AMRIT NAHATA (Barmer):
I beg to lay on the Table Synopsis
of Proceadings of Committee ‘A on
Draft Fifth Five Year Plan (Polivy
Resources and Aliosation).

SHRI D, N. TIWARY (Gopalgsnj):
1 beg to lay on the Table Synopsis of
Proceedings of Commiitee B on
Dratt Fifth Mve Year Plan (Industry,
Power Transport and Scientific and
Tec¢hnological Research),

SHRI DARBARA SINGH (Hoshi-
arpur): .I beg to lay on the Table Sy-
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nopsis of Proceedings of Committee
‘C’ on Draft Fith Five Year Plan
(Agriculture and Rural Economy):

-
—————

GENERAL REVIEW OF PLAN
COMMITTEES

SECRETARY-GENERAL: I beg to lay
on the Table ‘Pssliamentary Com-
mitttees pn Draft Fifth Five Year
Plan-General Raview'.

MESSAGES FROM RAJYA SABHA

SECRETARY-GENERAL: Sir, I
have to report the following messages

received from the Secretary-Gemeral
of Rajya Sabha:—

(iy ‘I am directed to inform the
Lok Sabha that the Rajya
Sabha at its sitting held on
Thursday, the 9th May, 1974
adopted the following motion
in regard to the Joint Com-
mittee on the Canstitution
(Thirty-second Amendment)
Bill, 1973:—

“That this House concurs in the
recommendation of the Lok Sabha
that the Rejya Sabha do appoint
five members of Rajya Sabha to
the Jeint Committee on the Con-
stitwtiony (Thirty-second .Amend-
ment) Bill, 1973, in the wvacancies
caused by the retirement of Sar-
vashri Jaisukhlal Hathii, Ajit Pra-
sad Jain, Ram Niwas Mirdha, C.D
Pande and Bindeshwari Prasad
Singh from the mesnbership of the
Rajya Sabha on the 2nd April,
1974, and resolves that Sarvashri
Razn Niwas Mirdha, Mohammad
Yunus Saleem, Mahendra. Bahedur
Singh, Kishan Lal Shasma and
Banarsi Das, members of the
Rajya Sabha, be appointed to the
said Joint Committee to fill the
vacancies.”,

(if) I am directed to inform the
lok Sebha that the Rajya
Sabha at its sitting held on
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Thursday, the 2nq May, 1974,
adopted the following motion
in regard to the Commitiee
on the Welfare of Scheduled
Castes and Scheduled Tribes
Tribes: —

“That this House concur in the
recominendation of the Lok Sabha
that the Rajya Sabha do elect three
members to the Committee on the
Weltaye of Schedulgd Castes and
Scheduled Tribes in the vacancies
caused by the retirement of Shri
N, P. Chudhari 8Shri Sundar-
mani Patel and Saroj Pursho-
ttam Khapsrde from the membexrship
of the Rajya Babha on the 2nd April,
1974, and resolves that this House
do proceed to elect, in accordance
with the system of proportional
representation by means of the
single transferablé vote, three mem-
berg from among the members of
the House to the said Committeee
to fill the vacancies.™

2. 1 arh further to inform the Lok
‘Babha that in pursuance of the above
motion, the following members of the
Rajya Sabha have been duly elected
10 the said Committee: —

1. Shri N, P. Chaudhari
2, Shri Chundramani Lal Chow-
dhary

3. Shri M C, Balan,

(iii) I am directed to inform the
1ok Sebha Sabha that the
Rajya Sabba at its sitting held

Friday, she 3rd May, 1074,
opteg the following motion
regard to the Committes on

‘Wellare

FVES

of Scheduled

i

“Taat this House concurs in the
Tecommendation of the Lok Sabha
that the Rajya Sabha 8o elect one
member to the Committee on the
“Weltare of Scheduled Castes and
Scheduled Tribes in  the vacancy
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caused by the resignation of Dr.
2. A. Ahmad, from the membership
of the Committee on the %8th April,
1974 and resolves tha the House do
proceeq to elect, in accordance with
the system of proportional represen-
tation by meang of the single trans-
ferable vote, one member from
among the members of the House to
the saiq Committee to fill the vacan-
cy."

2. I am further to inform the Lok
Sabha that in pursuance of the above
motion, Shri B. Rachaish, Member,
Rajya Sabha has been duly elected to
the said Committee.’

(iv) “In accordance with the pro-

visions of sub-rule (8) of rule 186
of the Rules of Procedure and Conduct
of Business in the Rajya Sabha, I am
directed to return herewith the Fin-
ance Bill, 1974, which was passeq by
the Lok Sabha at its sitting kel on
the 4th May, 1974, and transmitted to
the Rajya Sabha for its recommenda-
tions and to state that this House has
no recommendations to make to the
Lok Sabhg in regard to the sa:d Bill.”

COMMITTEE ON PRIVATE MEM-
BERS®’ BILLS AND RESBOLUTIONS
MmivTes

SHRI G. G SWELL (Autonomous
Districts). I beg to lay op the Table
Minutes of the Thirtv-sixth to Forty-
first sittings of the Committee on Pri-
vate Mambers' Bills and Resolutions
held during the current session

ESTIMATES COMMITTEE

STATEMEINT SHOWING FINAL REPLIES OF
COVERNMEN? IN RESPECT OF CERTAIN RE-
COMMENDATIONS

SHRI R K. SINHA (Falzabad). I
beg to lay on the table a atatement
showing the final replies of the Gov-
ernment to the recommendations in-
cluded in Chapter V of the Twenty-
Eighth Report of the Estimates Com-
mittee (Fifth Lok Sabha) regarding
action taken by Government o, the
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moenanendationg contained in the
Highteanth Report of e Estimates
Committes (Fifth 1ok Sabha) on the

erstiwhile Minstry of Foreign Trade—
‘Tea Board.

COMMITTEE ON SUBORDINATE
LEGISLATION

TwELFTH REPORT

BHRI K. LAKKAPPA (Tumkur): I
‘beg to present the Twelfth Report of

the Committee on Subordinate Legis-
dation,

1228 hrs.

STATEMENT RE: INDIAN OIL COR-
PORATION

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D. K.
"BOROOAH): Mr. Speaker, Sir, i the
course of discussions on a Notice under
Rules 222 and 224 of the Rules of Pro-
cedure and Conduct of -Business in
Lok Sabha by Hon’ble Member, Shri
Madhu Limaye, the question of e
appointment of Shri C. R. Das Gupta
as Chairmen of the Indian OQil Cor-
poration was raiged.

MR, SPEAKER: This is 4
statement containing seven
Please lay it on the
House .

long
Pages.
Table of the

SHRI D, K. BOROOAH- Sir, I lay
the statement on the Table of the
House,

Statemeng

In the course of discussions on a
Notice under Rules 222 and 284 of the
Rules of Procedure and Conduct of
Busines#s in Lok Babha by Hon'ble
Member, Shri Madhu Limaye, the
question of the appointment of Shri
C. R. Das Gupta as Chairman of the
Indfan Ol Corporation was raised.
The Notice itself pertained to an alleg-
ed breach. of privilege and contempt
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of the Commuittee on Public Undertak-
mngs and of ths august House by Sari
C. R. Das Gupta in the course ot a
statement and affidavit flled before the
Pipelines Inquiry Commission on 8th
February, 1871. In the matter of
privilege, thus august FHouse has
sovereign powers and the question will
be decided under directions of the
Hon'ble Speaker 1n due course. I shall
submut to the Hon'ble Speaker all the
relevant facts and mautertal on this
subject available to me in this State-
ment, I shall confine myself to the
matter of Shri C. R Das Gupta's ap-
pointment ag Chairman of the Indian
Qil Corporation.

2.1 had requested a Commitiece
presided over by Shr P, N. Haksar to
assist me in finding suitable Chairnman
for the Onl & Notural Gas Commussion
and for the Indian Oil Corporation.
However, while a recommendation was
made for the ONGC, this Commitice
was unable to recommend a name for
the IOC. Ad the Indian Oil Corpora-
tion which 18 one of the major public
sector organisations, wag without a
Chairman for several months, and a
the management of the oil economy,
of which the Corporation commands a
major share, was assuming growing
importance, I decided that the best
man available inside that organisation
should be appointed to the post. In the
totality of the Corporation’s operations,
the refinery sector which has major
programmes of expansion, requires
the greater direction and control, and
hence it was decided that the Chairman
should be a person with considerable
experience of constructing and manag-
ing refineries. After taking all factors
into account, and in view of his long
experience and excellent record, I
chose Shri C. R. Das Gupta, the senior
most officer in the Refineries & Pipe-
lines Division, and my recommenda-
tion was approved by Government.

3. An allegation has been made in
the Hon'ble Member's Notice that Shri
Das Gupta did not the
recommendations of the Comnission of
Inquiry on the Pollution of Ganges
Waters. At the outset I would like teo
point out that Shri Das Gupta was
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[Shri D. K. Boroah].
not the Director when the
river pollution incident occurred, nor
was he connected with the Barauni
Refinery inany way. The Conunission
gave its report on 21st July, 1969 &nd,
after examimung all the recomamenda-
tions, the Minstry of Petrpleum and
Chemicals wrote to the Indian Oil Cor-
poration on 3lst January 1870 to
take necessary action on all the
recommendations  subject to their
techno-economic suitability and prac-
ticabulity. The Corporation has
been submitting implementation re-
ports from time to time and by March,
1972, out of a total of 20 recommenda-
tions, all except two had been imple-
mented. The two recommendations
not implemented were the following:
The first referred to the congtruction
of a road along the effiuent pipeline
to ensure regular and quick inspec-
tion. The view of the Corporation’s
Board of Directors, based on a recom-
mendation made by the then Mana-
ging Director, Lt. Gen. Saida Nand
Singh, was that construction of a pucca
road along the route of the pipeline
was not necessary because the pipeline
wos mostly underground and because
it was easy to inspect the outfall from
the Rajendra Bridge. The second reco-
mmendation relates to the arrange-
ments to be made to ensure that the
final effluent falls into the main stream
of the river and gets properly dispers-
ed in the river stream. The Commi-
ssion had recommended that the Refi-
nery may consider techno-economic
feasibility of the feur alternatives that
were offered or any other suitable al-
ternatives and adopt a safe system.
The Corporation examined all the al-
ternatives in great detail and came to
the conclusion that not only would
they involve very considerable expen-
diture, but also that they would not
be technically or otherwise feasible
and may not achieve the purpose for
which the recommendation had been
made. As, in the mean while, the
river bad changeq its course and come
towards the refinery bank, and the
pipiline was already discharging the
efluent in the main stream, the pro~
plem had been minindsed and it was
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felt that if, in future, the river chenged
its course again, by sppropriate actien
it could be ensured that the effluent
was actually dispersed in the main
stream of the river. A report to this
effecy was submitted to Government.

4. However, as Government attea-
ched great importance to these two re-
commendations, the Corporation was
directed to exgmine the matter again
in detail in consultation with expert
opinion and to takg all measures nece-
ssary to prevent recurrence of pollu-
tion of the river. -Alter consulting the
Central Water & Power Commmission,
the Corporation has again reported to
the Ministry in March 1974 that owing
to technical problems, none qf the
four alternatives suggested by the
Commigsion could be implemented,
and that all other steps were being
taken to ensure that the oil content in
the efluent is reduced to the minimym,
This matter is presently under exa-
mination in the Ministry.

5. }t is relevant to point out that
ag a result of the corrective action
taken by the Corporation, the phepol
and oil content of the effluent has al-
ready been brought down within the
hmits permussible under the standards
of the Indian Standards Institution
Work on additional installations to
reduce the phenol and oil content
further is in hand and is expected to
be completed soon. It may be added
here that anti-pollution measures have
been accepted as a policy by my
Ministry at the instance of the Prime
Minister.

6. The Commission had also reco-
mmended departmental action against
certain officers of the Barauni Refi-
nery. Out of these, one was the Gene-
ral Manager, an IAS officer on depu-
tation, against whom an enquiry was
conducted by the Cammissioper for
Departmental Enquiries, The Eaguiry
Officer exonerated the officer and in
comsultation with the Central Vigi-
Jance Commission thia recomymenda-
tion was accepted by Government. The
two other semior officers of the YOC
were the than Deputy Ceneral Mana-
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ger ang the Chief Electrical Engineer.
Charges were framed against them for
negligence and tarelessness in. the per-
formance of their duties but it was
noticed thereafter that this particular
offence was not covered under the pro-
visions of the IOC’s Conduet, Discipline
and Appeal Rules. While this lacuna
in the Rules was corrected by means
of an amendment, it was decided, on
the advice of the Law Minwstry and
after conmsulting the Central Vigilance
Commission, that the management
could not give retrospective effect to
the amendment. Further action
against these officers is under conside-
ration, in consultation with the Central
Vigilance Commission.

Disciplinary proceedings were also
initiated by the IQOC aganst four
other officers of the Barauni Refinery
and on the basis of the report of the
Enquiry Officer, the officers were exo-
nerated. Advice of the Central Vigi-
lance Commission was alsg ohgained.
Another officer who was named in the
Report haq resigned from the 10C be-
fore the submission of the Report of
the Commission. Therefore, the ques-
tion of initiating departmental procee-
dings against this officer did not arise.

7. It will be observed from what 1
have stateq that the Corporation has
“attended diligently and with due prom-
ptitude to the implementation of the
recommendations of the Commission.
All the recommendations on the out-
standing issues were made after care-
ful consideration by the Board of Direc-
tors and not by the Managing Direc-
tor alone.

8. In the Notice of the Hon’kl¢ Mem-
ber, there is also an allegation that
Shri Das Gupta obstructed the pro-
gress of the Pipelines Inquiry Commis-
sion by failing to produce the docu
ments and records which he was order-
ed to do. This is a matter that has
been raiséd in the House earlier and I
can do no better than to quote from
& statemeni made by my Hon'ble pre-
decessor, Shri H. R, Gokhale in this.
House on 5th May 1972 Shri Gokhale
stated ag follows:—
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“....1 was referring to the pro-
duction of flles. Some 4000 fles had
been produced or submitied betore
the Commission by the I0C and 300
files by the Ministry....This iy a
transection ranging over a course ot
years, not over a few years, wheie
matters have been dealt with on
different occasions. I do not wani to
defend this officer or that officer, o1
this Ministry or that. I am only
pointing out the practical and prag-
matic aspects of an inquiry like
this. When you have to go into files
ranging over 12-14 years and when
the Commission says, ‘Produce the
relevant files 1t igs not unreasonable
to say that there can be a difference
of opinion on relevance; there can
be a difference of opinion between
judges also on relevance, much more
80 in the case of ordinary mortals.
4,000 files are produced. If the Com-
mission say that there is one file
which has been brought to our no-
tice which is relevant for the in-
quiry, the Ministry has not said and
will not say ‘we will not produce it.’
...... The very fact that 4,000 files
have been produced by the IOC and
300 by the Ministry disproves that.”

1 would like to add that to the best
of my knowledge, the YOC has offered
utmost co-operation to the Commission
of Inquiry and the work of that Com-
mission has been proceeding smoothly
for the past several months. Xt is now
coming 10 an end and we hope to-have
the report of the Commission within
the next few months.

$. In conclusion, I would like to sub-
mit that the appointment of Shri C.R.
Das Gupta as Chairman has been made
in the ordinary course and in accor-
dance with the procedure laid down
for this purpose.

ot wq fowd (3iwy) : wemer
wEtew, A avy g A | wrwr add
W F WY A9T o7 Ty fie 2f Jawar
TEHT WA /W 9T @ ¥, &Y
oo arer 8 i fem o e g X of
Prarresz ot ur asdt § ol e W
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MR. SPEAKER: Can you listen to
me for a minute? Now, the statement
it laid on the Table of the House. That
motion is already there. If you want
-;:sendanycommentsyoucmnndu

me.

oty fewrq 3w 9T A R
afr v ar @ &

SHRI INDRAJIT GUPTA (Alipur):
How will you decide it? Yesterday
you held pver this privilege.

SHRI SHYAMNANDAN MISHRA
(Begusarai): He is making a statement
with regard fo the privilege.

MR. SPEAKER: I may tell you that
we were kept so busy in the last few
days. This came only this morning.
I found no time and so I could not
come to any. conclusion so far.

o wey Foprdl - 8 X& wTe Paxiew
=q Ofad 1 ag ag e ¢
MR. SPEAKER: He has now laid

it on the Tahle of the House.

SHRI MADHU LIMAYE: Do
allow him to lay it on the Table.

not

MR. SPEAKER: Well, I have allow-
.ed him to lay it on the Table of the
House. That will not affect my de-
eision,

ot wy fowd . woaw wgnEw, W 7
% w17y § forg S i K wrw w1 o
S wwm g 1 s e el
woive & AR A g wEN §

“Charges wepe framed against
them for negligence and careless~
.ness in the performance of their
,duties but it was noticed thereafter
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that this particular offence was not
covered under the provisions of the
10C’'s Conduct, Discipline snd Ap-
peal Rules.”

SRR TRV, KAV G G KT o
W o qed § fir gw wfrerd ¥ -
Fe W wctadw Tow w0 afine
t? wnewow v ew § o
#Y 9 T ATy g g afr wn? gw
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g € ¥few i€ Qe S@ 97 TN
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SHRI MADHU LIMAYE: Afe you
taking us for a ride?

SHRI D. K. BOROOAH: You are
taking us for a ride—not we

o wa fonrdr : s TR aE A
g gadl §? sy ag ez
sEIwmawdr 7 W et wfu-
wrfca} wr ag wfwwx far gar &, a7
g« faar gwn § 1w & Faew fawg,
i ¥uewiw  frar W fHe
I ITR A AT 1 Sfad S,
AR ® wT E, AW N Bw A qgn
€ .

MR. SPEAKER: You stop it nuw.

Now, the Minister of Education, Soclal
Weltare and Culture.

1228 hrs.

STATEMENT RE. INDIAN INSTI-
TUTE OF TECHNOLOGY KHARAG-
PUR

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. 8. NURUL. HASAN): Op 18th
April, 1874, the hon. Shri Samar Guha
made a statement in the House under
Rule 377, when he made some gllega-
tions ageinst the Chairman, Board of
Governors, IIT-Kharagpur. The points
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raised by him were more or less the
same which had been dealt with by
me On 11 April 1974 and in reply to
Unstarred Question No. 7862 on 22nd
April 1974 On the same day i.e. 18-4-
1974 be addresed a letter to the
Deputy Speaker, copy of which has
been sent to me, listing the allegations
that he had made earlier as also some
new allegations. Yesterday, i.e. 9th May
1974, 1 received a copy of letter of the
same date addressed by him to you,
8ir, in which he sought clarification
from me on some of the points raised
by him, I will attempt to deal with the

main points raised by the Hon, Mem-
ber.,

* The appointment of the Chairman of

the Board of Governors of IIT-Kharag
pu; has been Questioned on the ground
that he heads on Inductrial concern
and does not posses any technical
knowledge. There is neither a legal
requirment nor has it been the prac-
tice that only persons possessing tech-
nical Qualifications should be appoint-
ed as Chairmen of the Boards of Gov-
ernors of IITs. The practice so far has
been that a person of eminence con-
nected with industry or education or
ccience/technology. is appointed In this
capacity by the Visitor. Among the in-
dustrialists, mention may be made of
Shri Kastur Bhai Lal Bhai who waa
Chairman of the Board of Governors
of IIT, Bombay from 1953 to 1965, his
successor, the late Shri G. L. Mehta,
who was Chalrman fram 1865 to 1871;
Shri Padampat Singhania, who was
Chairman of the Board of Governors
of the IIT, Kanpur from 1965 to 1971.

SHRI S. M. BANERJEE (Kanpur):
We have removed him. This man,
Mr. Haksar, is a tobacco desler.

MR. SPEAKER: This is also a very
long statement, about 8 pages as I
see it.

PROF. S. NURUL HASAN: I beg to
lay it on the Table.

SHRI SAMAR GUHA (Contai): No,
Sir. There aré serious allegations and
chorges, He is not prepared to meet
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any of these charges. I have g0 many

nts with me and I want to
heay it,

SHRI JYOTIRMOY BOSU (Dimand
Harbour): He is a tobacconist to use

a civilised ward. He need not become
chief of the IIT,

MR. SPEAKER: You are all speaking

simultaneously, Do not speak simul-
tanously.

SHRI SAMAR GUHA: The statute
has been violated. A serious situation

tion has been created, A crisis has
been created,

MR. SPEAKER: In deference to
your wishes, because you were not
satisfied with the statement as shown
to me, 1 asked him to make a more
comprehensive statement so that the
matter could be cleared.

SHRI S. M. BANERJEE: May I
have your guidance....

MR. SPEAKER: No question of
guidance. Let me finish my observa--
tion. I am not allowing you. This is.
a very bad habit.

He has come in deference to your
wishes as conveyed through me be-
cause you were not sitisfieq with th¢
statement. You wrote to me. He has
got a very long statement. It is much
better he lays it on the Table. You
read it at leisure and later on Yyou

can rise this point. I will not object
to it,

SHRI ATAL BIHARLI VAJPAYEE
(Gwalior): He should have come

earlier. There is no time for a discu-
ssion now.

MR SPEAKER: That was why I had
to give this introduction, because the
Minister brought the statement as his
main speach in the debate.

SHRI INDRAJIT GUPTA (Alipur):
Why has he brought a statement on a
controversial mater on the last day?
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MR. SPEAKER: It went to him
only....yesterday. Prof Samar Guha
wrote to me that he was not satisfied.
1 conveyed that to bim yesterday.
That is the reason why he has come
today with the statement.

SHRI SAMAR GUHA: I have
plained everything.

ex-

MR. SPEAKER: I would advise you
this. Let it be laid on the Table. Other-
wise it is your pleasure; I can ask him
to read it.

SHRI INDRAJIT GUPTA: Will it
be made available?
SHRI SAMAR GUHA: I have so

many documents,_with to substantiate
the serious charges. In the appoint-
ment of the personal adviser, the sta-
tute has been violated. The Visitor has
refuseg to accept the appointment of
the personal adviser.

Recently another thing happened.
As Chairman he asked the present
Director to give up his job. He appoin-
ted another temporary incumbent
there. So many irregularities are be-
ing committed by that gentleman.

You know I took up the matter ot
Delhi IIT. I succeeded in doing a little
bit to that institution. Here I have so
many charges. What am I to do? This
18 the last day.

MR. SPEAKER: Instead of his resd-
ing this long statement and your listen-
ing to it, I advise that he lays it on the
Table. You read it. After that, we
can proceed further.

SHRI SAMAR GUHA: Today.

MR. SPEAKER: Not today. Today is
non-official day.

SHRI JYOTIRMOY BOSU: We
only want an assurance from the hon.
Minister, if it is not in the statement.
that this gentleman who is only a
commercial executive working for a
British monopoly concern would be
removed and a proper academician
installed.
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SHRI 8. M. BANERJEE: The
question was raised by Shri Samar
Guha and supported by others on that
particular day. In an institution like
the 11T, we should have a luminary
in education as Chairman., Mr, Haksar
has no knowledge in this respect, he
is not an academician or technical
expert. He was merely concerned
with the Indian Tobacco Company ..

" T1.T., Kharagpur

MR. SPEAKER; I thought that you
were on the question of same prece-
dure. The point now ig whether it
should be laid on the Table of the
House or whether it should be vead.

SHRI SAMAR GUHA: This man
has been appointed as a Personnel
Adviser. It is an illegal appointment
and it will continue. He is creating
all kinds of troubles, The Chairman
without the sanction of the President
who is the visitor as enjoined upon
him by the statute has appointed &
senior professor! ..

(Interruptions)

MR. SPEAKER: 1 do aol allow a
debate op, this, The hon. Mimster can
lay it on the Table of the House. I
am sorry I touched the subject. and
the Memberg started speaking on it.

SHRI JYOTIRMOY BOSU: On a
point of order. The direction came
from the Chair, if I remember, about
20 o1 25 days ago to get information
from Kharagpur. The Hon. Educa-
tion Minister should not, under any
circumstances, have taken more than
seven days, I want to ask the hon.
Fducation Minister, for whom I have
great regard; why is it that he has
chosen to come before the House on
the last day.

MR. SPEAKER: I have already
told you,

SHRI JYOTIRMOY BOSU: Second-
ly Mr. Haksar is a commercial exe-
cutive working for Imperial Tobacco.
We are trying to cut to size this
comapany, but this Government would
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not do so, Will he give an assurance
today that Mr. Haksar would be &sk-
ed to resign and they weould get a
proper candidate for this job.

MR, SPEAKER: May I tell you
that Mr. Samar Guha's letter canie to
me. The Midister sent me a copy of
hig speech in which he had covered
these points at the time of 'he dis-
cussion on the Demands for Grants

SHRI SAMAR GUHA: My point is
this, A letter had been written to
you. They are pushing Mr. Mukher)ee
He has written. I cannot understand
how the Minister can entertain such
a letter from the Chairman.... .

(Interruptions),

aan wew . a7 § w1 F€ 7
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I forgot what I was going to say. Let
him lay the paper on the Table of
the House,

PROF. S. NURUL HASAN: Sir, I
beg to lay the statement regarding
11LT. Kharagpur, on the Table of the
House.

Statement

On 18th April, 1974, the hon. Shri
‘Samer Guha maeade a statement in the
House under Rule 377, when he made
some allegations against the Chair-
mman, Board of Governors, IIT—
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Khuragpur. The points raised by him
‘were more or less the same which had
been dealt with by 'me on®11 April
1974 and in reply to Unstarred
Question No. 7602 on 22 April, 1974.
On the samé day ie. 18-4-1874 he
addressed a letter to the Deputy
speaker, copy of which has been sent
to me, listing the allegations that he
had made earlier as also some new
allegations. Yesterday, i.e. § May 1974,
I received a copy of a letter of the
same date addressed by him to you,
Sir, in which he sought clarification
from me on some of the points raised
by him. I will attempt to deal with
the main points raised by the hon.
Member.

The appointment of the Chairman
of the Board of Governors of IIT-
Kharagpur has been questioned omn
the ground that he heads an Industrial
concern and does not possess any
technical knowledge. There is neither
a legal requirement nor has 1t been
the practice that only persons pos<es-
sing technical qualifications should be
appointed as Chairmen of the Board
of Governors of IITs. The practice
so far has been that a person of em:-
nence connected with industry or edu-
cation or science/technology, is
appointed in this capacity by the
Visitor. Among the industrialists,
mentioned may be made of Shr: Kas-
tur Bhai Lal Bhai who was Chairman
of the Board of Governors of the IIT,
Bombay from 1958 to 1985, his succes-
sor, the late Shr1 G. L. Mehta, who
was Charrman from 1965 to 1871;
Shri Padampat Singhama, who Wwas
Charrman of the Board of Governors
of the IIT, Kanpur from 1965 to 1971.
Even the predecessor of the present
Chairman of the Board of Governors
of IIT, Kharagpur was a emnent in-
dustrialist, Shri Biren Mukherjee.
There is thus no impropriety in ap-
pointing the present incumbent to
the office of the Chairman, Board of
Governors.
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An aliegation has been made that
the Cheirman is planning to drive
out present Director. This is entirely
untrue. In fact, the Chairman had
asked me whether. I could recommend
to the Visitor that the term of ap-
pointment of the present Director,
which ends in June, 1974, be extend-
ed by about one year until the Dire-
ctor attained the age of 85 years, the
maximum age limit permissible under
the rules, The Government were
unable to accept this view because it
was felt that as in the case of the
Vice--Chancellors of Central Univer-
sities, the term of appointment of the
Durector should be for a period of
five years. The present Director had
already served for ten yéars (from
1859 to 1969) as the Director of IIT,
Bombay and completes his five-year
ierm as Director, IIT-Kharagpur in
June, 1974. The Directors of the IITs
of Delhi, Madras and Bombay have
all been appointed on a five-year
contract, ag is the case with the pre-
sent Director of IIT, Kharagpur. In
fact, the Visitor has been pleased to
approve of the appointment of the
successor of the present Director also
for a term of five years.

The present Director had applied
for terminal leavel till the expiry of
his period of contract The leave was
gianted by the Board of Governors
and the Visitor had approved the ap-
pointment of one of the senior most
Professors as acting Director. Subse-
quently the present Director decided
not to avail of the leave. He can,
therefore continue until the expiry of
the period of his contract.

It has been suggested that the
present Chairman wanted to oust the
Registrar, Shri D. C. Bhattacharya.
This again is far from the truth.
According to the information suppli-
ed to me by the Director, the
Registrar applied for the post of Chief
Administrative Officer, in the Indian
Institute of Management, Calcutta
and was selected for the same Al-
though the Director said that it
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could not be in the interest of the
Ingtitute that Shri D. C. Bhattachacys
be permitted to leave, the Chairman
stated that he was not againat mobi-
lity in principle but that he would
not agree to Shri D, C. Bhattacharya
leaving his post without the
concurrence of the Director and that
it was essential to ensure proper suc-
cession at IIT-Kharagpur. The final
view taken by the Director was that
he would not like to stand in the
way of Shri D, C. Bhattacharya join-
ing the Indian Institute of Manage-
ment, if appointed. Shri Bhatta~
charya wanted to move to the Indian
Institute of Management in his own
interest and there was no attempt on
the part of the Chairman of the
Board of Governors to oust him from
IIT Kharagpur,

Exception has been taken to the
part played by Shri D. P. Barua a
Senior executive in the I.T.C. He was
asked to assist the Director in locat-
ing a suitable Registrar. The Director
has forwarded to me excerpts from a
letter written by the Chairman to him
dated 18th August, 1873, which is as
follows:——

“lI believe that administration is
one of the areas which should
be really strong. To_ this end,
apart, from advertising, I
would be obliged if you
woulg also correspond with my
colleagues, Shri A. Basu and
and D, P. Barua ¢|o LT.C, Cal-
cutta, to assist you in deve-
loping the profile, locating in-
dividuals and then  selecting
somebody really suitable for
the job. I think the person
concerned should preferably
have an Accounting background
with previous experience in an
educational institution and a
personality that will be accep-
table to all in the organisa—
tion
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Jpe need for this procedure had ari-
#an becauge the Director im his letter
;of 27 June 1973 to the Chairman of
the Board of Governors had express-
ed serious doubtg about the suitabi-
lity of the Deputy Registrar (Finance
and Administration) to succeed to
the post of Regiatrar because his ex-
perience has been by and large in
Finance and accounts. This view was
accepted by the Chairman who stat-
‘ed in his letter to the Director dated
7 December 1973 that it was necessary
to' find someone with wider experi-
ence.to take up the post of Registrar
on a substantive basis. Earlier the
Chairman had felt that the Dy, Regis-
trar might be competent to take up
the 'post of the Registrar. It seems
that a change in his views was large-
ly because of the opinion expressed
by the Director as also his own
experience of the functioning of the
Institute,

Another matter which has been
raised concerns the appointment of a
Personnel Adviser. Although 1 had
dealt with this matter on two earlier
accasions, 1 find that the Hon'ble
Member wishes to seek further clari-
fication from me. I shall therefore
take the liberty of explaining the
position at some length,

In many IITs matters connected
with ‘karamacharis’ have led to seri-
oug difficulties. There is the question
of the temporary employees and their
demand for absorption on a perma-
nent basis, question of the determina-
tion of Seniority, categorisation of
posts, rules of promotion, the question
of mess employees, etc. Delay in tak-
ing decisions on these matters accen-
tuates unrest among the ‘karamacha-
rig. Someone, therefore, has to de-
vote 'a great deal of time to the
solution of these problems. If the
Director or any of the senior academics
is entrusted with this responsibility,
then they would have little time left
for providing academic guidance or
for discharging their academic  res-
ponsibilities. The Regiatrar too has
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responsibilities which partly
statutory and .partly administrative.
He cannot possibly be expected to
devote his exclusive attention to the
sorting out of the problems of the
karamcharis’. It was, therefore, felt
that someone who possessed suitable
academic qualifications and who had
extensive experience of dealing with
personnel matters should be appoint-
ed as Personnel Adviser to sort out
urgently the problems relating to
the ‘karamcharies’. The Board of
Governors selected Dr. A. M, sharma
for appointment as Personnel Adviser
on a contract for 5 years subject to
the approved of the Visitor, Dr.
Sharma is an M.A. in Economics from
Delhi University and a Ph. D. in So-
ciology from Bombay University, He
served for about 25 years under the
Government as well as business firms
dealing with problems of labour and
personnel. He has not yet attained
the age of 60 years. In view of the
urgency of dealing with the labour
problems Dr. Sharma was asked to
start work and he has already
succeeded in negotiating agreements
with the Unions of ‘Karamacharis'.
However, as I have stated earlier in
the House, the appointment will hold
good only if the approval of the visitor
in forthcoming.

are

Regarding the allegation of the
Chairman serving “hot drinks” to
students, I had said in the House on
11 April 1974 that I got in touch with
the Chairman of the Board of Gover-
nors and I took the liberty of reading
what he had written to me in this
connection. 1 quoteg the following
portion from the letter of the Chair-
man of the Board of Governors:—

“In so far as the question of
entertaining students ig con-
cerned, this is absolutely incor-
ect and there is no  Erain of
truth in it whatsoever, The
students do certainly come and
see mo but never have they
been offered any drinks other
than soft cold drinks”.
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It appears that this statement of
mines escaped Shri Guha's attention
and he repeateq the allegation on 18
April 1974.

Shri Guha has referred to a letter
from the Director to me. The letter
mainly demonstrates the difference of
opinion between him and the Chair-
man and on these matters it would be
more proper for the new Director to
take suitable measures, I would how-
ever like to mention a few pomts
raised in that letter.

Regarding the prevention of ragg-
ing, the Chairman has expressed the
view that the punishment for exoes-
sive ragging should not be such as to
ruin the career of the students. One
may not agree with this view but it
would be incorrect to say that Chair-
man hag therehy encouraged ragging
of an undesirable nature. The Direc-
tor has also objected to the Heads of
the Departments and other Faculty
Members directly meeting the Ciair-
man, without proceeding threugh the
D1rector I am of the view that this
cannot be accepted in an academic
institution. Faculty Memberg should
be free to approach the Chairman or
any other person and there should be
no restriction on their academic free-
dom. The Director has also made a
mention of financial irregularities
allegedly to have been noticed in the
accounts of the Students Gymkhana.
The Board of Governnors examined
this question and teock a decision
However, on this matter a further
report has been calleq for from the
Institute. If it is felt that there
should be a more detailed investiga-
tion into the allegations of financial
irregularities, I would be willing to
take appropriate action, Earlier,
allegations of irregularity have been
made against the present Director
himself. These will al&d, be looked
into. -

Shri Guha has also drawn attentioff

to a confidential- letter dated 19
April 1974 sent to the Members of the

Senate by the Director. As certain
allegations have been made in this
letters, I do not think it proper to
make any comments until the views
of the Senate are before me

SHRI SAMAR GUHA: The whole

matter can be enquired into. Lét
there be an enquiry committee, You
should give a direction that there

should be an enquiry committtee
with competent technologists from
anywhere in India to go into the
whole affairs of this I.I.T. Dr. Sathna
can do it, I have no objecticn.

12.35 hrs.

STATEMENT RE. REPORTED SALT
CRISIS IN WEST BENGAL

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. B. RANA): I
lay a statement regarding the repor-
ted salt crisis in West Bengal, on the
Table of the House.

STATEMENT

During the discussions Shri Samar
Guha has stateq that the price of salt
has gone up in West Bengal by 10 to
15 timeg and that it js being sold at
the rate Rs. 2 to Rs. 3 per kg. in ru-
ral areas.

The retail price of salt in West Ben-
gal was between 23 to 37 paise per
kg. In November, 1973 whereas in
February, 1974, it wag 25 to 42 paise
per kg., The whole sale price for a
bag of salt (one quintal) in West

Bengal in November, 1973 was between
Rs. 16.75 to Rs. 24.38 per quintal, while
in February, 1974 it was between Rs.
20.17 to Rs. 33.50 per quintal. There
has thus been an increase in price
which is largely due to the fact that
the State nominees have not lifted the
full quota of 22,000 tonnes per month.

"Against - the requirement of 77,000

tonnes from January, 1974 to 15th
February, 1974, the actual lifting of

:salt has been about 62,000 tonnes only.

Some increase -in price is also due to
the fact that the bunker surcharge has
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West Bengal

been increased by the Coastal Confe-
rence from Rs. 6.30 prior to December.
1973 to the existing level of Rs. 27.15
per tonne.

In March, 1974, on the reqguest of the
West Bengal Government 5,000 tonnes
of salt have been released from the
reserve stock of 25000 tonnes in
Salkia Salt ‘Golhas to maintain the
price level, Again in Apnl-—May,
1974, 5,000 tonnes more have been
released exclusively for West Bengal.

We have also taken up with the
Ministry ot Transport and £hipping,
the question of reducing the bunker
surcharge to the original level. We
have requested the State Governments
to direct their nominees to lift their
quotas in full. The Railways have
also been requested to move 4 rakes
of sali on a priority basis from: Kandla
to Calcutta. Under the existing Zonal
Scheme, the requirements of West
Bengal are met by sea from West
coast and Tulicorina parts. A com-
mittee has been appointed to review
ihe Zonal Scheme in order to im-
prove the distribution and price of
salt in all the North Eastern States
including West Bengal.

The member has also referred to the
difficulty in unloading of salt
the ships that are waiting st the
Calcutta port. This is, a matter which
is the concern of Ministry of Trans-
port and Shipping whe are being re-
quested to attend to this on an urgent
basis. It is however reported that
out of the four ships that were to be
unloaded in the middle of April 1874,
three ships have been unloaded and
the unloading of the fourth ships was
delayed as it caught fire. In any case
we have not allowed problems con-
nected with unloading to obstiuct the
availability of salt. The release of
5,000 tonnes of salt in April—May 1974
was aimed at greater avallability.

from

to UAR

The reserves will be replenished when
salt is unloaded,

As regards the possibility of deve-
lopment of salt in Contai coastal belt
area, the West Bengal Government
have repogied that the tota)] available
salt land fully developed for sal{ pro-
duction is hardly adequate to meet
the requirements of the proposed soda
ash and caustic soda plant at Haldia.
The clenatic condition in Orissa is
not very favourable for production of
salt. In case the State Governments
come up with proposals for setting up
salt works, such proposal will receive

12.36 hrs.

CORRECTION OF ANSWER TO
USQ No. 2862 RE EXPENDITURE
INCURRED ON SECURITY OF
MINISTERS

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): I lay a state-
ment correcting the reply given on
the 13th March, 1874 to Unstarred
Question No, 2862 by Shri Atal Bihari
Vajpayee regarding expenditure in-
curred on security of Ministers, on the
Table of the House.

Statement

On 13th March, 1974 while furnish-
ing a reply to the Unstarred Ques-
tion No. 2862 in the House regarding
annual expenditure incurred on secu-
rity of the Ministers including the
Prime Minister since 1971, I furnish-
ed following figures of expenditure: —
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1971 1972 1973
. Rs. Rs. Rs. ‘
1. Prime Minister 3,68,730°00 3,83,184 00 3,87,894-00
2, Home Minister . . . .. e 71,868 55
3. Finance Minister . 65,822:00 67,457-00 74,864-00
4. All Other Ministers 22,082-00 22,407 60 24,162+ 80
each each each

Note : For those Ministers who remained in Office for fraction of a year, the expendi-
?t?o ‘?cn security waz incurred for the period they stayed in Office at tbe’ranc’s meeﬁimcd

It has now come to my notice that
these expenditure figures relate to
only the expenditure incurred on
body-guards in plain-clothes and do
not include the expenditure incurred
on armeg police guards provided at
the residences of some Ministers.
Likewise there js some correction in
figures of expenditure incurred on
guards attacheq to the Finance Min-
ister. Ag soon as this mistake came

STATEMENT SHOWING EXPENDITURE ON

to my notice I sought Chair’s permis-
sion to make a correctional statement.
Accordingly, a revised statement of
expenditure incurred on security of
the Ministers is laid on the Table of
the House. This may be sustituted in
place of tire Statement of expenditure
incurred on the security of the Minis~
ters during the period 1971—73 furni-
shed earlier.
{1 s

ARRANGEMENTS FOR THE

-

.

SecurITY
MINISTERs DURING 1971—73.

(inxglgsx. ) (1:197.;3.) (11?17%5.)
1. Shrimati Indira Gandhi . 9,61,553° 40 9,76,007+00 10,52,338+ 60
2. Shri Y.B. Chavan . 1,06,023° 20 1,08,200°00 1,14,418-80
3. Shri Jagjivan Rem . . 49,263° 60 43,713° 60 53,072°00
4. Shri Swaran Singh . 22,082 40 22,407° 60 51,480 80
§. Shri Uma Shankar Dikshit . 14,721 50 22,407 670 1,16.943° 25
6. Dr. Karan Singh $2,943° 60 §2,269° 20 56,944 40
9. Shri I. K. Gujaral . 22,082°00 22,407 60 29,626° 40
8. Shri R.N. Mirdha 22,082°00 22,407° 60 43,037 80
9. Prof. S. Nuraul Hasan 22,082°00 37.838- 40 56,944 40
10. Shri K.C. Pant . . 37,512°00 37,838+ 40 57,944 40
11. Shri V C. Shulka 52,943 60 22,407° 60 24,162° 80
12. Shri F.H. Mohsin 22,082°00 22,407 60 37,821°80
13. All other Ministries . e:;z‘c,hcot!:.-ocs eﬁiz“TGo . 24,162°80

Nora ¢ For those Manistries

on the security was incurred for the period they stayed in office at the rates men-

tioned above.

who remained in Office for fract

jon of a year, the expenditure
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237 hre.
ARREST OF MEMBER

MR. SPEAKER: (Interruptions)
Now, 1 have received a telegram from
the District Magistrate, Patna

“SRI RAMAVATAR SHASTRI
MP, REPRESENTING 33 PATNA
PARLIAMENTARY CONSTITUEN-
CY HAS BEEN TAKEN INTO CUS-
TODY UNDER RULE 118 DIR READ
WITH SECTION 109 IPC 188 IPC
AND SECTION 7 OF THE CRIMI-
NAL LAW AMENDMENT ACT 1932
AT 1 AM ON 9TH INSTANT AT
KHAGAUL (DANAPUR) NECES-
SARY DETAILS IN PRESCRIBED
PROFORMA FOLLOWS~—DIST-
RATE PATNA”. (Interruptions)

et

12.38 hrs.
NATIONAL LIBRARY BILL

EXTENTION OF TIME FOR PRESENTATION
oF REPORT OF JOINT COMMITTEE

SHRI AMARNATH VIDYALAN-
KAR (Chandigarh): Sir, I beg to

move:

“That this House do further ex-
tend upto the last day of the first
week of the next Session, the time
for the presentation of the Report
of the Joint Committee on the Bill
to provide for the administration of
the National Library and certain
other connected matters,”

MR. SPEAKER: The question is:

“That thig House do further ex-
tend upto the last day of the first
week of the next Session. the time
for the presentation of the Report of
the Joint Committee on the Bill to
provide for the administration of
the National! Library and certain
other connected matters.”

The motion tweas adopted.

Privilege 262
12.39 hrs,

CUSTOMS TARIFF BILL®

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): Sir, I beg to move for
leave to Introduce a Bill to consoli-

date and amend the law relating to
customs duties.

ot Wy femg (wiwt) . weaw
wgeT, v fagus ¥7 giw § v
e 1 angfafiaw Fat 9% g
e TR ¥ AT IR o fagas
ST FTAT | g9 %1 7w 2 f Y awew
AT A A A WA AT Al
wima ik == ¢ 3@ F Fuv
qqET T @ I N S |
a8 A%ar § f& 3991 e Aw ag
fattmr w3 # qm aar =T W7 @O
g afrm o =afem a7 w7 % dara
T FF 7T TH TR & A 9 7w
L AR Al -]

awrt & qF @ faedr & forawt
et feat vt § fis T (39) 418
& mT & o9 wew  gfugfoar &
H 2grft ST A o Afgee 7 ey
forar & <8 7 wver 9 @y a1 ) e
IFA MAT FoE B IAFT AT
ag g f Rgrly A WX Feew vt
sy faa< faae & AR Rifgrw v
At I any uw o fow & Jv g
T TT, TN €T WX AT AT A7
ag Wt T AT ) TAE AR ¥ AT fgr
AT AW AT A )

T ¥ NRymeEw 3 fr
21 9« ¥ wrw qw wwE & gfee
¥ 3t fifgew w1 wwer | IEF AT
R e ghande ar R
afgmn ag gfeasdiz a1 fir some
arg W 7 {1 TW ar@ A W gafag

Published in Gazette of India Extraordinary Part I section 2,

dated 10th May, 1874,
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[wy fimeR] # ST At g f ot e e oY

zaT faat w7 § FD i Aifgew iy ATHAT F5T A7 IFAT 7 frgr w7

%7 g7 forr & w¢ fedmr sqex vk g ar & fag Wi § S a g

¥ W qwrEy fadaw agr X @ Y
wE wawa (og ) e AR
T B QFA BT X HT7 G H4T | T
9q FUE 7 ¥ 1 WA WA AEreT Wy
AN NP ¥ g fa g

WA WA, WAFT I FIN
fe  fawe Arer wgras e F A WA
off ST FT WIHAT IBT AT /¥ A F@d
U AT A AT # fy gav
fadnefy zot #t g & o fr R
ey A €Y Y 7 £ grEAEQ) T F
forr g7 T {4 B (3TTAW) BT
T A T ) ety
TORITIFIW Y Al mgre
gl & AT & T @ @ I
FETE TR & RAT AT g9 A9
¥ qreft 3 AR G A 797 faar g
dr Ay = #Y gl @uy Y F weh
wEYeg ¥ arrar srgat g B drdrad
N gl ¥ wears o 37 wAw
ey 1 WYY Tigw 7 I ArE qor A
wETrS Wyt A e Gt g 9w
¥ wrfaar ¥ Ja® X & ux A
q@ A F FT FAT T T/ T AW
ot TW T FT T AL FgwA ¥

qeaw AT TFISH A 9%
wig gg &4 & fsqwraw w1 &1y
grar | TES! 377 ¥ HRE WA FX
# a1 78 g fr a &=l 77 1 4g
o ww q A " &

st ;'H faad  afmdr a7 73

EfE wma o Mgy F AR &m fF Wed
g b cqafaa ok

# w1€ FrAT g o AgT faar wmr
¢ o ¥ wwd AWt fra ag
€ ! g ot IRgW AAT gT Fr
arHfrT e arEaE  wgToTy
st 7 S &30 97 5 ToiT e
g & i foe WY wig qoft and
¥}

MR SPEAKER, Has the Mmster
anything to say?

SHRI K R GANESH Sir, as you
have remarked, the hon Member has
raised specific matters I do not think
at introduction stage it can be done
If the hon Member wants answers to
these questions I am prepared to give
the answers if specific notice 18 given

MR SPEAKER The question 1s

‘That the leave be granted to
introduce a Bill to consohdate
and amend the law relating to
customs duties”

The motion was adopted

SHRI K R GANESH I ntroducc*
the Bill

12 46 hrs
QUESTION OF PRIVILEGE

DETeNTION OF SHRy GADADHAR Sama
AT NALEATI POLICE STATION

SOME HON MEMBERS Rose—

SHRI JYOTIRMOY BOSU- You
may call Shri Gadadhar Saha

*Introduced with the recommendation of the Presdent.
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MR, SPEAKER: Have some pati-
erce. Why can’t you wait for your
turn? He can explain it himself; he
does not need supporters. He ig very
much there. I am allowing him to
raise it, under 377.

SHRI GADADHAR SAHA (Bir-
bhum): Sir, under rule 222223 I had
given notice for seeking your consent
to raise a vital question involving a
breach of privilege -of a member as well
as of the House against the Officer in~
charge of Nalhati Police Station (West
Bengal) for illegal detention of a
Member of Parliament for hoursg to-
gether in the police lock-up despite the
disclosure of my identity as the
Member of Parliament. In spite of the
fact that I showed my Identity Card, I
was illegally detained, But, Sir, you
did not admit it under rule 222/223.
Now, you have allowed me to raise
it under Rule 377. So, I raise it under
Rule 377, I do not know the reason
why you have not allowed it under
rule 222[223.

MR SPEAKER: When the infor-
mation comes, I will examine it. If
it is g breach of privilege, I will
allow it. .

SHRI GADADHAR SAHA: Sir, the
the facts of the case are ag folows:—

On 4-5.74, you read out the follow-
ing wireless message dated 3-5.74 from
the Superintendent of Police, Birbhum
(West Bengal):—

“In the early hours (at about
03.00 hours) of 3rd May, 1974, the
Officer incharge, Nalhati Police Sta-
tion went to a place in Nalhati
Police - Station area for arresting
some persons under Section 151
Cr. P, C. Seven persons were found
at that place. A few of those perasons
did not disclose their identity at that
time. Therefore, all of them were
brought to Nalhati Police Station for
interrogation and for establishing

their identity. At Nalhati Police
Station, “It was discovered that one
of the persons wss Shri Gadadhar
Saha, Member, Lok Sabha, Shri
‘Saha was released on personal
recognition at 07,00 hours on 3rd
May, 1974.”

This is the message from the Superin-
tendent of Police, Birbhum, to you.

Rule 229 makes it absolutely man-
datory for the following:—

Intimation to Speaker by Magistrate
of arrest, detention, etc. of a Member.
Rule 229 reads:

“When g member ig arrested or a
criminal charge or for a criminal
offence or is sentenced to irnprison-
ment by a court or is detlained
under ap executive order, the com-
mitting judge, magistrate or execu-
tive authority as the case may be,
shall immediately intimate such fact
to the Speaker indicating the reasons
for the arrest, detention or convie-
tion, as the mase may be, as also
the place of detention or imprison-
ment of the member in the
appropriate form set out in the
Third Schedule.”

You will see that he had not at all
complied with the requirements of
rules.

Further more, what is even more
serious iz that I wag arrested in the
early morning at 0.30 hourg on 3rd
May, 1974, by the Officer-in~-charge of
Nalhati Police Station, while I was
proceeding to Delhi to attend the Lok
Sabha. I was taken to the Nalhat
Police Station in a police van along
with several persons for imterrogation.
In spite of the fact that I had
showed my identity card then and
there they did not take any notice of
it On the contrary, they seized my
identity card, Lok Sabha diary, the
cther important Parliamentary docu-
ments and my other belongings 1like
watch, pen, etc. They detained me in
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the police lock-up for hourg together,
After keeping me in illegal detention
they released me at 12.30 hrs. on 8rd
May, 1974. I should say that there
was no warrant against me, no
injunction under section 144. 1 appeal
to you and through you to all the hon.
members of this House to congider
whether it wag reasonable on their
part to have detained a member like
thig seizing his identity card and other
belongings 1 appeal to you, Sir. to
send the matter to the Privileges
Committee.

SHRI JYOTIRMOY BOSU (Dia-
mong Habour)* If you read the mes-
sage, if you read the proforma given
under Schedule III, you will find that
it is a gross violation of the privilege
It is obvious that they wanted to hide
certain things, They haq deliberately
done something wrong which they
wanted to conceal from hon. Speaker.
That is why they have sent you a gar-
bled version, a concoction, What also
veu went, Sir, for breach of privilege
than this? It ig a fit case of breach
of privilege It should be sent to the
Privileges Committee and suitable
punigshment should be awarded to
thoge officials

SHRI SEZHIYAN (Kumbakonam):
The person sending the intimation has
said that the member was released on
personal recognition at 12.30 hrs. or
so. I want to know why it could not
be done earlier, at 8 o'clock in the
morning. What were the causes for
the delay in personal recognition?

siY srze fagr®t wvwday: (vafiae) ¢
weae wEed, G A 9 oft I3 rd
R Maws iR v e § 3oy
war § « Sfew IE AT FA § WqW
AT 7159 GIFTR ¥ FAETd Avy §
Fammar g e ox wa § ady alwr
wyarar ww afgg o f wradig
o 5 Wt Nw s fufaow sy
gz AT IwETd O 9% 39

MAY 10, V10T
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w ewfiry vwd | Afew w9 & ow Al
wY fraer 377 & geada I ot wRfe
€ 1 ag e firfaRr w1 )

Privilege

MR, SPEAKER: I have already said
that 1t hag come under 377. It will
be given the treatment due to the pri-
vilege At the beginning itself I made
it clear ag to how it came under 377.
Two points are very important.

I shall have to see the points raised
by Shri Bosu to see what is the scope
and content of the information that
18 required to be sent to the Speaker,
When g magistrate or angd officer for-
wards this intimation to me, he does
it within a reasonable time. This
point wag raised earlier also in this
House and we had some procedures
set down, Normally what happens ig
that m many cases, the officer sends
mmmediately the telegram but the de-
tails come by letter. Under the law,
they always mention under what sec-
tion and under what breach of law etec.
a Member iz arrested, In this case
after ascertaining the facts I shall
have to examine it and shall come
before the House again.

SHRI JYOTIRMOY BOSU: He was
coming to Delhi to attend the session.

MR, SPEAKER: I have made the ob-
servation already.

SHRI JYOTIRMOY BOSU; This
should be sent to the Privileges Com~
mittee because it can examine in evi-
dence many things.

MR, SPEAKER: Pleage sit down. I
have to satisfy myself first. The other
thing is that this is not connected with
Parhament.

SHRI SHYAMNANDAN MISHRA
(Begusarai): May I submit my point?
A report hag to be called for from the
State Government; that is something
different. When g member categori-
cally makes a statement from the
other side, that must be referred to
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the Privileges Committee because the
House is bound fo go by the statement
which the hon, Member has made.
MR. SPEAKER: I think we had
some procedure set for it. I chall
look inta it if that is the procedure.
Then, I shall straightway send it to
the Privilege Committee. There is

no question of any controversy over
it

Question of

SHRI H, N. MUKHERJEE (Cal-
cutta—North East): This being the last
day of the session and the fact being
very clear that the Member himgelf
had made a statement which, you and
1, have heard, at least in the course of
the day, you would look into the

matter and tell something in the
House.

MR. SPEAKER: I have to get infor-
mation from the other side. I shall
send it along with that infurmation,
We have been following this pioce-
dure, We will have to get the com-
ments from the other side. I want to
tell you that this is a matter which
has been raised by Shri Bosu. I am
examining it independently of the

first one, Thig ig much more impor-
tant for me.

SHRI SOMNATH CHATTERJEE
(Burdwan): According to information
that hag been received by the Superin-
tendent of Police, without any charge-
sheet, a Member of Parliament was
kept in detention, according to the
police for four hours. Then, he was
released not on personal grounds but
they were satisfied with his identity.
To find out his identity of a person,
it took them about four hours,

13 hrs,

Now the hon. member sayg that he
was detained for 12 hours, Therefore,
the discrepancy is whether it ig 4 or
12 hours. But so far- as the question
of breach of privilege is concarned,
there iz no dispute. Whether it is 4
hours or 12 hours, it does not matter.
The question is whether he was kept
in detention, although they were aware
of his identity. Is it believable that for

VAISKAHA 20, 1808 (SAKA)

Privilege 270
4 hours they could not find out a per-
sun’s identity when in this case he was
having his Parliament identity card.
Could it be believed that it was not
produced till after 4 hours? On their
own statement, he wag detaineq for 4
hours, Therefore, it should go to the
Privileges Committee.

MR. SPEAKER: I will act according
to the procedure,

SHRI JYOTIRMQY BOSU: There is
a gross contradiction in the observa-
tion you have made

MR. SPEAKER: I will se¢e what we
did n the past and act according to
that procedure, The procedure fol-
lowed in the past will automatically
be followed in this case.

SHRI JYOTIRMOY BOSU: Opn 22
December, g similar case came before
the House. The hon. Deputy-Speaker
was 1n the Chair. He made the
observation that the House should not
go to the extent of examining evi-
dence.

MR. SPEAKER: I will see what ob-
servation he hagd made,

SHRI JYOTIRMOY BOSU: Without
gomng mto the merits and demerits
which the House ig not competent to
do, it should be sent io the Privileges
Commuttee which should be asked to
look into it

MR. SPEAKER: We
according to the procedure.

will  act

SHRI S. M. BANERJEE (Kanpur) .
The facts of the case show that itisa
clear case of breach of privilege, under
rule 222. He had been detained in
spite of the fact that he had an iden-
tity card, He said he was a member
of the Lok Sabha, So there was no
guestion of mnot jdentifying him.
Secondly, he had been treated as 2
ordinary criminal indulging in an anti-
social activity. His watch was taken
away from him, I expect this Gov-
ernment to treat Opposition members
at least better than ordinary crimi-
nals.
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Hig identity card was also taken
away by the police before sending him
to the lock-up. 1 would beg of you
uphold the banner of parliamentary
dignity of which you are the custo-
dian, and send this matter to the Pri-
vileges Committee without waiting for

a concocted report fram the State
Government,

ot v famd : (TowT) : weAm
wElEd, T@ A ®IT A Nidiw 4

AT g ARG A F A war &

SHRI BHAGWAT JHA AZAD
(Bhagalpur): The matter 1s very
simple. When the member himself
makeg the statement that his pass was
taken away and he was illegally
detained for four hours when he was
coming to atteng Parliament segsion,
it is a clear case of privilege What
wilt the procedure you are suggesting
amount to? The letter will go tuv the
State Government which will send it
to the Chief Minister, who will send
it to the IG who will pass it on to the
SP, that ig to the same police station,
He will give his wversion, Which
version do you take? Is it suggested
that his version will be judged against
the version of the hon member?

I would request you, this being a
clear case of breach of privilege, to
refer it to the Committee of P1ivileges.
Let the facts be ascertained Let the
other side give its version, It is a
very serious case. It is very strange
that the police officer should, in spife
of the identity being disclosed to him.
have taken him into custody without
no warrant, with nothing against him,
Why wag he taken away in that fas-
hion? Therefore, it is a straight case
of privilege.

Let it go to the Committee, After
that, let them give their version and
say that the member was wrong.

MAY 10, 11974

Privilege 372

SHRI SAMAR MUKHERJEZ (How-
rah): I fully support what has been
said just now.

MR. SPEAKER: I also quite appre-
ciate your observation. In this case,
what I said was that I wouid treat it
as a privilege motion, I make it clear
that it is by mistake that it has come
under Rule 377. In the very first ob~
servation I made before Mr. Saha got
up, I made my observations, So far
ag the identity or other matters pre
concerned, I think we have 1aid down
this procedure that we shall send it
straightaway to the Privileges Com-
mittee. So far as the point raised by
Mr. Jyotirmoy Bosu 1s concerned about
the reasonableness of the time, about
the contents of the intimation, about
other things, I am going to examine
1t myself and I am not leaving it to
the Privaleges Committee,

{Interruptions)

I believe what the hon, Member says
I want to make it clear again that I
am not going into the rights or wrongs
of the matter. 1 am directly sending
it to the Committee of Privileges, AS
to the point about the reasonable time
within which intimations should be
sent to the Speaker, what should be
the contents, what are the precedents
I am going to examine these points
myself. The earlier part raised by
Mr, Saha will go to the Privileges
Committee.

(Interruptions)

Some Members are all the time on
their legs They should have some
courtesy for others also, They do not
allow others to speak; they do not
allow even the Speaker to make the
observations that he wantg to make
About 377 motions, this, being the last
day, if you take not more than two
minutes, you can make them,

SHR! ATAL BIHAR! VAJPAYEE:
Mme is pending since yestérday.
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MR, SPEAKER: That is correct.

. Yours is pending since yesterday.

SHRI SHASHI BHUSHAN (South
Delhi): There was a notice from me

also yesterday.

MR. SPEAKER: Yours and Bibhuti
Mishra’s are also pending since yes-
I have requests from other
members also. Prof. Dandavate wants
to raise the fast of George Fernandes

ierday.

and other leaders

13.10 hrs.
MATTERS UNDER RULE 377

MR. SPEAKER: Today, 1t is g free
for all, But, there is one point. You
have completely robbed the Govern-
rent of their official time, Whatever
has been listed for today, may not be
taken up. During the last three or
Business

four days, no Government
hag been transacted.

= wrer Frgedt amddy: (vnfeae) .

oivT -7 I AT T oare fRAT av )

weaw wgew AN 93T IS wET
a1 AfET adi ary Ay € 1 gET wmE
HAIRA O ATA FVAT &, T A HIAY
# AfFT 3% TR & war gferw @) wwr
g

TRTSTF ATET & I H AT AT
off Brfeat g A1 § ¢ 2z f w7 g
ATHE AT 0 gv g § Avaw
urxifedt 3 fac g8 9T &, ww &9
MEB AL | TR N TS 7 g8
g1 Ffgw | argy f 9w wEA &
wHAT & T @ W TEETT Y gy
qwat &, W ar§ I ¥ Wil Av
o flo T WX 4, . ...
T AT &1 A7 Tary W Fw ¥ T
fomr | g a1 ¥ &, OvE A1 qF A9
t dwax w1, i fo o9 9 SEar
TRTRA w7y & vy S g
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¢ ww 79 v § AT foc ¥ A8
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Afewer g & o § oy
o, Wi g W0 o 7y fomd o &
awest fear & | aa A S ow w0

ot wze fagrQt arvd Y . wWOw
a8 F7 £ gorww & °v

AN ARTA . TEA AT ¥ AT
g

wt wew famd addt @ W
wgreT, & moer safr ¥ et
AT 1 OF W SSMT  Agr
g | Tfmmr ¥ e Aferw w0
F AN ¥ OF FHEG A9 £ 1 TE
FEN 1964 A eqifga fpar T
ar 1w Wfeww W F o€ W
TAE WTGH PAT AT | A F WA
qfafafy wa1 AT FOSr Y OT
Fafsar sREr #1 €17 faar 1 ge €19
T OTTAN § WA NI $A F
fou wRma ST 91 JfeT g1 9w
s qrEaT We ®v {1 W
qf | Afeww Fifaw ™= wEw w5
woqre WEr A0 4T | T s
¥ gEW WFT & W 9T {eT #,
fawrfror a1 /= & wrave 9x g |
ST Wl oW PEW T § ITHT wqA
T ¥ e 9% frar m@r ooww
w g feqfa og ¢ fo ae ¥
B BEW Wg¥ I Y wgE m &
Ffer gt gu9 wRRn T A
7€ | AR ST HTHA HY oY & fag
FNT 7 §, TAT AR FAN 6T
¥ ¥ fg doT A ¥ ) qawm
T F Arew Tl A SRS ¥
faw 40 W@ TWWr [ W @Y
foar <1 &few ag aaer QT A
g9 | T ¥ T Hat X WL s
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W, 1974 %Y fARTT CAT A AIEAET
Fear 4 fe s @ TR AT ¥
Y wk wd wfefafy war @
AWA F CF WENT T F F |
wh w4 ¥ nF W ok af |7
¥ficw wa foafs o & fr owiE
@R W g wfafafy mwr &
frars & faardft w0 whrsw wawT-
™ ® ¢ Il geE o7 &%
fog wq & F wgr W@ @ TR
IAET THW T WY 9T @7 & 1 IAAT
o ufafafy wvesr faedll wmam gan
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sEm ® wirew ¥R 7 Qe
T )

’ MR DEPUTY-SPEAKER: I think
the Speaker did say that he would
allow only one member, although more
than one member have given notice,
As I saig the other day, we have not
evolved any procedure and I thunk X
did permit some members to speak
on the last occasion I do not want to
be arbitrary If I permut Shn1 Vaj-
payee and I do not permit you and I
do not permmt Shri Madhu Lamaye,
it 1s not at all desirable So, I will
permut all the members The only
request I make 13 that they should be

a1 S ST W qE@ ¥ g I
FAHT & 1 A Frdew & w7 AT
q FHT @I FT g TET
wifgg
1313 hrs.

(Mr Deputy-Speaker in the Chair)

as brief as possible.

st Tagr Wt (W)
Y St A $A AT F AT A
sl §S qamET & ) q@ A AT
Ay foo g wgdie ¥ dA ¥Y
faar a1 fr A ET-wEe < foy
s Ffea St aeT #Y FawaT § g
ot A FET 1 AT FEX F[ AAGL

wm wr T ag & e oo e s e
o AR AT A WA Ny ey ay wwer F v T ¥
WX I§ AEA W I T A | gy w0 ATA WG T T E
3a% faardl 38 ¥ S TN F WA g qona T W wF PR e
qr sl aff fog g ¥, WY ®

TG Fr A WAL § AR RaAT

WHTT 9% I wdw g fear aar T 7 EOT @, W TEANE IaE
ar, SfF7 a7 foordt ¥ & faT gaume ®r e w A wEs
Avger & wEre 93 wAW fawr ¢ & WA gE ¥ ) qg ar ¥E
Aol o o RE AT AT gy w1 F Pufreex ame @
wifeer WY A weqr T AW wgm % & ¥W wewe ¥ qdad
WE A AR g WA g AR AR TIE TFR§ W
#ife 1 amrr T o wfge ft fp Ao w1 dn-dEs Pear S
foed ¥ frurdt @ 97 qF W gk owwRE wE g 1 oAR-T A
W AT A Tl T FE ) AT gwer & ogaw dAr € ww@w o
weqrd waet et O ag smem ot

f& 2g wren ek s & oo N wy femd (aw7) €W
T T w=8 €T X W | & ageqd 9w ug & fr ag wRE 3O
W g T wAnw wdy Tw fet wg gw? aA Wiy & Wik IHA
HEX B R A A § AT O wgr wr £ I 6 wAA awiE @
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e X afene s |54
(wvo wor Tag). Jurawr wdrew, gt
TF avwar &1 5 &, afeew wifaer
s sfear ¥ g wRr A oft wrEr
T AT | AT A 9 g § a7 RS
wifm @1 9 e Afeww Pifew
s gfear & q@id gu oY ant &, WY
feampiee g, Y WEwE W)
wefag § 9 yofers oy @
93 | (eqwm) @ feaw ot qmw
a =9, nfeww ifas o fear o1
wifaer gt § e ag dwew & wER
q< WIRIAT & | TF A1 Igiv seiae fmar,
facge vded aF ) 9EY ¢ WX W
R I wEr a1 5 muw ed
agrey | s frdva demes @/ AT
g ¥ T 9% 5wy g A%
dfers wifes ww dfear & ot o
il & 7y T8, A1 ¥ foranz o
md sfafafe w9 aoFe ¥
zefaarg sitfs e & o guiaged
A1y & 1 oF w1 § W e g o
st fiw gFm g qorw wORT W
afera qdww o7 ¥ Hiwr &, werafi,
g v § fo e @, wfer waw

w! & ¥ fomy 310 A @ ¥ FAC AraAl
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Matters under 238
Rule 377

foer @ | & fom & do ¥ ger Ay
% *gm 5 @ yee N aw wyi =6
} afs v O WA g WG a1
o soeTT f oA @ g oww ¥
fod 1 faafal &1 wifey gaTt aa%
€T &, W warer axdr & g Al
Ty fr foandl @ & wdfier & o
s gan Mo oSt gTRT S T
g1 FdwE ¥ wew wEr yEgw

MR, DEPUTY-MINISTER: Failure
of the Home Minister to make g state-
ment regarding the Time Capsule
buried the All-India Confedera-
tion of Central Government Officers’
Association, Shri Bibhuti Mishra.

wil fafa fst (Sifgrdr) : ww-
sqmr o, ¥ 377 % 2-5-74 W WE
I 97 5 T 1 ® gowTd FHATLT
foeeft I ol 2w ¥ stz 50 SE 9%
wifrr & §iw angw vogw 9 § WK
a ¥ foran & e gowTe 3 e faedy
#, T W T | T W FARR
gY T | aY a7 IR ¥ s At
& wETd & o B 9T g TedT
2 1 2 mda ¥ FwT wft ax o 10
grie A%, qg Wy of ¥ wr§ o
Ay faar | gw ¥ @@ ¢ fn oY fraw
AT § 3% o wNS A g A
woay fafret oY @ wic O @Y
& | 7» woeTT Wt arfuer § fs o aORIT
T R § AR e & W
9T qET & A T YL 99 W 8T
R g wTad § fis ag SEw T
s Ty 21

mAHe W ffem o 1935
qr 7w ¥ $o sl & T o w®
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At it ofr & gy ¥ fie & o vy
o O e A avvn §, st o
& ofr wor wrd ek & g, e
T weur § fe fefom qoere, W
St o e It v A ¥, A
feafe we ¥ ) fafirm s wx & @l
fufewr grarae ewgr € T s X
GE FT | O N Q1 ¥ G BT q0@
377 SiY¢ 2 arfer ¥ w10 ardw
a% Y WA ow g wWr o & wE
s aft fear @ & wareT o7 g
@@ e wwd &

wig & goere ¥ wwe sem
o5 GEFT< T9 ¥ ST | AT W 1
wiarlr a1 W ¥ wEge , S W
wrew % forar gor § fr faw gar &

TX H Fa% HIgT wage Y § 9w
TAAT &7 TR ez gy wrar ¥ gafeg
e 1 Wi & W ¥ qvErT
dra @ e 2 fie @ @ T WA
g

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME ATFFAIRS
(SHRI F. H  MOHSIN): I am not
aware whether the Home Minister had
assured to make a statement I will
check up. If it is so, I will request
hira to comply with it.

MR. DEPUTY-SPEAKER: Reported
hunger-strike by Shri George Fer-
nandes and other detenus in Tihar jail
in protest against the alleged ill-treat-
ment meted out to them.

Prof Madhu Dandavate

PROF. MADHU DANDAVATE
(Rajapur): Mr, Deputy-Speaker,
Sir....

SHRI ATAL BIHARI VAJPAYEE
(Gwalior); I had given an adjourn-
ment motion on this which was rejec-
ted, You kindly include my name

MR. DEPUTY-SPEAKER: 1 don't
know. I am going by the order,

PROF. MADRU DANDAVATYE. Sir,
the detailed reports have now come
that 20 detenus who are all railway-
men's leaders, including Mr. George
Fernandes, have undertaken u hunger-
sirike since yesterday, They have
undertaken thia hunger-strike to pro-
test aguingt the ill-treatment that is
meted out 1o them by the Jail autho-
rities. They have not been permitted
to meet their family members. They
want certain legal assistance, There-
fore, they sought an interview with
the lawyers. That has also been
refused. Mr., George Fernandes has
been kept in a separate barrack and
he has been completely separated from
the rest of the detenus who are his
colleagues on the Action Commitiee,

On the top of it, you will be shoek-
ed and surprised to know that when
the detenus undertake hunger-strixe,
they went o inform the Jail autho-
rities that they were undertaking
hunger-strike. You woulg be surpris-
ed 0 know that the jail authorities
told Mr. George Ferandes and others
that they would not take an official
cognizance of their hunge strike, that
they must inform them about hunger
strike through lawyers It 15 g strange
thing. ¥How is it that political
detenus, trade unionist-detenus, are
requred to inform about hunger strike
through lawyers? Even if they are to
inform about the hunger strike
through lawyers, the lawyera are not
permitted to interview them. This is
a very serious matter and, therefore,
you must take note of that

Incidentally I must bring to your
notice that you had suggested two
weeks back that if there are airocities
on Harljans and Adivasis, the Home
Minister ..

L]
MR DEPUTY-SPEAKER: That is a
separale gubject.

PROF MADHU DANDAVATE: Al-
right, Sir; I will not refer to that

I demand that the Home Minister
must make a statement on the situa-

-
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tion arising out of the fast undertaken 13 ardrg #7 sART ST
by Shri George Fernandeg and his col- - Taf s . kil
leagues. A notice was given about & qaFnIH Eﬁﬁﬁlﬂ"{‘{fﬁ?&ﬁ' I=

this and I was informed by the Lobby ATy # ag® @19 avelt & | Gt grory

Assistant that I had been permn.itted. s . 5 : ~
Therefore, the Home Minister should # d A W, i T f iaarer

be aware of the fact that the Speaker Fgd gﬁf fﬁ@ﬁ' IT F TEE T &
hag admitteq this to be raised under T ;Qr 3%}' T sl wifog G B
rule 377. Therefore, Sir, we expect a N
statement from the Home Minister. FE AT ST fgta FAEC & 914 )
Y 9T SHT OFE ST T ST
fFar &t W 3AT WER St 7 Og
oy frar 5 g &7 amed sy
FETET 9 AT FG &1 SATSTE
0T T TATE &, §F o 7,
MR. DEPUTY-SPEAKER: I do not %r; o N ¢ - %W
see your name. Kindly sit down. < ‘_"E‘T\ fm \ij o _‘_’m . b
Here in the order paper only Mr. JTgX ¥ 9% AT &, AT § 1 9 § 1
Madhu Dandavate’s name is there, 3 w2 fiF aTEad Y AT 9T A7 I

That is why I did not see your name. o . s
Now the table hag brought this to my AT AT FEATS FT FATHT TG 2 |

notice. Xou have given a separate T WIHer H FehiAl BT HIT ST HT Gy

notice! which is slightly different. It A . < a N
is an identical notice, but there is a 1 aft Fi‘aﬁf\lil T3 & 3"&?( k)

slight difference.  Anyway, 1 allow & OF 9 W1AT HIT S FY  TFA A%
you, too. Tg HeAl FY ST &Y AFFG F ford w7fY |
5 g § W€ s £ 7 que Fi-

oft vy faad : sqeng w@eT, ¥U fat &7 faumr 8 O € @1 a8
aga Bier ar Afew ar| HY gEd war AT S § @, FAUT I § Ao WA
qr: ¥, g AN o 9y ¥ | ar agral w@ v
: HIT FAT FEATSS 7 A fAeT g L L

“] hereby wish to revive my (=ae) ‘
notice about the refusal by the jail ,
authorities to give permission to

M/s. Luthra and Bhanu, Lawyers of
Mr. George Fernandes, to meet him MR. DEPUTY-SPEAKER: Mr.

to obtain legal instructions, in gross Limaye, now 1 won't allow this.

violation of the provigion of article ey e
922 of the Constitution of India.” Please1 finish it. Otherwise it becomes
difficult,

st wg faad (A1) : IaTenet v taa
#7 ft Afeg fear § s 3f@q ) q7
Y S 1 gay fraar [feg

0T A 22 (1) 3fem: ' oL B
1 vy famd : & 27 o 3O § o
QITeAY wE¥ew, A AEHY AT & F

“No person who is arrested shall . ~ s .
be detained in custody without TR wAT SfY Y i RICIER]] g fw it

" being informed, as soon as may be, e F1 FE F—ugl off T
of the groundg for such arrest nor T=] F2 gu f——*’ﬂT mzge siEeRy

shall he be deniegd the right to - R
consult, and to be defended by, a s fz ane ;r@- % SSRGS

lega) practitioner of his choice.” T I A a5 § dod T
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[a wy femd]:

@ § S mft § W< qehrg w
et oft wrrdwr & fiw wriphd iy ot frey
& Y 3 6y Foremt € W & g ol g
fiv whiverdy 2ad o, vy wiedrdfomrer
T ¥ aftew e el ¥ fra F @
AATAT ATHY oY & 97 & e 3 R
¥g SORT waT § A wierd R ¥ A
wny &I

MR. DEPUTY-SPEAKER: Mr.
Limaye. you have made the point.

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): Sir, the posi-
tion was checked up to-day on tele-
phone with D C, Delhi and the infor-
mation furnished by him is as follows:

In accordance with the provisions
of section § of MISA the conditiong as
10 maintenance, etc. of detenug will
be as the appropriate Government
'may by general order or special order
speafy. In accordance with the rele-
vant order earlier in force in the
Union Territory of Delhi, detenus
were to be treated as under-trial pri-
soners Provisions of Jail Manual for
Delhi accordingly were thus applicable
to them which permitted two inter-
views a week for an under-trial pri-
saner with friendg and relatives. In
pursuance of these provisions Mrs.
Fernandes met Shri Fernandes in
Jail soon after his detention and his
lJawyens also met him on more than
one occasion. On the 8th May, last,
an order wag passed by Delhi Admi-
nistration under the proyisions of
section 5 of MISA that the detaining
authority would henceforth regulate
interviews of the detenus, D.C., Delhi,
in pursuance of this order directed
that no detenue shall have an inter-
view, Except with his prior permission.
It was clarified by D.C., Delhi that the
interviews were not prohibited but only
prior permission was to be taken. He
ctated that Shri George Fernandes and
others gave a notice of hunger strike
yesterday. However, when the posi-
tion wasg explained to them, they gave
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it up snd they 'hag fdog Isst night.
D.C.,, Dellti recélved ' a letfer this
morning from Shri George Fernardes
conveying his request for interyiews
with friends and Wwyers. D.C,

has already communicated in Superin-
tendent, Tihar Jai]l that Shri George
Fernandes would hLe allowed to meet
Mrs. Fernandes and four lawyers, as
desired by him, this evening at 4-30
P.M.

ot {¥R W woary (9%.): fdli
§ ad AT &A1, . cmam. W
z# faeer g1, ar fae q@d &)

SHRI F. H. MOHSIN; In four others,
perhaps, Shri Luthra may be oOne of
them—1I do not know. As desired by
him means this, He must have
mentioned some lawyers and perhaps
Shri Luthra may be one of them.

Shri George Fernandes has also
been duly apprised. If the hon.
Member wants to see him, he can take
the permission of the D.C.

MR. DEPUTY-SPEAKER: You
have said that he would meet him at
4.00 P.M.

it foqfe fiem : @ A0F w7 &
Fiaz @ 9% &, 7w fag ITAT £
az1 fifqr | I Q@ Eifod )

MR. DEPUTY-SPEAKER- Now, I
would like the House to help me out

I think that before the Speaker left
the Chair, he mentioned that there
were a large number of 377 notices.

SHRI JYOTIRMOY BOSU:
two.

Only

MR. DEPUTY-SPEAKER: ] speak
with a little more knowledge than you
with regard to the proceedings of this
House. He dld use the expression
“Free for all’ this being the last day of
the Session. In what connection and
whether he has agreed to it or not, I
do not know.
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But I think he also said that it
woulg be ene or two minutes cach. 1
think I heard all these things. Now.
I am not quite sure what should be
done. Therefore, I will take the sense
of the Housa. I cannot count the
number of notices before me; at least
there are 10 or 15 more. They are all
important gubjects. Even if J_ allow
two minutes each, it meang 30 minu-
tes. 1 would like to know what the
Minister of Parliamentgry Affails has
to say about it.

SHRI JYOTIRMOY BOSU: He is
such a fine person, alwayg anxious to
help everybody.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU-
RAMAIAH): I am anxious tg help
you. Thirty minutes may be allotted.
Afterwards, Government business
‘may be taken up.

MR. DEPUTY.SPEAKER: I will go
by the order. But Shri Banerjee is
very very impatient. He ig hungry,
I think, So I will take his first., I
think it is No. 11 about this, Indefinite
strike by Central Government em-
ployees from today in sympathy with
the Railway workers ang to high-light
their own demands, arrest of some of
the leaders of the AIl' India Defence
Employees Federation ynder DIR in
Bombay.

SHRI S. M. BANERJEE (Kanpur):
Yes. You are aware that yesterday
we announced in this House that if
there is not guing to be a negotiated
settlement after releasing the leaders
of railway emplryees, there 1s bound
to be a strike throughout the country
with all the trade wunions already
having decided to observe a Bharat
Bandh on 15th. I also say, on behalf
of the Defence Emnployees’ Federation,
being their President, that defence
employeeg throughnut the couniry will
observe a tools down strike on 15th
may as a protest against the ruthless
repression of railway emplovees and
alue delention of thousands of railway
workers including their Jeaders.

I would like to mention here that
evenn when the sirike has not gtarted
at glt, in Bombay Yashwant Kohli,

97 Y& _1In
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one of the active all-India defence
employees’ Federation workers was
arrested under DIR. My information
that active workens of this Federation
are going to detained unger DIR indis-
criminately. I do not mind detention
because we are used to it. I would
request the Home Minister and
Defence Minister through you not to
precipitate matters by arresting the
leaders of the Defence Employees’
Federation and other Central Govern-
ment employees who will also start a
strike, because that will aggravate
matters and a negotiated settlement
will be difficult.

Another suggestion is this. The
Finance Minister had promised to
make a statement conveying the deci-
sion on certain recommendations of
the Pay Commission about house rent
and CCA befaore the Parliament session
ended, But unfortunately, nothing
hag been decided. Even the unanimous
recommendation of the Pay Commis.
sion has not been implemented.

I make an appeal to the Prime
Minister. I.et the Brime Minister find
out a way by releasing the leaders
and having a negotiated settlement.
Otherwise, the Defence employees and
the Central Government employees are
going to have a completa Bharat Band
which we do not want. We want a
negotiated settliement, The leaders
should be released. The DIR should
not be used. All those workers who
have been arrested are being treated
as criminals,

Another point. A Harijan worker,
Mr, Puri, an ordinary class IV railway
employee of Kanpur has been arrested,
handcuflfed and taken round the
railway colony, Kishorilal Puri was
treated in this mmner to terrorise
Harijan workers in particular and
others in general. But hats off to the
Harijan boy who shouted ‘Railway
mazdoor zindabad’. But he was para-
ded like that for two hours Is that
the wav to treat Harijans? T can tell
you on behalf of the workers of Kan-
pur that thev are bitter about the
whole thing. 1f they go on precipating
matters like this, noc amount of
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[Shri S. M. Banerjee]
repression or suppression will deter the
raflway workers from going on with
the strike and the other employees
also going on strike.

o WEN AC@AA qiEF  (HEER) :
g § o wdwfat o geara Y
gz swfas frar &1 967 sATfEi #1
TAH FT STHEA AT T fTar § oWy
StaaT Y e af {1 wAar A wfe-
g ®1 g & fag w7 § §9 W
wEH T W FT ST & | A G
Y § 5% e faeelt U s TSl
# Wt R Wi & o WY WEy
ree® Fewt wrfa AT a7 ¢ fear
&1 a1 aw % sTar wr 9 dar Jhaw
& ur 3@ ¥ < wfeTa § aar
gam Wragaifm saaR Y oy &)
& w7 J 971 "« i qwre aqar
A wiearedl w1 ag & fag srEw
FT R FC W & | TF a6 & FA-
Fift w1 997 FfeAE & Trew &, 9
A ® AT AN vomd § oA}
T I STEEET F T TOC F gwe
71 @et fFar ¥ | SIAWET AT TR
¥ THWET 4 9 WE, 1974 ¥ UK
oshmad fer g fmas
g 957 & 9 T A9 7 @ 9,
ZAEY 2 % 0 I | wy SAar Ay
Floamgn gt & =war g & o
are ¥ frafa w@ee Ft 9wy

fazre & v @ 6w @
gz & AafrT gad avs fagre wow W
S grer famw g a1 @ W § A%
sty g fomm & @ 91§ awe
& TV FFT G AT 85 0 AR I
¥ TR AT TET WT § 9T AT 7g 8,
T gAwr wrem arg fem e
g § W T fagre a9 & ser
FTEAT &, TAHY FATFETN F1E AT AEY
g T & ag wa7 gferw owmiw ¥
9-5—-74 ¥ &4t 1 UF avw gard
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Ny Isdfgwd ow
FAAT ¥ FERY IF T, AT AL AW
@ & % 2 amam 2 i Qe §
o 7 § TR wead v &)
S & AT A T GEAT ST @ E
sTadT W & T SART TSAT AL
ST gy & & wrgan g fr foufa i e
o 91w ) Agr 9T g7 femrms Wt srerwar
T W F Uamd o ¥ v
Jor §°

st wrew fag @1y (ae) : Faw
377 & sy § oot eme 77 fafig
wrd W v wiwfa A o+ § A
S =T wgar g O s § e
oF Aesw gfafa o fambor gor 21
STTHY A wrw Y @ i agt dag waw &
9T A1 ATE AAWIEGT 9C FF AT
ey ff a ¥ wreed fear @ ogr
fe wrew g & T T AR M gen
fady & @ ¥ F favig A aver
AR Tw siwm § W Aty = fwiw
forar @ 471 ) TEFT a9 qE QI g W
g ™ & ww § U e @
W1 TIEETg gEET §, WeAEw T 9T 8,
f& =TT 9T FATAGATITEY WS T @
sk 1 Y folg o & fag d@w
& & | ==y A 9T Y meT X
arfaaz fran & 397 glafa & v @
o 5§ @ v v gggw e A
g, g1 faar =1 ver £ o wlefa €
f % <& & T ™y @ 39 ST A
ofir 817 a1l AE & | A9 6T 9G¥ T
¥ sy aar T Arafes g g7 39
Werag € g% 31 mA aw 59
afafa & faoa & ars § Sfer st
% T8 wnag, e afafa & o
Ayt e v or e &
HIST %Y SATH 7 TS §Y I AAAT WIgAT
g f ma w1 5 E7 e , o wlaia
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AFAE sy At § o o a ATH @ W
o damr S A §? W w A @
fos g g ¥ 1857 A W AT HTA AT
wif g€ 4 & i fex I

SHRI SOMNATH CHATTERJEE
{Burdwan): Sir, I woulg like to draw
the attention of the Government to
the very serious power crisis in West
Bengal, in Calcutta and the neighbour-
ing areas affecting both industrial
production as well as agricultural
production. Even hospitals, schools.
colleges and Courts of Law are not
properly functioning because of mas-
sive power cuts. People are suffering
untold miseries due to a whimsical
system of logd shedding which has
been resorted to by the State Electri-
city Board and the Calcutta Electric
Supply Corporation. In gome areas,
for 14-18 holirs in a day, there is no
power supply affecting even the func-
tioning of the telephone system.
Nothing is working.

‘Sir, so far as the power generation
at Santaldih ig eoncerned, it is negli-
gible if not completely nil. The DVC
power system as well as power gene-
ration by the State Electricity Board
have been seriously affected. The
loss of production has amounted to
crores of rupces. Even in regard to
diversion, what is happening? From
rural area, power has been diverted
to the city and the neighbourmg areus.
But, that is a mere pittance and 1t
does nout solve the problem. So, it is
essential that Government should take
up this matler very very seriously. 1
would request the Government ‘Do
not allow these things to go on like
this’. The whole eastern region of
the couniry is in tremendous trouble.
There are bound to be lay offs and
lock outs. There is bound to be
legitimate industrial wunrest because
you cannot think that the workers
will po on suffering after lock outs
ang layoffs for no fault on their part.

My second point is about the second
Hooghly bridge. Like other promises,
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this is one of the promises made by
the Prime Minister during the election
and after the election. Amazingly,
from time to time, we find some
foreign experts coming, some Minister
from Calcutta coming to Delhi, but,
nothing is being done. The founda-
tion stone was laid in 1972, Now, we
are in the middle of 1974 but, nothing
has becn done; not a brick has been
laid. The foundation work has not
started. It has become a farce and a
hoax so far as the people of West
Bengaj are concerned. Sir, when the
transport problem in Calcuiia has be-
come so acute-—unless they want that
Calcutta should die and life in Cal-
cutta should come to a compilete halt
—it is essential that such an import-
ant project ghould be taken up imme-
diately. 1 would request the Govern=~
ment that they should take this up
earnestly instead of playing hoax on
the people.

SHRLI P. G, MAVALANKAR
(Ahmedabad): Mr. Deputy-Speaker,
Sir, press reports have been indicating
that the gquestion of Narmada waters
18 now being sought to be referred
back to the Tribunal. Sir, as you know
this particular dispute has been before
the Prime Minister for her award, for
the last nearly two years, but, noth-
ing has happened. The Prime Minis-
ter's award has not yet come Repea-
tedly, in this House, and outside, we
have been requesting the Prime
Minister to give her award, but, so
far, the award has not come. Now,
we gct the news that the Minister of
Irrigation and Power is holding dis-
cussiong with the representatives of
the Governments of Gujarat and
Madhya Pradesh. He has had discus-
sions with Mr. Sarin, Adviser to the
Governor of Gujarat and he has also
had discussions with Mr. S®thi, the
Chief Minister of Madhya Pradesh. 1
woulq like to know, where exactly the
matter gtands and whether this dis-
pute is now going to be referred back
to the Tribunal. The point is, we are
interested in having an immediate
solution to the problem, this national

s,
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problem. I hope Governmeat will
expedite it.

Sir, with your permission, I would
like to refer to two more points about
Gujarat. Because there iz no Assem-
bly and Government.. .

MR. DEPUTY-SPEAKER: No
Government? There is a ‘Government.

SHRI P. G. MAVALANKAR: There
is no popular Government, I mean,
The point is, 1200 junior engineers or
supervisorg in the Gujarat PWD have
been on strike since 15th April. That
strike has been joined by 357 over-
seerg since 3rd May. They have been
making certain demands. Because of
the strike various important works in
drought-affected areag have come to
@ standstill. I hope it will be salved
soon.

Finally, there have been continuoug
reports about failure in Tarapore,
resulting in power cuts. Only yester-
day we had news of a further 15 per
cent cut in Ahmedabad. These fre-
quent cutg in power supply make it
impossible for industries to run regu-
larly and efficiently, I hope, these
pointg will be eonsidered,

SHRI KRISHNA CHANDRA HAL-
DER (Ausgradm): Under rule 377 I
want to raise a matter, which does
not deal with law and order but with
stee] production. I find that the
Minister of Steel and Mines is present
here and he shoulg take note of this.

I have received a telegram which
reads

“Ruling Party plans killing
leaders of CITU Union, Durgapur
stop Attempts 'made to murder S
Nag of Alloy Steels Works Com-
muttee on 6th May and Ajit Dey
staying with Nag Murdered stop

your immediate intervention
required

This was sent by Jibon Roy. This is
a very serious matter which requires
Government’s immediate infervention,
It this kind of cinister attacks on
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trade union leaders is not stopped
forthwith, this will create terrible
repercussions among the thousands of
worker of steel plant and affect pro-
duction, Moreover, if this kind of
gangsterim is allowed, it wil] destroy
the trade union rights and the basic
democratic rights of the people, That
iz why I am raising it under rule 377.

Wt wir wuw (afew faeelt):
JUTSTET AT, 7 AT ®Y Sroifloumo
Hfrwed ®Y TP {Awle ¥ gerdvrT
FTOF ¥ O wige &7 four @ 3@
M A A FaRyaRSw &
500 Wi &7 afic N1 9
IEE K § W fagqr & 1§ W
o 7AW I | § 1 faoefy B awefor
ot ¥7 wga ot & A sw FEE
¥ 9 o g T & o oag
g marm W s &
T & 5 w9 qrex o ¥ o
o= 7 /% | 31 &Y o dro awo
#frFew & ufgsr Sw Frowa wr
G, 4T G IF B 29 HAT H
1 & area qoer Y A faeet
vefafago  #1 vz Jgem 5
faw TRt &Y aic $1¢ 3= w=wd
Ia # g fwar gur &, S5 81 e
B¢ faar & v qgt Arda oA
o€ 9, 9 9F  FRGET 99 §F |
ag @& v & am ¥ fE wadie
AT YHiF g0 wiE aFo To
T €70 wWE o WO & TBT THeAT
g Afg= o de owe &F WpRET,
Y TLATH, 7 qZ FEY TFE gHAT E
T ww@m § w nanw wWigevs
wwet 8, Afew @ awoawmgm €
& T g 6 3w & g wwdt ) 9,
W FT@R FT @R FAVAT A
o agi & fadiv sedafai 51 fa
&< & avfaw s g7 fear @@
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MR. DEPUTY.SPEAKER: Urgency
10 pass the Constitution (Thirty-
Fourth Amendment) Bill and victimi-
sation of Bokaro Steel Workers.

Shri Bhogendra Jha.

SHRI BHOGENDRA JHA (Jai-
magar): First 1 would lLike to mention
.about the Bakaro Steel problem. About
1500 construction engingers have been
almost on a strike there for the last
13 months. Fortunately, the “Minister
of Steel Mines is present here. He
has been repeatedly been 1old about
the problem of Bokaro Steel Plant
engineers.. .

THE MINISTER OF STEEL AND
MINES (SHRI K. D. MALAVIYA):
"That has been settled now,

MR. DEPUTY-SPEAKER: If you
‘have any information, you can give
afterwards. Let him raise it

SHRI BHOGENDRA JHA: The
strouble has spread and other workers
-engaged in construction work under
-the Hindustan Construction Company
Ltd. have also gone on somg sort of a
strike, tool-down strike. That has
affected the work of construction itself.

The problem there is that the
Hindustan Construction Company
Ltd. takeg contracts for construction
but does not do the job itlself. It
appoints another contractor, super-
contractor. That contractor gppoints
‘another contractor and that contractor
appoints another contractor who takes
the work from the workers. There is
the four-layer contractor system
there.  Apart from the looting of
public money, that has affected the
construction work also. I think.
something should be done about it.
When we have got a full-fledged Com-
Pany finance by fhe Central Govern-
ment, what is the necessity of having
the four-layer contractor system there.
Why not the Company itself under the
Job directly?

Secondly, 1 would like to mention the
‘oroblem with regard to HINDALCO
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about which the hon. Minister had
written to me that it was going 1o be
settled. There, the Birlas, the man-
agement had declared a lock-out, The
Chief Munfsler himself was very
serious about it. 1 MOpe, the Mingter
of Steel and Mines is alio very gerious
about it. But still I got a letter three
days ago that the trouble is persisting
and the trouble has simply engulfed
the whole industria]l area. I think,
now, the way out is either the man-
agement abides by the wishes of the
Government or the Governments will
have the courage to take it over.

The third thing that I want to raise
is this. I think, this should not be
taken as under Rule 377. Yesterday
also I raised this question...

MR, DEPUTY-SPEAKER: If it is not
under Rule 377, 1 cannot allow you.

SHR1 BHOGENDRA. JHA: With
regard to the Order Paper, yesterday
I had raiseqd thig imatter about the
Constitution (Thirty-Fourth Amend-
ment) Bill. The hon. Speaker em-
phasized this point and that was one
of the reasons that we were ready to
sit for the whole night so that that is
not scuttled. I think, even now the
Minister of Parliamentary Affairs will
agree to it. Thatl should not be left
out because severa} State land reforms
measures have been invalidated by
various courts. The Constitution
(Thirty-Fourth Amendment) Bill was
on the Order Paper yesterday. So, 1
request that it should be taken wup
today. We forego our right to speak
on it. 2 hourg were gllotted for it
It can be adopted in 15 to 20 minutes.
1 think. the Government should do it.
On the pretext of lack of time, it
should not be postponed.

I know that the Minister of Agriculs
ture and other< have got a soft cornas
for the big landlords, Here, it is &
question of national policy. This is
not unly for just 'mentioning it. I
should get a reply to it. It should be
taken up and adopted today.

RUEY
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MR. DEPUTY-SPEAKER: When the
hon. Member was raising certain mat-
ter about Bokaro Steel Plant, you
offered to give some information. You,
might do it now,

THE MINISTER OF STEEL AND
MINES (SHRI K. D. MALAVIYA):
So far ag my information goes, the
disputes that were there from the side
of the construction engineers were
amicably settled. I also had an oppor-
tunity of meefing them. The manage-
ment was advised to contact them, As
a result of geries of meetings, the
problems thele were settled.

So far as the point of four-layer
contractor ystem is concerned, I
entirely agree with the hon. Member
that the practice of appointing con-
tractors and sub-contractors is not a
healthy practice. There has to be
one or two-layer contractor system
because of inevitability of certain
technologica) imbalances ang problems.
We are looking into this problem and
I hope that it will be possible for us
to reduce al]l these layers. The fourth
layer should, necessarily, be discour-
aged.

14.00 hrs,

The Hindalco disputes have been
settled; they might have started pro-
duction today; all the matters have
been referred to arbitration,

MR. DEPUTY-SPEAKER- His
next question wag directed to the
Minister of Parliamentary Affairs:
what is he going to do with the Con-
stitution (Thirty-fourth) Amendment
Bil] which was put in the order papet
yenterday?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU
RAMAIAH)- Both the Constitution
Amendment Bills were put on the
agenda for 8th angd 9th. In fact, I am
oblired to mv Party members, Since
these Bills require a specific majority,
they were here on the 8th and 9th.
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As you know, the whole of 9th, tilt
the early hours of 10th, was taken up
by the no-confidence motion, Naturally
I cannot mobilise that majority in a
short time. So, it ig not being taken
up in this Session; 1t is being post-
poned to the next Seasion.

SHRI S. M. BANERJEE (Kanpur):
Sir, on a pomnt of order. At the time
when we were discussing how much
time should be alloited to the mno-
confidence mofion, about 15 howrs,
then it was argued on behalf of the
Government by the Minister of Par-
hamentary Affairs that the Session
wag not going to be extended, and
all those motions for extension of the
Session were negatived with their
brute 'majority. They insisted that
the no-confidence motion should be
completed the same day. That is why,
we, against our wishes and in defer-
ence to the wishes of the hon. Minis-
ter and the Prime Minister, sat in the
night upto 1.30 to finish the no-
confidence motion. And that was done
on the clear understanding that the
Constitutional (Thirty-fourth) Amend-
ment Bill. which deals with land
reforms, would be taken up and finish-
ed today... But now the Minister saya
that he cannot mobilise that majority.
Nobody has gone. The members must
be sleeping in their houses. I request
you, Sir, to ascertain how many merm-
bers have gone away. They cannot go
because trains are not going. Also,
Sir, they have to draw allowances for
three more dayi No Congress mem-
ber would leave his three days’ allow-
ances like this. I am sure they are
here, sleeping in their houses. They
can be called. Wg are prepared to
sit for two or three hours more,

SHRI SEZHIVAN (Kumbakonam):
I shall refer to the proceedings of the
8th May. These two Bills were slated
for that day. On that day I raised the
point that there was a Bill pending
hefore the House and thit is what the
Minister of Parliamentary Affairs
said:

«Nevertheless, 1 am in the hands
of the Chair and if the Chair asks
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me I shall move a million. In view
of the observations of the C air, 1
tequest that further discussion on
the partially discussed Bills be
me I shall move a motion. In view
of the observations of the Chair, I
postponed until such time that the
Constitutional Amendments are
adopted, as put in the Order Paper
today.”

On that day’s order paper, these iwo

Constitutional Amendment Bills,

Thirty-fourth and Thirty-fifth, had

been put. Then the Speaker said:

“Does the House agree with the
request made by Mr. Raghu Ramaiah
that discussion in respect of items
Nos, 17 and 19 may pe postponed?™

“Hon, Members; Yes."

“Mr. Speaker: So, it is agreed to.”

Therefore, a request was made to
the Housc. It has been accepted that
further discussion on these ¢wo Bills
will be postponed till the Cunstitution
(Amendment) Bills are passed. Finst
‘Fhirty-fourth and Thirty-fifth Bills
should be passed before other business
ig taken up.

MR. DEPUTY-SPEAKER;:
have made that point,

SHRI JYOTIRMOY BOSU.: Sir, the
Parliamentary Affairs Minister has
committed a serious contempt of the
House, It is number one. Numbcer
two i3 that in Government, we know,
there are people who are anxious to
protect the landlords—kulak lobby is
here—and he is very active. I move
this motion condemning the action of
the Minister for Parliamentary Affairs.
He has committed a gross contempt of
the House and the House should take
cognisance of it. (Interruptions).

MR. DEPUTY-SPEAKER: MTr.
Ishaque, you are not helping Shri
Raghu Ramaiah and you are not also
helping your own party.

SHRI A K. M ISHAQUE: (Basir-
hat): Sir, I rise on a point of order.

MR. DEPUTY-SPEAKER; I shall
listen to your point of order. If you
have s point of order, I shall hear you

You
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afterwards—not now. ] shall uear you
later. Why do you want me 1o shout?

SHR] SOMNATH CHATTERJEE:
Yesterday, m the List of Business item
No. 16 ot the Legislative Business was
the Bill Canstitution (Thirty-Fourth
Amendment) Bill followed by item
No. 17, that 1s, further condideration of
the Coal mineg Bill. Now, bir, this
was done pursuant to a decision of the
Business Advisory Committee that
was approved here, namely, those two
Bills would be taken up in this
session.

But, swrprigingly, in the List of
Business, which was there even yes-
terday, this does not find a place—a
very important item of Ilegislative
business namely Constitution (Thirty-
Fourth Amendment) Bill, In to-day’s
order paper, it is not there. My point
is how. after the decision of this House
and after the trme has been allotted
for the purpose of this Constitution
Bill by the B.A.C., and approved by
this House accordingly, the important
legislative business which appeared in
the revised list of business yesterday
is omitted suddenly from to-day’s
Order paper without any decision of
the House and without any Direction
from the House. This House has not
taken any decision to delete that from
that. How can it be_ done? It is
deliberate fiddling with the order of
business that had been decided by the
House. Apart from that, as Shri
Sezhlyan rightly pointed out, this is a
very specific decision taken by this
House only on 8th May—day before
yesterday. Therefore, this fampering
with the business which has  been
decideq by the House is not valid, I
submit that it is not proper. This
shouldg not be allowed to be done.

SHRI BHOGENDRA JHA: We will
not allow any other busines:

Mit. DEPUTY-SPEAKER: What is
‘going on here? I am geized of the
matter; T am hearing everybody. Whv
you raiseq all these things? I shall
hear everybody. We shall proceed
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according to a certain order, I am
paying all the geriousness $o the ques-
tion. Why do you want to complicate
matters, .

Now, Shri Kachwai. Be very brief.

&) geAwR wesly (q¥Ar)
I wErEd, el dae wd ARl
¥ ox 9@ FE 5 gAR 9 qHa
WATE 97 T FIW 7 I 9L g7 AR
w1 3 wawd § 1§ wro¥ wveww ¥
wgT ATE o ag fadaw sav wfuw
g w1 & dqr 6 A fRem
#t aga wgeagy § fow o gt g
srrwas & | & Aar § awa afr @
gdft TaT H 3T 917w wfAA
Y oY §37 & fag fac & ? w@% fog
gfe wry Tt § &1 g weT § wifw
aga @t arq o qfew § I 9w =0
TR W qwg faor s@M |

o WG ATCTAR T1y . JIvETH
wEa, 1@ fadaw & gwaw § 2 Wi
w1 &Y% qar § o et gf off e
SR & growr sar fRSTAT AEAr g
fad wga Ny dafas o7 #4 §
IR ax 7 fadas w1 Jo A WY
wafa wrlt 4 &Y 9 1 9 HT
AT 97 |« faiy wed ofr W qEr
T § WX I wEr a1 5§
fadqw gy arn WY § gAfA
I gy wAnfa & 9@ | aq Wy
TR 1 9w 4g 9t fF omewe
39 fagaw ®1 98~ qIfId AT et
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SHRI A. XK. M. ISHAQUE (Basir-
hat): On the 9th, the Constitution
Amendment Bill, to which reference
was made, was to be passed. Now
they charge us 'with protecting the
landiords and hence we are not bring-
ing it for passage 1 make the same
charge against them. If they had
been sincere and had wanted to have
thisg Bill passed, they would not have
obstructed its passage yesterday.
Therefore, they have done it with a
political motivation.

THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (SHRI K.
RAGHU RAMAIAH): 1 certainly
meant no disrespect to the House, I
can assure you about that.

SHRI JYOTIRMOY BOSU: (Dia-
mond Harbour): 1 have given notice
of a motion. You cannot ride rough-
shod hke this.

MR. DEPUTY-SPEAKER: You
have to give previous notice. 1 can-
not consider it here just like that.

SHRI JYOTIRMOY BOSU: 1t has
been done twenty times in the last
three days.

SHRI K. RAGHU RAMAIAH: As |
said, there was absolutely no inten-
tion to show any disrespect of the
House. The only reason why the
Bill was not put on the agenda today
is that we do not want to take a
risk After all, it is a Constitution
amendment Bill. Mobilisation of my
Party had been done for the 8th and
gth.

SHRI JYOTIRMOY BOSU: 'Why
did you not come before the House?

SHRI K. RAGHU RAMAIAH: It
was on the order paper of the 8th
and alsp on the 9th,

SHRI JYOTIRMOY BOSU: You
are a fiddler.

SHRI K. RAGHU RAMAIAH:
What are you?
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SHRI JYOTIRMOY BOSU: Your
predecessor had tampered with the
record. The tape record proved it.

SHRI K. RAGHU RAMAIAH: With
great respect, let us not indulge in
anything to spoil the atmosphere. If

there are any items, we c¢an discuss
them.

SHR; JYOTIRMOY BOSU: Bring
the Bill and gel 1t passed.

SHR] K. RAGHU RAMAIAH: It
cannoi be done like that, because in
the case of g Constitution amendment
Bill, we have to get the minimum
number of votes. We cannot just
produce the Bill and take a risk or
anything like that. We want to en-
sure its passage. After all, the main
responsibility 15  on us. Members
were mobilised here for the 8th and
9th. 1f I bring it now and when the
bell is rung, the minimum numbér is
not present, it will be a risk we do
not wish to take

Certain passages were brought out.
I would first like ty say that there is
ng intention of committing any ¢on-
tempt of the House. I am grateful
to Shri Sezhiyan for having brought
to my notice certain things that hap-
pened. I am looking into them. I
shall see what is to be done. But I
can assure you that the only intention
in not bringing it today is because we
did not want to take a risk, because

we are particular that it should be
passed,

ot gER . ®PAW AT F AT
I a6 FHAL A gy g ¥ fam
THAT TTAAT AET § |

SHRI BHOGENDRA JHA: What
will happen to the Ceiling Acts?

SHR] JYOTIRMOY BOSU: I have
g1ven & written notice.
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MR. DEPUTY-SPEAKER: I am
concerned at the moment with the

procedure.

SHRI SEZHIYAN: We are not
concerned with the point why he 1s
not able to biing forth today the Con-
stitution (Amendment) Bail. 1 am
only concerned with the procedure
Earlier, in the House a motion has
been moved by Shri Raghu Ramaiah
himself. In that connection if he
would see the earlier direction given
by the Speaker he would find that
what 1 say 15 correct Ile said that he
would normally accept the Business
as it came from the Government. But
in view of the peculiar situation he
said that the Minister could move a
motion and that the procedure might
be set right if he asked for an ad-
journment of the debate under the
relevant rule. There was some dis-

cussion and the Minister in deference
to the wishes said:

“Nevertheless I am in the hands
of the Chair. If the Chuir asks me
I shall move a motion".

That motion had been made and
thereafter it was put to the vote of
the House and the House agreed.

MR. DEPUTY-SPEAKER:

Which
motion?

SHR] SEZHIYAN: That further
discussion on the partially discussed
Bills be postponed until such time as
the Constitutional amendments are
adopted. It can come only after pas-
sing the Constitution (Amendment)

Bill. That was the decision taken by
the House. It is not a mere obser-
vation.

It iz a motion moved before
the House and the House accepted
that motion.
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[Sh:i Sezhiyan)

Second thing is this. This happen-
ed on the 9th If you take the original
List of Business circulated on the 9th
it ig stated:

any item of
enfered in
Business for

"Consideration of
Government Business
the revised List of
Thursday”.

The Consiitution (Amendment)
Bills is there. This 15 a commitment
made to the House

MR. DEPUTY-SPEAKER: We have
had enough discussion, The point js
clear. 1f the House has adopted a
motion, nobody has the right to go
behind it or to do otherwise. The
House itself cannot do it except by a
motion rescinding its earlier decision.
But I do not find from these proceed-
ings that anywhere that motion had
been moved. You have <drawn my
attention to it and, therefore, I have
called for the proccedings and they
are here with me. I do not find any-
where that such a motion had been
moved. I only see certain observa-
tions made by the Minisier of Parlia-
mentary Affairs. You read them out.
He only said this:

“Nevertheless, I am in the hands
of the Chair. If the Chair asks me
I shall move a motion, In view of
the observations of the Chair, 1
request that further discussion on
the partially discussed Bills be post-
poned until such time as the Con-
stitutional Amendments are adopt-

ed.”

I am reading everything faithfully
ang truthfully.

“..Until such time the Constitu-
tional Amendments are adopted as
put in the Order Paper today.”
SFRI SEZHIYAN: You read the
next page,
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MR. DEPUTY-SPEAKER: The next
page reads like this.

“SHRI S. M, BANERJEE: Where
is the motion?

MR. SPEAKER: Does the House
agree with the requesit made by Mr.
Raghu Ramaiah that discussion in
respect of Items Nos. 17 and 19 may
be postponed?

HON. MEMBERS: Yes.
MR. SPEAKER: So, it is agreed to

“There is no procedure or any
rule pn it. This 1s an uncertain
position and you have expressed
certain views, I tried to see whether
the Minister can make 5 request.
He has made a request and this has
been agreed to by the majority of
the House. If you go by rule, there
ig no rule. I will just ask the
Minister to go ahead with his Bill,
There is no rule on it.”

Now, the Speaker himself hag gaid
‘There is no rule’, no rule velating to
this particular thing that happened
in the House on that day. You know
very well that no motion canp be
moved unless it is under some specific
rule. I will come to Mr. Jyotirmoy
Bosu’s motion. Now, therefore, there
has been no motion formally moved
because the Speaker himself has said
clearly ‘There is no rule’ and no
motion has been moved under any
rule. Therefore, I maintain what I
said that there hus been no formal
motion before the House. But, there
has been a ceriain request made by
the Minister—that is very clear—and
the request was conveyed to the House
by the Speaker and 1t was agreed to
by the House. I will go to that ex-
tent. I would make a fine distinction
between a motion, a request and a
commitment made by the Minister.
It i3 the commiiment by the Minis-
ter and the House agreed with that.

SHR; SOMNATH CHATTERJEE:
The House has acted on that request.

MR. DEPUTY-SPEAKER: Now, we
have to distinguish between a motion

L 4
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and a request. Many of us, under
certain circumstances, with all since-
rity, with all honesty, do make cer-
tain promises and certain commit-
ments. That 1s true. We do that.

SHRI BHOGENDRA JHA:
House has decided.

The

MR, DEPUTY-SPEAKER: It
only agreed to.

has

I would like tg draw your attention
to Rule 26 I hope you all go along
with me that i 13 a request or a
commitment made by the Minister,
conveyed to the House by the Spea-
ker and agreed to by the House, but’
not u motion

SHR1 SOMNATH CHATTERJEE:
It 15 deemed to be a motion.

MR. DEPUTY-SPEAKER: There is
no rule. 1 go by the rules.

(Interruptions)

1 am concerned with the Rules of
Procedure of the House. I would draw
the attention of the House to Rule 25
relating to the arrangement of Busi-
ness and List of Business, Rule 25
says:

“On days allotted for the trans-
action of Government business, such
business shall have precedence and
the Secretary-General shall arrange
that business in such order as the
Speaker may, after consultation
with the Leader of the House, deter-
mine”.

SHRI S. M. BANERJEE: This has
not been done.

MR. DEPUTY-SPEAKER: Under
this rule, from day to day the busi-
nesg of the House is arranged by the
Secretary-Generul, under the direc-
tion of the Speaker, who docs it after
consultation with the l.eader of the
House. This 15 what the rule says.

SHRI SOMNATH CHATTERJEE:
Before you give your final ruling,
may I point out that this is with re-
gard to the precedence of Government
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business and not about the order of
Government business?

MR. DEPUTY-SPEAKER: We are
talking of Government business. It is
well known that the business of the
Government is, from day to day,
made by the Secretary-General, un-
der the direction of the Speaker, in
consultation with the Leader of the
House, who is 1epresented in all these
deliberations by the Minister of Par-
hamentary Affairs.

SHRI SOMNATH CHATTERJEE:
Where is the delegation of powers?

MR. DEPUTY-SPEAKER: I am
concerned with the proceduic. Now,
even when the Minisier has made a
commitment, even when the Minister
bas made a request tp the House and
made a commitment, if for someother
reason—and he has given his reason;
you are free to accept those reasoms;
I am talking of the procedure—if for
some other reason hec finds that it is
not possible for him to keep up to
that commitment which he has made,
—all that he has made clear here—
then he finds it necessary to go to the
Speaker and say that “in view of the
circumstances, we would like the
order of business for this particula:
day to be changed”. Now, you may
take him to task; you may say that
h_. has done it with this motive or
that motive, You may say that they
are friends of the kulaks. You ¢z
say all that and whatever you say is
on record. But 1 am concerned with
the point of order and the procedure.
Procedurally I find there is nothing
mrregular in thiz and there is na vio-
lation of the decision of the House,
because there was mno motion put to
the House. It wns only a requoest
and the Mumster feels that because
of certain change in  circumstances
the order of the business has to be
changed

SHRI INDRAJIT GUPTA (Ali-
a3 Yo Juawuwrod jou dm pmod :(avod
propriety of the whole affair? There
is a Constitution (Amendment) Bilt
droppec or pushed out.
in the list of business and it is quietly
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MR. DEPUTY-SPEAKER: That is
a matter for argument.

SHRI JYOTIRMOY BOSU: How
wonderfully you have acted as an ad-
~wvocate.

MR. DEPUTY-SPEAKER: | have
studied law in my life. All of you
have made me a good advocate now.
I advocate for you also, when it is
necessary. You have all felt some-
how necessary, or you thought it was
a good thing to elect me to this office.
As long as I remain in this Chair,
I have only one client, and that client
is this House, its Members and all of
you. When I feel I should advocate
for this, I shall advocate. When 1
feel I should not advocate, I shall not
advocate that. 1 have only one loyal-
ty, and that is to the House, to the
rights of this House, to the duties of
this House,

SHRI SOMNATH CHATTERJEE:
TFirstly, how could the businesg speci-
fically mentioned in yesterday's (nhder
Paper vanish from today's Order
Paper? Secondly, I want to know
whether the wishes of the House ¢x-
‘pressed through the means of a request
or at the instance of 5 motion have
got any value or not. You have to
decide that. If the decision of the
House is taken, it is not an informal
decision.

SHR1 S, M. BANERJEE: May 1
make a submission? You have come
to the conclusion that there was no
metion. I am inclined to agree with
ycu....

MR. DEPUTY SPEAKER:
happy that you agree with me,

SHRI S. M. BANERJEE: There are
iwo options, Either you adjourn the
‘House for two hours and give the
Minister of Parbamentary Affairs
time to collect his men—I can assure
vou that they are all here in Delhi—
and pass the Bill or let the Leader of
the House, Shrimati Indira Gandhi,
come here and assure this House that
even if the Bill is not passed, there
will be an Ordinance issued gnd that
the wrong done by the courts will be
rectified.

I am

MAY 10, 1974

Rule 377 308

MR. DEPUTY SPEAKER: That may
be taken note of I have given my
rvling. No more on this.

SHRI SEZHIYAN: Just a clarifica-
tion. He is going to set a very bad
precedent. This is what the Speaker
said the other day:

“Mr. Speaker: There is no rule on
it, You have expresseg a desire. 1
put it before the Houge and it has
agreed to it. If you go by the rule,
there is no rule. I have already
allowed discussion on the Constitu-
tion Amendment Bill, The House
has given its decision.”

That means, whatever may bLe the
force you attach to a request, unless
it is undone. how can he go against
the decision of the House?

MR. DEPUTY SPEAKER: I must
say that that day was & very unusual
day and, without meaning anything,
I think, we committed a mistake in
even putting the question to the
House. I think, it was a genuine mis-
teke. According to the rules, a gues-
tion can be put to the House only
when a motion ig moved., I do not
know how it happened. Anybedy who
sits here is a human being and, under
the pressure of certain circumstances,
we say certaip things. 1 do not think
that we did a correct thing in putting
it to the House. Also, because therc
was no motion, there could not be any
decision taken.

I have given my ruling; I am not
changing it, But I would =ay that the
ruling I have given ig technically re-
lating only to the procedure, The
Government is technically right; I am
alse technically right in my interpre-
tation and you all have agreed that my
interpretation is correct. {Interrup-
tions). Mr. Banerjee has ugreed to ii;
he has gone on record,

Now, I would say this again that all
of us should treat this House, because
it represents the country. with utmost
respect. Any commitment that we
make to the House we should try to
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keep. That is the main thing Apart
fram that, I can say nothing more. It
iz for the Mimister and the Govern-
ment to take note of it iy view of
the fears expressed by the Members
because all these laws are already
before the courts and they may he
upset, I think, these fears are very
genume Mr. Banerjee suggested that
the Government might consider issu-
ing an Ordinance. All these things
have gone on record (Interruptions)
You have made that request. It has
gonce on record, and the Minister and
the Government will take note of it.
Mr Jyotirmoy Bosu,

SHRI BHOGENDRA JHA: Some
landlords from Punjab, Bihar and
some other Stateg have approached
him. That is why he is postponing
it.

SHRI K. RAGHU RAMAIAH: Mr,
Deputy-Speaker, I am grateful to you
for having clarifieq the situation. As
a matter of fact, we were very anxious
tp have that passed yesterday. In
fact, I had mobilised the majority for
that. I had been issuing 8o many
whips, That shows our anxiety. Just
because they brought the no-confi-
dence motion, this Bill could not come
up Do not blame me. I am not blam-
ing you either It is no use blaming
each other

SHRI SEZHIYAN: Yesterday we
wire preparel to allow the Constitu-
tion Amendment Bill to be be passed
betore the no- ovfidence motion was
taken up.

SHRI INDRAJIT GUPTA (Alpore):
Yesterday I had suggested that the
no-conhdence motion be taken up at
300 pm and the Constitution (Thirty-
Fouith) Amendment Biul be passed
before that But it was thec Piime
Minister who said, “No; the no-con-
fidence motion must be taken up just
noew’, ‘immediately’””

SHRI K. RAGHU RAMAIAH: He
is referring to yesterday's procecdings
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I shall read it out.
said:

This was what L

“We should certamnly wewcome if
the land ceiling Bill, Constitution
Amendment Bill. could be passed
and if the Opposition cooperate with
us; it is most welcome ard we could
see that the Bill is passed. If it is
their desire that the no-confidence
motion should be taken up today, as
it should be, we are prepared to
forego this ang naturally it shall
have to be postponed to the next
session.”

SHRI BHOGENDRA JHA: That was
a threat,

SHRI K. RAGHU RAMAIAH: There
was no threat at all As I said, the
primary intention was to pasg the
Bill. But you broug t the no-confi-
dence motion and ten hours had been
allotted for it. It wag a yuestion of
time, As I said, we were anxious to
have that Bill passed. The other
parties also might have mobilised
their strength, but not as much as I
would have done; I was issuing whips
and 1 kept on telephoning every
member all over India to get them
here. Please do not blame us. I do
not doubt your bona fides. Please do
not doubt our bona fides also, We are
anxioug to pass this measure, and I
can assure you-~thcre is no doubt
whatsoever—that it is our {irm inten-
tion to bring it at the next Session I
repudiate the charge that there has
been any kulak influence on us

SHRI
rise on a point of o-der
guorum in the House

BIIOGENDRA JHA Sir, I
There 15 .o

MR DEPUTY-SPEAKER'- Pleasc
sit down. I shall check up ... I have
checked up  There ig quorum in the
House

SHRI JYOTIRMOY BOSU: On the
representation of Mr Raghu Ramaiab
the Houuse acted, and now if he does
not go by that, does it not mean con-
tempt of the House? If you submit a
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[Shri Jyotirmoy Bosul

piaint before a court of law and if it
is accepted and then if you do not go
by it, it amounts to coniempt, This
1s what 1 wanted to keep on the
record. In the next session of course
we will take charge of ihis matter;
1t cannot be decided just now.

MR. DEPUTY-SPEAKER: You
wanted to raise certain maiters under
Rule 377. i

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): I am glad that Mr.
Mbslaviya is here at present. He knows
about this. This relates tp the Indian
Aluminium Corporation owned by
Jakey in Asansol. This company was
givey, a letter of intent f{or which
money was released. Foreign ex-
change wag released,

SHRI PRIYA RANJAN DAs MUNSI
(Calcutta-South): They are thieves.

SHRI INDRAJIT GUPTA (Alipore):
Dacoits.

SHRI JYOTIRMOY BOSU: They
have plundered, misappropriated the
entire money. The point is this,
Aluminium is such a scarce material
that it is very much in short supply
in the country, This company was
given a letter of intent for expansion
of their plant to produce aluminium
5,000 tonnes or something hige that.
They have not done that. They did
something under the pretext that they
are going to establish 3 plant in
Orissa. We would have bcep happy
if they had done at least that; but
they have not done that. They have
taken away some machinery from
Acsansol to their own establishment in
Culcutta, They have taken recourse
to serioug blackmarketing, exiensive
blackmarketing and very many irre-
gularities have been found. They
have been caught red-handed. In
Midnapore distict twe lorry loads of
ingots were caught. Lot of Govern-
ment money is involved in these in-
dustries. They are a bunch of thieves
as my friend said, On 25th April
‘Mr. Pai gave an assurance gn the floor
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of the House that taking over of the
aluminium plant at Asansol is being
seriously considered by the Goverh-
ment. Mr. Malaviya has done gomie-
thing in the past which has benefited
the country. So, I would like to
appeal to him in this regard, Here
it is a question of survival of 2300
workers. The ¢ untry's economic
growth and production of seatce mate-
rial is there on the other side. I want
that the House may be assured in the
matter that this will be taken up im-
mediately and they will {ry to solve

the preblem without delay. This is
my point number one.
Point number two ig this, The

Prime Minister hag made a visit to
Tehran. She had talks there, she
had met groups of people, and also,
1 am told, number of American stal-
warts including Mr. Kissinger. 1
woulg like to know about this. I
have given a potice earlier, No state-
ment has come forward. I shall be
grateful if you would kindly request
them to make u statement as to whom
she met there, whai were the talks
held, thingg that have been discussed
and the conclusions arrived at Mr.
Richarq Helmes the CIA Director and
Ambassador of US Government  in
Tehran had met her hefore her de-
parture to Iran. This is a very serious
matter because they @re going in a
big way in allowing the Ainerivan
monopolists to come ang plunder this
country. History will 1cpeat iiselt
Siraj-ud-Daula to Mossadique, Mossa-
dique to Allende and Allende to Mrs,
Indira Gandhi ang we don't know
how many mlliong of heads will be
rclled.

1 would like the hrn. Prime Minister
to come before the House and tell uy
what actually she did in Tehran and
how she is wanting to bencfit the
country.

THE MINISTER OF STEEL AND
MINES (SIIRIT K. D, MALAVIYA): I
am here in this 1louse. I have heard
what my hon. friend said about JK
aluminium. The fact is that we are
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very much concerned, JK Aluminium
is closed—it ig alsp a fact. They have
not stuck to the schedule of expan-
sion There may be some genuine
reasong or may not be. The power
shortage was there It was a matter
between West Bengal Gnvernment
ang JXK. Aluminium to see whether
they would get adequate vower or
not I am not aware as to why they
cold not get the power. It is a fact
that the rate of power that wags offer-
ed to them was higher than what they
would expect it. In the meantime,
rapidly, prices of aluminium have in-
creased. Then came the question of
increasing the price of alummium, I
am not sure as to what has it to be
done The intentio, of the Govern-
ment ig to see that aluminium pro-
duction starts as quickly as possible.
There are various proposals  befoie
Government including the contem-
blated aluminium work belonging to
JK. In this we have to consult West
Bengal Government with regard to
availabihity of power. It the avail-
ability of power ig higher—-unfortu-
nately it is 1nadeguate—ther the
matters become comparatively easy
for ug to sort out. So far ag avail-
akility of power is concerned. I am
able to formulate a picture as to
whether, when we take it over, we
shall get adequate power. Hesides, a
Iot of money 1s taken ag loan from
the public institutions How we
«hould take over all the 1ecsronsibili-
ties, These maltters are bemg sorted
out In the meantime thrre arve cer-
tain suggestions made. I discussed
the matter with my fiiend Shri Bosu
and others belonging to his party I
am prepared to consider surgestions
from other parties also as also from
the other assoviations—private or pub-
lic—ang cooperatives, I am quite pre-
pared to consider the propoasal that 1s
offcred by them.

sirafequiarr Gy (fee mmamT) .
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afeRlF o T AT § AT, BET
qrg A AT &7 AFA W T A
TEATH WY F9qE & A & Ffgmw a
TR I IR I AT AN R AT T
FET AW EIWAT R | AR AR
FEOA agF G2 @1 ML | FEER
qat & yad gar grn v fred oz
faa % W 77 g7 A0 9T A Wiy gEE
@t 7€ & fow Wl 55-60 WEHY
RRTCE | qg 9T 7@ & g fw
frftaggl, fadigi i gos
WYY WEET § 1 AT W FT AT FH
HRIATE | §F 99 ATH § ST 59
*Z T ARR § | BN ovew ¥ oOg aw
AT ST § wfed wi &% & vy ween
gear & fF R T e A fear
i |

Sl ey @G grEr F9Er
TS & 999 q27 F FET qrfrerd ST
=% ® feve 9 77 qA7 Fg wven
e 2 Efmt & fRe ae & A
FT TR § 1 A T A W AT
AT T4 W7 AFT TR

I Fivgrer & TR F1 FAT #HT 4T
&1 AT WA AT T F 39T A
IF § FEETH FICAIN AT AT qET
@ St ¥ P as gaafh-
it ¥ sEear ¥R, g & i
FATH G2 HIT IF & Tqee 4 AR
13 va 78 frar A | Foawwm g
fiF I g W A fodErdy /A
qE HYT WA A ATUT AT AT
g Fm at v qF awwEy faar ond
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# =t wrerfty § fa3ew T SEE
§ %7 @ a2 § Afeg W four anfE
WO ¥ aw Ay W qafedt ¥
T WD T T A HTH @R, IV
¥ wig mag dT @ &) oAb & S
wIT @R w7 agi 9 wwreg OF &
T & | SR F IR Oy & e g
mE WFaFA A ST ey
& s vrer ¥ v W el v i
QXA fr sz R
T 3@ A TQw feeEt & mew
® w7 FAT WfEC WX OF fadaw Ar
HAHE FAST ®1 §3o qEoaReq
¥ mfner & FIfgw |
MR. DEPUTY-SPEAKER: @ hope,
Mr. Jyotirmoy Bosu and Mr, Chatter-
jee, woulq agree that a Motion in this

House ig taken up with all serious-
ness. ...

SHRI JYOTIRMOY BOSU: I with-
draw my notice for the Motion.

MR. DEPUTY-SPEAKER: And you
cannot expect that a Motion can just
be flung at the Speaker at any moment
or at any time. Under the rules notice
of g Motion ghall be given in writing
addressed to the Secretary General,
The whole purpose of giving it to the
Secretary-General is it is hig duty to
examine all these things and then
come before the Speaker with all the
background.

SHRI SOMNATH CHATTERJEE
(Burdwan): Will it also apply to
Motion under 109?

Mr. DEPUTY-SPEAKER: That is
a separate thing. But even so it has
to be considered by me carefully in all
aspects,

SHRI RANABAIADUR SINGH
(Sidh1): Sir, on 12th March 1 had
raised an important point under rule
377 On 30th April I had again drawn
the attention of the Speakee to the
fact that the points I had raised under
rule 377, regarding shortage of food-
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stuffs in the area I come from, have
not been taken up by the Minister of
Agriculture and after six weeks
Speaker gave me an assurance that
he will ask the Minister to make a
statement regarding this. Today is
the last day of the Budget Session
ang the Minister has not so far made
any statement regarding this. I only
wish to draw your attention to this
gross contempt of the House. In these
circumstances it becomes very diffi-
cult for us to represent our constitu-
ency if this is the treatment which 1s
sought to be meted out to us.

MR. DEPUTY-SPEAKER: Well I
do not know. If the Speaker bas
assured you, in whatever form, that
the Minister will come forward with
a statement, then I should expect that
the Minister should com= forward
with such a statment. _But then with-
out knowing what ig the background
and the record I canuot pronounce
judgement on that. Your viewg have
gone op, record,

gt

14.55 hrs.

COAL MINES (CONSERVATION AND
DEVELOPMENT) BILL~ Contd.

MR. DEPUTY SPEAKER: We re-
sume further consideration of the Bill
to provide for the congervation of
coal and development of coal mines.
Shri Damodar Pandey to continue his
speech. -

sfY AR AF (FITIATT) TSR
gave, S R A A e FE R, o fae
o = v gfq-aT 3 A9 & 9 s
wf Wt B A F AR AT AT
a2 Fw AF X GH FAF
ST & gy § 49 92 w9 av fF
af wE 99 #Y ®rE HIIIAHAT WY A,
o7 frlt Ag & AvT A = |

T FrAT FrEreT A g, 61X
@éw%ﬁaﬁmmﬁwﬁﬁaﬁm
At gt WY e AT 9 R W
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& fad gEo W W A9EEET a7
arn § | & wwwar § 5 @ ar v
wife g7 & AR § a1 97 FT A=
gEHl ¥ VT FTET O3 NI I F
fordr wrfors G *°T SraearaT g0 1 99 &7
wreefer qafer =w , dfeT g
ot &7 g<far 7gr & | FfeT o 2w
# wius s =rfge, ar gfeaa a0%
7 waen fawea Y gfee & wmaws
FEAT FET 7T, AR FEY AfEw A

gl aF FI7 A€ 7T Fa 2, frewr
st F o e gEm fa Aty &
g9 ¥ fY, a9 SHF TO ¥ TS ATTIRAT
4t 1| 9fF ww fegmm @ 707 7w
g¥ft FAaAT-F8 F1 BT F T
sqaeqr H &, 3u fad qa @a & fad
FE TN AATEIANT FATAT AFTL FT
FHENT BT T A weerferurae aT
|t @M |

v fadhs areg 77 § wanw A 3, @
Fq & 99 a5 FET ST BT &7 @v
&, 39H T T AT @I H A g2
A & 7 75N faaq § wi frwew
WEER G VAT rswaA WAy fat g
faare s o W W WS A
famdy &, & €&y a1 w6 gafes
AH FT  FETHTA FC FT TEATIAT 9T
fa=re AT g |

G AF FAACEAUT FT G g,
T AR | g F Araa 7 fafeae
W W g, 9g @AW X g A g
A g9 FIGAT FIAT FT HHT F¥ex
T A Fifwr wr QA1 w7 TDTHT
FT feqr §, Amengia wEE qw A
T 3, dfFT w ¥ s fEm
T g gAw wrids  qifedt @y
Wt 3 ¢ 1 qar A, few wATF
s Qar fear o @gr & F =g
g fp del wfimw wo TR F feafy #Y
e F¢ | fefgwe sawetea s34,
727 L§—11L

and Dev.) Bill

e § At afmc A s e
fagre nadde 7 aridz A W A
frar g 1amm A i & R AR
FAANA ©q fFFaT AT )

aga i srfaadisr T TH-HAT
Sraraa g, Ffrz 7 A 7w, 39
# w7 qqwq ¥ s wdr g,
dfaia a Fifgdw war am 9@ §
AT IT 0 &1 FIF AR QA q0O0
odY T 45 § |

MR. DEPUTY-SPEAKER: We are

running behind time. So, let the hon.
Member conclude now.

o FrREe it o f wifeads
FTEF-AEcH A war &, § wraww
ady g€ &7 3@ H FraA 1 AT &, W
fa Sqrar & SATET FIA FTOIATRA
T AT F 1§ weow w30 g
oy ARy & FfAaAT F1 A A
eEY GAAH T AT FIA |

o gud fawrT ag & fr g @
Ffaards F a7 Afefermm ¥
w¢ faqr war AT T ¥ sraeT §
e & e gAwrd foar o, S e
oY qqrT qoEr ¥ aga @ wifade
gr¥ae dwe ¥ g-—-fasar mifaw sy
ar Y ST R E ) F IAwT 99T WY
@ ¥ ot /)y oy =en @ &, wifw agr
WY FANTEAIEF T% & ST a9aT §
fr frdy M fem agrago ) avar § )
v AfefrdoT & mr § =k o ®
sygeqr &1 wE & oy s ofr mifas
3 Fifrads o uw dur o ®9 Ad
F@T & | ™ g gy ot v &
F1E T A T

it mEE ffea & & a9
5 97 Drfardw & X § 78 |1 @
qrEx F 0
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MR. DEPUTY-SPEAKER: There are
otherg also who want to speak, and
the hon. Minister will have to reply.
So, let him conclude m;w.

q1 AT qig - F oy g w7
&g |

a7 Heft 9y g § i g Wil
& I sifagds ®1 =W, 91 #9198
g ARG Fvd & frsmErweEe &
HiT 997 F GAAAT T § AT
ST AT &, a7 AT 98 I8 qAAN 2
fr § smardsr BT wc wgwAlaw
2, 37 fau 39 €7 FOX S WEITEAT
T &7 g5 o €1 wm uF fafrww aw
qare w3, wF fafeag aa w01 T war e
fo g% geaey 7 wry &7 ¥4 fawre @ ¢

a7 & FW AT F1 ARYAT |AZAT
grenfs 99 #1359 famr & e s 7=
FNAAT G&TA § FTH $74 a1q ANGI Tl
e ) o @ & @ & fae g
A fawaft avT w9 fem agrav awfr o
ST AW I BFRgT AT O ) AT
T[T @EET AnlaFeT e 7 oW
7 ot fa% &9 3, afFy gvama §
Frawg @ 37 &1 A 75 faw e A
¥ wrgar 5wl wareg g av fafoam
TE w2 fF T Fae =g F A &
fam e wEar ww@ ar 98y 1 g9 7
=gy fF g4 wfersges ¥ a7 &, #w
STORT §AT @F F AT JET wrEd, afey
o faF—Odt sygey Z1dT ffam
0§ 1€ A v A9y g /A 2, & srzaT
g fo =t w@aa g & F1v @ uF fAfema
I FTT |
15.00 hrs.

9@t g AT mgTa ITTET
wERT, Ug F Figer @ Avad fa
W @IV [TAT &, TH FwA & avy Oy
7 e frza faw ¥ wwmar o
# e qaTT R | 7 fae T e 9y
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 —avger A€ B GEATT FEAT W
TqE 4 "W { TGTHL 10 T9T FAT
qTrg WS 9 =S Y orsasar §, 39
#rgfa gz faar 9@ w@T qR [
gt afz wal wgiRg F§ samaw faw
arg—Fa & ¢ A ) afkfmfan
1 IGT JU TAAT FAGL FY FwHEATH
FT GATHTE EAT, 4 SR SEET &6t
FIgel TEAT § A9 TF—IH  qFT
# WF AT |
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FITATATE ®I AATQ@ H¢H Ha A
qTY ATRR AR 1 H AT AR 31
e &1 7a8 ot wfemd Frit—
TE@I AR T AW TFRS T oMW
I ¥ weeT we Ay fradr  amavaEAr
g, e # "gem fwanm d-afww
8 srawEAr &1 qf R @ @ 2
Frgar @1 T 99T 19 H 9 F 19
o7 A7 T4 § fR 3Fmew a@w vev 2,
gmY O 4T wAAT #, T OATAT
aT7 F Qe F1aer 41, afE w5 gadf)
30 2 g1 nfaw TE
fagtr @t wr &, Iavm #v gfA
TG T ATeqR A T Y A7 VET 8, 3AWAT
¥ TR FEAT TG A ALY 0 IRTE, T
F U W WA AGY 98T VET &, Wi
FTT T TTH WA F DA T4 AT GGG |
7 AY w7 7 Sr—-fo wuy o
q Figa T A9 999 g19 § ALl A7 4,
I AYG 6 TN F 40 fF=0 faw gy,
FG  FAT F @ A9 AW Frg T
HI~—Fa FTIW 12T 7 40 FFelt
2T @ Wi WS qTAT & AET v
25 €O %1 40 {51 e @7 F——v9
FTRATHFENE P o TET FEr
frmmr &t TR AFTHAAT ®©F ¥ ALY AT
W ¥ Iw T owm o W oufa @
Ty owATT TEr @—WIW FETRT
T ¥ FW % 2@ | W@ 9§
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T A Ear e & % I
wifgq 99 v ¥ &1 A8 & wr g
zw ¥, fafw 3 *aar = fagre, aoe
o 7eq 93W § J——9%g Wi ITA
fafs zafm &\ 97 ¥ guv & fAg
T F WX § FE S IOT TG T@
Ty | & A wERT " qrdAr w e
o7 I @6l ¥ A7 FT 3@ HIK a9y
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T W0 sigeqr ® A9 g AR
gw wfas & wfas wwoar fawmr
qR | Mg q3W AT wgAT @Er w0
gRa @t agT freua @ 1 fawmagy,
FIET B FAAT AT F AET REAT
W @V & AT ABAT AN FFA L
wrasr ¥ g o v E, T fAg gw wrer
ST | X AT gAY ST F  TAHQ
AT ATEAT § ~—4gT qF WA 9T T
¥ [TEIW A AEAT ANT REAT | F
a3 &, Al arg Fr gt AT @ fy
Fga ¥ o ot 7% @ v fau g1 g
T WH AFT ALY AW N wgAT
@ §av ar @ & o @ s A gifa
& T d—& AT g fr 9w gy av
fady v &

7L &Y grra Wy @y ——arE o
A 3evg frar P ga dT AT A fgear
&1 ¥ Igarar argan g 5 fas swra @Y
AN A TH F AT Ay T fae
g, Tarzar 7 faadr @ faw e
AT 1% T I-FT o F&C FgAT
AT # T N, g N FAT R @7
&, T Y gRAT A FIH TIAT §-q&T
foaar a9 qzar & Wt W @ At
AT FT QAT FAEY g, W T FQ a7
zarg &1 Atgw A &, faw wEw A
gz Wifgw, g gz A faed—
T & waa fafs 3 & T1gar g
{5 47, o Ig7 374 199 61 AW
Y T T

IX T TEX F qeAT WAwSY A 8§,
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AT F fag T AN & | Pamam ¥y
Iq AHGT A QIH 73 frvAar g N
faarae wvar § ovar & ) g war & &t
I EF T WY =@ ¢ F w19 5T war
A e 3wy g § Frdaa & f oo 9o
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¥ 37 & feafy guv

Tiffad ¥ w7 g & @Y |QgA
g =fge, § @i @@ ¥ Iuerey
T8 & 1 wrw WY §ga @ wAadw %
qeY | gUTY AAgA FY At grar fasar
g 5% S 7 Sfeay wY AT faear
2, oA SFTC A IA AV Fro@rar f'ar
smar 2 1 & Adt wdmg A grdAr ey
o W Fifeads § 51 w7 FTae—
39 @A F G 37, ferar fanfay
grar &, 7Y =g §, Ay ma T
AT T ¥ WG FT T AT ATCA
frfeafr qar &

g F AINET FE T ArFI AT
qE o 1008 ¥ IO¥ HAF TG T
awusafafrarR e AT T
qaray G wrfawr & fF1m & AT
# | 979 ® T GTA RIGAT WEAT F HIY
grr ¥ fan gm g & wfeT wl Aw
IF #1 a1 4E f2av wwr-—38 aTw
weo e Far farfen aife 39 +Y
AT Gar s FF | T Fag Wy
wgr & f 9T 1T TR ¥ g A 9T FT FH
v @Ay 2-FFad SO wT FTH 9T
AT T g, 9 wrwd A fkq g
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2—3+7 s Nfew | afs oo Tar w4
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oA FEET G W A1 awer ey
=i 47 , ag 75y fat & | s qata
AraT § A€ 95T @ 1 & g oA
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fog Frft 7 T 1 agd 9w wTdT
RN T A BT HT T a7 T 9T Ay
=1 dar T i A 37 &% | FfeT e
FATF AT F gy ¥ IR ¥ W AFILA
& a1 7Y fawar &, @ foa aifad
W Fawwgt wmw
t9 # 9w q997 i Y O ¥ amm

T HINTTFAT |

SARDAR SWARAN SINGH SOKIII
(Jamshedpur): Sir, I rise to support
the Coal Mihes (Conscrvation and
Development) Bill. I congratulate the
Minister of Steel and Mines for bring-
ing this Bill before Parliament, which
is of a progressive nature.
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The idea of abolition of thie Coal
Board and setting up a public sector
undertaking for performing the duties
of the Coal Board in a better way 18
quie appreciable. At ihe same time,
I would like to warn the Government
that mostly, whatever has gone into
the hands of public sector undertukings
so far bave gone into loss because
the Officers respounsible did not dis-
charge their dutieg in the 1ight manney
and have unnecessarilly induiged in
dirty politics and become victims of
bossism. )

Regarding cess, I would like to say
that it is op the higher side. I{ has
been increased from Rs. 4 1o Rs. 10
per tonne and it is even more than
the raising cost of coal. At the most,
it should have been doubled, by in-
creasing it to Rs. 8 because it would
not only affect all concerned, but
would also further raise the living
cost of ordinary men. Sir, prices
have already touched their peak.
As the main aim of the Bill is
for conservation and development
of mines and proper working of
public sector mines, Government
should also be vigilant and see that
the liabilities of the Board gone un-
paid amount of Rs, 13.67 crores today,
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does mot increase in future. The

old Officers of the Coal Board should
not be transferred to the newly crea-
teq public sector undertaking. If they
are transferred, they would spoil the
new undertaking also. The new und-
ertaking should entirely be a new set
up having qualified engmeers and ad-
ministrative officers.

Sir, I come to my amendments, Nos
1, 2 and 3. These amendments are
for adding and inserting a few words,
which are proper. These amendments
should be accepted, as these would
help in conservation and development
of coal mines in future as and when
the necessity arises.

Sir, before I conclude, I would ear-
nestly request thé hon. Ministey of
Steel and Mines, Shri K. D. Malaviya,
1o kindly look towards the welfare of
the poor miners who work under-
ground by risking their lives. Ade-
quate arangements should be made for
supplying ration to them, by opening
fair pricc saops at the mines. In
these hard days which we are passing
through, we should provide thom with
housing, drinking water and hospital
facilities, so that they cap work in a
hetter way.

With these words, I support this
Bill.

MR, DEPUTY-SPEAKER, We arc
reaching the deadline of 3.30 when
we have to take up Privale Members’
Businets. We have just fifteen minutes
more. 1 think, if the Minister is brief,
we can just manage to go through
this Bill.

THE MINISTER OF STEEL AND
MINES (SHRI K. D. MALAVIYA):
Sir., I have gone through very care-
fully the amiendments which have
moved by hon. Members and if I may
be allowed to say, all these amend-
ments have been taken care of ade-
quately by the Bill, and therefore,
I would request the hon. Members not
to press for their amendments because
it is not necessary.
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Sir, only two questions have been
raised. Both these questions wele
raised by Mr. Somnath Chatterjee.
He appears to be opposed io the idca
of abolition of the Coal Board. He
does not want the Coal Board io be
abolished. I would earnesily request
lrim to reconsider this because we
cannot accept this proposal.

Affier the nationalisation of the coal
mines, we are quite sure that a sepa-
rate independent Coal Board 1s not
necessary, either for safety measures
or for the conservatiop programmes,
for which the nationalised coalmines
will have their own  organisatlions
All the work, whether of safety in
ecpal mines or the problems involved
in conservation, are being taken care
of, and will be taken care of by the
Coal Mining Authorily and the BCCL
and the other proliferated wigunisa-
tions that we are contemplating in the
public sector organisation. Therefore,
it is not needed and I will not say
more about it.

Thep he has objec’ed 1o the word
“organmisation” and wanted that word
to be deleted. Because, he thinks
that the employees of the Coal Board
might be shunted out here and there,
according to the wlums of the Govein-
ment or the organisations that are
being contemplated in the public sec-
tor organisation. 1 would suggest to
him to look at clause 15, which clearly
refers to the word ‘“‘organisa won”. If
you look at the context in whids it is
ment:oned, it reads:

“Notwithstanding anything contai-
ned in any other law for the tmme
being ip force or in any con'ract to
the contrary, every officer or other
employee of ithe Coal Board shall,
on and from the appointed day, be-
come an officer or other employec,
as the case may be, of such Govern-
ment company or organisation us
the Central Government may, in
writing, specify and shal} holg his
office or service in such Government
company or organisation, as the case
may be, on the same terms and
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conditions ang with the same rights
v pension, gratuity and other
matters as would have been admis-
sible to him if the Coal Board had
not been abolished, ,..”

Hon. Memberg must be knowing that
there are abou! 1,800 people employed
in the Coal Board. We have made
provision for a majority cf them. Now
there are ouly 6.55 who still remain
and who have to be aranged for. We
have given them the assurance that
they will nol be, thrown out of Cal-
cutta We are contemplating some pro-
grainmes with regard to conservation
and safety in coalmines. Some small
organisations might have {o be crea-
ted. We cannot specify them now be-
cause the matier is still under consi-
dcration as .o wow we shal] divide
the activities of conservation and safe-
ty under the umbrella of the public
sector organisation. Therefore, it is
quile possible that some more small
organisations woulg be created where
these 655 people could be absorbed in
Calcutta,

Now I have to refer to some points
raised by Shri Damodar Pandey. He
wantg the excise duty to be increased.
Government feel that the present rate
of Its. 10 adequate because any increa-
se¢ in excise would Lye addeg to the
cost of coal. We know that the pro-
grammes are becoming more and more
difficult and costly, us we go into dee-
per mines. Sands are also nol easy to
find; it would be more costly to find
sang from the riverbeds to the coal-
mines with a view to stowing. So far
as safety in coa'minecs is concerned,
varioug eiperiments are being tried.
We have got to make provision within
thig limit of Rs 10 of course, this Rs.
10 is not going to be uniform. It all
depends upon the quality of coal. We
have made a specific provision for
levying this excise duty linked up
with the quality.

Wi h regard to ration, water and
amenilies to the railway workers, the
Government stand pledgeq to them. I
admit that these arrangements at pre-
sent are not as much satisfaciory as
the hon. Members would like them to
be.
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It is my intention to devote very
great attention to this aspect because
we know that unless we can give ade-
quate water, good food, good living
conditions, it will not be easy for us
ta produce or increase the produc-
tion of coal.

There is nothing more that I have to
say in this connection except all those
points which have not been covered
because we are rushing for time. 1T
will give due consideration on to all
the points that have been raised that
I have not been able to deal with

SHRI DAMODAR PANDEY: What
about the lease granted by the Bihar
Governmen!.

SHRI K. D. MALAVIYA: There arc
some mines still left which are not
being workeq and which are still be-
cause of its remoteness or bccause of
uneconomical nature, are not being
cared for. I will see to it that the
State Governments do not give any
lease or any concession for working
any such coal mines as are not being

workeg today. There is no other
point. ...
SHRI SOMNATH CHATTERJEE

(Burdwan): I read out to you the re-
ports of the Inspectorate of Mines
Safety where they have said that the
Coal Mines authority are not carry-
ing out their job of stowing properly
and the arrears are 500 times more
tha, what was previously.

SHRI K D. MALAVIYA: The safely
aspect is very much before the new
organisation that has ben created. It
is also a fact that the stowing expendi-
ture has gone very high because the
near-about sands has been explored
and it is going farther and farther
away. The price of diesel oil has
also increased. Therefore, the stow-
ing expenditure js increasing. It will
be one of the foremost duty of the
newly created organisation to look
after the safety measures. If we do
not do it, the coal mines will collapse.
It will be one of our duties to do it,
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I do not think there is any important
point left. .
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With these words, I move that the
Bill be taken into consideration.

MR. DEPUTY-SPEAKER: The qucs-
tion is:
“That the Bill to provide for the
conservation of coal and develop-
ment of coal mines and for ma‘ters

connected therewith or incidental
thereto be taken into consideration.”

The motion was adopted.

MR. DEPUTY-SPEAKER: Now, we
take up clause-by clause consideration
of the Bill.

There is no amendment to Clauses
2 and 3.

The question is:
“That Clauses 2 and 3 stand part
of the Bill”.

The wmotion was adopted

Clauses 2 and 3 were added to the
Bill

Clause 4—Power of Central Govern-
ment in respect of conservation of Coal
and development of Coal Mines.

MR. DEPUTY-SPEAKER: There are
amendments in the name of Sardar
Swaran Singh Sokhi. Is he moving
them?

SARDAR SWARAN SINGH SOKHI:
I am not moving,

SHRI SOMNATH CHATTERJEE
(Burdwan): I am moving my Amend-
ment Nos. 4, 5, 6 and 7.

MR. DEPUTY-SPEAKER: Shri Ram
Avtar Shastri—he is not here.
SHRI SOMNATH CHATTERJEB:
I beg to move:—
Page 2, line 35,—
after “purpose” insert—.

“for the maintenance of safety
in the Coal mines or” (4).
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Page 2, line, 42—
after “necessary® insertm—
“For the maintenance of safely in
Coal mines o (5).
Page 3, line 1,—
after “affect” inserte—

“The maintenance of safety in
coal mines or” (6)

Page 3, line 4,—
add at the end—

“and

1)
Sir, I would request the hon. minij-
ster to knidly look at the amendments.
1 do not know whether his attention
has been drawn to them by this time.

As the Minister himself admutted,
the primaty purpose of the Bill is 1o
see that the safety, conservation and
development work is done properly.
Now, previously—] am not at all par-
ticulnr about the title of the Bill—the
word “Safety” was in the title of the
Bill also. But in the new title, the
word “Safety” has been dropped Not
only from the title, but from the main
clruse the words “the maintenance of
sufety in coal mines” have been drop-
ped. 1 do not know why. It is just to
give an impression that the original
thought is being applied in drafting
the present legislation that these
words have been dropped.

improving its qualities”

My amendment are only to incor-
porate what was there in the previ-
ous Act, to show that one of the main
functions of this legslation is to achie-
ve safety measures and maintenance
of safety in coal mines. If you have a
copy of the old Act in front of -ou,
you will see ithat my amendment Nos.
4, 5, 6 and 7 are nothing but really
copied from the old Act I am only
saying that what you have unncces<a-
rily omitteq may he incorporated, so
that the real object of the Statute may
be clear.

Similarly, 4 you szece Amendmeut
No. 7, you will find that it says that
the words “and improving its quali-
ties” be added at the end of line 4,
page 3. One of the objects or duties
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will be, ‘washing of coal with a view
Lo beneficiating and reducing the ash-
conteuts of coal’. The previous Act
also says, “..and improving its quali-
tics” 1 do not know why the words
“and improving its qualities” have
becn dropped from the new Bill. One
of the simple methods of construction
that are known in law and which
cverybody knows is that if, in a simi-
lat Jegiclation, a change is deliberately
made, then it will be thought, it will
he construed, that the Legislature or
Parliament  deliberately wanted a
chanegrd situstion {0 come about. Is
it the intention of the hon. Minister or
of the House that this Act will have
nothing to do with “the maintenance’
of safety in coalmines”, that this Act
will have nothing to do with improv-
ing the quality of coal? Therefore, it
15 nothing revolutionary that I am
suggesting. I am only suggesting to
you to accept inclusion of these words
so that the real intention of this Bill
is achieved, the unnecessary ommis-
sions made from the previous Act may
not be introduced in the new Bill

SHRI K. D. MALAVIYA: There are
not required. I have read these. The
1952 Act provides fully for all these
provisions and safety is one of the
main objects. We have gone through
it very carefully. Washing means im-
pioving the quality also. What more
can I say? We have already given
consideration to all these things.

SHRT SOMNATH CHATTERJEE:
The old Act says that the Government
may, for the purposes of maintenance
of safety in coalmines or conservation
ot coal or development of coalmines,
exercise such powers. It is a verbatim
reprodurtion of the section of the
previous Act: after making a verbatim
reproduction, the only words omitted

are “maintenance of safetv in ecoal
mines”. Then what is the object? Is
thevre any rational explanation for
this?

SHRI K. D. MALAVIYA: If you see
Clause 11, you will find that it has
been very elaborately said as to what
we propose to do with regard to safety.
Therefore, this is not considered ne-
cessary.
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MR. DEPUTY-SPEAKER: Now I

shall put the amendments moved by

Shri Somnath Chatterjee to the vote

of the House.
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Amendments Nos 4 to 7 were put and
negatived .

MR, DEPUTY-SPEAKER: The ques-
tion is:

“That Clause 4 stand part of the
Bill.”

The motion was adopted
Clause 4 was added to the Bill

MR. DEPUTY-SPEAKER: We have
just one minute to go to 3.30 pm, I
would like to know what is the plea-
sure of the House. We still have an-
other 15 Clauses to go through, with
amendments. If the House wantg to
get the Bill passed today, we have
to encroach a little into the time of
the Private Members' Business. The
rules say that ‘the last two and half
hours of a sitting on Friday shall be
allotted for the transaction of private
members’ business’, that is, from
whatever time we being. So, it is
upto us. Although it has been put
down in the order paper as ‘from 3.30
p.m.’, the House can vary that If we
begin at 4.00 p.m., then it means we go
on till 6.30 p.m., of if we begin at 5.00
pm. we go on till 7.30 pm. That is
why I seek the pleasure of the House.

oY Jy Fawd (Frwt) ;o gUTERE
HEET, AT T ArE wrd F | ww qE
ey, wm AT s 11 ¥
3.30 ffo o Y& 1, AT qiF 2,
3.30¥ 6, 00 9o Ho | AT WX
6 & X | F@grATE AV IW 9T FrAr
FO ¥ @ wA fow wwe # Afew
4 & 97 yrg #1 o v e

*11.00 am. to 3.30 pm. Part I, and
3.30 p.m. to 6.00 p.m. Part II”.

% 7 a3t & few fowr &) A e
THIRICEL. . ...,
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MR. DEPUTY-SPEAKER: Without

giving me notice,

SHRI MADHU LIMAYE: I gave it
before 10.00 a.m.

W ® 9.4 Aifew w1 w10 @rg
I am giving my own copy to you.

I g, AY 10 AR K
Tz A Nfew ¥ R we: WA
TR Y Nfew arw F}

MR. DEPUTY-SPEAKER: Order
please. I will come back to you. Kind-'
ly sit down. You might have given
notice. But until and unless it is ac-
cepted by the Speaker I am not sup-
posed to know about it.

it A fomd : ag g & A @
FFAT & 1 W WY 75w g Triw

MR. DEPUTY-SPEAKER: There is
no question of Myr. Raghu Ramaiah

giving notice. He has not given any
notice.

o Ry foed @ 3w wofy wey F
a1 W F§ W 8 T TF grIN 45T
ITfET |

MR. DEPUTY-SPEAKER: 1 am
giving my iterprelation of the rules.
The rules say that the last 2 1|2 hours
on Friday will be for Private Mem-
bers’ Business. It is not necesarily
from 3.30. It can start at any point
of time. That is what I am saying

SHRI MADHU LIMAYE: No. I beg
to differ.

N, W F A Al
forar o GwaT 24

That is why I mentioned it to you.

MR. DEPUTY-SPEAKER: Similarly
because the Order Paper has mention-
ed 3-30, it does not mean that unilato-
rally suo motu you proceed with the
Private Members’ Business. You can
start at a later point of time. There is
nothing hard and fast about it. That
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is why I seek the pleasure of the
House. That is what I am saying. And,
about your notice, it did not come be-
fore me, because 1 think, the Speaker
has not accepted this.

SHR] MADHU LIMAYE: No ques-
tion of that. He cannot reject it..

wc e aes & fiidwe frarg an
AT AT WTE AT}

MR. DEPUTY-SPEAKER: Let me
hear your point of order as to why he
-cannot reject it.

ot ay faq . SuTener wERE, W
&1 26 afam

Rule 26 says that the last two-and-
a-half hcurs of a sitting on Friday
shall be allotted for the transaction of
Private Members’ Business.

TS HT AT AT &, I9 7 A1 AMA
¥ & g JT T IEE qF AT
§ ol g w Ak ufmdw wo g,
a1 a2 wed Y g ¥ g wnfEw
YT OF AT 9 &Y TH AVE BT WIEIT
frar o wwar & wfEw ofwds .
¥ faq arrraar Afer 9% 10 99 F
g fear @ AR ag &% fAamerie
g, T ®1 F qI9 WY LA AZATE S

MR. DEPUTY-SPEAKER: I am hear-
ing your point of order as to why the
Speaker cannot reject your notice of
motion.

SHRI MADHU LIMAYE: I have no
information.

wHT Wigd ¥ gy A 2w Ay

& 19z faomg & I § 215 gon-

ex W 7l 2

MR. DEPUTY-SPEAKER: You may
make your point of order.

ot w faad . SursEe wEEw, Wi
¥ Nifem Y & A W9 Y mw Sy
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MR. DEPUTY-SPEAKER: It is
brought to my attention now. You
have given to me just now,

w"rwegf%m&:mﬁmitmmqq:
I 9T F o

“That this House resolves to re-
assemble a week after its adjourn-
ment at 6 pm on 10th May, 1974
in order to review the situation arig-
ing out of the possible prolongation
of the Railway strike as also the na-
tional general strike of the working
class proposed for 15th May, 1974.7

STErY WERT, WX w1 weeq
TH 1 qOeT FTAT 9, AT #7 Awar
&1 ww AT oSt wafefe faaewr 2
a1 faa 912 9 gw . &3, o7 9a -
fwfave faie Y 1 w7 forr s

g0 a1 7 & R o #r fewi-
TH Y a7 SEESTHA qrET & gy w0 ?

MR. DEPUTY-SPEAKER: I am not
tollowing what you are saying.

SHFI MADHU LIMAYE: May 1
draw your attention to the agenda?

MR. DEPUTY-SPEAKER:
feen that.

I have
SHPI MADHU LIMAYE: There is
# lot ~f unfinished business.

MR. DEPUTY-SPEAKER: Wel} it
will remain unfinished.

SHET MADHU LIMAYE: Gujarat
budget cannot remain unfinished. Its
demand has to be passed.

MR. DEPUTY-SPEAKER: That may
he a point T shall hear you on that.
Wil the Minister for Parliamentary
Affairs go to his seat? Now, he has
1aised a very very important question.
T would like you to apply your mind
to it. His point is that this Gujarat
ftudget has got to be passed. Other-
wise there may be administrative dis~
iocation and all that and a constitu-
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[Mr. Deputly-Speaker]
tional deadlock, let me put it that way.
I do not know whether you meant it.
Thot i your point. Let us hear him
and then if you have got to say any-
thing on thot—that caises a constitu-
tional issue as it is already in the Or-
der Paper—you may do so.

MAY 10,

SHRI DINESH CHANDRA GOS-
WAMI: (Gauhati): According to to-
day’s business the Private Members’
Businesg is after 15-30 houis. Let us
pass this and then we may take up
other business.

MR. DEPUTY~-SPEAKER: Let me
clarify the issue. It 15 for you to de-
cide. It was I who rased this yues
tion because 1t was 15-30 and in the
Order Paper, 1t 1s mentioned that {rcm
15-30 we take up Private Menbers'
Rusiness. We have just touched
clauses of the Bill. Tt is not customay
lo leave ceriain clauses passed ang the
next session takes up the rest. 'Thatl
1s why T thought I should take fhe
Plensure of the House whet er we
should go on for some timg more ard
then push the Private Members' Busi-

ness a little forwa:d That was m)
point. Normally, very often, in  the
past., we have done that and if the

House aprees, we might take another
fifteen minutes and then we «fart
Private Me nbers’ Business.

It wi s ou that point that Shri Limaye
roused a point of order, On the plea
of a point ¢f order, he raised two fo
three issues. Well, gl of you are
clever Members. I am not as clever
as you are. Now, on the plea f a
point of order, he drew my attention
to a notice of a motion which he said
he has given before 10 ‘O’ clock this
morning of which I am not aware.
There are reasons why I am not
aware because unless and until it is
accepted by the Speaker it does not
come io me. In regard to the motion,
I would tell Shri Limaye that although
the Speaker has not accepted it, I
will say that shall hear you because
you started by saying, by raising a
point “I shal} explain how the Speaker
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cannot even reject it.” ‘That was
your point.
Therefore, there is a point, If at

all it cornes to me 1 infer he hag ac-
cepted it and it should be before me.
1 would draw your attention to Rule
338. 1t says:

“A motion shall not raise 3 ques-
tion substantially identical with one
on which the House has given a
decision in the same sesgion.”

I think yesterday the House has adop-
teq this kind of motion. Therefore on
this score alone. I cannot accept this.
You have raised another question to
which, I think we should pay some
attention, whether this House can
adjourn without passing the Gujarat
budget because in that case Gujarat
will have no money at all. It is under
Central rule at the moment. I do no
know whether Gujarat will be left vath
any money at all and whether it will
be left with any administration if we
adiourn. There i5 no other way of
giving money. This is a matter on
which I shall hear.

s{r W fomd - ey s Y By
AT § 72 Ty vear w A ¥ ) 7w
Faeduefy fedz Mo &, o T gwer
£\ F9 AT 77 97 B A 9w B oA
for A% TgmaT A AAE wa WY
am feq a=w qgray s ) s ¥ U
? 5 am fem & o 5o wewd frar
Sl

uF UTHARZ BT AT § a7 oF
# zaw my 3 | sy afeamr T 7
wrergfa & gror o A FY w9 Frar mr
o T AR TefE v wrdw ¥ grev
=Y T A I, T e wae
7 F 9F A% 7% W oy fF ag
TF A VET ¥\ A % AR i ey
T U HIY A7 4 R grow Ay g
Trd wEd s fear o T 8 | gufie o aredy
& mar fir I vATT aTY ¥ apy A
q2A TEF 7 Frofg w2 f5 sror g
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wrr fafrae o ) § 3% A e fam
* g gH W fer fadd | g9 a=q
Teafd & grar gwHr AW Agr frar
T & QdT & 9rE gHTT 98 S
TEATT § 4% SHTC &Y ATC T | FA g
g g o | dww AW W E )
dww Y uzAd w1 froTvEe gEED
W F1 AfgFT AGw Y g wT W
Teafer g9 F7 9 TR ALY FYA &, THHT
HATHETT AET FA § d9 9% qg A%
uzse g w3 fue FroaTeam & \wan
2 gE gfgFILaga =1 &1 AT wA19-
G FFHEARTAD & |

MR. DEPUTY-SPEAKER: 1 have
understood your point. I withdraw
my ruling under 338. I can see Mem-
bers are very very intelligent. 1 am
very proud of the Members of this
House. I like this. This House has
more wit against wit. Yesterday his
Motion was:

“The i{ouse should be prolonged
for one week”.

That Motion waus rejected by the
House. His Motion now 1s:

“The House will adjourn .and re-
asscmble after one week.”

I see the difference. I have bean told
by the Table that your Notice was
recelvegd and that you have been in-
formed that the Speaker has not
allowed it.

SHRI MADHU LIMAYE: May be
under the mis-apprehension that Rule
138 is not applicable,

Y sifee ¥ s wree A8 FE
Trfer af-F wgx & amd @t =fen)

MR, DEPUTY-SPEAKER: Your
point is that the House has not been
prorogued and even after it is ad-
journed it is within the powers of the
Speaker to Summon the House again.
Now, may I draw your attention to
Rules 13 and 15. Rule 18 says:

Coal Mines (Cons. 338
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“The House shall sit on such

days as the Spcaker having regard

to the state of business of the
House, may from time to time
dircet.”

Rule 15 says:

“The Speaker shall determine the
time when a sitting of the House
shall be adjourned sine die or to a
particular day, or to an hour or part
of the same day. Provided that the
Speaker may, if he thinks fit calls a
siltting of the House before the date
or time to which it hag been ad-
journeg or at any time after the
House has been adjourned sine
die.”

My ruling here is....

SHRI MADHU LIMAYE: You are
going on a fishing expedition. First,
you relied on rule 338 Now you are
relaving on rules 13 and 15. Let me
have my say on rules 13 and 15.

g =7 faege meidae 78 & 1 s AEd
&7 B ST E TN ONTHAE & AR
¥ g =vF $1 ghrsre & F9 smE
7T faamz 77 w@r &1 FfF g i
&7 gfgwre & safm & s wfes *
ATAY ATATT 7 |

MR. DEPUTY-SPEAKER: Then,

which rule applies? Let h'm point out
the rule which in applicable

SHRI MADHU LIMAYE: I am help-
less in view of rules 13 ang 15.

Hfe e o= WY & wEw w4-
wfRaa & | S % SI0.909 A9 §IAT
& 7Y Area 7Y ¥ 5 ox wan F wfuwi
&1 B 7% | 9T 19 &Y s AY Fepe
gy wfirre fer £ o @ afAn
¥ gy gAY A R g g AP A
¥ mfagre Ad AP axT F EgM H
afgsre 21
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{Shri Madhu Limaye]}
No fishing expedition.
SHRI DINESH CHANDRA GOS-

WAMI: Would you permit me to make
a submission on this point?

MR. DEPUTY-SPEAKER: 1t is as
clear as daylight. Now, I am happy
that at least he agrees with me in
this. These rules and this House have
given certain powers to Members,
certain powers to the Speaker and so
on and so forth. Under this rule, it is
the sole prerogative of the Speaker to
decide when the House should adjourn
and whether the House should be
called again, and, thercfore, it cannot
and it should not be decided by this
House.

SHRI MADHU LIMAYE: The
Speaker is not superior to the House.

MR, DEPUTY-SPEAKER: 1 am
giving him the reason why it cannot
be admitted. The rules have given to
the Speaker the sole prerogative.
Therefore, any motion that seeks to
take away that power from the
Speaker by a motion of the House is
not admissible. Therefore, it is not
admissible,

SHRI DINESH CHANDRA GOS-
WAMI: Under article 85, it is the
President who summons the House.

MR. DEPUTY-SPEAKER: That is
after prorogation This is only for
adjournment.

I would like to tell Shri Gogwari
that that applies only after the House
has been prorogued. Now, we are
talking about the House being adjourn-
ed. Now, I think that that is over.

SHRI P. G. MAVALANKAR
(Ahmedabad): Before you give your
ruling, I would like to say something.

MR. DEPUTY-SPEAKER: 1 have
given my ruling.

SHRI P. G, MAVALANKAR: We
wanted to speak on this.

MR. DEPUTY-SPEAKER: 1 have
given my ruling on the hasis that it
{g for the Speaker ...
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SHRI P. G. MAVALANKAR: We

wanted to speek on this.

SHRI MADHU LIMAYE: Under

;ﬁch rule, rule 13 or rule 15 or rule

SHRI P. G. MAVALANKAR: We
wanted to make our submissions on
this, and then we wanted you to give
your ruling.

MR. DEPUTY-SPEAKER: Let him
have his say then.

SHRI P. G. MAVALANKAR: My
submission ig that the rules that you
have just referred to, namely rules 13
and 15 give certain powers to the
Speaker. We do not challange that.
But the Speaker cannot have those
powers if the matter ig already in
{he House. Now, because of the wish
of the House, there is a motion....

MR. DEPUTY-SPEAKER: The
motion has not been admitted. There
is nothing before the House.

SHRI P. G. MAVALANKAR: You
may admit it.

SHRI MADHU LIMAYE: You may
admit it now.

MR. DEPUTY-SPEAKER: I cannot
admit it. I cannot admit anything that
is not regular,

SHRI P. G. MAVALANKAR: Will
vou please explain under what rules
the Speaker rejected Mr Limaya’s
motion?

MR DEPUTY-SPEAKER: Under
this rule, because it is his sole prero-
gative.

SHRI P. G. MAVALANKAR: That
is what exactly we are trying to dis-
pute. The point of dispute is how the
Speaker can go against the wishes
of the House. If there is no....

MR. DEPUTY-SPEAKER: Mr.
Mavalankar is just begging the
question, ’

1 hope as a professor you understand
the phrase ‘begging the question’. You
are saying that the Speaker is going
against the wighes of the House. The
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" House has never expressed its wishes.

As a matter of fact, it rejected it
yesterday. How o you say the
Speaker js going against the wishes of
the House? Here he has not admitted
the motion because it is his sole pre-

rogative when to adjourn and to call

the House again when it is under

adjournment.

The next point is more important.

SHRI SEZHIYAN (Kumbakonam):
If it is be your contention that nobody
can move a motion, it was moved
yesterday that the session to extended
by ten days.

MR. DEPUTY-SPEAKER:
know.

I do not

SHRI SEZHIYAN: Yesterday a
motion was put to the House that the
sesgion be extended by ten days. If
rules 13 and 15 are interpreted that
way, how was that motion allowed
yesteiday?

MR. DEPUTY-SPEAKER: I can only
say that I would not have admitted
even that motion yesterday.

SHRI MADHU LIMAYE: There is a
precedent now.

MR. DEPUTY-SPEAKER: There
may be a precedent. But I would not
have admitted that motiots. That
motion also was irregular.

SHRI D. N. TIWARY (Gopalganj):
There is a basic difference....

MR, DEPUTY-SPEAKER;
sit down.

Kindly

SHRI D. N. TIWARY: You have
given time to everybody. Why not to
me?

If a resolution is passed by the
House, that is binding. Yesterday
even the Speaker said that the House
would be prorogued tomorrow.

MR. DEPUTY-SPEAKER: Kindly sit
down. 1 hope you have understood
what I said. I had said just a little
while ago, and I am sorry to say this,
that even the motion that the House
should go on sitting, as was done yes-
terday, was not correct under these
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rules, what else do you want? I am
sorry to say this.
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SHRI SOMNATH CHATTERJEE:
You have been good cnough to relo.
rules 13 and 15. Rule 13 says:

“The House shall sit on such days
as the Speaker having regard to the
state of bustess of the House, may
from time to time direct”.

It does not give him absclute power
Kindly take the case where after pro-
1ogation tne House sits.

MR. DEPUTY-SPEAKER: Proroga-
tion is different.

SHRI SOMNATH CHATTERJEE:
The question 1S atter prorogation....

MR. DEPUTY-SPEAKER: The
House has not been prorogued. You
are arguing irom the wrong end. The
House has not been proiogued yet,

SHRI SOMNATH CHATTERJLE. I
know. The question is: what is the
ambit of rule 137 Does it give abso-
lute power to the hon. Speaker to fix
the days of the sitting of the House
any day? He cannot choose. He cannot
hecause 1t has to be read with art. 85
of the Constitution. So far us the first
sitting of the session 1s concerned, it
has to be done after Parliament is
summoned by the President of India
Therefore, to that extent rule 13 is not
a supreme rule. It has to be read,
first, 1n accordance with the Consti-
tution of India, and second, any deci-
sion of the House itself, which will
have its own effect. There is nothing
in the rules which gives the power to
the hon. Speaker to override the
decision of the House. Therefore, rule
13 cannot be given such a wide inter-
pretation which will rob the members
even of the right to move for exten-
sion of the House,

SHRI SEZHIYAN: There is one
point. I am quotling from yesterday's
proccedings. When the matter came
before the House, Prof. Dandavate
raised this question:
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[Shri Sezhiyan]

“Before the Minister of Parha-
mentary Affairs makes his submis-
sion, I want to raise a procedural
point. In terms of rule 13, 1 want
to know whether you are entitied to"
permit us to extend the session ot
you are requested- to do so”. .
Mr. Speaker said:

“I do not count anywhere; it 1s
the House that counts. Do not give
me such vast powers”.

A formal resolution shouldg be there
to extend the session.

MR. DEPUTY-SPEAKER: My hands
are not tied. .

SHRI MADHU LIMAYE: That ig the
interpretation given by the Speaker .
(Interruptions),

MR. DEPUTY-SPEAKER: 1 am very
sorry again. The Rule says: that the
man who sits in this Chair, he 1, the
Speaker for all purposes. Whatever
the Speaker might have said yester-
day....

SHRI MADHU LIMAYE: Are yovu
reversing his ruling?

MR. DEPUTY-SPEAKER: 1 am not
reversing; 1 am giving my ruling

SHRI MADHU LIMAYE: I rely on
that ruling.

MR, DEPUTY-SPEAKER: You
make your own inference.. .(Inter-
ruptions) 1 have not finished I say
and I maintain that under these rules
the Speaker hag the sole prorogative

SHRI MADHU LIMAYE: Over the
House?

MR. DEPUTY SPEAKER: Whatever
might have been said yesterday, it
was Mr, Dandavate who raised a per-
tinent point.

PROF. MADHU DANDAVATE
(Rajapur): A pertinent answe~ was
given. ! .

MR, DEPUTY-SPEAKER: I do not
know about that. You raised a per-
tinent point, and I should say that in
reply té your questiong the speaker
has the right to extend the House,
because he has the right to determine
when the House should adjourn and
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he can summon 1t at any time. You
remember on one occasion because of
some techmical mastakes the Finance
Bill could not be introduced and the
House was adjourned abruptly and
certain financial consequences 1ollow=-
ed and when it was pointed out, the
Hcouse was called again that very
night at 10 o’clock and ail of us had
to come just to give the hon. Minister
the right to say; I introduce the Fin-
ance Bill. Therefore, the Speaker has
the right to adjourn the House at any
time. It 1s not in the handg of the
House. , .. (Interruptions)

PROF, MADHU DANDAVATE: On
Thursday and on Friday this House
cannot be rcgulated by two dafetent
interpretations.

MR DEPUTY SPEAKER: Ay the
moment 1 am in command of the
House and thig is my ruling.

SHR1 MADHU LIMAYE: On a point
of order,

MR. DEPUTY SPEAKER: I am not
hearing any pownt of order on my rul-
ing I have given my ruling.... (Inter~
ruptions). It 15 a very uniortundte
thing that theie should be two kinds
of rulings But then the House has to
fing some way which should be the
ruling and which should preval....
(Interruptions)

AN HON, MEMBER: Which ruling
should prevail?

MR. DEPUTY SPEAKER: 1 do not
krow about that. For the moment I
have given my ruling and my ruling
stands.

SHRI P, G. MAVALANKAR: Are
you overruling the Speaker’'s ruling?

MR DEPUTY SPEAKER: Ii does
not matter. Do not force me to say
that.

PROF, MADHU DANDAVATE:
As far ag the judgment of the courts
are concerned, the Golaknath case
judgment was valid for 16 years.
Here, yesterday’s ruling is veversed
today within 2¢ hours. The House
cannot be in a flux like this.
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MR. DEPUTY-SPEAKER: You are
a lawyer. I am not a lawyer. I am
a simple student of literaturs. I study
Shelly, Shakespeare and others, I
iefll you, even in law, the latest judge-
ment ig the judgement that holds unti}
it iz replaced by some other judge-
ment.

SHRI SOMNATH CHATTERJEE:
It cannot be done by a concurrent
authority, if I may say so. That is
why, judgement of the Supreme Court
by three judges had to be superseded
by a Constitutional Bench.

(Interruptions)

DR, KAILAS (Bombay South); The
Speaker had not accepted it. What
was the reason for not accepting it? 1
think the same reason which you have
indicated.

(Interruptions)

MR. DEPUTY-SPEAKER: Dr. Kailag
please sit down, The Speaker has got
certain powers; you have got certain
powers, but, those powers cannot be
exercised arbitrarily. When 1 have
rejected it must hold. There must be
somc good reasons for that. Don't
raise thig question now,

(Interruptions)

SHRI S. M. BANERJEE (Kanpur):
The question js, two ruling have been
given, one by the Speaker and the
other by the Deputy-Speaker, As you
have very correctly said, a judgement
of three judges had to be superseded
or reversed or it hag to be referred
to a Constitutional Bench.

MR, DEPUTY-SPEAKER: Thtre are
no three judges herve.

SHRI S. M. BANERJEE: May I re-
quest you to refer it to the panel of
Chairman for their ruling?

MR, DEPUTY-SPEAKER: In the
Rules Committee, we ghall discuss this,

SHRI S. M. BANERJEE: Thank you.
1 am member of the Rules Committee

SHRI SOMNATH CHATTERJEE:
Kindly say your ruling is not in ac-
cordance with the previoug ruling.
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MR. DEPUTY-SPEAKER:" It does
not matter. I have given my 1uling.

SHRI SHYAMNANDAN MISHRA
(Begusarai): The position seems to
me, gecording to the rules, it ig the
Chair which determines the duration
of the sittings every day and also it is
the Chaiy which can call the Session
alter adjournment, That being go, the
Chair can transfer any of .ls powers
to the House. Why did we vote on a
motion yes.erday? Because the Chair
relinquished the powers which be-
longed to it and the Chair wanted the
matter to be determined by the House.
Otherwise, the powerg vest in the
Chiair, as you say. I completely agree
with you that according to the rules,
the powers vest in the Chair and only
when the powers are transferred by
the Chair to the House ihat tlis House
can exercise it, Otherwise, the powers
unreservedly belong to the Chair.

MR. DEPUTY-SPEAKER: You arc
quile correct. Let ug put it thig way.
This is the most generous interpreta-
tion of what happeneq yesterday.
But, unfortunately. I do not choose to
transfer any power to the House today
in thig regard.

PROF. MADHU DANDAVATE: Is
your ruling with retrospective eflect?

MR.
now.

DEPUTY-SPEAKER;
It cannot be retrospective,

From

SHRI P. G. MAVALANKAR: If the
Chairman were to reverse your rul-
ing, later on, what will happen?

MR. DEPUTY-SPEAKER:
giver, my ruling,

I have

s ®Y @wd ;. gareay wEEw, d
| 5 ot 7 AR A & avear
g1 AfE e o 3w A WY wAa &Y
afgur & WY grod g — ey 9w
fr wrdgew o 3% & wmfzF 105
wygfau i gm @ gfer d
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“Powers, Privileges and Immuni-

ties of Parliament and its members.”

w g § fradss Wi egfedi @
I G B @ g, oS Ed oA
T g §-59 wriewHw 105(3) F o
—

“(8) In other respects, the powers,
privileges and immunities of each
House of Parliament, and of the
memberg and the committees of
each House, shall be such ag may
from time to time be defined by
Parliament by law, and, until so0
defined, shall be those of the House
of Commong of the Parliament of
the United Kingdom and of its
members and committees, at the
commencement of this Constitu-
tion.”’

qifearie sT I A TG L. .

MR. DEPUTY-SPEAKER: The rules
have been made by thig Parliament.

st oy famd ‘AT —3EF AR
IETG §—— WTT qH AR 3T FIA
ffeg

“shall be such as may from time

to time be defined by Parliament by
law”,

7g  Eadiew  uwwA &3 W
T TH qIFaTRe | § &9 & 17 A%
" W)

oy qriwarde Sfes 3 sy v 2-

“The right of each House to be
the sole judge of the lawfulness of
its own proceedings”.

YT WERT, W 82 &Y
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We are yet to exercise that right.
We have not exercised that right.

st % “fad-Try” v w fear
-z for § o & faee wft YA T
F—& & Wiz gamardvy &7 wwwe
wrFT 7 ooq wfasTe wr R Al
frar &

AN HON. MEMBER: The time of the
Hcuse is being wasted,

MR. DEPUTY-SPEAKER: What can
I do? I do not want members to pres-
surize me. When there is a point of
order, when a member hag raised a
certain point of order, the House is
seized of it and I am seizeq of it I
think it is only fair that I should dis-
pose of it. Because there is pressure
on time, we cannot ignore these points,
I would request them not to hurry
with this. I think Shri Limaye has
raised a fundamental question. The
only request that I would make to
Shri Limaye is that he should be brief
and should not be too long with it,
because oo much time is being taken.
You can carry on, but be brief, Please
do not take too long.

st wy fomd : gw S0 Y |/
& qaa J=aT =1fR |

MR. DEPUTY-SPEAKER:
got your point.

oy wy fowy : gurae wEew, §
qg Wer FAT ATgAT v 5 wfqaw
TEHET 105 & AT W AP & g wh.
w17 § S 59 wfag & TG o9a 198
HE FAR AT AT F—mrieFA 15
¥ g AT e

I have

“The Speaker shall determine the
time whep a sitting of the House
shall be adjourned sine die or to a
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of the same day:”

siATeag g faasagg e &
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118, 113, 115 7 frsy & wa<
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MR. DEPUTY-SPEAKER: Now I
would request that whatever 1 say
should be the end of the matter. Do
not go back from that.

You have referred to article 105 of
the Constitutiorn., I would want you
to read it again. I quote:

“105. (1) Subject to the provisions
of thig Constitution and to the rules
and standing orders regulating the
procedure of Parliament....

SHRI SOMNATH CHATTERJEE:

¢, ..there shall be freedom of speech
in Parliament.”

MR DEPUTY-SPEAKER: “Freedom
of specch” 18 only one part of it. This
doeg not refer to freedom of speech.
1 am reading it again for you. It

suys:

“Subject to the provisions of this
Constitution, and to the rules and
standing orders regulating the pro-
cedure of Parliament....”

Stop there first.
727 LS—12.
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That means, there are rules and
standing orders regulating the proce-
dure in Parliament, And the proce-
dure in Parlijament does not relate
only to freedom of speech. There is
a procedure of Parliament and there
are rules and standing orders regulat-
ing the procedure of Parliament.
Under these rules and this procedure,
there is freedom of speech. That is
what I mean to say.

There are rules and standing orders
regulating the procedure in Parlia-
ment What are these? Theso are the
Rules and Directions—standing orders
will be equivalent to Directions—
which are under this provision of the
Constitution.

Now, 1 come to your interpretation
about the second thing which says:

“In other respects, the powers.
privileges and immunities of each
House of Parliament, “and of the
members and the committees of each
House of Parliament, and of the
time to time be defined by Parlia-
ment by law....”

Your objection is that the Parliament
has not passed any law. That is what
you say, Because the Parliament has
not passed any law, these Rules and
Divections stand until the Parliament
by some law changes them There-
fore, don't go into it any more. I will
not hear any more on this.

it ay frgr gwr AT favg 3w &
dtfser dfer & 78 e e oy seTy
faoew 15 o 13 & faere 2

The House is sovereign.

MR. DEPUTY-SPEAKER:
given my ruling.

I have

PROF. MADHU DANDAVATE:
Sovereignity resides in the Speaker.
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MR. DEPUTY-SPEAKFR: Shall

we continue with this Bill now?

S8HRI K, D. MALAVIYA Sir, if the
hon. Membeds. .. (Fnterrputions) I
am standing on my legs. Will you
ask them to sit down? I am standing
on my legs.

d W Ux g ¥, ifewa ¥ wew
argar g i srawt w5 sifeare adr R
T I IR AT A
w1 1 faaafaare et geer w7

faar wmar 1 AgLEWT FTE AT TLE

AT o TF X TACH T A |

? fa 3w A AT g fraw @
FYE 9T AT qI7 AL AGTL I
faer FY HHT TG dT THHT a7 FLY )
TR st 99 g2A 397 & 37 9% fame
BT | AR W FIE ArqAr Ar TV 3

16.13 hrs.

RE. SUPPLEMENTARY DEMANDS
FOR GRANTS, PONDICHERRY,
1973-74

MR. DEPUTY-SPEAKER: Shall we
take up the Private Members' business
now?

Before we take up the Private Mem-
bers’ business, I have a request from
Mr, Sezhiyan. We can do that if the
House agrees. The point is that the
next itemn, after the Bill of Mr. Mala~
viya, is the Gujarat Budget. That we
are not taking up because there i3 mo
time. The next Bill is that of Mr,
Ganesh. That also we are not taking
up. Mr. Sezhiyan’g item comes later,
item No 36, He wants to raise some
points regardiug the statement made
by the Finance Minister on 2nd May,
1974 op the cohstitutional postion re-
garding the Supplementary Demands
for Grants for 1973-74 in respect of
the Union territory of Pondicherry.

Now, I cannot jump over to this
item unless the House agrees.

The point ig this. Today is the
last day and we have been very gene-
rouz in allowing many members to

. have been

raise their points. If the House does
not have too much of an objection, I
will give him two or three minutes to
raise and the matter will be over

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU
RAMAIAH): Is it the hon. Member's
intention that it should be taken up
in the next Seassion?

SHRI SEZHIYAN (Kumbakonam):
Yes Meanwhile, there are some
basic points on which I would like to
have the decision of the Chair.

On 23rq April, 1974, I invited the
attention of the House to the fact that
the Supplementary Demandg {°r
Grants for 1973-74 of the Union 'Terri-
tory of Pondicherry, though presented
to the concerned Legislature on the
26th March, 1974, were not passed as
scheduleq the next day; by the time
item 4 1 winch this had been put
could be taken up by the Pondicherry
Assembly, the Pondicherry Govern-
ment felll Then I raised this point
because the Supplementary Demands
providedg for additional funds for the
schemes for which grants had already
been made in the annual budget and
funds for new schemes no: contem-
plated in the annual budget. These
two procedures should have been fina-
lised. The expenditure incurred under
the Supplementary Demands—thuse
expenditure which have already been
incurred before 31st March—should
regularised. Otherwise,
they become null and void, so much
so they become illega] and unconstitu-
tional., I do not want to go into the
entire ambit; I want to confine myself
only to two or three points....

SHRI K. RAGHU RAMAIAH: Is
he?

SHRI SEZHIYAN: No. I just want
to appeal to him. A similar guestion
has been decideq earlier by a Com-
mittee of this House and an opinion
has also been given by the Attorney-
General—regarding a new scheme
undertaken by the Government of
UP, which was referred to the Public
Accounty Cgmmittee of Parliament in
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1858; then again in 1964 the question
was taken up. The Public Accounts
Committee in their Thirty-Ninth Re-
port have stated:

“The Attorney General expressed
hig opinion to the effect that there
was no provision in the Conatitu-
tion for the sanctioning or validat-
ing the payment of such items. ..
The Constitution expressly provides
by art. 114(3) that ‘no money shall
be withdrawn from the Consolidated
Fund except under an appropriation
made by law’ and thaet prohibition
applies equally to articles 115 and
116"

Article 115 relateg to Supplementary
Demunds, Therefore, his contenticn
was that, without an Appropriation
Bill being passed by the concerned
TLegislature, no amount coulq be with-
drawn He has further said:

“If, therefore, such items are paid
out without a previous grant duly
approved by law, such payments are
illegal and no resolution of the
House can render it valid or con-
done the illegality.”

If any expenditure has been made. .

MR DEPUTY-SPEAKER: What do
you want me to do?

SHRI SEZHIYAN: Certain expendi-
tures; which have not been legalised
either by the Legislature of Pondi-
<herry or by this Parliament which
has assumeqd the powers of the Legis-
lature of Pondicherry, remain illegal
and unconstitutional. As I have
pointed out, there are many new
schemeg which have beep staried, and
those new schemeg are being continu-
wed without proper sanction, If the
basis is illegal, all the expendituics
that have been incurred on the new
schemes become illegal.  ‘Therefore,
iillegality continues, I want the ruling
«of the Chair on the illegality of those
-expenditures. Today is the last
wmvellable day for any action....

SHRI K. RAGHU RAMAIAH: The
Tinance Minister made a statement,
He is not here now.

VAISAKHA 20, 1898 (SAKA) Policy re. Prices and
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MR. DEPUTY-SPEAKER: In any
case, I am concerned with the proce-
dures of the Housze. I am not here to
rule on legality or illegality You
have an opinion. The Finance Minis-
ter has another opinion. There should
be some other forum to decide whe-

ther 1t 38 legal or not. 1 cannot go
into this.

SHRI SEZHIYAN: Who can go
into it?

MR. DEPUTY-SPEAKER: I do not
know, It ig upto you.

Now we take up the Private Mem-
bers’ Business....

SHRI SEZHIYAN: Then will this
be taken up in the next Session? This
has been hanging fire from 23rd. They
have been postponing it from day to
day, and o the last day when it could
b2 stalled, my purpose is lost. There-
fore, some time should be provided mn
the next Session.

SHRI SHYAMNANDAN MISHRA
(Ecgusaral): The hon. Minisier should
tay that it would be taken up in the
next Session,

ib.20 hrs.

COMMITTEE ON PRIVATE MEM-
BERS’ BILLS AND RESOLUTIONS
ForTY-FIRST REPORT

SHRI GIRIDHAR GOMANGO
(Koraput): I beg to move:

‘That this House do agree with
the Forty-first Report of the Com-
mittee on Private Members’ Bills
and Resolution presented to the
House on the 8th May, 19874’

The motion was adopted,

——

1622 hrs.

RESOLUTION RE. POLICY IN RES-
PECT OF PRICES AND AGRICUL-
TURAL PRODUCTION—contd,

MR. DEPUTY-SPEAKER: Now we
take up the Resolution moved by Shek
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{ Mr. Deputy-Speaker]
Mgdhu Limaye, This Resoiution has
evoked lot of interest. The time
allotted was 6 hours. We have taken
5 hours andg 55 minutes. There are
only 5 minutes left. Shri Surya-
nerayang was on his legs. He may
continue hig speech.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU
RAMAIAH): Sir, because only 35
minuteg are left, I had a tatk with
friends opposite and some friends
here. There are a number of speakers
also who want to participate. We may
extend the time on this Resolution
till half an hour before we rise for
the day, I have made a rough cal-
culation. ...

MR. DEPUTY-SPEAKER: That is
all right. We will now continue with
this discussion.

s (gagiy Te (ARJE) LT
friaus ® & 8% W & I E I
1 Frafteger 2, AT TEIT L a5 =
agw < T & 1 zafA0 o fealea
¥ fm for-T A9 v ST AT A A
37 FrEew w7 | Agrar gat e
¥ A AT B TR

SHRI K. SURYANARAYANA
(Eluru): Mr, Deputy-Speaker, Sir,..

ofy 73 FRa 7 (qiFT) e wEey
a7 ¥ qgy Tz T oA g
F4 T YT AV AT AL AL P

SHRI K. SURYANARAYANA: Mr
Deputy Speaker, Sir, the other day
whie I wag gpeaking I was referring
to the Food Minister's radio talk re-
garding the food policy afier wheat
policy was changed.

168 24 hrs.

[Serr Dinesx CmANDRA Goswand
. in' $he Chairl.
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I was reading this news item, Mnr.
Ahmed saw some justification in the
system. It says.

“While not being oblivious of the
difficulty, we are thinking whether
through the public distribution sys~
tem we shoud confine the distmbution
say, to industrial areas and certain
number of towns having a certain
population and leave the rest to be
looked after by the normal flow of
trade.”

Now, Sir, the Government praises the
farmers and the agricultural labourers.
51 per cent of oul national income is
from agricultwie. 80 per cent of the
population live on agriculture While
taking care of the urban population he
has not taken responsibility to give
food to agricultural labourers and
small farmers How can we develop
village industries and agricultuial
industries in this manner without
giving sufficient money for the pui-
pose” Mr Madhu Limaye was not
there the other day; he walked out.

SHRI MADHU LIMAYE: I was lis-
iening to your speech.

SHRI K SURYANARAYANA: He
enlightened the House and other publie
outside the FHouse-~ Policy regarding
Pirce and Agncultural production I
say there is no policv to fix up the
ptice of agiicultural produce. Theie 18
no policy even to  manufacture the
radi0, pin or something like that. Even
for face powder there is no policy.
Of course thesec are not essential lo
the community There is no policy on
agricultural products; there is no gua-
rantee of fertilisers; there is no gua-
rantee for power; there is no guaran-
tee to give the inputs. What are you
giving to the small farmers? I come
from a delta area. Ford Foundation
has given help to us in the area in
West Godavary District, There iz an
int~-nsive agricultural programme from
1965 to 1970 or 1974. When we come
to manure we are not getting suffi-
cient quantity of it. We are not even
getting sufficient quantity of fertilisers
leave along the commodities to them
at the subsidised price. Farmers want
fertiliser at a fixed price. That ig pot
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available. They are not beggars. In
Delhi many industrialists have got
their own agents to cater to the needs
of farmers. Farmers are labourers
and there is no asysociation. I request
the Government to start an associa-
tion in the interest of the country.
That is the backbone of farmers. In
our couniry, 68.6 of the population
working force earn their livelihood
from agriculture. In 1971 agriculture
accounted for 50 per cent of the na-
{ional income. In 1971 the total num-
ber of cultavators was 78.7 mulhioa.

S1IRI S. M BANERJEE (Kanpur).
May I raise a point of order? An im-
portant bill 18 guing on. There is only
Deputy Minister for Parliamentary
Affairs,

MR. CHAIRMAN: Mr. Banerjee, the
Planning Mimster was here. Probably
he hag got work. He would come here

SIIRI S. M. BANERJEE: Where is
he?

MR CHAIRMAN: He was here. he
has come.

SHRI K. SURYANARAYANA: 1
was Saying that in 1871 the total num-
nver ol culuivaiors was 78.7 million,
What 1s the Government domng? For
rural population there 1s no electricity.
Even though I have got the pump sets
and capacity to purchase, there 1s no
power. 1 take small loan from land
morigage bank or any other commer-
cial bank for purchasing this. When
we come to power, no power is given.
Scveral industries are getting loans
from IDBL  and other corrmercial
banks When it comes to rnor culti-
vators, they are not given loan. It may
be the responsibility of the state for
purchasing sugarcane, jutc, foodgrains
and several items. They have promised
in this Housc that they are constitut-
ing a tobacco hoard in the interests of
tobacco growers. In my Stale, in the
past four years, they are postponing
this. When wa approached the Minis-
try of Foreign Trade, they are trying
to ghift it to some Secretary who does
not knew anything. I do not know
now whether Mr. George has gent it
to anyone. This Bil] has heen for-
warded to the UCabinet. What has hap-
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pened to it I do not know. These mer-
chants have got their guest houses.
From the commissions that they get
they are maintaming the guest houses.
The producers are not even having
dwelling Thouses. You will repent.
There is a railway strike in the coun-
tiy but I am teiling you one day or the
viner Fou will have to give reply to
the agriculture labour. If th-y go on
strike then only the Government will
xnow. There is no protection to them.
The agricultural labourers have no
association and they are not begging
of the Government for any favours.
They only want their food and wages
at reasonable rates. It would be best
if we can implement what M~ Limaye
has been kind enough to bring for-
ward in the form of a non-official re-~
solution.

There is a restriction by the Elec-
tiicity Board If we use morc power
than the allowed target there is sur-
charge and even if we consume less
than the alloweg target there is a
surcharge A few days back some
small farmerg came to me and com-
plamned about it.

Evcvywhers wo are saying land re~
forms. Nobody has objected 1o it. In
iy State there 1s Ordinance. Nobody
could sell and purchase land. People
are interested to handover the surplus
laad 1o the Government but tkhe Gov-
ernment have, unfortunat.’y, post-
poned this Constitution Arcendment
Bil In my village there :re some
land  which are submerged. One
landlord had sold away to the Gov-
ernment under the pretext that he
wants to surrender his surplus land
and he surrendered 60 acres and
taken Rs 50.000|- from the Govern-
ment wilh the connivance of the local
officers, That lang is not at present
cultivated either by Government or
anyone eclse. Its cost is only Rs, 100
to Rs 200 per acre at the present
rate. It should be enquired into.
In my State during the last four years
three Governments have changed
but what i the amount of Govern-
ment land distributed to the landless
poor. I beg through the Parlisment to
implement immediately land reforms.
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[Shri K. Suryanarayanal].

If necessary convene a Parliament
Scssion only for this purpose other-
wise the farmers -and the farming
labour are not happy. The Govern-
ment should take all steps to imple-
ment what My Madhu Limaye has
brought in the form of non-cfficial re-
solution. Then only the people will be
satisfled to some extent,

There are so many problems that
we are facing today, sach as the pro-
blem of monopolist, the bureaucracy,
communal riots, blackmarketing high
prices, corruption, tax exasion, adul-

teration, dharanas, demonstrations,
strikes, hoarding, starvation, red-
tapism, the State Governments’ in-

effectiveness in implementing the
many Acts passed by the legislatures,
and so on. Nobody seems to be inte-
rested in implementing the Acts pass-
ed in the State legislatures. There is
also red-tap.sm and as I have pointed
out already, on account of this and on
account of the inefficiency of the
State Government or lack of interest
on their part, nothing is being imple-
mented. They are not taking interest

in these vital matters. Some State
Governments are at the same time
increasing the salaries, as I found

from the ‘reports yesterday, from
Rs. 350 to about Rs. 900 which
means a jump of about Rs. 600 or so,
and this at a time when they do not
have money with them for meeting the
cxpenditure. This means that there s
no proper policy, no directive is being
jesued to the State Governments to
implement the land reforms. They
a-e not dictating to the State Govern-
ments also in other respects where
they should with the result they are
going on  accumulating their over-
drafts Recently, the Kerala Govern-
ment also has not been given any cre-
dit facilities The same thing may hap-
pened to ther other State Govern-
ments also

MR. CHAIRMAN: Now,
Member must conclude

SHRI K. SURYANARAYANA: In
conclusion T must thank you and also
may hon. friend Shri Madhu Limaye.

the hon
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SHRI SHYAM SUNDER MOHAPA-
TRA (Balagore): I must congratulate
Mr. Limaye on having brought for-
ward this resolution which focusses
our attention on certain inherent di-
fliculties through which the country is
passing today. There are no two opi-
nions on this subject that the whole
country today is reeling under the im-
pact of price rise, and at every atep
we are confronted with gigantic pro~-
blems of an insurmountable nature.
Call 1t wheat, call it rice, call it steel,
call it jute or call it cotton or call it
any other item of production, the
price hike has shocked everyone of us
today. But I wonder whether it is’
possible to bring about a total change
m everything in the present economic
and political set-up of the country.
Is it possible to translate everything
that Mr. Limaye has said into action
in a democratic set-up?
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Theoritically or philosophically or
metaphysically, I personally feel that
unless the entite superstructure is
changed, economic, political and so-
cial, it is impossible to usher in an
egalitarian society. What is the agency
throgh which we are going to control
all these developments? How can we
control the price rise? How can we
attack corruption, intimidation, black
money, racketeering, smuggling, adul-
teration etc.” What is the agency
through which we are going to attack
it? The only agency left to us is the
bureaucracy, But the bureaucracy is
the most corrupt ever found at any
time inforce India.

But I only have faith in the admi-
nistration of Shriimati Indira Gandhi
today. With the intensity with which
she is striving, I think probably a time
may come when the bureaucracy will
be brought to its senses, and either
they have to deliver the goods or they
have to walk out; either they have to
serve the people or their heads will
roll on the street.

SHRI P. G. MAVALANKAR (Ahme-
dabad): Who has made the bureau~
cracy more corrupt?

SHRI SHYAM SUNDER MOHAPA-
TRA: We have to depend on the bure-



361 Policy re.
aucracy, because they are the most
seagsoned and trained people, but we
have to control them. We canngt com-
pletely eradicate them and eliminate
them, but we have to control them
and control them with iron hands.
They have to be brought to their sen-
ses that they have to serve the people
and they are the servanis of the
people and not servants of the Gov-
ernment alone.

SHRI P, G, MAVALANKAR: Who
will do 1t, and how will it be done?

SHRI SHYAM SUNDER MOHAPA-
TRA: Mr. lumaye has said that there
should not be more than 13 per cent
price rise in foodgrains The Dantwala
Commuttee report had once said .that
it was speculation on agricultural
commodities that wag responsible for
price rise in agricultural commo-
dities. Mr. Limaye will agree that
there are eight centres in India
today where forward market trade is
allowed. The AICC in its Bombay re-
snlution made a pious resolve that
speculation or satta should be comp-
letely abolished. I must urge Govern-
ment to stick to that resolution and
completely eradicate speculation or
the prospect of speculation as far as
agricultural commodities are concern-
ed, and then I may say there will be
some check on the price rise. If eight
centres have been allowed in India
for forward market trading, why not
allow Delhi and some other centres
also? 1f you allow satta or speculation
at one centre but do not allow it in
another centre, it is that  disparity
which brings in toto confusion.

Ir is possible to translate every-
thing which Shri Limaye has said in
a society which believes in regimen-
tation. But is it possible to trans-
late everything in this democracy? 1
have my own shocking experience
about manv developments. 1 find
that these things are not possible to
be translated. Now the railway
strike is on us. There is strike in
steel plants, students’ agitation, pea-
sants’ agitation. All these are hol-
ding the country to ransom. If you
allow industrial workerg to have a
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wage hike, what about the agricul-
tural producers, what about agricul-
turists, the tillerg of the 80il? I have
been in remote villages. There wages
do not exceeq more than even Rs. 2.
What about the adivasis. Harijans
and the toiling ‘masses who are groa-
ning under discontent in a country
like ours where wheat gells at Rs. 3—
4 a kilo?

SHR1 P. G. MAVALANKAR: On
a point of order. The hon, Minister
of Planning is not here. You also
mentioned about it I do not see the
Deputy Minister either.

SHR] K, RAGHU RAMAIAH: I
appreciate your point. “He told me
just now before going....

SHR1 P, G. MAVALANKAR: We
want either Shri Dhar or Shri Dharia,

SHRI N. K. P. SALVE (Betul):
The  Minister of Parliamentary
Affairg is the eyes and ears of Min-
isters

SHR1 VASANT SATHE (Akola):
Raghu Ramaiah may not be as hand-
some ag either Dhar or Dharia, but
he definitely can represent them both

MR. CHAIRMAN: 1 have asked him
to bring the Planning Minister.

SHRI SHYAM SUNDER MOHA-
PATRA: I belhieve our views will be
conveyed to the Planning Minister
through the Minister of Parliamen-
tary Affairs.

I think forward trading in agricul-
tural commodities should be stopped.
We should not continue it in some
centres  while prohibiting it in
others.

What about the price of coal? It
1s increasing. It is conditioned by
the Dbottleneck of wagons. What
about the price of rice and wheat? It
is again subject to short supply. 1
have a feeling '‘myself that the coun-
try is not insufficient in food sup-
plies. The question is of maldistri-
bution, I have not geen any marriage
party, any function, where things
have not been available or have not
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[Shri Shyam Sunder Mohapatra].
been served, if you can pay for it. It
is a question of maldistribution,
koarding and keeping things under-
giound, not bringing 1t to the people.
There must be an agency, strong
enough to see that things are brought
10 the market so that people can get
it.

Shr1 Limaye has said that parity
should prevail between the prices of
industrial goods and agricultural pro-
duca. Probably 1t is not practicable
because labour has starteq almost
campaigning for need-based wage,—
Now, the Planming Minister has arriv-
ed, much to the satisfaction of every-
body —We are msisting on a need-
based wage The country is almost
proceeding in that direction but per-
haps only tn serve organised indus-
trial workers. But what about the
agricultural workers today, the dumb,
downtrodden 'millions in remote vil-
lages who are almost unseen, who
are almost half-clad gnd unfed in
many places in the tribal areas, Their
cagse is not taken into consideration
because they are not organised at
all,

So, I, say it is not perhaps possible
to bring about parity between agri-
cultural produce and industrial goods,
between the agricultural and indus-
trial sectors.

He has aaid that fertilisers should
be made available to kisang with hol-
dings of less than 10 acres at subsidi-
sed rates. Very good. But we have
now been given to understand that
we have to depend on gobar gas.

Gandhiji thought so many years ago;
We have probably to go in for gobar
gas. I ghall urge upon the Planning
Minister to have re-thinking on this
subject, I it possible to take the
country to  economic salvation
through a centralised economy? Is it
possible by planning which comes
from the top to the bottom? Every
district should be taken a8 the unit.
Gandhiji thought of village as a unit.
Are we not feeling today that there
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ig something wrong in our Planning
apparatus? Now-a-days we are feel~
Ing the disturbance in every sector.
It is impossibie to meet the demands
of the people. If we can have a total
rethinking almost upside down on the
centralised economic and if we can
have a docentralised, Gandhian eco-
nomy. I think we can solve our prob-
lems to a very large extent.

If we have a centralised ecouomy
regional imbalances are inherent, 1
visiteq Czechoslovakia last year and
1 talked {o many economists there
and they also felt that if there was

centralised gconomy regional im-
balances werc bound to  be  there.
Yugoslavia is almost in the same

condition as we are today. There are
arcas wher, people are not properly
clothed They do mnot get proper
wage. They have a gifferent type of
Constitution by which areas which
are developed have to contribute for
the development of the undeveloped
areas That is why I urge upon the
Plannig Minister to have some think-
ing, probably by going for decentra-
lised, village economy. We will be
in a position to rolve the problem.

1 urge upon Shri Limaye to think
over this matter All the welfare
measures that he visualises are pro-
pably possible in a State where
everybody is conscious ef his duty,
right from the Prime Minister down
to the ordinary labourer, but not in
the situation which the country is
facing today. He will do well to un-
derstand trade unions, political géc-
tors ang agitations have taken the
country 1o rensom. Everything is
hound to raise the price of essential
commodities All of us should con-
sider how our problems could be sol-
ved and how things could be put in
proper order,

MR CHATRMAN: I find +that =a
large numher of members want to
participate The hon. Minister s
still to reply and Shri Limave also
has the right of reply. 1 should like
to know whether the House wants
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to extend the time and, if so. by
how much. We may have to sit up
to 6.50. I am told that Mr. Limaye
wil] take about 20 minutes and the
hon. Minister will take about 20
-minutes. I shall call upon the hon.
Minister at 5.40 to reply and ask Mr.
Limaye to reply at about § p.m. We
shall take up the next resolution at
6..20 and shall have half an hour for
the next resolution. I take it that
the House agrees with this proposi-
tion.

Y TAT T fqar:#srr(avg“ma) :
famd ot F &7 wEaTa w@r g ¥ s9ar
feafee @1 wwdw #<ar g | I9F 9B
ST WEAT § a8 9T Heer § 994l
arfa #1 BT T IAHT TSI =7,
THEY WA FT A GHAT FAT §
T ATAT A7 5 92 49 TT&T T A
=7 AR g A I 1 A= 6 73
TESTT FZT AT | ST F Teg1T AT i
I GgT HAANFA 87 F W&l F
gafay ga wfsars & wr § 5 am
¥ 5T JEATT AT I@ F oA €T H
TFTT FTF FT TMGT 7L, 97 39 § 59
R a@r & IATHE AT AR |

oF A A% g fF oo gw
UF WAF dFz F ¥ rax @ § )
AT FAAT W AT TAE FT W,
I8 & TN AR TR FEIRTT TAT
AT | AT gH 7 feafy v weAr
T qrd &, ar Aw # o Ay 3gar
AT W FHRT W HOTF gar
§f7 g1 FET |

g AN et & oSWy ¥ X
AT T § | AT FY G wF T8
fw garn wfas gf=r oy ofr gy, feafy
a7 AT G0 F1F &7, A g7 10
AR ax 3w feafs #1 gy oas  F
wraar g R arEfas g%z 7 § 9
wraeer  feafy & o afeada
& o w7 agm@ A gw T ggar T
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o7 feqfoat & o S afeags @3 &
99 &7 W gW 9¥ g9 9sar § |
afrraaw & aEfelEr owE #
LA Ag Wraar g 5 IR &
¥ o feufe dar @y &, 99 9 3E
foFQAT T W GFAT | g Fg qAHT
g fF st ge ggAwen afaEa
S FE T F AFATL, IH TG FLA

21 Hgwaar g fr g@m 99 ¥ samEr

FTEHAT g, I ZH IF AT HL AZY

qr T2 & | 59 %7 #F 4g § B gwr A
giF ¥ AT gWIe nﬁ'ﬁ’ﬁ' ERE AR T
-9 g [

ﬁwsrwrar%yrﬁ?ﬁ sfavraa*f T
Tadd  war § 7 o R w5 g
qiferdt & qFTee FEAT  AMET )
¥ gagar g fF ux afe a8 T A2
AT 9%, A FATSATE 1 AT FTOAT-

SR G I R T
I, W gedmwe, 930 g2
I AT FA TS A A@ & | FEY FAQ

AN gAHTAZ T aq & v gw ware-
€ & TG W B, APHT ST F JreT
q¢ g% HI7 wEM W qIiaF e H
ST g FET qfgy, ST FF
arfgd, 3T F1 39 AL FL AT §

F #ft 71T # IH AT T AIAT
T g 5 2w 7o wfas ata A frega
HFTAET FL] | A AT SACATISS
Fzfsw A Afc maae @
TR AT FAW H QL SAIAT0 ], AFFT

giz arfwdy Azst 9% g9 @ ¥ frEr

FOT W AifF geaey @1 aig Fe

F we e fafmmg g FfEa |

wegd Fear g fr gan gevfas feqrddz
¥ wafedos gt & o afadr &
S-S ggferai, 3

X % fgaet T 3a8
AE J&A A A

il ® g4I
# 44T FAT L[A 4 ARIT TAT
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[t wrwc wrw fwerverer]
grvaid & g8 4 w1 ewifad
wT g

fare & afc gr d F @@
For ¥ =TT I CHUEAHT F
e frar | ww Afe F gad R
* gag ¥ Y werr-gaw  fawr
¥ v wafaar & 1 fx
w2y F W gwaR A AGT WAT
fa=re 3% T & ST W AAT
argar & #r§ A ¥ wwgaw § A
wifos &7 ¥ AT wEAT § WX A
Ry & ¥ ¥AT Awgar § ) @
TAEAT TGS *Y a0 & g
firt Frrorer a7 wgw wEy d AR
¥ Frfrare Afr Fraffer 7@ #T a
% | gty v wfqs Aife garc -
#z qv Ffma ¥ Tifeg A I F
AT AT 99 I g AR
wfr g0 dar 4 Fx o §, 39 foo gw
et w1 g axg ¥ frafaw 7 77
& 1
oI gATL g o mifes awe @,
&% wigs aFe s IW| A—JAA-
Y 3wy ¥ oY A gAYy 2ey ¥ -
Teow B9 & | Afe gwY AN 7 %A
sare Y feqfr o¢ w1 17 A WA
o mreR-fawaE N1 Y gEE
Figg WMy ¥ o F T Ay
THww ST FY G QTRY 97 IYAT
F4 1 Arfr waark sy 2, e e
Tafedt T T W AR FFIT FTHF
Ty Aiff B FEifas frar g
Aferag or A gl aw & O o
B F WA QTR R TAwHA vEAT R HAT
T 3 A femmY o aagd &
AT 8, wUT gAY ITHT AN, FuIT
7R Zar-aTe *Y fawar ¥ g9 wWAr g,
AY ga ¥ rqay £t ffaT s<@T gem

0 fre-dee I T FE £
gw A [T Ior yFR FR Al e
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vy ¥ gfg dreft o, o feg Are-
cx ¥ wy Wi wawa T @ W
W fafas ¥ gl s Jfier Aot
T @y @Y ¥ fafrry A o sl
g wdar 1 g /T F fEeE Y
fafewa afy s anx , Wi g fafear
T T TR, Fq qF W BN W
FT A F |

T e F wiw () ¥ wgr omr
2 5 Qu-wd & R A IEd DY
w9 ¥ WTE TIEET ¥ ¥ qAT
FraT o fas | 9 T FEE Y T TR
2 &y g T o WY e ax faae
FEAT I3T | FAIT TgT wree GHTIfer
frrgg A 1 g &t ¥ maAme A
g g s o & a7 w1
TFTSfET TWT AHAT | WK W TH
araAvag AT F AT a9 T’y ¥
A gW T TH NI A FTEE /T AT
F7 fegm AT q@ar | WY aw 2w
ag At 7T 1 § fF olreea stegw
q¥ fova=r &=t omar & 1 gw 399 Hiaa
a1 fafeae < &, afFT 7 78 3=
o5 Sam d37 FW 97wt fFew o
21 A W ORGE wA & g ogw
Free whrefen Y syrogy A @4V |
o faare o anfgg fr ga ag sqavar
frw gwe w1 fee g9 ag fafa
T g5y § 5 wqr Sy Mag ez
¢, & 9a a7 feaar garer 3 o aan
wraa fraifer #¢ 1 afer o Tam
Y WA #7 & A9gT FQ@ATE

F g7 a7 #7 ot 7wd 1 ¥ g 5
whgas w7 gl Ngga
TRt & el geTe M gwrAAr o
=1fgq 1 # ag T Fean fF ag awTT
frfasa o & @1, walq ov Yy A=
g1 e wfeas wewa W
gitreac 1gaw wr A= w) it
X & g v o feaer A
ofgT 1 Al a w0 o A fagrer a8 &
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wiwewcn shgge Y #hrr fafierer
X %7 %€ fagra A 1 T Iew
wagw afgw 9T, qr aEdw w1,
fafrar ®7 2 2 1 g SEE wwEW
ga & fifras v &, 3% fag A%
m:&mirfava@glmwiﬂ
Y AT T FATT P T TEY
www@mzm«m
ArarEg AT F wgErc A R E )

T ST ¥ T Wy § & owh-
ey quafew ¥ foo faos 51
oigaaT W vy wres | & Ry
A FT ATH AT AT ATEAT §, A
# sirat & FF Row & faad # A
mradfed zax suer a@ 4 § fw
fasredt §x7 7 77 @wt FFE 9€ ST
g1

1700 hrs.

o s a9 48 § 5 dseee
syaeqT ¥ AT ST wEE A =iy,
a8 W Ay & | Zw a9 qfew feafy
Ty @Y g o oF af feww
ordl ¥ W W IuF WA qwT
arfee | gary fufrees s fawmit &y
feA-Tr SRR TEAT O ) W ZA
w7 I vy
gt WY Y qlwrr BT & )

afra & T owegw v g fr
W A-ETE-SAAY @, AT IR W=
T 2| 99 IF T-ATE-SSN] T4y
T8 TEY TR | FRTE NS FEA §,
AW G § AT A F qrr oY
#rly Y NF T faeer g fr
A % afagt ¥ frw By —wed
FR W v § ) 3g we fr g
amnfaw gfvfeafa @, aofas sror ¢
qT YAV TV ¢, 98 FE FL A
Y feafaw xfy firar a7 a%ar |+ @
arefefier oW & ey 39 o A
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FFEH HT % § W g T § uiv
g it garhy wfaw Hfaai § o7 N
e 50 §F Ay wfesg v
=fed, gz wfaw =1 ofed | o= @
T = wE ¥ gavfaw af @R, ww
W & wiferw A w0 W o Hd
JEAAT AT AT FT qHH | Ay &
™ oS A e ® S gy,
wy s St wEaT & IaEr awdw
FETE

Wt Tagar (SF)  awmafy o,
o we form® o & St e waw & WA
T §, & SEET g F@OE | oW
27 74l % s F I WY 92 firawr
& AwET, g ANy Y gHedr
&1 7 ET §Y AT & 1 WIS AW WA
# g 7§ w0Er SR frEE s
gt 77 wwgd & wwwe A W Ay
wfomrmar d=r @ w€ § 1 @@ T
a-far AATeETE #71 Are Sy -
aferwr i aaeTsy TR zATAWT &
F«uﬁw‘aﬁmﬂmmalm
e w o vy o P g
¥ wiavE™ & W 9T gurd wury
Ty S A wEw T & afos qm
TEY TATTAT A AT §AT HY AT FI T
¥, 91T wog AT e FREE 17,
agd At & sHAfE SRR A
urz fraar < ¥, &fer ¥ quar sear
g fF = dFit &1 SR O ¥ Awe
ama= w1 wfearear dar @ @ &
9 7F 99 o fraE ¥ fav e
FFIT A A T ITHAH Fi(A T 9T
agy TAR, 3% fad onl Y =T,
fas a7t e, sfew 37 97 TEwr
faorely Ay &0 @9 aF M F WRT
GATT %Y GHAT FAT ST ] 0= qAHT
wfsrear 3T & & wwdt |

T 1 Wy o @R ¥ g
IqTe T ) ® ¥ | Ihw T =
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(=t T=FET] fordr fastely &7 T & wrared FHT FT A
=FTfEd |

Xg: &, dme T4Y faaar g, 9T 90
#r wfsargai g 1 v fAaeT & & o

g FHfsaEal 9% TRar ¥ #TeEr

FgEf A M AR T @ F f@r g

ATSTAT 713 qAT 39 ATAAT BT TTGTETTT

CqT An HY AT gAT AW § g A
FT IeqIg 97 F [T I A= q@

FTT F B |

qurafa S,

fauf arga arg w6 @ §~—a8i 15 a1

- gu yfwd fral €1 9T FroaTzive

gar o, afFT § @t aF @A F

{3

e 7@t a7 % § 1 3T 7T R Fm
gUT %, IAEA G aF [HIAT F
HaAT T AT §——37 FHET H H Y
oAty 91 g, 7§ I I AHE,
#Y IAFT ST F—3F ag  FT
‘Ffedt 7 3T HIHIT 32 7T 41 G g
agr AL gT ArAa ¥ oo fawa @
g g, wifs g F T[T @ F AR
A A fram F A g

my faay Y ¥ A "@Fver a5t T@T

§——az sgg & wulada § 1 I=A

g9 & W (3) H agr d—

“10 u¥E ¥ FF W@l qRI
frami &1 Twwgraar
I g 9T IEH
IqAST FAT AT A
g A e A 25 afaaw
EAE LI S 1 R v
T AT =TT |

gl % faqdr 1 wwAr g——
gHTR TOIEAT™ H g8 &I qrer o
FEl FRT 9L AT 75 67 G GEA AT FF
¥ ¥ AT WA R 50 BEEl wae
iz g —-afF e Rl 9%
500-500 ¥¥ & faseit & fa=r =7
Wi AT eTs

BA AAEATT -

& araar wedY Sy F e s@ar—
A GEY S F FAgel T AT I
& F9T W@ E, WA fa wredt S F Fagrar
FT AT FT ST WY F ) ACHT A Sy
Fr faareamo 4"t F oqw § A9
el S T ;T B AW & 4T 9,
e AT TAERR ANl & a9 Ig
EAAAT Ai, § IAY SAIAT FAT A
T AT AT T AT g
oy G Aifg ooy Saa g
F, B framl #1 7% BT TF |

$7t #Y A gy SATET A
2 fF oz feard gaEr @9 98 3
R | fad FEafy A & ST A

- @i Wy & gafer & A g

=T &1 FrAT "qIE F) AR AR
Ifaq Frma fauifeg 1 sr =nfzyr o
g ®1 Sraa T8 o W@ &, eI
¥ &Y e, o fergeam # 7Y fawr <@y
2 | & Qa1 Aggy FLAT1 g A% Frami A
TATIF TE THT T TG TZATAT A1 39
# oo oy afefeafy & s&8 ot sumeEr
yfefeafy o @wa @7 F1 wAveET ]
zafad v frae g e ag femar sy 7 =
wyeqrd @1 a—(F) F (F) TF q|®
@I AEA & 3@ KN HAW UMW
F7AT FRET '

TF 3T g3 A FAT a——TFRK
& qm wez feoRdz #1 am@r nFE
FiF o g g i@ AT 2 %
ITH Tz ¥ fgemi § S Ag §—
§ =rgan g f5 5@ 9w w1 F & fag
smgfaa qar sgfag SaefaEt at
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qare frar s, qfafe feam @
aere firar w1 g ¥ whe
g1 FF A& ¥ A% vy Ay
W %t o o 9 Ao oo
AT AR A Id | 59 GURTT F7 97 A
§ fF wT WR AU A e owv 2
AN vy AIgh A aH aT7AT famrr
g w99 ufy Fagd N a@ A
3 R TUATH T FTY A T ¥
FfT IETCAT famedT 8~ W A% ATHI
F ywT § a7 AT /@ o0, w18
et @y free w@ ) 99 aw gw
Frerrag AOF w19 /g A A9 A%
Tw A feaf- ¥ & g @ amer
& &, Fogrer 9E wr A A%
AN 9T & WeAT FHIAT A SUTET
FAFY AT )

7 wext & Ay § wyg oy Y &
AT FT AREA F7AT 3 |

W Ao TTo AN (TEFTIA) :
gamfa St @™ gwmw & ot fafw
qraard & o3y Pt w1 gagafa adr
Frawdr | YW IR WA AR
fap sy ®r8 o1 fHory wadRE & =9y
faq 707 ¥ 39 1 FATETE FW A9
EAR I A

ar qar ag @ Ay Praifea
FT & Ty 9Y fraw o= fear W,
76 ¥ 86 w7ar @g ¥1 WA fraify
fFqr WAT FIEIAT 9T qrEE @
TS T R ST e F9Y, OF SR
ag ®r & foar o few AT g
favar fr frg i aa% & fag o
ify fraffra #t of & 3@ T T
# i giaar qreT TG gE 1 A
AT I AT IAHT QAT 7 fear
Iy &) T W OF T & W g
s wiaw & whr o o dur g ¥
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ny fawd Y ¥ aga @ o W) &
& fovr o1 fawy @Y oy S feR A
a® FEAr Awar ¥ fr ow W
faare & forg A o9 wwmr A
fr nr  oFdfEn foeww ® fag
ur sy g% fear sy Aww W
awwtfAT gravat T qg § 5 gn Aw
Ao A% faws® ¥ SqTEy WHA 7 wAT w7
S 7 ey w18 Qar folg & Bwd
g€t AT ® ww fAN, SAETETT )
TEVE AU AT F 9Tg ATy
B o W gfewm ¥ ogw frere
F7T AR § | AT quAT gare og ¥
& ow FAE A fowr @ wd fay
7 % vaw adwr 9% 2o fr o
FET A IYHRT AT AL IT AT SET
AT F FY DT i TR ww T
#, T HY Wi suvE ¥ fer FTeHaRTT ®1
e g, aweqfy o # gt WY
FETT 2, YL AY TIHTC FT AEA
&1 =mTd s & g sH aw
A 2y arfer S iy geady wedrds
&1 1 ITAT A §¢F 7 9T wEeqT QAT
=nfen & @ S w9, UET,
gavgfa o senfy 37 Froawra FY far
sorr WY fR omw ¥ 4 aw am
T A W B o s &1 e
ST T Wi g MY A I Fw
[Ty qTAY ATGIT TED ¥ A% I9F)
Ay @ 1 wfra gEr oW o ?
oF WY a9 a8 FIFETET B dweT ¥
frr s s A 37 3, T g 9%
T o 2 oige 497 @Y O A
wizarzal & fag oW 3 § AT 9%
FEY QY qEr FTET @ FART

forarar st w2 FeAr Aar @ aw qawy
¥7 3 § 1 o g v ¥ By ower
T foaAT At &, & w9 agr 9 awgd
dar FYA ¥ IR FERA FT X
@y o a¥ A =yt ¥
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[@ dvo wizo qew] W w8 1 v frderd e wolt

w54 wX ¥ I§ aNT I, A
T e § I Fir Iy sarar ¥ sawr
HATHN Y §F | TEY w7 Aawy 9% §
W gAY T ool gATd draT
WA ¥ aezawon ¥ wiivw ¥ wivs
gfrad sm +@ § 9% I W
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[sfr et fare] frs % fordy o woedr & 1 fime WY 3§ Aot
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At w1 T QR | A BR A gEae
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= dEar wifgd
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seF G § 7 w0 A 87 e
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rafoasr soifediw ¥ @F , q@ q@1 42
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nEE AW F & A, 9T § FH
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e § aF  Feet ererer @Y fasaT
¥y 9T 32 Wy SAF A OF w0
2 o wTordy O qwA § 1 QY g FALA
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# s § o g i et
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fear g ag ww §, @ W g wow
X | T 139@T F 25 @
FX ) T NS 7E W9 T, FF qrni
gy ar A WA

*SHRI E. R. KRISHNAN (Salem):
Mr, Chairman, Sir, I rige to express
my views on behalf of my party, the
Dravida Munnetre Kazhagam, on the
Resolution of Shri Madhu Limaye de-
manding that the Government of
India should re-cast itg policy with
regard to prices and agricultural pro-
duction, This policy should have as
its basis the following criteria;

(i) electricity rate per unit for
agricultural purposes ghall
not be more than ten paise;

(ii) fertilisers shall be made
available to the farmers with
landholdings of less than ten
acres at subsidised rates;

(iii) the Government shall take

the responsibilily of purcha-

sing cotton, sugar-cane. raw
jute, foodgrains and other
produce at support prices
which may take into account
the Cost of production plus

a reasouiable mergin for the

farmers;

(iv) there shall prevail parity
between the priceg of indus-

trial goods and agricultural
produce-
(v) fluctuations in foodgrains

prices of more than 15 per
cent shal] not pe permitted;

(vi) the irrigation shall be redu-
ced by 25 per cent in the case
of land-holdings of lesg than

. ten acres.

*The uriginal Speech was delivered in Tamil,
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I“do not think that anyone in this
ouse will have any hesitation jin
sccepting the above laudable critenia
as the besis for the agricultural po-
licy of the Govertunent.

8Sir, the Resolution of Shri Madhu
Limaye is of great importance in the
light ot the inaffective palicies of the
Government. Since the Government
of India could not effectively rnple-
ment the policy of whole-sale wheat
trade take-over, without any sense of
remorse the whole.sale trade in
wheat hag been given back ta the
private sector. Thig is @ standing
monument for the ineffeciency of the
Government. Here, I would like to
say that there are two fundamental
reasons for the Government’s failure
in whole-sale wheat trade. The land-
owners and land-lordg belonging to
the ruling party have not been ex-
tending their willing cooperation to
their Government in  implementing
his policy. Our Planning Minister,
Shri Dhar, must be much more con-
versant with the socialist policy of
Russia and how it is being implemen-

teg by the Government in Russia
than any of his colleagues in the
Government of India. The ruling

party members and the Government
there are working in close coopera-
tion and co-ordination. Here in India,
the ruling party Members are more
interested in the slogans of socialism
than in implementing the socialist
policies. By the Government's ac-
tion in handing over back to the
private sector the whole-sale wheat
trade, it has been proved beyond
doubt that the ruling party mem-
bers have not cooperated with the
Government in implementing suc-
cessfully this policy. The Central
Government usually blames that the
State Gov-rnments have not been
euthusiestic in the procurement of
wheat, Except in Tamil Nadu, the
Governmenty 0f the States are in the
hands of the Congress Party. I would
Yke to know what action has been
teken by the Central Government
againgt the State Governmenls in
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the hands of the Congress Party,
which havg failed to achieve the tor.
get of procurement. Similarly, the
Fooq Corporation of India. entrusted
with this duty, is alsc Central Gov-
ernment undertaking. It will be in
the interest of the country to wind
up this organisation. Besides func-
tioning ineffectively and inefficiently,
maipractices, nepotism and corruption
find the breeding ground in the Food
Corporation of India. Y should say
that the Food Corporation of India
is pothing but the traditional octopus.
1 would like to know what action has
been taken by the Government to
make this organisation work effi-
ciently.

Sir, we are confronteg with serious
scarcity of foodgrains, drought and
famine all over the country. It is
known to you, Sir. that 70 per cent
of our cultivable area is dependent
upon rains. In many States, the
land-ceiling laws gtipulate the ceiling
of 54 acres for thig land. The culti-
vatons are not tilling this land be-
cause they are not getting remunera-
tive price for their produce. This
hag led to a fall in agricultura]l pro-
duction. I would alss like tg refer
here to the Government’s unimagina-
tive agricultural policy. Punjab has
all along been a surplug State in
agricultural production, But, now
the Central Government have ordered
that all the land falling within 8 kilo-~
metres of an urban centre with 10000
population will be treated as urban
area, Jt is common knowledge that
the urbap land fetches exorbitnat
prices and the taxes on the urban
Jand are also considerable. Conse-
quently, the farmers have stopped
cultivaing such lands. This has re-
sulted in a steep fall in agricultural
production. There mey not he anv
surprise if Puwajab becomes a deficit
State in the coming years. It stupi-
files one to think about the future
agricultural production in  such cire
sumstances.
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[Shri E: R. Krishanan].

Recently, eight Worlg Bank experis
under the leadership of Dr. C. D.
Ingold  visited India. After having
witnessed the agricultural progress
made by Tami] Nadu and the interest
being taken by the State Government
in achieving such stupendous  pro-
gress, they - have complimented the
State Government. It will be perti-
nent to point out how tne Central
Government khiave been -assisting the
State Government in the 'matter of
meeting the agricultural inputg SO
that the present production is sus-
tained, During the last agricultural
season, the requirement of chemical
fertilisers for Tamil Nadu was 1.75
lakh tonnes and the Central Gov-
ernment assured the supply of 1.60
lakh tonnes. But, actually only
37,000 of fertilisers were given. How
can you expect the State Govern-
ment to maintain the agricultural
production in these adverse circum-
stances? For this season, our re-
quirement 13 1.30 lakh tonnes and
the Central Government ‘have as-
sured to supply 1.18 lakh tonnes,
1 appeal to the Planning Minister that
he should exert his goog offices to
get the actual requirement of Tamil
Nadu so that the Tamil Nadu con-
tinues to be a surplus sta'e ipn food-
grains production and to be a source
of supply to the deficit States in the
country. Onlv recently the State
Government of Tamil Nadu supplied
foodgrains %o 5 deficit States in the
country.

In Tamil Nadu there prevails an
atmosphere of peace and amity. There
is no scarrity of foodgrains. It seems
t#hat the Central Government are
showing signs of intolerance towards
Tamil Nadu. FProbably thev want
to make it hot{ for the D.M.K. Gov-
ernment to continue in power. There
is a rumour that there will be a single
rice -zone for the Southern States.
This will naturally deplete the sur-
plus of Tamil Nadu so much that it
will become a deficit State. By
lifting the ban on the movement of
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coars grains, the Centre has created
an uneasy atmosphere in the State.
The price of coarse grains has gone
up so much ang in consequence the
price of rise has also gone up. The
State Government has proposed to
the Centre that it may .be permitted
to impose 50 per cent levy on coarse
grains to curb the abnormal rise in
the price of coarse grains. The Cen-
tral Government should expedite its
accord to this proposal. It is not
merely a questioy of creating diffi-
culties for the D M.K. Government in
Tamil Nadu. It is a question of keep-
ing Tamil Nadu as a surplus State
in the interest of entire nation. In
Tamil Nadu, nearly 6.5 lakhs of
pump-sets thave got power connec'ion,
which helps a great deal in boosting
agricultural production, But, on
account of coal shortage, the power

generation in the State has come
down. Secondly, on account the
freight increase in 1974-75 Cen’ral

Budget, the coa] price is likely to go
up, which in turn will increase the
cost of power generation in the
State. I would like to point out that
coal supply to Thermal S:ations in
Tamil Nadu should be t{he first-pri~
ority of the Central Government.

Dr. Normal Borlauk, the world-
renowned agricultural scientist, who
has own Nobel Prize, has pointed out
that, if the Governments of the coun-
tries do not pay adequate attention to
agricultura] produtcion, there will be
chaos throughout the worlg and the
Governments will not be able to over-
come such a gerious situation. I
should say that Gujarat ricts and the
present riots are a precursor. He has
also stated in unequivocal terms that
the politicians and the bureaucrats
sitting in air-conditioned rooms will
not be in a position to realise the
pangs of hunger. He has also con-
demned that such™ people should be
entrusteq with the responsibility of
formulating worthwhile agricultural
programmes. In 1980, the popula-
tion of our country is expected to 'be
66.8 crores. While the population is
steadily going wup, -the agricultural
production is declining. . It  seems
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that neither the family planning pro-
_grammes of the Government nor the
.agricultural] programmes have been
.successfully implemented, I would
like to know how the Planning Mi-~
nister is going {0 meet this grave
: situation, -

In a recent Press Conference, the
Irrigation and Power Minister has
- awvarned that the electric power situa-
“tion next year would be grave. He
has also stated that Tamil Nadu will
be the worst hit in this power shor-
tage. It looks as though that the Cen-
#ral Government run by the Congress
Party are intent upon creating food
scarcity ip the State. 1 say this be-
cause the coal supply to Thermal
plants is quite unsatisfactory. The
. supply of chemical fertilisers to the
S ate is inadequate.

The Centra]l Finance Minister, Shri
t'Chavan, hag .recently suggested that
“the States should increase the power

rates. the irrigation rates, the land
" revenue rates pte. in order to aug-
- ment their resources. I would like to
refer here to what happened when
the State Government when the power
rate was raised by one paise, When
the State Government raised the rate
“Trom 9 paise to 10 paise, there was a
- violent agitation in which the ruling
Congress Party: members, the C.P.I
Members and the Old Congress Party
“members took active part. They
-were keen to discredit the D.M.K.
* Government. The ruling Party mem-
“bers talk one thing here and when
“fhey are in opposition, they just do
“the opposite.

There is a proverb in Tami]l Nadu
“&hat the pangs of hunger are perni-
~cious. The present agricultural policy
+0of the Central Government portends
:a bleak future for the country. When
“the Government at.the Centre cannot
“formulate meaniigful programmes
and implement them successfully, I
~wonder whether they will be able to
“dmplement the suggestions that have
"been made by Shri Madhu Limaye
“in his Resolution. I hope that better
=sénse will “dawn upon the Central

- — —

1896 (SAKA) Prices and Agrl.

Production (Resn.)
Government and they will take a. fresh
look at agriculture and foodgrains
production. I would like to warn the
Central Government that .they would
wake up before the situa.don over-
takes them completely. Before I con-
clude, T would appeal to the Planning
‘Minister that he should assist the
State Government of Tami] Nadu in
its magnificent efforts to sustain agri-
cultural production in the face of all
odds. 1 would also request him to
incorporate in his agricultural policy
planning the suggestions that have
been made by Shri Madhu Limaye
in his Resolution.

THE MINISTER OF PLANNING
(SHRI D. P. DHAR): Mr. Chairman,
after a long debate my turn has come.
At the outset, I should like to place
on record my deep appreciation of the
spirit that underlies this Resolution.
I had the pleasure of listening to a
very constructive speech from the
Mover of the Resolution. Shri Madhu
Limaye and also from a large number
of hon, Members of this House. The
debate on the whole reflected the
mood of the country, the mood of
questioning and anxiety of seeing the
inter-connections and of finding a
way out of our social and economic
crisis. If the Resolution had been
somewhat differently formulated, if
the Resolution had been concreiised
in a manner that one would look upon
it as a measure of consistent policy, I
would have no hesitation in accepting
it. But, unfortunately, the Resolution
has been split and enunciated into
categories in a manner which makes
it difficult to accept it in its present
form. Nevertheless, we welocme the
underlying spirit of this Resolution
which displays a justifiable anxiety
about the price situation in this coun-
try, a justifiable anxiety to find ap-
propriate remedies for this difficult
situation. =

Broadly, I would submit, the Reso-
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lution could be divided -into three
analytical categories.- - In the first
instance, and this was also the

desire of many other hon. Mem-
bers who have spoken on the Re-
solution it is that socially useful
production should be éncouraged
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by & fair pricing policy which s
remunerative, by providing the pro-
ducer, the agricultural producer parti-
cularly, with besic facilities including
subsidisation of inputs ete in jirriga-
tion, fertiliser, power supply and other
related matters, The second category
would be that the gystem of distribu-
i1on be such that essentigl commodi-
ties are made available st reasonable
prices to the common people, and the
third category, in my opinion, would
relate to the need for the State to
play i1 important and vital and, if I
may say 50, a dominant role 1n a secu-
ing the surplus for proper distribution
at proper prices, and again, mole
particularly, to the vulnerable sec-
tions of our people, These are prin-
ciples which are unexceptionsble and
1f I may, without hurting the feelings
of any hon, Member, submit with all
humility, these are the very princip-
les on which we have endeavoured to
formulate the Fifth Plan. It is :no-
ther question that the Fifth Plan has
been formulated in times of dis ress,
i times of stress angd strain and that
it has been affected both by inte nal
and externa] forces which we h-ve
not been able to control But, what
1 pleag with you is, kindly pay some
attention, if it is possible, to some of
the underlying policies which we have
tried to portray in the Plan as far as
these matters are concerned. Mr,
Indrajit Gupta gsve a new dimen-
sion, which s also fundamental, to
the question of prices He was con-
cerned. as were many of my collea-
gues on this side of the House, about
the rising prices. The prices show
no abatement, show no signs of ac-
quiring gsome stability. The question
of prices is one of the most essential
aspects of the Plan policy that we
have enunciated. We have said that
unless and until there is stability in
prices over the five yesr period for
which the Plan is made, it would be
extremely difficult io sustain the pro-
tection and the formulations whith
have been envisaged in the Plan. 1
meke no secret of it that unless an
endeavour, a collective endeavour, a
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nationsl effort, is made in this divec~
tion, the very objeciives of the Plan
meay be in danger. Therefore. while
1 pleed with my own coliesgues, Lk
would also, in all gincerity, plead
with my friends in the opposition to
find ways and meang of making their
contribution to giving some stability
to the price situation.

SHRI NOORUL HUDA (Csachar):
Sir, an a point of clarifiaction. Would
ne not change the economic systenw
tself?

SHR! D, P. DHAR: I know the
philosophy that jnforms Shn Huds's
mind and, if 1 may ssy so without
hurting his feelings, I am not illiterate,
as far ag that philosophy is concerned.

SHRI NOORUL HUDA.:
suggest that,

I did not.

SHRI D. P DHAR: I think that was
mvolved 1 his question But may
1 say that fundamenal changes are
necessary? Unless we fundamen.ally
make changes in the structure of so-
clety, change the structure of the 80—
cial relations both in the agricultural
and other sectors, 1t is not possible
to bring about the desired results.
The only question where perhapyg I
and you differ 1s how to bring about
those changes, and that would take us
into a controversy which, I think, is
not germane to the consideration of
the present Resolutjon,

1f I may, in order t0 pay my res-
pect to the sentiments which the hon.
Member, the mover of thie Resolution.
has categorised in this Resolution, 1
would move Quickly to some of those-
items and place my viewg for the
consideration of this House and for
the consideration of the hon. Mover
for whatever they are worth,

The first part of the Resolution
suggents that essential articles of con-
.sumption should pell at onk and a half
times the cest of production, inchwd-
ing transport charges, taxes and pro~—
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fits. As far as thix particular sugges-
tioh advocates 8 certain balance or
pleads for a abridgement of the dis-
tance between the prices of the agri-
cultural products and the cost of arti-
cles of consumption, the selling price
and the cost price of the articles of
mass consumption, we are in agree-
men; with that. But, it i3 not possi-
ble., as a matter of fact it is impossi-
ble, to think in te:ms of bringing
about an arbitrary parity, an arbi-
trary formula of determining this
price at the level of one and a half
times. You will see, for example,
that the prices differ from commodity
20 commodity. The component of cost
alsg varieg from commodity to com-
modity. As long as the intention is
that essential commodities should be
made available at fair prices, the prin-
¢iple is accepted. If I may say so,
it has been discussed at great length
in the Plan document itself. But, as
1 submitted, it would not be posgible
to accept this principle in the man-
ner in which it has been spelt out in
the first part of the Resolution.

Let us take a number of examples
or illustrations Let us take the case
of coal; let us take the case of kerc-
sene. 1f we apply uniformly the for-
mula of 1} times the price, then, I
am afraid, this will act not in tavour
of the consumer but will go against
his interest, -

The second part of the Resolution
states that there ghall prevail parity
between prices of industrial goods and
agricultural produce. Here again, it
would be difficult to conform to a
strict formulation ag the one made by
the hon. mover, namely, to have ab-
solute parity, to apply it as a cons-
traint. 1 do agree that there should
be reasonable parity between agricul-
tural and industrial commodities be-
cause this is a principle which was
accepted as a policy matter for the
Fifth Plan and this element of rea-
sonableness in the case of bringing
about a certain amount of curing of
the invidious imbalamice in the pri-
ces 0f agticultural and industrisl
commogities is, ! think, a very sound
principle. It ¢ an objective towards
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which we should work. It iy an ob-
jective which, if it is ignored, we can
do yo only at our peril, because it is
connected in a large measure with
the question of stability of prices.

Here, 3 fundamentsl question arises
to which I would like to draw the
kind attention of the House and, parti-
cularly, of Shri Limaye. As has been
said, the contribution of agriculture
to the gross nationa} product is of the
order of 49 10 50 per cent. 1f we
look at the investments which have
been made in agriculture. we find that
there has been a uni-directional of
flow of resources into a agriculture
without our making any savings from
the agricultural sector for investment
purposes, And the essence of growth
is the capacity to save., The agricul-
tural sector—I do not want to go into
statistivca and figures ang bore my
hon. friends here-—has been the reci-
pient of a very large investment in
the last four Plans, Now the ques-
tion that arises is what has been the
pattern and the form of investment
i agriculture and what has it led
us to. There is undoubtedly a great
increase in production, there is un-
doubtedly a great improvement in
agricultural practices. But is it not
time when we should coasider the
question of taking such meagures
which would make resources and
savings available for investment from
the agricultural sector? Now I would
draw the attention of Shri Limaye
and other friend; to the very exhaus-
tive and very able studies made
by the Raj Committee on this gues-
tion. Here we have also to ask
ourselves perhaps the inconvenieni
question as to whether the new
investment structure in the agricul-
tural sector should nol benefit those
segments of our community in the
rural areas who have not been the
recipients of the benefits of these large
investments. My reference is to the
wmarginal farmer, to the small farmer,
to the middle farmer, to the landless
labour. Unless and until we are able
to move these large, deprived sections
of the rursl community into the main.
stream of the production apparatus, it
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will not be possible for us either to
make a dent in rural poverty or to
be able to gather the necessary sur-
pluses in -agricultural products for gur
distribution system. The Fifth Plan
may be condemned by my respected
friend, Shyamnandan Babu. who, I
know, with a sense of anguish, has
already written the obituary of the
Fifth Plan. But I am rather an obsti-
nate optimist; I have not developed
yvet the capacity to be ag pathetic in
my atfitudes towards development as
Shyamnandan Babu, with his vast
experience of planninig has.. There-
fore, we have to see that these im-
balances. which have occurred in the
past. in the entire investment. struc-
ture are rectified, are corrected, in the
policies that we pursue with regard
to agricultural production in the Fifth
Plan period. This is exactly the stra-
tegy that the Fifth Plan is woerking.

18 hrs.

Now I would warn my friends on
both sides of the House that it is like-
ly that, in the absence of awareness of
those who really want to serve these
interests, if that awareness is ldcking,
then these investmrats will again go
and find division into the areas of the
affluent and make them more affluént.
Therefore, the problem of agricultural
development is basically, essentially,
a problem of re-structuring the entire
social base of agriculture. Lock at
the most promising areas of our coun-
try. Look at West Bengal; look at
the Indo-Gangetic Plant took at Bihar,
Eastern UP, etc. They are literally
sitting on top of a lake with so many
rivers flowing through them. But
look at the land system that obtains
there. Look at the tenurial inequities
which are so utterly and widely pre-
valent in these areas. How can you
think of increasing production? How
can you do it if these social barriers
to production, structural barriers to
production are not demolished? And
how can they be demolished if you
can shout at each other but not find
areas where we can combine, join to-
gether for purposes which, as far as I
know, all of us. have declared to. be
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common to all of us, in this House -
and outside the House. Therg may be-
doubting Thomases in our Society, as-
there have always been and Mr.
Noorul Huda, when you see a little-
more of life as I have ang grey, with--
out becoming bald, you might see
some sense in what I have said.

SHRI NOORUL HUDA: May I put.
a question to you?

SHRI D. P. DHAR: A little later
Youth is impatient; but you might
exercise a little patience.

3922

So, these are the directions whick
our policies sghould take in the field
of restructuring the Pproductive base-
of our rural economy.

Now, the third quetsion which has
been raied by Mr. Madhu Limaye is,
this:

‘Fluctuations in foodgrains prices
of more than 15 per cent shall not,
be permitted.’

It ig easy to say thig but I am afraié
I have not been able to achieve this is
spite of the fact that some sort of
ceiling, some sort of upper limit has
got to be evolved so that the prices
do not run away. But this depends
on quite a number of things. 1t de-
pends on the fluctuations in produc-
tion, either due to weather or other
causeg or other caiamities. But in a
more fundamental sense what we
have to think of is that we have to
build a viable and an honest system
of distribution and unless we have a
distribution system which is avail-
able to protect the interests of the
vulnerable gections of our people I
do not think that we can achieve
what we have set out to achieve,

I think the whole thing will floun=~
der if the concept of distribution sys-
tem ig allowed to flounder. But,
how do we feed this distribution sys=-
tem ? Thig system, as I said, was at-:
tempted.

Shyam Babu, I made a complemen-

tary reference to you and, in your
absence, but Prof. Dandavate had the -
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The - fourth part of the Resolution
relates to the Government taking the
responsibility of purchasing couton,
sugarcane, raw jute, foodgraing etc.
at the support price which may taken
into account the cost of production
plus a reasonable margin for the
farmers.

This, if I may say so, has been at-
tempted—I do not say that we have
succeeded. My hon. friend, from the
D.M K. Party has severely criticised
the Food Corporation of India. Well,
it may have its own faults. But, the
Food Corporation of India hag its
origin in this context. In addition
to what is contained in this part of
the Resolution, we have, similarly,
got the Cotton Corporation of India
and the Jute Corporation of India.
I do admit that it has been mentioned
by a large number of friends that the
operation of the Jute Corporation or
the working of it has not come up to
our expectation. Some fundamental
changeg in the structure and its func-
tioning have been recently made. We
hope that with these improvements,
the functioning of the organisation
will also improve: The purpose that
lies behind this part of the Resolu-
tion of Shri Limaye is sound. It is a
very valuable objective and, if I may
say so, the Government is working
on it—towards the achievement of
this objective. I do not claim that
it ig free from faults, from defects
and from inadequacies. But, the in-
tentions aré clear and, I think, that
wherever we find such defects or
shortcomings, we shall do our best to

remove them,

18.09 hrs.

[MR. SPEAKER in the Chair]

The fifth part of the Resolution
talks about electricity rate per unit
for the agricultural purposes which
shall not be more than ten paise.
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Now, I am rather, if I may say 'so,
somewhat surprised that person of
the ability of Shri Limaye should
have made a suggestion in such a
capsule form. I think we have got
to take into account one-thing. It is
not vague; it is very categorical buf,
what I am objecting to is its lack of
vagueness and it js utteriy categori--
cal; there is a smugness of relief be-
hind this particular proposition. If I
may submit, in all humiliiy, the facts
that go into determining .the price of
power show that most of the Stale
Electricity Boards become conscious
of this fact—the Finance Minister, I
am happy to way, is present here to
support me--that they are now in the
red and they are running in huge
losses and so, the cost .of production
of electricity has got to be met at
least in certain cases. I do not suggest
that we should have any extra pro-
fits from agriculture. But the cost
of production has got to be met.
And the tremendous investments
which have been made in the agri-
cultural sector through rural electri-
fication programme = for energisation
of wells and other lift irrigation sys-
tems are almost all running at a
loss. If you look even at the irriga-
tion system where you have talked
of reducing the rate you will kindly
consider that the irrigation rates in
most parts of the country—perhaps
Maharashtra is the solitary example—
the irrigation rates are so fantastically
low that even today we are paying
a total sum of about Rs, 170 crores a
year as a loss only on the mainten-
ance of the irrigation systems, And
if we were to accept the suggestions
contained in the Resolution of Shri
Limaye, I am afraid, the losses would

reach staggering proportions.

I am talking in the overall sense
that the agricultural sector is a high-
ly subsidised sector and this fact has
to be taken into account and the
agricultural sector or some segments
of the agricultural population of our
country have received enormous
benefits from the enormous invest-
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meats which have been made in this
sector and the community as a whole
would ask them to part with a part
of the debt so that we could invest
it for Plan developmental purposes.

The last one is about the fertilizers
to be made available to the Kisans
with landholdings of less than ten
acreg at subsidised rates. Ten acres
is not a small holding in our coun-
try and I am afraid......

SHRI R. 8. PANDEY (Rajnand-
gaon): Actually half of the money
goes in the establishment.

SHRI D, P. DHAR: But I must say
that the surpluses which have been
generated in the agricultural sector
for the purpose of investment for
development is a fact and to that
extent our economy 1s hmping. You
must not forget the class which has
benefited. We are afraid of touch-
mg that clasg and we must touch
that class. I cannot understang the
logic of leaving 3 per cent of our
agricultural population alovie to
wallow in opulence at the cost of the
community,

1 would assure the hon. Member
from the D.M.K, that we have had
discussions with the Government of
Tamilnadu and we have seitled the
Plan outlays to their entire gatisfac~
tion. It is unfortunate that the ferti-
hzer position in the country as a
whole is very unsatisfuctory because
we have not been able to import
fertilizer because fertilizer production
has fallen all over the world and,
therefore, if Tamil Nadu like any
other State hag to bear certain cut on
this account we should not in any way
entertsin to the slightest extent the
feeling that this is some sort of a dis-
criminatory treatment which is being
meted out to this Government., We
are perfectly prepared to sit with
him and if we can in any way be
helpful in this respect, we shall be
at his disposal. I would assure him
that the relations between the Centre

are excellent in the matter of ail
development activities, and whatever
development activities have been
undertaken in Tamil Nadu have been
with the consent of the Tamil Nedu
Government, ang 1 must say that in
the fleld of agriculture, Tamil Nadu
has done extremely well

He also referred to the gquestion of
the new wheat policy which I may
quickly dispose of. Government have
been accused of surrendering to vest-
ed wnterests. This, 1t I may submat,
is a wrong interpretation of the
policy. We have not surrendered to
anyone. The simple point iy thst the
take-over of the wholesale trade was
not an end in itself. We behieve
that it would be a good instrument
for supporting the public distribution
system and for building adequate re-
serves. That was why the policy of
take-over was accepted But the
question of take-over has to be look
ed at in relation to the objectives of
food policy and to the prevailing
economijc wituation After careful
consideration we feel that in the exis-
ting situation brought about by inte:-
nal as well as external factors, it
would be more helpful to rely on
the traditional market mechanism
for acquiring the needed quantities
of foodgraing for the dwstribution
system and also for improving the
availability in the open market
Therefore, we have returned to the
king of policy that prevailed in 1971-
T2 dbut with additional safeguards and
with more stringent conditiong for
the operation of the trade. However,
in any kind of policy that may be
followed, three elements are common,
Firstly, public awareness of the eco-
nomic and social compulsions of the
public distribution system has to be
made specific and concrete; the task
of political education of the producer
angd the consumer has to be given the
highest priority. Secondly, the admu-
nistrative machinery has to be im-
proved and made more efficient. It
has to be freed completely of all
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corrupt elements and influences.
“Thirdly, erring and antl-social ele-
ments in trading community have to
be deal{ with severily. Ths, an
short, is my explanation for the some-
what, if I may say, very strong
«<harge of surrender and departure
which was levelled against the policy
«©of the Government.

PROF. MADU DANDAVATL
{Rajapur): They have not surren-

dered. but the wholesalers have taken
over.

SHRI SHYAMNANDAN MISHRA
{Begusarai): There had been one
hundreq per cent adherence to the
policy, if that satisfies his soul

SHRI D, P. DHAR: Shri Syam
Babu's soul was tortured last year by
the other policy,

SHRI SHYAMNANDAN MISHRA

It was tortured because of hys hypo-
<Crisy

SHRI D. p. DHAR: We thought
that in order to bring back ...

SHRI SHYAMNANDAN MISHRA
It was not take-over at all. It was
only procurement of a limited quan-

tity. It is gemantic perversion to call
it take-over,

SHRI D. P. DHAR: The fourth
reason, if I may add, was to bring
back, peace and tranquillity to the
noul of Shri Shyam Babu.

With these words, [ would once
again submit with all humility that
1 and my colleagues on thig side of
the House have benefiteq greatly by
the debate which was initiated on
some of the most fundamental and
some of the most important guestions
relating to our economy, by Shn
Madhu Limaye

1 had submitted to him for his
consideration that had this Resolu-
tion been formulated somewhat
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differently, Government and 1 would
have had no hesitation in accepting
it, but the way it has been formu-
lated. 1 am afraid I cannot do so. I
hope the spirit which informed the
whole tenor and content of his speech
and the gpirit in which I welcomed
his suggestions would perhaps per-
suade him, in apite of earlier blatant
poses on other issues, to withdraw
this Resolution.

Wt wy fewd (areT) @ AR,
UE AR WE § TH AFFY QT 5 qAA N
e 1wa F A A
weegt A xaw foemn fomn wigwas wwri
A v weary ¥ qudt agafa afer 1y
X w19 & wEe @ IR # A o wwEe
gamRT ST frawn qrdt | IR g s
g TEATY A WEST , HTWIT HY WY
w7 | wvay S Afwr w7 st
RO AWM A FS LA A A e
ey AlY WIS Areat 3 oy A
ol v W & gEafw feew
sqweaT 9T ¥z Yaver N fegry da
fw & 3 wad wenfey wow § wgy @1
Ty Fasar wlt 3 fe & wge ot A )
wv o g, & A a9F fw & e few
¥, 38 ¥ wp witey fargm ol 0,
i wrfrw ¥y ¥ fame ¥ 38 gfrwy
afger wwgz ¥, dfer wifew W
Furk qr 25 wlawy, W ¥ fady qyoey
qrewfing faare sreear s vy ?
qR Gy s § s andewfe farcs
wava z g it w sw oW
durir o AT W rwerE AT vl 3
g feafae fm s ¥R gegwr
w oA ¥ s oqah R
o woh wR § 1 A e e sl
@ fr ag wew R ¥ 1 Ak A Wk e
srow o wat o, P s A
W o, fww @ owk, W AR
TS ¥ ¥y wrew few wwn Wy
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afFa fara amer oF W e X S
qke AIEd {FaT  IOH a9 @gq #y
ggiv fgrma fEmt g dre
aen foie g9 sg ¥ fgeaa
F G, AL AT ¥ TH 3T § g A
el 7 fgrma & arr g9 =y aw
TET | WEq qRW FTHIL A g% 3 W
feata X @) &1 Sw e T ag wuifs

The cause of death is chronic

starvation.

a3 § 9T 918 1 faawg § 9l HTra
Yr LI Az w7 g
= 29 § ST AQT FT, AT AT 9@
WA &, 3T 7 ATET gHasT fearsy
ug feraa amr e@ER § F1E ARl SrAar
Temwr, i M@ st ag T8 2

Tafod & 7ot wEea ¥ Fgav I
g fF g St 7% S e A wael
&, § o ganr 5@ T F7 @ § o gy
oY frarer @ ot @ o s 3
41 ? IR FTCO F ¥ 5T @i Aifq a3
agq g o @ faa & sae 1 7
ff 7€t v & B o W wear §
o1q AST T FT AT BT AT HAY
Y g framEt B o gz dfw)
q3 R § T ST a9 AR 39 F
framl @1 gz ity fr S aed =@
ag G991 AR AT qFA §, AT AT &
srarar | AfE AT T wrtast & gfy
oY FTATTEE 7 70 Sy DAY 3T
# 71q A € R 7259 § B 30 wfama
forg @ ¥ =1 98 a1 afew 9w
RO 7, FTIAFT T ST ATAT & T
g TLg BT ATG AT FA 21 s
ag oy wOEr A F BT g FTRr
FE | ASS FET & fowew Y o9 A
& oo, fwam Bt Sfaw g
o ¥ g fRar )
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M Had AT FTIHT TFo Yo
e M T faaeor sqgear T4y
g & fF 99 %1 §i7 a9 a9 39 3w
N TOT FTAT TS & TE F | wfasr
3 FT FIE TEG IGF S I HqT
TR AT 3F GIAIT T @
FE | AP AT HART @ E |

sl AT AR AT AT A w5
qg T AR, 7g W WY, Fhe
IZ "I ;T A qrwd §, ey ¥ ag
g1 arer wEl & #ifE for ofy fag grd-
sifr fqawer sqaem ez g W &
qrig fe ¥ 39 f37 939 3 uw
q9T ® IO ¥ 73 731, Fowar Row §
¥ fear ar, 5 Aivifes el A gar
@A FaAaN ATy a2 @ 4
afer oF QU faafaem s @9 10,
15, 20, 27 04T ¥Q 07T ¥ 78

‘ 1T TG ARL &

AT HIT A AT A1 7F 1972
T S Tq@ F98 W (9 § ITH A
T THATH & FHS W ara & g §97-

‘wfzq & T w1 A weAaT AT, Faer

TETY T F 45 FT AT T 977 1.
S W13 QEE 7 FI7 F NI TqT F1T
@ @ 3 ar aF 9w fr OF e ax
a3 fFag wr a0 91 @ & 5 awew gg
A< &1 A5T W& 1 AR qrg A srEw
Fr args e gzg dzan fasr &
15 TET TATET §AT 450 § | AF qrdh

A 75 qEET FT OIATH FATI GIQ

facm Y fsfr 3 2 16 Ifawrg uF arar
#, AaTHr 98 TA7 32 Afqaw | wiegar
freg 23 wrwa ffr adr, @amw
T 100 IAAT | T FT 7JAT 48 2
fis sl dvex 91 37 71 SeAMEA g 9fy
WZX TR WATHN FZAT FAAT T & |
a o/ 7 F3a & & Peama &1 errar
fusr w7 @ AR T AT dar F O
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¥ WW ¥ m Wz @ § g
e oy R wpn & e ag wa e & o

gz & art # sty ¥ wrdwya
s 157 509 fefzw an¥dam faonfer
el el o ¥ felt #Y 105,
110 To WY aff famr <@r &1 i
sqt A gz sy Q@ W § gz da
FA qry foparay o g% & e & =
I %7 7aT uy Ay fr frarat & wgan
& wX far fr g ardd, |t g/
4 A fag A 7 € H FrHFD
fafesrr =7 & ory ¥ grwy @R A
1971 F e MR A AFT T A,
1971 & wfas qarer 1972 §, w7
1972 & sifaw qavwr 1973 & =7 v
HATET &% V81 1

Ha A &F whG FHA F w4
|/IT AT, TL TH T ¥ 98t T A
garT a1 fF S war gard forra dn
Bvar I wav 9 1 fraa F@y w < Rk O
50 BAET B A B QT WRT FT
g1 1 arare @M TEANTT AR U6 7
FO 8 WG A AW &, 50 B Agl,
uga 10 Sfawa ar wag gas w74 w1
fram femr & . fer e wr 2 °
W HIG X QW A A1 L HEA HiT
T WraA FIG FA40T A1 IaF fom
STt et & fa savdr st
RICW F1 Eqaeree FRETT NI T
TR #47 $ @7 § O o wve & fosy
LorwmMaa yomr ad fwri

wrafear gz & & fam AP AR AT Ay

giumarR § ERT e A ST &
, wifgnr § fal 2% Aty warar §ul
xR g & el qx iy §o Aatar @,
g 31 I So TWR WX &, foamw &
¥ vyt ¥ @ & frelf qT 28 W
AT FAAT W G IF wr fgE
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FooiT v 89, st Ima g &
T TN agE W A wEw g
X W SN W CF WIAN Ay
foro w1 TogdeeT qr | | (Wyawr) Gar
FTA A FTH AT T | W A N F
sz aifed | § q@ Famn oy, aed
& smaT< 9% &1 W | WK 98 QAT
frzeai mved, 7 far, § 9F FFa%
q gdr

WZ A% QHEEE FARTIAIEE W
T ¥, W ¥ wrer-Ehra -
WAT 5 T FF F YU FA
arsz-eifer ¥, g w1 a7 56 6 whaww
&1 7z @Y T & wriEied
qrer A AT TE0 § SwErem S
¥ wrAls Fag @ @ ) WA WO
5T e fr g Afr Wik fraw
Hiff g eT 9t & weEew GE B
@t Kt a ol Fgrrer @ aw &
HAAT TET |

R TAHC WY AT (T & L H |
24 ¥ AR ¥ FIAG QFA ¥ U4 I WIS
ZigeaAE ST A X 0 feafA
T rwma R T waE A&
T qE T vITE |

“Sales outlook in the  exeprt
markets 1p Jdecidedly optimistic. As
far ag raw jute prices are concefn-
ed, they are fuling down. In fact,
they are declining. Neither the
jute mills nor the Jute Coiporation
are doing anything to rescue the
jute growers and Government also
helplessly looks on.”

W sred 5 & FaT Frafa oéw fom
over ¥ A NP F qravpg ww fear ¥
ik 21 F¥QT WY W g ad o
ﬂmmﬁﬁweﬁiﬁaﬁfﬂ
%1 Tz & far wra wteaTerd wha
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faear wrgar Wre feet A cww W
wreeft, A wur wAE ) Wy, wrAE
Zz wigar 3fer 21 wOT ¥ o X
<o 1z Ay ) 38 ey W b o w9 7T
ax ¥ Ay 3 1§ A ¥ qowy oF
I Fegr Ry P g Al s fw
Team ® wnr q fqerf #7 gfe-
1% 27, faxAr ¥ gfagy 3@, wfzarexsd
%t gfaar 7 Wiv IAH IAAT AT
i e ¥ & v W @AY, AN
IqE ST Txw T AW, ay WO FEAT
e Mg ? Proxwer i fe
* %t vrgza ¢, & ¥ fg wraes
WA 3, I ¢ wrawr S Ay o A
waE ¥ | IAN AN ITAH AR HA
J9E FTT AW L@y FATET W@ifE Ay
it it & Wew & ST AT ow A
* g7 Part § J57 vt % !
ez fram o wid § | gafag & ao-
AT X AT 9T X< Bar e g Fe -
FEALH TATEH T7 XY WIORY Eay v
Y Aifa §, o a¥r xfafwarard N k)
TATZA AW IS AN FATR WY I
Y Tyt , fadr 3w &) T AT
AW, I9 I U9 9w AAIIC, A
qW TraY Afy ¥, Afex sAE ATC AT
& gy ¥t vy fie why vl & gaww
g quw ¥ fag awr ot W
B W wfgy, ywew e ¥
WX aw 31w gT AR X w

Agriculture 1 highly subsidised indus-

ary A4t ¥ g vg war | WA
qrart ofsqe dwzy 97 O W
wporrar, afwr 3adk wif ffwy ot fowsly
HrgmogsrarFar Fag ¥ax 8
H g & wgar WA § fr qwmw, af-
qrT  waTTYEr, WA, Aty A
wrw v arfr ¥ Fafey gamé &
ared wfy & 1 eyt & fag are
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wiwet vy aork § f feare e
wt wre s dur wwr 1 qevfeg @
uTX ug Yaredt X of v wigw
oy ¥ fr qwre, v ghmon fr @
wafer §, ewit ot avar Feaw g Ao
e 37 MG o ww gaveon ¥ fag
AT dqr AR ¥ fow Ay a¥ R
Iy wq wT A I | ¥ Qur W oy
o § ¥ife gk o A dar e
A A Wyt AT § 1 qEr T W o
& gu &, vy vaned fiw vy oy oy W
a#ft ¥ f wqr gramon A, Wy WS, X
HIC W QAT F WA ¥ TS G @Y
¥ 7 wwd sgray wer o 3R AETOeE,
sfam s g & qw ot ¥ 717
JYT T AL F qre W dwr g &, Aw
TA FEET X qW W ¥ 1 9T FTRETQ
%! xuix w7 @ ¥, I wET UH 97
& w1 T & | et wr€ Gy e framey
faad fafaa da ©1 e g wiv o=
& §@ ¥ g ¥ dar AMA &7 Rer
feqr WTe 1 ¥R ATE w7 WIET 6§ wTH
wrAT WIGT | GE T A AT QT AR
gy ey 8, & 3% S X iy g—aw
sqez arey wgd Ofyy, 3 FaE) TH Ty
®t QU ATAX A1 | FART 2 FX FH 4
A A A IS, W aw
g wuwar g wWifs faasl g R
quwR ¥, % ¥ w9 & dqoer wpe
TR A w ¥ § W we-sgwenr ¥ v
iy vz WY § 1 fe Fws day Wi WYy
T W ww e §outr dqey ¥
I ow whwa W erdiegnr oy ¥
Wty e lwmaa s
xq e g fe for weert & et
¥ §a1 Wy v & S qnwTw & fag,
waw & fau ey v & www ww
ay % 1y & fre ¥ s duy gl araw
sy feenfaar ¥ qalr % & oWy
wraftse gy i Sy argfe
3% farg arr B daw AR eI Sy
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o wiw & fewd Taen dav el et
I o ot Tor ¥y Wy €1 o | T T
o & oe o€ wgrar wfY g 8 )

aoaw W, T el W wne W
£ 1 iely & wrt ¥ oy v ey X vy
e Tk wRT NN R O o
Wt fY, IR AW O WIW agH 411
AT O KV GTH JHET ATH 473 &AL
€ w8, 62 wWar fry g1 & wluw
e wr W oo B, W 62 ¥
wfuw e arr IR o } fw
ASETOT WTEA N OF THT ¥y o7 fr W
oY Garare wdd, A ofrely & T A ar
aroit | fasrr wre & 0 ¥ Surery
Eriond Ll R R NI L ol
TE TCT 43, 44 AT T AE W9 W
wt Sfew gy s 2 7 Ay A H
TH 62 WY we a § OF A 7
UMY § g TANT W€ wArE AR & 1 7z
fergerm Our fufaw ¥wr § fo fewmoe
WX goard & e Y YA Zz Wy
£ 1 gz fewrvr iy woard w7 WA AT
o1 forae wmaTr a¢ IEE wwr 97t
qzTETY &3 AP, & =y faTd, Ay
A Y wpy w7l gomd e ¥
frafror oy Bifr o gra & 8, g F719%-
TWmEga ¥

ot qwo W 1w Tgf (Frarn-
WATX)  WETTAMAT qTER 600 WAL A
ot § WX a1 GrIw) wETew WreA @
FH T RA S Tt 8 oT qEE
& w7t $AT T Ny wfred ary § waw
fagamagng &

ot wy foeld : qaw wEen, Wy
wriiwe ot ww feardar o ot frety
RN Mfa g, aw ot & ooam § wwl wpw
o Wifle ¥ qrw ot ww # It & wrek
wraw v Yoy fe few e & et W
witgivz fear wrer § e <ol &
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w fa¥ | Bk e ot gy o fe ok, aw
feit & swfe wrdt fawrg oy % F
wezver o) WY waret Falty woft wifgg
Afen fgw wrw 4 wrw 0 i wx
fodrar ot © © Wit ¥ wrmifis sereny
wam W) wh, W AU Fouw
fagfms svd@ ¥ fig sxer foidw
¥t wifgg (weww), .
w9 qware ghvy ¥ am eifer, &
TR AT E 1 AFTC N A e K
TIAET | (AN OWETE W WATT ST
uren § 1 ww W %7 INEA A% T,
&t wrdy, faarg O e wife & feoik
#, arfas Oyl Y wraw sver A 2, W
wrawfaw feaa sqaegr, ofiss ferd-
sgww taeen w1 Siw vad Afew ¥
fang w4 AW T wW Al Coeirar
NG TATAT AT T A AT
o, e srom " ATETS Ay
Y e

WY HRATHY 9T W W gEY
oA & 1y W RS ¥ e i ww g€
9 | W wRi * vy @1 fv 9w ax
qralY AT Wt T & WAy | SREY
ag Wt 9 At & fF 1966-67 W Y
N AT W e A ww g

Futures and non-transferable specifie
delivery contracts 1967 ¥ =g

e ¥ fwemr og Y & Fs
qraft it § 1 wg & | afew suk Ay
wort, gy wifx weEt 9v ta B
& = v ay v gren ¢ sk mifvs
T ¥t qrag W A wom 0 W
sadeey whvg £ § e foan Be v
ey s Ay e d )

AT UTIE IE TN ¥ | 1 € wee
Fewm G i SR NN EWT Y wse
#z arae ¥ e gy ww wE § ¢ vt
® ur ¥ ¢ ww wmet §ur ek
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[ 71 Fama)
fwara #y w1¢ fgear fasmm 7 #ar sg
T Tuay § fF o T 7 o @A
arfgy ? _
IACH F AR ¥ & 5w HAT A7
ST FrATH & AR T FZT SATAT
fefwfaz ar saifs ag€ & a=w smam7
& grR A o ggfear ¥ ¥, wiferr § 7,
Fifrq SAA A TG, ITAT FRAAT
G:A g1 T3 | IAR! F1IT F T2T FAT
wzqq g3 4v ) afsy s¥ @i J
gz afgar Az foea fean
Ffyzfaer gade ¥ dr1d9C ¥ fagar
afgrr q¢ fewrd strarg § w2077 3
IIAT A AT a8t F2ar A g3 F 757
w7ard &, fFaearam g wE T
Fgt q AFATT &1 A FAT AT AIT |y
o1 S FIET ar, GFrfT F A7 "R
afsT a5 g% g g@T) S #
FEARATAT T AT IfATH FEe
tog 2o 5. ®wizarzae ¥ g9 gfaz
TI&@ 3 3T H 5T F wTIsye a9y
¥ wlas aar § srear 61 fasar 987
g gu7 9% AV AT § frarai 7o
TR FTFA AT FIAH T3 T8
fFar &, 7390 @ ) &9 4 13
gzt & frami Y agar & 5 o
1T gL w1 FAwm & fgam @
“fear faam & srafs 9a% oF IR ¥ ara
55 O7 @@ 55 ®TT &1 &1 T2 uwrw
gfsas feefeima fgezq #71 g 3
HIHT F ;AR FGr 8 fr 0 frare Ay
#1E afFF, w2t 9T FIF0 (wear
=1fgd | AfET F1E A AF) P AT 3
o AR faer w1 fawg § 1 d2ifwgm
T 7 A7 FT &1 J998 74 9%
252 9% 9% fFAET @1 97 | IFgF
- g3 wieasat & faq ar a8 a9 @
ot Afew qr-Ffawen & fau sawr
..419 792 FI fgar g 3g. 27 S99
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FY AT | Ja% a8 qg-hfases & fag
2340 &F I fFAAET 30T FT fagr
AT | IFH A1 -ZGHR! IO FT 1000
wqar 9X fRammER &3 femr
Tz AR Y guT ! der-wfrwen
* T gaHT GEIATT FI a1 T IHF
AW §, TF wEFATT, ag WA
gree agl Ol § TAs smnale & &g
W g AR @w gfram sreEmee |
T AT FT S TgT AT, I wfgfafaay
FY A weaTay § AT ANd v
Wl | FA=T Az gar fR S at9 23409
T Freree gr mam ar qevdfases &
faa s=st fro #T oF g7 w9aT A3
fear mam ) 2% At & qfAus a7
T OF AT /AT ¥, I9 N 97 FET &

“The outlay of Mafatlal on pur-
chas2 of naphtha increased from
Rs. 12 crores to Rs. 60 crores and
the outlay of Union Carkide .on
purchasa of naphtha increased from
Rs. 4 crores to Rs. 20 crores when
ths price per kilo litre was raised
to Rs. 2340.”

ZOFT ATF 977 § fF g & § 73rferam
Fegrag AR gfqga FIEEs Wi
ARTNT & 319 § TF 99FC A 2% |
THF AT F AT GAA A | ATE
FLE A IAFT TGT & T qISEA a8 5T
@iz w0 g wmr m gfhma
FITATES AT FUS A I FT A FUS &1
TAT | T/F AFICIE FT AT 3G | TAF
aix § PRE w7 A1 1 M @Y v
# fafaa g1 57 39 aw@ Fr 92 g
&Y St AHIT ATHT JAET § (A 39T
g 8, HF s awar & fr &1 I3
WY Srgava 3@ 9w FFedr § 93

dfawes. # sy 7.8 1@ FifF e #

ZqAT A=A F1 T | AYF) II9I

=y ot f wizarsae & fou faerd
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AT TWT STzadT &1 TAT Y SATH
Fr o W sarer wE G arer g
[E wEs # A gad g wm

T T g fr g e ¥ OF g
FN @ @ 27 A F AT T
g fr fama 27 are Hegardr 15
oEAT ey diffy TEE @ g,
WA TAFA G TE 1 THE FAT
A TN HATT AT | FIATH 3 21
& q § ¥ Fgar wrgar § v 5@ @ W
g #fean fgg 31 I=gmor @mgw, €<
q18q , I I 189 AT ATAT
ST ¥ =TT afyss weAT agi 48 gU )
ATAAT ST FT ag FgT VBT & &F &1
FF79 fFar 11 73 31 fa A0 90
aF am fe 97 gz &1 afs =T
FH AW T T.AT KT A(AT q1 Iq%7
aare ag &7 fF Fa oqu & e
Z1 A, FEI0A F T wwar) ww
Fi¥d T AT F4 wAfaqi § 78 F39g
srdar g & sy wadr Jifgat & aEr
ATe, AT 7 AT 2T qfAAT F1] 7 H)
Fgd fo 3w fga & 7§ analy 1 wear
F a1 arfew X aqg FT A FoqrT
ZY, I smgedr A7 ;T T fang ;i
qUATLT FIJT FI AT 5T 1 {Wr & I
A gz afia s aa d§ 39 M
TEAFAT AIA JEIT T FIA ATIO FI
AT FT F

MR, SPEAKER: There are some
:amendments which have been moved
to Shri Madhu Limaye’s resolution.
One is amendment No. 2, moved by
.Shri Daschoudhury.

AN HON, MEMBER: Withdrawn.

MR. SPEAKER: He is not here. How
are you withdrawing it on his behalf?
T shall put the amendment to the vote
of the House.
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Amendment No.-2 was put and
negatived, -

MR. SPEAKER: The other -amend~

ment is No. 3, moved by Shri Jyotir-
moy Bosu. I shall put this amendment

to the vote of the House,

Amendment No. 3 was put and
negatived,

MR. SPEAKER: Now I shall put
Shri Madhu Limaye’s resolution to
vote. The question is;

“This House is of opinion that the
Government ghould re-cast its policy
with regard to prices and agricul-
tural production in suc g way
that—

(a) essentia] articles of con-
sumption sell at 1} times the cost
of production. including trans-
port charg:s, taxes and profits;

(b) there shall prevail parity
between the prices of industrial
goods and agricultural produce;

(¢) fluctuations in foodgrains
prices of more than 15 per cent
shall not be permitted;

(d) the Government shall take
the responsibility of purchasing
cotton, sugar-cane, raw jute,
foodgrains and other produce at
support prices which may take
into account the cost of production
plus a reasonable margin for the
farmers;

(e) electricity rate per unit for
agricultural purposes shall not be
'‘more than ten paise; and

(f) fertilizers shall be made
available to the Kisans with land-
holdingg of less than ten acres at
subsidised rates and the irrigation
rates shall be reduced by 25 per
cent” ’

The motion was negatived,
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MR. SPEAKER. ghris-munuhn o name the mambery of the Care~

& move hia Resolution.

af qE wx §lww t ug 9w
S & war, wGaT )

{Interruptions)

!}HR} 8. M. BANERJEE (Kanpur):
Will the Prime Minister please make
some sort of statement about the

railway strike, so that we are able to
act?

MR, SPEAKER: Shri Samar Guba.

SHRI S. M. BANERJEE: It is a

golden opportunity, Sir. it is the last
day.

MR. SPEAKER: ] have no objection,
if the Government want to say some-
thing.

Shn1 Samar Guha,

18.50 hrs.

RESOLUTION RE. FRESH ELECTION
TO LOK SABHA

SHRI SAMAR GUHA (Conta1): Mr.
Speaker, Sir, 1 beg to move the
following Resolution:

“In view of the unprecedented
national crisi: developing in the
country leading to spontaneous up-
surge of the masses against the
present administrative get-up, this
House urges upon the Government
1o advise the President of India to
dissolve the present Lok Sabha and
set up an All Partiee’ Care-taker
Government to hold fresh election®
for Lok Sabha within two months
of the formation ot such Govern-
ment, as a messure for restoration
of patriotic ang democratic faith of
the people for building an egali-
tarian gociety in India”

SHRI 8. M. BANERJEE (Kanpur):
1 s going to submit an amendment

taker Government,

SHRI SAMAR GUHA: There is also
an amendment which I mave to my
Resolution. I beg to move:

“That in the resolution
add at the end—

“and the newly elected Lok
Sabha chall function as a Con-
stituent Assembly for the pur~
pose of framing & new Consti-
tution to implement the direc-
tive principles of the present
Constitution and to ensure
socialistic reconstruction of
Indig on the basic principles of
decentraliseq democracy.”

SHRI R. S, PANDEY (Rajnandgaon).
You have stated last time that Prof.
Guha may be pe-mitted to move the
amendment.

MR. SPEAKER: Initead of giving:
hrm separate time to move the amend~
ment. ] have permitted him to move
his amendment along with the maim -
Resolution,

SHRI SAMAR GUHA: It gives =
complete picture,

MR. SPEAKER: Instead of goind
through the same procedures I have
ailowed him this.

PROF. MADHU DANDAVATE
(Rajapur): Right of reply also you
may combine!

MR. SPEAKER: I am prepared to
do anything you like today!

He hay moved both the Resolutiotn
and the amendment, It is ail right.

SHRI SAMAR GUHA: Some benter-
ing remarks have been made before I
started my speech, Even if six moaths
before, such a resclution wes
before this House, 1 would have
mysel! ponstdered it not only o8
unreslistic but even us ridiculows,
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SHRI VASANT SATHE (Akola):
, Utterly mad...

SHRI SAMAR GUHA: 1 would have
myself criticised such a resolution as
a resolution born out of cyniciam, out
of a frustrated mind, a resolution, if
talking about politically, which is
directed to create a condition .for
denigration of our Parliamentary
democracy as also for creating the
conditions for the growth of the right
reactionary forces in our country. Sir,
1 have weighed seriously on these
issues and I understand some of the
reaction of my friends...

SHR]I R. S. PANDEY: He is making
a most lovely and beautiful speech.
We should be given the privilege to
listen to it in the next session.

MR. SPEAKER: You are also mak-
ing a beautiful comment. Mr. Guha,
the time fixed wag upto 6.

SHRI SAMAR GUHA: 8Sir, the
Minister for Parliamentary Affairs
announced in the House that this
would be taken up at 4. He approach-
ed me several times and he gave me
45 to 20 minutes for today's introduc-
tory spezch. If you do not allow me,
what can I do? Let me at least have
%0 minutes.

I do not know—I may be wrong and
§ wish I am wrong—what will 'be the
4ate of this country a few months
after when we see the crisis that is
developing in 1 i3 country and the
unpredictable siiuation which we face
now and whi'h i becoming gerious
and serious day by day?

The situation to-day, it appears to
me, was like the one which we
witnessed in ‘he wyear 1942 prior to
our Ind=pendence There was a meta-
morphic change in the attitude of the
people and the mood of the people.
Ang suddenly, aft~r five years or so,
the country had ’'nst faith in British
Rule and the people were in defiant
mood. And to-day, 1T know that our
driends are enjoying power for the

727 L.8.~~14.
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last 26 years and I may tell them that
they should not forget the reality of
the situation. I do noi accuse you
but this is a logic that you continue
to enjoy power for years and years.
They have lost their objectivity in
regard to reactions of the eveuts
happening currently. The power
which you enjoyed for over two
decades, as I said earlier, is losing
ground, Similay conditions as obtain-
ed in 1946 exist to-day in our country
and there is a metamorphic change in
the atmosphere, in the mood of the
people. They are now in the mood of
deflance against the authority.

Everywhere there ig mass upsurge.
People ware revolting against the
authority. What does this indicate?
It indicates that there is a gerious
crisis—crisis of confidence in the
country. The people have lost their
faith in the credibility of the Govern-
ment. Not only that. They have also
lost faith in the capacity of the admi-
nistration and in the integrity as well.

15.00 hrs,

I want to remind you that the
situation is so ripe for revolution that
it there were leadership organisations
in the country there would be a
revolution today, but that subjactive
factor of a revolution is lacking. How-
ever, the objective factor of a revolu-
tion which Gandhiji brought about
undr~r his leadership is not lacking—
which have faith in the consciousness
of the people, they may soon bring
about a rebellion in the country hun-
dred times more powerful and more
exp'nsive that the one we witnessed
in 1942. I know some of my friends
must have read the classic book by
Trovisky “Ruscian Revolution”, espe-
cially, the Chapter on the ‘Art of
Resurrection’ and the character of the
leadership, He said that “1/10th of
the success of a Jesdership depends on
its capacity to understand the mood
of the peovle.” T am <orry to say that
the Administration to-day is living in
an ivory tower and they have miser.
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[Shri Samar Guahal. tions they hed gaid 30 paise~hss gone
down so sharp that according to oneé

ably failed to understand the mood
angd temper of the peaople. They have
miserably failed to understand what
is happeuing 1 the mnd of the people,
They have miserably failed to under-
stand the expluiive situation that is
developing in the country. The whole
country today is sitting on the top of
8 voleuno. This volcano may erupt
any time. ] have said the eondition
is ripe for a revolution but only the
subjective condition is lacking. There
are certain signs in Gujarat and Bihar
and these signs may develop all over
the country. As the subjective factor
is not there, organised leadership is
not there and the orgamsation is not
there for that reason it may lead to
chaos and anarchy. Either they lack
the unue.standing or mood of the
people or therg i1z gome kind of an
attitude that they are trying to deve-
lop as it they do not understand what
happened in Gujarat and what is hap-
pening £ Bihar and what may happen
i oy parls. We can guess what
are the reasons? Sir, they employed
all kinds of coercive forces—they
employzd police, they employeq B.SF.,
they employed CRP and even Army—
but even then it has not been possi-
ple to change the mood of the people.
It has not been possible to make them
surrendsr to the behest of the Govern-
ment. They had to succumb and yield
to the mood of that rebellion, the
mood of defiance and revolt of the
people in Gujarat, What is the national
crisis that is developing. This crisis
may develop ints an unprecedented
manner 1 will give the reason. Only
day before yesterday in reply to my
Question the Finance Minister said
due to price rise and due to the fsl
of value of the rupee the percentage
of people living below poverty level
is 42 per cent. According to National
Survev. in the vear 1968-69 the num-
ber of people living below the poverty
level wag 250 million or 28.6 per cent
of the tofal population. Now, the
letest price rise and the fall of the
value of the purchasing power of the
rupee—in reply to one of my ques-

calculation it is 15 paise; according to!
another calculafion it s 20 paige and:
yet according to another calculation it
is 24 paise. Let me take it a5 24 paise.

What ig the re-calculation? The re-

calculation will be about 65 to 69 per

cent of the people of our country are

living below poverty level. This

means that out of 55 crores, 39 crores

of the people are living below the

poverty level. Can you understand

the meaning of it? That is why I

used the word ‘volcano’ and say that

the whole country is sitting on the

top of a volcano. If this is not a

volcano, if this hunger, if this starva-
tion and if 89 crores of people living

below the poverty level is not some-

thing of an unprecedented situation, I
do not know what else could be,

I would say that the present crisis
13 not due to economic crims only.
Our people have suffered for centuries
from poverty. To quote the words of
Swami Vivekananda, the Indlan
people have suffercd for years and
years, centuries aftar centuries, from
poverty, starvation and hunger, butl
the Indian people—these are not my
words but these are the words of
Swamiji—have developed a wonder-
ful capacity of tolerance. The main
crisis, though that may be one of the
arisen ap a result of the ecomomie
crisis, though that may be one of the
compulsions for jt. But the main
reason for the national crisis is the
moral crisis. Between prineciple and
practice, between socialism ang ite
implementation, between the socialist
principle and the socialist way of our
living, there is a big hiatus. The
peonle have found us out and as @
result today the peonile have lost falith
not only in the ruling partv, but they
hove Ingt faith in ug a'so in the
Onvnsition parties, Today. the po¥ilesl
community of thia country is the most
hated community with the people.
Today the most hated partv is the
riling varty and as a conssenence of
that. that hatred hay its ffect on the
Opposition parties also
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By the slogans of leftism, rightism, I shall resume my speech on the
socialism, democracy and all this ... cecasion.
hypocrisy and this kind of commiting

fraud on the people and this big matug
between principle and practice, = MR. SPEAKER The House now

ensis of confidence has been created stands adjourned sine die,
by them m the Indian people. This

is the basic reason for the present 18.10 hrs,

national crisis, and this may lead to

imponderable and unpredictable crisis
affer crisis, surges after surges of The Lok Sabha thexn adjourned sine
crims in the coming months die.
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